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LOK SABHA DEPATES

LOK SABHA.

Friday, April 28, 1978/Vaisakha 8,
1900 (Saka)

——— e,

The Lok Sabha met at Eleven of the
Clock.

[MB. SpEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
Direct Trade By 8. T. C.

*904.  SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether the Stat¢ Trading Cor-
poration is considering a proposal to
eliminate middlemen by resorting to
direct trade; and

(b) if s0, the details and steps being
taken in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b. A statement is laid on the
Table of the House,

‘Statement

(a) The Corporation proposes to
expand its direct trading operations
with a view to beneflt the primary
producers and small scale sector by
purchasing directly or through co-
operative societies,

(b) The following steps have been
taken by STC in this direction:—

(i) The Corporation has been
following a consortium app-
roach by organising groups
of small scale sector units as
a reliable gsupply base for
stepping up exports.

805 LS—1.

2

(i) Collaboration arrangements

are being made with foreign
organisations/buyers for sup-
ply of export products against
import of machines etc. The
entire production manufac-
tured in the process will be
exported by the STC to the
respective countries.

(iii) Designers from foreign coun-

tries have been engaged for
upgrading the skills of Indian
designers for tapping the high
fashion markets of Western
Europe and USA.

(iv) The infrastructure for the de-

velopment of leather industry
has been considerably stepped
up by importing machines for
selected small scale units and
by setting up Common Facility
Centres in different leather
producing States.

(v) A number of small scale sec-

tor itemg have been identified
with the help of the Develop-
ment Commissioner, Small
Scale Industries for develop-
ing the supply base.

(vi) The Corporation has been

undertaking purchaseg direct-
ly from growers, their co-
operatives and small manu-
facturers in respect of selected
commodities, The number of
small gcale units participating
in STC's exports have gone
up from 335 in 1976-77 to 442
in 1977-78. The Corporation
bhas planned to enrol more
and more small units who can
deliver their products to STC
directly so that it can extend
such direct buying operations
to cover more items in the
ensuing years,
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SHRIMATI PARVATHI KRISH-
NAN: I have gone through the state-
ment and I have found it most dis-
appointing that there is very little to
indicate of the various other commo-
dities that are being envisaged except
that generally it says that in the res-
pective selected commodities, etc. etc.
80, I would like to know firstly what
exactly is going to be done to help the
handlloom {ndustry which is a very
old industry in this country? Hand-
loom fabrics, as everybody knows, are
in very big demand abroad and at
the moment, the position is that a
number of handloom weavers are load-
ed with their stocks and are finding
it extremely difficult to find markets
abroad. Unless the STC steps in and
helps them directly, they will be in
greater difficulties. Therefore, as re-
gards handloom, firstly what are you
doing about exports? Secondly, what
will you do also about seeing that the
handloom weaverg do get the yarn at
rates which are commensurate with
their industry because, after all, you
must have coordination with other
Ministries, otherwise, they will go into
dol-drums.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): The hon. Member has raised
questions most of which are concern-
ed with the Ministry of Industry. For
the information of the House so far
ag the supply of yarn to handlooms is
concerned, it is very much with the
Ministry of Industry. But since last
year, as the House is aware........

SHRIMATI PARVATHI KRISH-
NAN: It I may interrup, the point is
that the STC is going to take up the
exports and those export orders are
going to be there. I wanted to kaow
what coordination would you have
with your brother or sister Ministry.
I know, it is with the other Ministry.

SHRI MOHAN DHARIA: We are
both brother and sister departments,
like you and me, and there will Le
proper coordination. Dont worry
about that. So far as the supply of
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yarn is concerned, yarn is supplied
directly from the spinning mills to the
apex societies of the various States
through which it is distributed so that
the middlemen’s profits are eliminated
and yarn is made available cheaper.

Regarding the first point made by
the hon. Member~~it i3 a vital point
from my point of view also—the STC
has decided to extend its activities and
to give all possible support to  the
small-scale industries including hand-
looms. It ig in this context that we
are having close coordination with the
Ministry of Industry. With a view to
see that the exports of handloom pro-
ducts are further given an impetus,
we shall see that their difficulties are
taken into consideration and whatever
efforts for better marketing are need-
ed will be taken by the STC.

SHRIMATI PARVATHI KRISH-
NAN: I would like to know what steps
the STC is taking to help secure the
accumulated stocks of handlooms that
are already there. I thought there
would be an indication from the re-
ply. But there is no indication in that.

Secondly, there are other industries,
such as, the hosiery industry and so
on which are small-scale industries
and which are today facing a crisis
in terms of marketing and so on. These
small-scale indusiries are unable to
reach out export markets unless and
until the STC steps in and helps them.
I want to know what steps are oeing
taken to identify such small-scale in-
dustries. The general overall term of
“gsmall-scale industries” is one thing.
What steps are being taken to identity
as to which are the various sectors in
the small-scale industries which have
an export potential and what will be
done in order to publicise that and
see that they are made aware of it so
that they can also take advantage of
the scheme that the STC has in mind?

Also, I want to know in what way
the STC is going to improve the func-
tioning of the existing commodity
boards and such corporations as the
Jute Corporation of India which are
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also hapdling similar things. Ave they
goifig to conibine with them or are
they going to help them? What ure
they going to do?

SHRI MOHAN DHARIA: The STC
has already identified various areas.

whether it is textiles, engineering pro-

ducts, rubber products, jute products,
whatever is being manufactured in the
Smallvscdle industries, all these areas
have heen identified. This House will
be happy to know that during the
year 1977-78, the exports of non-cana-
lised items have gone up to nearly
Rs, 247 crores as against Rs. 160 crores
during thé $pévidud yeatr. These are
all from the small-scale fhdustiries. You
will find that there is an increase of
nearly 54 per cent In ohe year. It is
because of the identification of the
various areas.

Besides that, with a view to have
better coordination with the small-
scale industries corporations in various
States and the small-scale industries
agsociations in various States, we have
decided to have one workshop for two
days in the month of June. The STC
will take a lead. We shall call all
these representatives from various
State Governments. The Ministry of
Industry and the Ministry of Finance
will also be involved in these work-
shops. Both the State Government
representatives and the small-scale in-
dustries associations will be braught
together and, item-wise, a study will
be made as to what are their difficul-
ties, what are the new designs, that
should be brought into the count:y,
what are the marketing facilities 1hat
are to be provided and so on. Some
sort of Dbuffer.stock arrangements,
transport arrangements, all these
things will have to be done from the
point of view of better coordination
so that the STC plays an important
role ag an effective instalment for the
socio-economic transformation of the
country and, particularly of the small~
scale industries. All possible measures
will be taken by the Government.
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MR. SPEAKER: She asked about
hoslery industry. What about that?

SHRI MOHAN DHARIA: Hosiery is
also included in that.

oft ger Rw Ao e wweaw
% gery &) dioer wafed daore s
§ fir FaradPra} WY warar sprer % faw
a%, S e Ao fam gy
T FrrETT frdt aTY § Se¥ v W 9F
a<g aneT ¥t § form avg & fedfemt
¥ gfex syToRT AP Y gt ) g
AET N T T farw N g,
IasT WA qEn fyear wfusfat &
2 W qu-aTrE 93 aw g AT g,
forad® wreo ST wIHIT P 4 =T
Fo1Ar qzar § + & waY o & s
wrgaT g FF £88) Q¥ & ford qTaTT
ot #1E avrar § ar Y forg® dATET
&% foar g, out sraw g g §
w4t @ YT T sarar fs w1 gEr
Fan?

it wgr enfieat : q@ AW ¢ fw
£ g % farerag wr § Wi gfad
g7 {Eeme e ddwdE, wgwatan
F q&o Yo &Yo X THoqHoL oHTo
¥ At ¥ frar 5 ¥ fd vy 4y,
T FeaE s & qgd gwd § gard
qra wrk & @ fadlifo oY o W
HqATET A Har wrgd wwe adEy W
T AT ¥ fred ot & @)W 6 W
Fgarn AT w1gd & | YT £ qg IAFT
qefy R fr &Y sorwd § g GTH OF
v ¥« amrar § O gt Aani-feed
ezt ¥ wme 30 | gw wrgd ¥ fn wgt
wgt gAY qRE e arReeR
€ =gt g qEoodfte ¥T oY wwAT
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it F Wifor w3 fred e wfen (8) whettur 1t Ia & fact Stk zany
T % g W A ST PO E served by Boomy To1 ﬂeﬁuﬁhﬁ_  routes
wmmﬂmiﬁmtﬁé-

w12 UM HY ERT )

SHRI VASANT SBATHE: Ag the hon.
Minister is. aware, this is.a very vital
sector which cannot only provide a
large scale employment in the country
but also help in earning foreign ex-
change. Therefore, what efforts they
are making to coordinate the supply
of raw-material to the small scale in-
dustrial unitg which are producing
goods meant for export? As far es
finance is concerned, it is the biggest
bottleneck and the Finance Minister
is sitting just by his side. He knows
that problem, I hope. Therefore, 1
would like to know what are the things
that you are considering in this work-
shop. Are you going to consider all
the aspects in their totality so that
difficulties faced by the small scale
units which are producing goods will
be fully solved and you can have a
time-bound programme for a maximum
export of garments and various other
things that are possible in the world
for a competitive world market?

SHRI MOHAN DHARIA: The va-
rious issues raised by the hon. Mem-
ber will be necessarily considered in
this workshop. 1 would like to clavify
one point. As far as the Finance Min-
ister or the Finance Ministry is con-
cerned, they are not .in any wey
blocking all these eftorts and the Fin-
ance Minister is a person who has
been encouraging all these activities.

Vacant Seats in Boeing 737 Flights

.
*905. SHRI SARAT KAR:
SHRI R. P. DAS:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to lay
a statement showing:

(b) if so, what are the details ot
such routes;

(ci what is the average number of
seats which remain vacant in each
flight; and

(d) what action Government pro-
pose to take to ensure that the avail-
able payload capacity of such aircraft
is more gainfully utilised?

aizw wit amre femraa sy (st
qeitew  wifere) 0 (%) & (W)
fearax 1977 & SuF gfean voc
sTg® & aw 737 afcarse)
¥ weas I g afgd  wew
afadt @7 TEE I€T 9 W\ET
FrEt et ) gald aren ow fasor
qHI-9ES g Tar §

(%) @t Yamet #Y amarT s
oY wirefY § qay fly oY st o weqw
Y Ad} @HAT W AXT FANT 9L EW
s avsw foar smar § e ag win
& oeT g 4% | qud qe-u, IV
Fardt o aravar & e ¥ ot g3
feg o §, agT wEE agrR ) duew
it & | weafaw araTava et It
& wfier wiel ) smamdw o ¥ st
& a7 arfasl ) g8 W g fewd
wrét ¥ ey & f5 afy wfew aqw 93
g frwed dum gl At & gwar wEEy
Faex €t
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9
fuerow
fewwe, 1977 & Vo Mn-737 sfowreif wr fewow
wHo  dwT drder  Wroqme  wfrIem sfe S
sfonr  dew ol 9 dYaew
: it @F
1 2 \ 3 4 5 6

{I) so sfim & wfirs sz o
1 v . 117-118 69.5 88 38

2 wrrfReoary . 118=120 66. 4 84 42
3 awskarETT . . 135136 87.4 110 16
4 widmE | . 159-160 78. 4 99 27
s  ywf-yafaw , 163-164 90.7 114 12
6 waifaima | . 167~168 77. 4 98 28
7 Ami-aafemw | . 169=170 90.4 114 12
8  wEATNTHATET . 175-176 74.9 94 32
9 wifesly . . 185-186 86.0 108 18
10 Fawar-Ngd-AgTad]  209-210 84.0 106 20
11 FowT NEE-AgTAE 213-214 76.8 97 29
12 FESQUENEA-LET . 217-218 86.1 108 18
13 FATAT-ARCEITL . 221-222 60.4 .76 50
14 FAFATEE . 228-230 94,8 119 7
15  SRTATGAEEAT . 235-236 81.3 102 24
16 weowar-feesy | . 263-264 84.9 107 19
17 SAFATREE . 265-266 76.6 97 29
18 FASETEEUARATEYT  269-270 59.6 75 51
19 feesit-Farey . 403-404 87.9 111 15
20 freigwad . . 405-406 89.6 113 13
21 feei-srraaerTg-
: e . 407-408 63.8 80 46
22 . frefsamE-TEA-TA- ' '
FAFAT . 408-410°  64.8 82 44

23 ﬁﬁﬁ-wqm-ﬁ’rm 423424 -~ 77.0. 98 28
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1 2 4 5. 6
24 feisime . . 425-426 52.4 66 60
25 feelt-ame . 439-440 79.3 100 26
26 SHAECEEY | . 453-454 50.4 64 62
27 fesi-uproraeaswt . 461-462 81.6 103 - 23
28 feeft-sageseagem-
LIcE o L S . 491-492 74.9 94 32
20  groEE-arTg-fewt 515-516 50.1 63 63
30  gmeR-snfan-aeak 523524 66.0 83 43
31 fadgwaat | 531-532 70.2 88 38
32  wrE-fETEn-faet 539-540 87.0 110 16
33 ®ETS-TYAEAY 573-574 61.7 78 48
(I1) so sfivae & wa & wopame
1 aEE-wdEy 131~132 48.1 81 65
2 wrEwtg-aTTOE 251-252 34.8 44 82
03 FEEH-GESAT 285~286 45.6 55 45
4 fe=fronag | 413-414 31.7 40 86
5 faseit-woisy 441-442 47.5 60 66
6 feeelt-smaw 451-452 45.8 58 68
7 feefiosass 455-456 15.6 20 106
8 fadegw-wiesay 507508 47.0 59 67
o wxra-fad=m 529-530 39.4 62 64

i wrn:uﬁﬁmwﬁam? sflamt & wror wawaraE @ge
dweT ¢ fofr % fow goeew @1F ¥ 100 ¥

SHRI SARAT KAR: Though I had
given notice of the question in Eng-
lish, the reply has been given in
Hindi. Of course, I understand Hindi;
therefore 1 have nothing to complain
about it. But unfortunately the state-
ment is not very pointed to the ques-
tion. As far as I have been able to
usderstand it, in nine routes, more
than 50 to 60 per cent of the seats are
vacant; is three or four routes, about

70 per cent of the seats are vacant.
Out of 120 seats, the vacant seats are
50 or 60 or 70. May I know what e
the valid reasong for this? Also he
has given the picture of only Decem-
ber, 1977. May I know whether this
is a continuous deteriorating picture or
it is a picture showing g little improve-
ment?

SHRI VASANT SATHE: No ‘rinks
are available.
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- ol qudvew i : tReww gTe-
A § aow oY Wil wry gt

& wreliT G WY waren g §
fo rm waw § o frzrez off ool
¥ afew frgas go &Y wr § i
T e Wy g § ) gt o e
& gfeamiw w1 gwar §, Wiy
wyd & fgurw ¥ o feel gk g
& gyl 70 Tz oY 8, oY 9w
) ¥FT VST ATAT Jrar § ¢ Arpdy
* v O oy dfor wpe wver £
oF ot ag fir 79 w2E 3R §, agt d
*r de qrha g 8, v
dHws & wT Y w7 @A gEAr g
g2, #ft @& & fag saver ggew
77 9%t &, #7ifF A= § dogwfenr
oY agweqr g g0 &, ¥w feg WY
dFsd ww frw oA & | A, agm w7
1 WY G ¥ gEAT 9T AW qTAY
£\ 3% % fet ¥ ffwey sover Y oy
¢t A afugl H-—grf 3niwr ¥-,
R/IT AAGT 126 & §, & IEWY w7
foar star & (wawam) @ wiwd
feavae aw ¥ fad w7 &, ¥few ag Q2
w1 WY W I

Y, FIT FTLN, G, SYTRT EY,
a THeE ww W@ Ty § | WA J]
Bar o grm § T arfad’ w1 oo
g §, W & g qx o ay &,
SRR 1 Sw &
Frew Wi deqr wR fromir §

sere faava & 126 @1 &, A 126
e O www Y § 1 Ao e AR
farimr foay R ware 70 quiiz @F o
wrgart g wreft . &Y ou W uwewTE
wr oW gReAredwr wrar are §

off wen e : s} AT ¥ P
‘e et &, wre wqr et & wnft

WX o1 wreet g wft § e gemegs W
Tew frgqer saltfra aft a8,
fodr v fadwcn wvar @ &, wmaz
sfowr qrwmpw W feve W e
wgr g &, ST Et g & W o wree
fae AT AT E | o b afrfeer
w1 ag W 't Y § fe oo wee
¥ e & T 5w @ ek it
ifeaw qavenew & fawind § wff
wid § ? ot wiww ¥ wET & fr ww
& yagwrAifer £ ) W @
nE ¥ T gremey ¥ ony
oF ¥ 9T ¥ § 1 gEeT ow wf
AT & eor o 8, oft wisfaw
A & | ¥ o7 & WY wgwAifoe
Y W AT EY ST ¥ 7T Af) wnar
war § 1wt ag o et 4 ?

st gehew wtfew o Ew
iy 2feen A sme won el
£ O 9 & w2w 9T Wt uraE s
vear &, wet foegre 1 oy afi &0
38 a5y ¥ wye 2w WaT Y 9T K
I Fggarmfre g |

ARG §EE & waeaT Wt e
frar & \ & STATT W KT EW w7 W
g, ofew g0 foqid & wqae e g
wurw v @ feelt & fae w3
a va vy w1 w7 § fis A & g
fora qmw few wifgg, 7w g ot
fadnr | Afwyr v @ arg o gy
wifwer § fe oo fasft a0 & e
wY form w¥ ), (wrwww) . e AT
o fmr i &

quw wvita qeew : Ag WTe W
R ?

N g ofes : OR
wre § ¥y g ot s ¢
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I have asked the Ministry of Works
and Housing and they have promised
to do it by next March. '

w4 oF WY A ¥ sy Y awa g
¥ o7 & A wgd froam
ot wre wheg mf <& fomr & oY
qaedt ¥ 7T § oF Fiv ¥ WA 1O
Yar g sTmw w0 ¥ 0

MR. SPEAKER: On behalt of Mr.
Das, Mr. Jyotirmoy Bosu will ask the
question.

. SHRI JYOTIRMOY BOSU: Since
the seat factor percentage in certain
sectors, namély, Amritsar-Kabul is
50.4, Hyderabad-Nagpur-Delhi—50.1,
Bombay-Karachir—48.1, Kathmandu-
Varanasi—34.8, Delhi-Karachi—47.5,
Delhi-Kabul—48.8, Delhi-Amritsar —
50.6, I would like to know from the
hon. Minister at what seat factor per-
centage we break-even and cover the
cost of flying and how much are we
losing on these sectors? What are
the reasons for continuing these sec-
tors?

SHRI PURUSHOTTAM KAUSHIK:
The break-even is 60 per cent in 1977.
ag afY § f5 gzt wradlT gae
¥ wamT 9F ¥ wAty AN N wT
50 iz & v ¥ ) ¥fww qar /Y
fraza Frar 3% sasar § N a3
&, T8 & qavarc At €7 70 T @
¥\ gt o feedly § waaaT w1 FAIT Y

we have to operate international
flights from India to Kabul.

afrg EE R aaec A o § 1 39
= WA ¥ aw ¥ fag ¥ g awe
T YA [TOAATH FIAMEH T
ﬁwmz‘mg | s'rqu g Y
wrar & 1

Similarly, with regard to Madras-
Cglombo it has just 'started and it is
upder the gestation peried and I think
this traffic ‘will soon pick up.

.M’B_ILI!,”N‘-

Oral Arswers: . 16,

ag W wfewieyei-§ vy o fre
e 2w ¥ BT WO ¥ Pt o
sfr a3 e gu &, dtwr Afore §
s i gl 4 S v fe
Prfierr wa & o & it vy o

SHRI JYOTIRMOY BOSU: People

are payinx central exclse for every-
thing. .

‘MR. SPEAKER: You have put your
question. You cannot have two ‘suppe
lementaries.

SHRI JYOTIRMOY BOSU: Have I
put a second.supplementary? 1 will
do nothing which will displease you.

oft quiww were : & we ¥ a@
AT ATEAT §, Ty ar § o W ¥
v wgrar avqr X @ felt oy &
ot mR a zfe @ g § T
¥ o & Qar §rd ey € w0 oo
wgl & fag Y B2 gy wang W
tfoza A1 & o, 43 fs &} mar v
g faar ot &% Y 92 W
¥ o a% f5 w9 ¥ g1 a7 ToE T
#Y wreff gt § o o w17 A fageelt A
A i #

MR. SPEAKER: That does not arlse
from the main question.

ot qEjwa waw : wEEET F A
N AT W@TE, 7 FT FA I AR AW
&1 &Y fgara wrea | i 9@ F aTgL
e

sft geitew wifee : dwwar &
triimgfm-mﬁ@nwzwﬂ
!ﬁz%v«ﬂma

MR. SPEAKER; There is a separate
question in the list for that.

Next question—Shri Vinayak Pra-
sad Yadav—absent. Shri R. L. Kureel
—also -absent. - .ghri Nirmal Chandra
Jaji-—also., absent.  Shri Rajkeshar
Sln(h—-—aho absent.. Question No. 910
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sent. . Question No. 911—8hti Samar
Guha.

SHRI SAMAR GUHA . Before I read
out the number of the question, I
havé a submission to make. This is a
very simple question. . I did not give
priority to it. There are s number of
questions I have tabled, There is one
explosive question about the United
Commercial Bank and about which I
have enough material and for which I
bhave given the first priority. Another
question 1 also gave second or third
priority, This question was perhaps
on 3rd, 4th or 5th priority. I do not
know how it has come at first priority.
I suspect, because 1 have much mate-
rial about the Chairman, United ~om
mercial Bank, who has been given ex-
tension. It is a very serious case. Even
in the last year’s Finance Bill I raised
this matter. How it could....

MR. SPEAKER: You can come and
discuss the matter.

SHRI SAMAR GUHA: I have lost
the opportunity. I do not get the
opportunity.

I was trying to raise that matter on
several occasions. I have written to
the Finance Minister also. Last Mear
I raised the matter. Then I got suffi-
cient material about that. Now what
will happen? I will not have an
opportunity to utilise that material.

Unless you agree that half-an-hour
time will be given on that question 1
will not ask the question. In protest,
1 will not. (Interruptions) Why should
I loge priority of my gquestion? If you
be kind enough, first priority....

MR. SPEAKER: I ghall look into it.
You can come and discuss with me.

Change in Timings of Flights fro:
. Caloutta to Delhi

*911. SHRI SAMAR GUHA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

. A8), wiiethiet ‘timings of Rights, both
morning” ‘and* évening” from ‘Calcitia

to Delhi are very inconvenient for the
passangers; : ’
(b) whether Calcutta is the main

link of flights to Assam, Manipur,
Nagaland, Tripura and Orissa; ang

(c) i s0, whether for the conveni-
ence of the passengars of Eastern Re-
gions timings of flights from Calcutta
to Delhj should be changed?

whew ot wnre fewmor vy (o
gedrew witfewr) -

(w) o, =fty
(w) o, gt

(m) worwer ¥ fewlt off wrgeTT
IFmAT w1 w-frator ©@ s fear
et § forrdy fir wrerw, afing e, o,
fargar, TdraT ar el awrw ¥ faslt
& grar w A avfadt ¥ forg serwer
¥ 3efY feor Y gidioft IgTH (Connections)

gfafenr wv & s @ 08

SHRI SAMAR GUHA: It you ask
any person who flies from Calcufta in
the morning, it is at Six O’Clock. What
the hon. Minister says—in the morn-
ing at Six there is no connecting flight
from any place of the Eastern Region
—neither from Orissa, Tripura, rior
Assam, Meghalaya, from nowhere, In
the morning there ig only one flight.
It anybody wants to travel from the
Eastern Region he cannot avail of this
morning flight to Delhi,

Even from Calcutta also, coming 15
miles away from the heart of the city,
they cannot avail of it. Nobody gets
taxi. That ig the problem, We have to
start at 4 O'Clock or 4.30 O'Clock. At
that time no taxi is available. There-
fore, if one has to avail of the tiight
at 8ix, one has to come at the Alrport.
remain ai the airport and then avail
of it. Those fortunate people who
have cars can avail of it. This is one
of the problems of the morning flight.

Evening flight Is at 8.15 P.M, We
reach here in Delhi in our hduse ™ at
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1 or 2 O'Clock. The next day if you
have to come to Parliament you feel
drowsy....

MR. SPEAKER: You know more
than anybody else, it is Question Hour
and not debating bour. Please put
the question.

SHRI SAMAR GUHA: Right, Sir.
Has the inconvenience which is being
faced by the passengers of the Fast-
ern Region of India been taken into
consideration while fixing up time for
the morning flight at Six and also
evening time at 8.15?

o quitew witfew : WO
areq ety § fip gar gk wgro A
gy zree e § fie o wTrewTT
w2y T AT FTAT w1 W R
frt vz X g H ofedm v B &Y
FawT aaTy g a3 feeda gt ¥ )
wre freft o YT FTERT GVE 6
% g 7 T fe oa § O I
7t wgw qx W fewwa wndh L@
ufaets WY AoE ¥ R WL LA T
WY T qRAT | OF EATE FETY HHH
arar § IwE W ¥ feedt qr AT
B & 1 Ty few TR A A R
qr W s | wefeg o wgfer
ey e § e gATR Al O ¥ W
mmwmt,mmmm
ﬁh&mﬁﬁwﬁmmglteﬁm
GETER w1 qua T £ WX
ag sva W wft § 1 o fegETT
¥ ZTePTI WY QENR FTAT ST Y

iy aEew X KET YL QW
e e a7 and et oo ot § W
art ¥ mifr garee Y At dfew amm
forenfy Saffivr—

ot wwr oy : T arw WE daAT
ww ¢!
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ol gedversy Wifire : Pverr avegre
¥ wygt ool o e o €
R T® wiwa % fag, W13 W
o ¥ gk ol mfadt W ot gy
¥ Wi w1 § Wi v WE e qeey
:mﬁﬂm-ﬁpmm

}

Bix &7 W wha W g &
FOEOT ¥ WAAT § 6T AT AR ® O
fieeelt = arrarr § stz o grfer afver
§ 98 ¥ 5o wwg o syreT ww § e
otk ATTE T AW KT W R & v
feelt qg=T o awaT § ) ag gl
FEES W |

SHRI SAMAR GUHA: Sir, in spite
of the fact that there were more than
two flights from Calcutta in the morn-
ing earlier why those flights were
suspended? What the bon. Minister
says is that it is done for linking etc.,
for their convenience, which is not
correct. That also he has admitted.
What happens is, you have to wait for
four hours or five hours. So, what I
want to know is this; Why is it that
Calcutta is so unfortunate? It is not
the case in respect of people going
from Delhi or coming to Delhi. It is
not the case in respect of people flyiug
from Bombay and other places. They
are starting at convenient timiigs.
Many flights are also there. But wiy
should this be so in respect of Cal-
cutta, which connects the whole of
the Eastern Region? It starts at an
odd hour in the morning at six. In
the night also it starts at an odd hour
of 8-15. Therefore, I ask the hon.
Minister, whether he will reconsider
the matter and see that this incon-
venience is removed.

ot gudverw wfavs : wTEiE TR
¥ ot gery far § 9w T & fe
w4
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my ben. friend, Pro, Bmu- Gubha,
-In the earlier Question No. 005, we
found that one of the causes was this.
The timing of the flighty are not
proper. This is something which
causgs great inconvenience to the
passengers. In the earlier Question
No. 803, the hon, Minister has men-
tioned that meany flights are going
vacant tp Calcuita, and aiso from
Calcutta to Delhi, wvig Ranchi, etc.
Another cauge is that Calcutta is not
brought in within the Tourist Map
of India. This is another cause. So,
what 1 want to know is this:

May 1 know whether you will consi-
der changing the timings of these
flights from Calcutta to Delhi and
from Delhi to Calcutta?

Secondly, may I know whether you
are thinking of bringing Calcutta
within your Tourist Map?

SHRI PURUSHOTTAM KAUSHIK:
I can mention for the information of
the Hon. Member that Calcutta is al-
ready on the Tourist Map of India.

And, so far as the services are con-
cerned, there are so many factors as
I just mentioned. There are lot of
adjustments which have to be made
between go many places and that is
why this was done.

SHRI L. K. DOLEY: I thank my
hon. friend Prof. Samar Guha for
raising this important question. This
question vitally relates to the air
gservices to the eastern region of
India.

Sir, we have a bitter experience in
respect of this air-travel from Dethi
to Calcutta and from Calcutta to
Gauhati. Our experience is that in
Gauhati, huge numbers of passengers
travelling up to Dibrugarh, are fac-
ing great difficulties, because of the
fact that the daily boeing flight is not
being maintained up to Dibrugarh.

So, my question is this: Will the
Gwemmt explone  the poasibility
of maintajping regular service of Boe-
ing upto Pibrugaxh every day, in order
to remove this inconweniepca tg the
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passengers, as huge numberg of pas-
sengers from Gauhati to Dibrugarh
are facing this inconvenience, due to
Inck of this daily Boeing Service? Will
you extend- it and make it a reguler
service? This is my question.

SHRI PURUSHOTTAM KAUSHIK:
That canngt be done at present. We
are preparing Gauhati for the opera-
tion of the Air-Bus. Air-Bus defini-
tely cannot remain there in Dibru-
garh. So, after the start of the opera-
tion of the Air-Bus what arrange-
ments will have to be made, will have
to be looked into.

SHRI L. K. DOLEY: 1 have been
asking for the Boeing Service. That
has net been answered.

MR. SPEAKER: Are you able to
provide a Boeing Service?

SHRI PURUSHOTTAM KAUSHIK:
We are making ready the Gauhati air-
port for operation of Air-Bus. When
Air-Bug is introduced, we will have to
see Whether Boeing is requireq or not
and then if it ig required, some other
arrangement in the best interest of
that region will be made.

SHRI L. K. DOLEY; Sir, I repeat
I am not asking for the Air-Bus. I
am asking about the Boeing service.

MR. SPEAKER: The Minister is
saying that he is trying to introduce
Air-Bus. 1f that is found possible,
thep it will be considered, He has
said it.

ot Ywo g wxwrdt : et ot aardt
fir worwe & arwdaT wreeve g wrewr
& waraT wwwer ¥ wTv wew, wfingy,
wmrds, faga, I it s,
Jyrm AR gC £ 1 FR e Ayt ¥ pw
ot werd 250, ...

MR. SPRAKER: This does not atise
from thet.

oft qwo TWo wwwrl : Wt wyt
oo o7 swwd & o forlt &
whenr x @ & wror g Wb o



a3 Oral Answers

| wweR ¥ 5, 79E awar qyar § wen,
wa § g X oy § WY sk wr Ak
Kooy wff §, oY 11. 45 WY o weTeE
§ wg wuTeE AT 220 ¥ WA wff
e g § 12 9%
qufed Gt saweqr X orfic g ol
FRC Mg ¥ Wy oy oW g

. AT 410 ¥ T A, 77 fe AT
AT 211 A FIORY &Y T oY &
. 3% Ty § gawr wAe v )

‘MR. SPEAKER: This is only a sug-
westion for action which you may
«consider

JPostings and promotions ia Collecto.
rates of Excise and Customs

*912. SHRI YASHWANT BOROLE:
Will the Minister of FINANCE be
‘pleased to state:

(a) whether it is a fact that all the
Collectorates of the Excise and Cus-
toms covering the whole country are
not covered administratively by the
.common rules of postings and promo-
tions and the staff at certain places
corner most of the benefits; and

(b) if s0, whether some stens are
being taken to see that this drawback
fo certain staff at -various places is
removed?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Group A
posts in the Customs and Central
Excise Departments are manned by a
-common Service, partly by direct re-
cruitment and partly by promotion
from Group B officers of these De-
pariments. There is a common sani-
ority list for Group A officers, who
are also liable for serwice throughout
India ,and therefore they are all on
the same footing so far as their pro-
motion prospects ang postings are
concerned.

-Ag - vegards posts in' Group ‘B, C
and. D; .theze. -are -separate- .cadres
which 1n most cases, comprise one or
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Houses/Collectarates; The - general
in and between these groups are com-
mon. However, in view of the vary-
ing pattern of development and indus-
trial expansion in differeat parts of
the country, the nature of customs or
central excise work at different places
and the consequent differences in
organisational and supervisory pat-
terns, the expansion of the cadres has
been more in certain Custom Houses/
Coliectoratés than in others, as m re-
sult of which the pace of promotmn
cannot always be uniform in different
Collectorates.

As regards postings of officers in
Groups B, C and D, these are made
within the area of the Collectorate
or Collectorates manned by one cadre,
and the same general principles are
followed. However since the juris-
dictiong of different Collectorates have
been establishment with reference to
various administrative considerations;
particularly the number of gssessees
and the amount of revenue collected,
the areag manned by different cadres
vary considerably. It follows that
staff in certain Collectorates are li-
able to transfer over wider areas than
those in other Collectorates. This,
however, is inherent in the system of
division of the tax administration into
viable Collectorates.

(b) Whereas the principles of pro-
motion are applied and followed uni-
formly, it would not be posgible to
have complete equality in promotion
prospects etc. for employees in Groupg
B, C and D except by having a com-
mon gll-India cadre for such posts,
which is not considered practicable
as it would involve far greater draw-
backs in the shape of transferability
of lower-paid employees throughout
India. - However,. while scrutinising
or according staff sanctions, an at-
tempt is made to achieve gome uni-
formity ‘in the ratip ‘of . supervisory
pasts to lower posts, which would help
tq. eved out disparities in pro:notion
prospects tn diffetent cadres, -
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SHRI YAREWANT BOROLE: - 8ir,
there iz 8 ghest dissatisfaction among
the employees, particularly, in B, €
and D groups. They don't get their
promotions because thelr " promotions
depend . within the Collectorate itself
and, if they are not fortunate enough
to be placed in a particular collecto-
rate for their service, they are not
entitled to have any promotion in the
higher grade,

Therefore, the division of the col-
lectorate and for formulating the
)unsdlctlon which is a very defective
orie ought 1o be modified. It is
neither based on the number of asses-
seeg nor on the amount of revenue
collection. Will the hon’ble Minister
re-form the collectorates from this
point of view?

SHRI' SATISH AGARWAL: The
total number of excise collectorates
lectorate and for formulating the
some States we have more than one
collectorate whereas there ig the case
of Chandigarh collectorate = which
coverg the States of Haryana, Hima-
chal Pradesh, Jammy and Xashmir,
etc. There are some States like UP.,
Tamil Nadu, Maharashtra and West
Bengal where we have twgo collecto-
rates. Op an All India basis go far
as Group ‘A’ officers are concerned
they are treateq on par. Their post-
ings and transfers are done on an all-
India basis. So far as the officers of
the other categories like ‘B’ and ‘C’
are concerned their postings are ac-
cording to the State cadres. There
are two exceptions in the whole coun-
try. One ig Maharashtra where there
are three  collectorates—Bombay,
Poona and Nagpur. ‘Nagpur is

attached with Indore. Poona
has a separate cadre. Bombay
has a separate cadre. Chandigarh,

Delhi and Jaipur have got one cadre
for all thesy States. These people are
agitating that Chandigarh and Jaipur
cadre should bg separate. Govern-
ment has taken a decigion to have
separate cadres. So fir sy Maharash-
tra is concerneq the difficulty is with-
in on» Btate we have two cadres—
that-of Poena and Bombay. It is the
only State throughout the country

Oval Awnswers F .S

'ﬂ Bave thig difficulty. The
hon'ble wants that these
three cadres should be united. In
that case I'geak the cooperation of
all the Members belonging to Maha-
rashira. Personally I have ng objec-
tion if there is one common cadre but
it cannot be done without their co-
operation,

SHRI YASHWANT BOROLE: Sir, I
am thankful to the Minister, May
know whether there are any difficul-
ties in forming a common collectorate
for all these three or even keeping
them as three separate collectorates
can the cadre be one for all the three
collectorate so that there will be uni-
formity in promotion to superior
posts?

SHRI SATISH AGARWAL: So far
ag the question of creation of one
collectorate for the whole of M.nha-
rashtra is concerned it is not possible
looking to the volume of work hand-
led by Bombay Collectorate. Their
revenue collection is to the tune of
Rs. 1,000 crores whereas Poona col-
lectorate amount is only Rs. 24 cro-
res. So, how can Bombay be tagged
to Poona? Ag regards the point of
having one cadre, as I have already
said, I have no objection, I ghall be
too happy as we have got in Tamil
Nadu and West Bengal. But Bombay
and Poona people are opposed to it
It the hon’ble Member is able to per-
suade his colleagues for one common
cadre for the whole of Maharashtra, T
have no objection.

SHRI D. N. TIWARY: I would
like to know whether Government is
aware of the lact that there are some-
Group ‘A’ officers who want to remain.
in Delhi and manipulate the things
in such a way that even if they are-
transferreq they retain their residence:
at Delhi?

SHRI SATISH AGRAWAL: Orders
have already been passed that any
Group ‘A’ officer who has been at one
Place for more than five years should
be transferred,

ot gow wer wour : Ay el
& xwr ¥ gere ¥ wamar § O wdwee
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wiiew ¥ wrey wtw gt §, % SR won
wrgaT § % ©@ sarar WX qu wr €@
e} go wr ot Prgfedt B ot
syyrqr WY af g ?

war wra G arfefy aare § e
g WX e ¥ o) ofawrd §
TIAET TR AT AT a3 fieay
wid, a1 A% fawrE Iw werAr
%1 forwrad ot §, Yy Fawr egrTew
foar amar & ?

Tra-g X 47 ¥ o wfirerd §,
IR WY Fa Fororar §, owwT 9y @ 8
fir ag Sa¥ wfaw 3% & 5w § e
dr ¥ § ? W 9w @A W e
Fqi !

st witw awere : oy g At
el & g § wrfig weer & qer
g o 1977 W 1978 ¥ 3114 A
o2 Prgz ¥ 1% §, forew T &
LR0AWT BT T2 A FTE WA

wgt a% wfasfE & qTeng
¥ WqTET T DY #7 FArHr §, W A
A AR g, W w1 fowraa
Tt witwrQ & fawg qrien Ot Saey
TART HT HUE AT |

oY HW W WIATY : TEI TR,
& ¥ qer ¥ v =1 67 "hrerfal 1
AT 97 & freg fosrga faady
T faar arar & 1 €W S AT IO AG
fear mar &4

MR. SPEAKER: It does not arise.
‘Next Question No. 918,

it R W WONTT : TeTE RPN,
# wro ¥ wriaT Far g B i v oave
®7 Fo< femmar wrg 1 S APy IAT
W fagdac
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does not atise. Question No. 9§13 Dr.
Bapu Kaldate,

oft gom W v : AW WG,
HORTT §F w7 wivar oy wrge & ) Wy
W wfywifal &1 wamer 39
& fawrs fawran fawd 9 fear wrar
&
MR. SPEAKER: It doey not arise,
Next Question 013.

Pllots of LA. and AL patronising
private hotels for lodging

*913. DR. BAPU KALDATE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the
pilots of Indian Airlines and Air India
have been patronising the private
hotels for their lodging;

(b) whether there is any restriction
on these pilots to stay in hotels run by
the IT.D.C.;

(c¢) it not, why not; and

(d) if the answer is in the affirma-
tive what actlon KasTeen taken against
those violating the rules?

qiza wre ane fawmn st (sh
guirew wifaw) : (%) : o a9

(=) ¥ (%) : ufx e feafer
g EY & W I fraa gemers
gfte & ures O § ot wror odz
forre fram gra gwfaw e w
aofig & wrly § 1 wrewoden fawre
fom & fawchr, sawer aqr fyaaw
Haew g

e gfear & fammw wrew faeelt
war ffam ¥ wror wiew faww
frmn & freat ¥ gy § 1 9F o
# #ft ZgTT qwAT )

e e & famaras
fealt & wrer odzy fawre fow &
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et A oA | o Frsbarer ¥ Py
w0 & it S T

et 3 farmrerons wyge ¥ sgad

3, wrer gz fawre Frre & qoeid
grew ¥ afi

e WY wrewl : WA wgRw X
fyr fr ol @ oW frar §—
weawer, feeeflt st frdmm, dwifaw
Tn 3 ¥ fod on &1 o g wTfcdTcdro
wo & gew § g7 § 1 wgt 4w A
wwEry §, wak ¥ qufaw gew
swaw W o graweE ¥ s
g 1 duifiw for oo ol F e
& wur ot 9w & fag qafie w o
ge &, she o & farar ar wrfodrodio
o kgt F fraa Fammrt § 7

Wt gedtew wltfow : ad F A
wgR o sgar & N gae e av
wafafendt e §, W o & o 7
;AL

¥ro Wy wrorTR : FT FeAt F g
% g 7 §, ¥ fog & w s dvew
#5gQ §, 91 Y At sy WY wnew
F wqWT qg Feiandy w= W § ?

I awely ¥ qmfey Tr A

wwﬂn’qwiw#tmﬂﬂmﬂ
Q?
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ot gearer oftfoes : fircrar ot
aft & fegaryerc forear o dav 8,
T § frerd & 9o s wene 8

it 3w : vwe & STy qr A
¥ og¥ ok o van dwr v oF, @
T X" A ot ot gueiter § fr oag
fer¥e o faar org ?

ot quiter witflow : St g fs
frdft ot @ ¥ W W T T
gAY ¥ @ww A I & w7 w7 v
& fr 7 firw grew ¥ ogdn oY Hopd
g

oft g : w7 Ay ¥ S
¥Tq ®Y 7w ¥ dF fis g € fewldg N
& wg  feear stra v &y & fag ?

ot quaverw witfiew : S ATt &
fog #1§ o & At fam w0
frraramaTe ot W wr fivrar fagifer
faar wrar § ag faar S § 1 A
IT ) Y & fre § Sw W & wg
LR gl &
Export of Tea

*914. SHR! BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to lay a
statement showing:

(a) the quantity of tea exported
during the last five years, viz. 1073-74,
1874-75, 1875-76. 1976-77 and 1977.78,
and the amount of foreign exchange
earned each year“on this account;

(b) whether the present rise in
price of tea in the Indian market is
due to higher exports; and

(c) it so, what steps bave been taken
by the Government to arrest the rise
in the market price?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
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AND CIVIL SUPPLIES AND (CO-
OPERATION (SHRI. ARIH' BEG): (a)
to (c). Amtemmtialaidonthe
Table of the House.

Statement
(a) Statement showing the .quane

fity and value of tea expuited during
the last five years.is as follows:

Qusnmy Foreign Exchange
. inm, kgs. carned in Rs. crores

1978-74 160,27 144.85

1974-75  225.06 223.53
1975-76  211.41 238.29
1976-77 24240 295.26

1977-78 219.60
(Provmoml)

556.00

(b) and (c). The tea prices started
rising in early 1977 due to a number
of factors like low production in Sri
Lanka in 1976, sharp decline in world
supply of coffee and consequent in-
creased demand for tea, apprehension
about continued ghortage, panic buy-
ing etc.

With a view to protecting the do-
mestic consumers from the sharp
escalation of international prices, an
export duty on tea of Rs. 5/- per kg.
was imposed in April, 1977 and excise
rebate and drawback of duties gn tea
exports were simultaneously with-
drawn. Leading tea packeteers in
the country were also persuaded to
reduce the price of packeted tea. The
producers were also asked to bring
morg of their crop to various auction
centres 80 ags to increase the overall
availability of tea at auctions. As a
result, the total quantjty sold at the
auction centreg during the current
season 1977-78 (upto 1st week of
April) was 864 million kgs., 68 million
kgs., more than last year. Though
production in 1977 was & record 560
million kgs. ie., about 48 million kgs.
more than the previous year, the ex-
port target for 1977-78 wag scaled
down to 228 million kgs. from the pre-
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vious year’s figure of $43 million kgs. -
inordertomakemmmwmahh
within the country,

An important 'step taken recently
in order.to prevent chences of, hoard-
ing of tea stocks wag bringing ‘tea
within the purview of Essential Com-
moditieg Act, As a consequence of
all these steps taken by Government,
price of tea came down sharply .from
May, 1977 onwards ang hag stabilis-
ed at reasonable levels.

SHRI BALASAHEB VIKHE PATIL:
It is written in the statement that
tea prices started rising due to low
production in Sri Lanka. 1 cannot
understand why our.country’s prices
should go up. I want to know from the
hon. Minister if foreign prices are
better and whether government has
any plan . to increase tea production?
In the next three years what will be
the production and what will be the
export quantity and the quantity for
the domestic- consumption? It ig glat-
ed in the statement that leading tea
packeteers in the county were also
persuaded to reduce the price of pac-
keted tea. How much price had been
reduced by this method of persuasion?
It is also stated that in order to pre-
vent chances of hoarding of tea
stocks, tea was brought within the
purview of Essential Commodities
Act? How much stock had been ex-
hausted and how much quantity has
been permitted for the stock?
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g Tt WA #F oy wrel & 8 e
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wft & oY w9 w1 swrr Wiy o o
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SHRI BALASAHEB VIKHE PATIL:
Mr. Speaker, Sir, I was asking about
the action taken for production of tea
for the next three years so that in-
ternal consumption will be maintain-

ed as well as exports. That question
has not been answered,

MR. SPEAKER : If you put half a
dozen questions, how can the Minister
answer?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA) : For the information of the
House, ] may say that production of
tea last year was 3560 million kg: as
against that during this year produc-
tion will go up to about 600 million
kg. We have a comprehensive plan;
by the end of the year 2000 we in-
tend to produce 1300 million kg i
the country.

SHRI JYOTIRMOY BOSU: D¢ not
produce more than the demand.

SHRI MOHAN DHARIA : Ther, is
a lot of demand. Do not worry. I am
saying that by the end of 2000 that
will be the production. We have a
comprehensive plan, Every year about
10,000 gcreg of land is additionally
brought into cultivation of tea. We are
making all efforts and taking care to
see that we meet the domestic de-
mand. That is the reason why Ilast
year we brought down the exports
and scaled it down to 225 million kgs.
and that will be the policy and we
shall gee that tea is made available
domestically at reasonable prices. At
the same time we are quite conscious
of the fact that there is a growlng
demand and we have taken up seve-
ral projctions and programmes ac-
cordingly.

SHRI BALASAHEB VIKHE PATIL:
It has been gtated that the prices of
tea would be stabilised at reasonable
level. But as far ag my knowledge
goes, the prices are not stable, Second.
ly we are exporting much, I would
like to know whether the Government
is taking any steps so that the mod-
ern technique ig developed in the tea
gardeng and the tea that js produced
would be of a good quality so that
we can earn more foreign exchange.

SHRI MOHAN DHARIA: I have
stated on the floor of the House that
we supply the required machinery,
also the required loans and there is
some element of subsidy go that the
whole tea plantation is modernised.
After thirty or forty years, the plant
goes out of order or deteriorates,
Under these conditions, we are taking
up new plantations and there is also
that renovation of plantation and for
that purpose all possible modern ma-
chinery ig being provided. So far as
the quality of tea is concerned, the
House will be happy to know that
India produces the best quality of tea
and the average yield per acre is the
best in the whole world.

SHRI AMAR ROY PRADHAN:
There is no doubt that this year we



earned a record foreign exchange
through export of tea. It could have
been more. There is a great demand
for Darjeeling Clean black tea in USSR
market. But on the other hand in the
local market, the price of tea is poing
higher everyday inspite of so many
assurances from the Tea Barrons that
tea will be sold at Rs. 10 to 12 per Kg.
In order to check the increase in price.
I would like to know whether the Sov-
emmment has taken any decision (a)
to create a buffer stock of tea, (b) to
declare any maximum price of tea and
(c) to stop the forward sale to pre-
vent smuggling,

SHRI MOHAN DHARIA: We have
asked all tea growers to bring at least
75 per cent of their tea produce 2t
the auction centres. Secondly we have
put export duty of Rs. 5 on the export
of tea. Thirdly we have also *aken
care to purchase tea through our Tea
Trading Corporation of India and the
NCDC and NCCF and other cooperative
agencies and to make it available
through the distribution centres. We
are takink all possible steps to main-
tain the prices.

SHRI AMAR ROY PRADHAN: lie
has not replied to my question about
the fixing of the maximum price.

SHRI MOHAN DHARIA: I have al-
ready said that we have taken several
steps and if the House js interested in
knowing the price...

MR. SPEAKER: No, no. Have you
fixed any maximum price?

SHRI MOHAN DHARIA: No, sSir
That is noi necessary.

SHRI BEDABRATA BARUA: Tea is
exported at notoriously low price and
there is no packeting and all that, nut
1 am not on that point. Even in the
internal market, if the Minister com-
pares the price at which the sale is
effected by the various tea companies
in India and the price the consumer
pays, he will find that the consumer
is paying four hundred or five hundred
per cernt of the price at which the

factory is selling. It may de due to
collision or gome other reasons, I do
not see, there is any other way except
this sort of public distribution in the
matler of tea. Is the Minister takiag
any steps in regard to that.

SHRI MOHAN DHARIA: Fortunate-
ly, the Government is in charge of
seven plantations in the country and
we are well aware of the price struc.
ture and having regard to the price
structure, all steps are being taken.
This year it so happened that the rize
in the London Market has crashed
down by about fifty per cent. Natur-
ally it has affected here also. But 1
can assure the hon. House that through
our cooperative agencies and through
the Tea Trading Corporation of Tndia,
we make adequate purchases so that
the tea prices are retained at the pres-
cribed level.

SHRI VASANT SATHE: This House
cannot be taken for a ride. The ~ues-
tion was, there is a difference of 400
times between the ex-factory price 214
the retail price. What is the public
distribution gystem? That was tae
question.

SHRI MOHAN DHARIA: 1 do not
know whether my friend was attentive
or not. 1 said, now we are in charge
of seven tea plantations and we know
the cost structure. It is not correct
that there is a difference of 400 times
in price.
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SHRI MOHAN DHARIA: This alle-
gation is absolutely wrong. Whatever
standard of tea is required, it is avail-
able in the Indian market. I am sorry
that the hon. member should not be
aware of it.



RE, SHORT NOTICE QUESTION

MR. SPEAKER: Short notice ques-
1ion,

SHRI VAYALAR RAVI: On a point
of order, Sir. Rule 54 says:

“A question relating to a matler
of public importance may be asked
with notice shorter than ten “lear
days and if the Speaker is of the
opinion that the question of an
urgent character, he may direct...”
ete.

1 am not gquestioning your ruling or
decigion in accepting this short notice
question, This question reads:

“Whether during the last three
months the Income Tax authorities
at Bangalore have raided the Houses
of some high-ups in Karnataka re-
cently...”

Whenever we put questions, your
office has been insisting that we musi
be very specific about the name, «tc. I
have myself put questions about vigor-
ous raids conducted on Bengal Lamps
as well as Limca and the ministers
have been reluctant 1o accept them.
while this question has been accepted

even though it only says ‘high-ups’,
which is not clear. Moreover, what
is the public importance? It can Le

interpreted as political overtone. I am
not questioning your wisdom in acept-
ing this question, but I feel that other
questions like this should alsp have
been accepted.

SHRI K. LAKKAPPA: Sir, 1 do not
want to question your ruling. But the
manner in which the Finance Minister
has accepted this question is clearly
against the accepted principles and
procedures laid down. Virtually two
questions have been put within one
question. Part (a) is:

uwhether during the last three
months the income-tax authorities at
Bangalore have raided the houses.. Rl

Part (¢) is during the last one year
what action has been taken against

‘tion altogether.

persons who have -invested on im-
mo¥able assets disproportionate to
their known sources of income in
Karnataka? Thig ig a different ques-
It says “one year”.
What is the urgency about it? Under
rule 54 and your recent direction about
shart notice questions, with the con-
sent” of the Speaker and the minister
concerned, a question relating lo a
matter of public importance may he
asked with notice shorter than ten clear
days. I have tabled a number of such
questions, even including the dratling
of RSS into this, the wiping of literacy
in the country etc. All these things
are very urgent.

MR. SPEAKER: What is your legal
objection?

SHRI K. LAKKAPPA: We are not
defending corruption or anything, “ut
where is the urgent public importance
regarding asking “during the last one
year"?

Parl (c) of this question is:

“During the last one year what
action has been taken against per-
song who have invested on immov-
able assets disproportionate to their
known sources of income in Karn-
nataka.”

1t looks that there is a political bully-
ing by the Janata Party members and
the Finance Ministry and they cleve-ly
managed to accept this question rven
against the accepted principles ond
norms laid down. Therefore, th's
question may come within the orbit
of the ordinary Starred questions. But
now it has been accepted. This s for
your kind consideration. Kindly give
a ruling.

(Interruptions)

SHRI VASANT SATHE: My objze-
tion is, if a question of this nature is
allowed as a matter of urgent public
importance, then you will apreciate
that the question must have a larger
coverage, meaning that if information
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is to be given about any income-tax
raids, then why should it be restricted
to Bangalore? Then all States through-
out the country and all such high-ups
should be covered. But to isolate only
one State and to accept the question,
only that creates doubis particularly
when we have now States having differ-
ent political parties. It gets a political
overtone when such a question is
allowed. You should kindly scrutinise
and see that it should have a larger
coverage—about Karnataka and about
every other State. (Interruptions).

SHRI KANWARLAL GUPTA: gur, 1
want to make a submission. I think
there are certain rules about the ad-
mission of Short Notice Questions and
so far as the rules are concerned, it
is the Speaker—first who decides the
urgency of the matter and then the
question is referred to the Minister.
Firstly, it is to be scrutinised and
alloweg by the Speaker. If he goes not
allow, then it does not go to the Minis-
ter at all.

So far as this question is concerned
this is a very important question and
a maitter of public importance. I do
not think my friend wants to Protect
the blackmarketeers who are the
Ministers and the Rajya Sabha
Members. ...

MR. SPEAKER: I have heard you.
(Interruptions)

SHRI KANWARLAL GUPTA: Sir, it
is cxpected that they should lead a
clean and clear life and if they lead
a clean life.....

(Interruptions)

MR. SPEAKER: I am on my legs.
Two points have been raised. One
is about the urgency of the matter and
the other is about the two questions
which have been involved. So far,
similar questions have been allowed
about the urgency of the matter. There
are a large number of such questions
about  income-tax raids which have
been allowed. There is no question
about that. But there is substance in
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the point which Mr. Lakkappa raised
in his question. There have been pro-
bably two questions which were over-
looked by me. There is no douit
about it. On the question whether
they are urgent or not and whether
they are of public importance or not,
the Speaker’s decision is final and it
is not open to question. Now, Mr.
Nanjesha Gowda may put the question.

SHRI K. LAKKAPPA: Regarding the
two points in the same question......
MR. SPEAKER: No, no. Now that I
have allowed it, it cannot be reversed.

SHRI K. RAMAMURTHY: Please sec
Rule 41 about the admissibility of
question. Sub-rule (xvii) of Rule 41
says:

“It shall not ask or information
on a matter which is under adpudica-
tion by a court of law having juris-
diction in any part of India.”

In connection with this matter, you
have seldom allowed it as a Short
Notice Question. Some writ petition
is pending before the Karnataka High
Court,

MR. SPEAKEER: I do not know. No~
body has brought it to my notice.

SHRI K. RAMAMURTHY: You ca
very well clarify from the Finance
Minister. He should know about it.
It is pending before the Karnataka
High Court.

MR. SPEAKER: Is there any writ
petition pending on the matter?

SHRI H. M. PATEL: I do not thiak
80,

SHRI K. RAMAMURTHY: If you
allow this, it is dangerous....
(Interruptions)

SHRI VASANT SATHE: When &
Member says something on the floor
ot the House please take note of it.
Keep this question pending Ask the
State Government whether the matter
is pending before a court
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ment has nothing to do with this.

SHRI KANWAR LAL GUPTA: They
do not want to face this. (Interrup-
tions). They want to support the
black-marketeers,

SHRI VASANT SATHE: Black-mar-
keting has grown under the Janata
Government. (Interruptions).

MR. SPEAKER: Mr. Poojary, the
writ petition will not affect this. The
question sayg this:

“(a) whether during the last three
months the Income Tax authorities
at Bangalore have raided the houses
of some high-ups in Karnataka re-
cently and seized unaccounted
money and other connected iocu-
ments.” o

This cannot be the subject-matter of
vrit petition. But whether the sei-

wre is valid or not, may be a subject-

Then the question gays:

“(b) if so, how much money was
seized; who are those  persons;
follow-up action taken and other-
details thereof;

(¢) during the last one year what
action has been taken against per-
sons who have invested in immov~
able assets disproportionate to their
known sources of income in Karna-
taka; and

(d) do Government propose to
make a survey of such people and
deal with such cases firmly or at
least against persons about whom
complaints are made to the Minis.
ter?”

None of these matters can be the gub-
ject-matter of a litigation. Mr. Nan-
jesha Gowda, pl put the questi

now. Dr. Pandit, ghould we have &
debate on this? Please sit down. If
you make a comment on it, somebody
else also will make a comment sn it.

DR. VASANT KUMAR PANDIT:
This is Short Notice Question. The
whole question could have been raised
through a Starred Question,

3 D ¢ heard it.
My decision, for the time being, i

‘final. So many advisers I have got.

Now, Mr. Gowda.
SHORT NOTICE QUESTION
Income Tax ralds in Bangalore

SHR] S. NANJESHA GOWDA: Will
the Minister of FINANCE be pleased
to state;

(a) whether during the last three
monthg the Income Tax authorities at
Bangalore have raided the houses of
some high-ups jn Karnataka recently
and seized unaccounted money and
ather ted documents;

(b) if so, how much money was
seized; who are those persons; follow-
up action taken and other details
thereof;

(¢) during the last one year what
action has been taken against persons
who have invested on immovable
assets disproportionate to their known
sources of income in Karnataka; and

(d) do Government propose to
make a survey of such people and
deal with such cases firmly or at
least against persons sbout whom
complaints are made to the Minister?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
In Februsry, 1978, the Income-tax
authorities at Bangalore conducted
search and seizure operations at the
premises of Messrs Gemini Distille-
ries (P) Ltd., Shri H. R. Basavaraj,
ex-Managing Director, Shri M. L.
Advani, present Managing Director
and some cohnected persons. Books
of account and siips of paper indicat-
ing tax evasion were seized from the
premises of the Company. Papers
relating to the Company were also
seized from the residentia] premises
of S/Shri Basavaraj and Advani and
an employee of the Company.

Jewellery and cash of Rs. 4.96
lakhs were found and inventorised
at the residence of Shri Basavaraj.
At Shri Advani’s residence, two fixed
deposit receipts of Rs. 25000 each
and a share certificate of Rs. 10,000
were also seized.
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Search at the premises of Shri
H. S. Pakirappa and Pawan Finance
Corporation, Bangalore, resulted in
seizure of fixed deposit receipts/
pronote of over Rs. 17.22 lakhs along
with some papers. Jewellery, share
certificates and cash of over Rs. 88,000
were found and inventorised. Invest-
ments and donations of about Rs, @
lakhs are stated to be unaccounted.
Enquiries are in progress.

(¢) and (d). The Income-tax
Department js conducting outdoor
survey in such a manner that all
areas get fully covered; priority be-
ing given to new localities and im-
portant market places. If @ new pro-
perty is noticed or an investment in
a property is found not to have been
disclosed, appropriate action indud-
ing initiation of penal proceedings,
wherever warranted, is taken.

Complaints alleging tax evasion
ere duly scrutiniseq and action as
called for js taken,

SHRI S. NANJESHA GOWDA: It
is very clear from the answer of the
hon. Minister that black money was
seized. Whether a person belongs
to the Congress (I) Party or the
Janata Party or the other Congress,
if he has black money, his house
must be raided. You have done very
well, but the only apprehension is
that whatever party he may belong
to, whatever position he may occupy,
whether he ijs a Minister or an M.P.
or a Rajya Sabha Member, he should
not take shelter and people should
not pressurise, and Government
should not yield to such pressure.
Government must deal firmly with
that person.

MR. SPEAKER: Please come to
the question.

SHRI 5. NANJESHA GOWDA: It
is this black money which is playing
with politics, with the markets and
with the traders in this country.
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MR. SPEAKER: This j& not a
calling attention. Please come to the
question.

SHRI S. NANJESHA GOWDA: We
talk of black money. So, we must
support the Government in stopping
such black money.

From the answer we find that the
total worth of the money, pronotes
and jewellery seized is about Rs. 3¢
lakhs.

MR. SPEAKER: That is mentioned
here. What is your question?

SHRI S. NANJESHA GOWDA:
There are some documents seized
wlong with the money and jewellery.
We have got the apprehension that
these documents may be degtroyed.

MR. SPEAKER: Will you kindly
come tp the question?

SHRI S. NANJESHA GOWDA: I
would like to know from the hon.
Minister whether the documents are
safe and what follow-up action has
been taken. Further, I would like to
get an assurance from the hon. Minis-
ter that whoever may be involved,
such cases will be dealt with firmly
and strictly, and that the quickest
possible action will be taken. People
are now feeling that they are let loose
because of the kindness of the Gov-
ernment. We do ngt want that.
There must be a fear about posses-
sion of hlack money. I want an as-
surance from the hon. Minister.

SHRI H. M. PATEL: I can assure
the hon. Member that the matter
will be gone into thoroughly and
fully, and whatever action is neces-
sary and is called for will be taken.
I can also assure him that the docu-
ments that have been seized have
been inventorised and wil]l be taken
c;re of until the meutter is disposed
o

SHRI S. NANJESHA GOWDA:
With regard to parts (c) and (d) of
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the question, we find that the persons
have invested this black money in
immovable assets. When we make
such allegations, you say that we
must be very specific. I have been
specific in this case, and I want to be
specific now also. There is one Minis-
ter in the Karnataka Government...

MR. SPEAKER: 1 will not allow
you. You have not given intimation,

SHRI S. NANJESHA GOWDA: I
have given. 1 have written to you.

MR. SPEAKER: No, no, That will
not be allowed. You must give me
primg facie proof about any indivi-
dual, if you want to mention his
name.

SHRI S. NANJESHA GOWDA:
There is g witten answer of the
Minister about this gentleman. This
Minister who is in the Karnataka Gov-
ernment has given false accounts.

MR. SPEAKER: No, no. That does
not arise,

st Fwdw : FwA o) gru fro
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MR. SPEAKER: Rules do not per-
mit that. Unless you give me prima
facie proof about an individual, you
cannot mention it here. That is the
rule, (Interruptions)

PROF. DILIP CHAKRAVARTY:
He is remding the statement of the
Minister jn formulating hig question.

SHRI S. NANJESHA GOWDA: In
answer to my Question No. 6314, the
Minister has said that his assets are
disproportionate and there iz a con-
siderable increase in that and there
will be investigation on that. He has
stated thet. In that connection, I
have written to you also. He has
invested 40 lakhs. There are eye
witnesses to that. What action Gov-
ernment has taken, I want to know.

(Interruptions)

SHRI K. LAKKAPPA: On a point
of order. He cannot put the same

question which has already been
answered in the House.

_ MR. SPEAKER: I have allowed
it; I cannot go back,

SI:IRI JANARDHANA POOJARY:
On a point of order. I am on Rule
353,

MR. SPEAKER: He has given me
previous intimation. About men-
tioning of names I would not have
allowed, but for the fact that these
names have already been given to the
House by the Finance Minister.

SHRI K. LAKKAPPA: My point
of order is that a question which is
in sum and substance the same, which
has been already put, cannot be put
again.

MR. SPEAKER: The same ques-
tion has not been put. Mr. Lakkappa
has been thorough in rules.

. SHRI S. NANJESHA GOWDA:
These people have played havoc in
the State, I want an assurance from
the Minister of Finance that these
people should not be allowed to play
havoc hereafter.

MR. SPEAKER: Please come to
the question.

SHRI S. NANJESHA GOWDA:
What is the action taken by the Gov-
ernment? It is now six months.
When will it be taken? I want an
assurance on that.

SHRI H- M. PATEL: The hon.
Member referred to the Question
which was asked earlier, in August,
1977, to which a reply was given. He
referred to that Question and linked
it up with this Question and asked
for progress on that.

The earlier Question was Unstarred
6314. If 1 may be permitted {; read
that out, the Question was:

“(a) the assets and liabilities de-
clared by the present Irrigation
Minister of Karnataka, Shri H. C.
Srikantiah, by his wife, daughters
and sons in-law in the income-tax
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returns filed by them ‘during the
years 1974-75, 1975-76 and 1976-77;

(b) whether the assets declared
by them were found dispropor-
tionate to their known incomes; and

(c) if so, the action taken or pro-
posed to be taken.”

The reply was:

“(a) The wealth~tax returng have
been filed by Shri H. C, Srikantiah,
Irrigation Minister of Karnataka.
The details of assets and liabilities
are given in Annexure “A”. No
return of income or wealth has
been filed by his wife, daughters
and song in-law.

(b) and (c). The increase in the
wealth is substantial during the
assessment year 1976-77. As the
assessment is still pending, the
question whether the assets declar-
ed are found to be disproportionate
10 their known sources of income
will be investigated.”

That investigation is continuing.

SHRI JANARDHANA POOJARY:
In Karnataka, the election was fixed
on 25th February, 1978 and the raid
was conducted on 16th February, 1978.
The answer given is:

“Jewellery and cash of Rs. 4.96
lakhg were found and mventonsed
at the residence of Shri Basavaraj.”

This jewellery and cash were ac-
counted for. Then, jt says:

“At Shri Advani’s residence, two
fixeq deposit receipts of Rs. 25, 000
each and a share certificate of
Rs. 10,000 were also seized.”

These were also accounted for. Also,
tHe house of Mr, Basavaraj’s nephew
was searched on the same day. with
a definite purpose. The reply says,
“Rs. 17.22 lakhs aleng with some
papers were also seized.” These were
also accounted for.

My submission to the ‘House is that
Mr. Basavaraj is an active Congress
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leader of Karnataka and, further, he
is a Member of the Rajya Sabha.
This action was particularly politi-
cally motivated on the eve of elec-
tions in order to malign the Congress
Party (I) and also to sabotage the
elections. The Janata Party thought
that Mr. Basavaraj would finance the
elections. In order to sabotage the
elections, this was done. The Gover-
nor of Karnataka had recommended
and also asked the Income-tax Com-
missioner to conduct the raid parti-
cularly on the house of Mr. Basava-
raj with a definite motive. They have
done it with a definite motive. I am
speaking from a reliable source. The
Janata Party wanted to do it with a
deliberate intention to malign...

(Interruptions)

May I know from the hon. Minister
how many houses of Janata Party
leaders were raided during that
period and if anything incriminatory
is found what action the Government
is going to take against the Income
Tax Office?

SHRI H. M. PATEL: 1 think the
hon. Member is doing a grave in-
justice to himself. The <Congress
benches have been repeatedly saying
that this Government does not con-
duct geizure ang search operation.

SHRI VASANT SATHE:
tially.

Impar-

SHRI H. M. PATEL: What non-
sense? Impartially in your days, not
impartially now! You look at the
facts. These were conducted in an
ordinary way. But the hon. Mem-
ber says: this was politically moti-
vated, All right, even if it was poli-
tically motivated, as he says, he
should concentrate on the facts that
were discovered. I have refrained
from pointing ‘out all the things that
were seizéd; I will now point them
out to you.

(Interruptions)

It is impossible for me net to do
that. I have been forced to do that.
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SHRI VASANT SATHE: The
giuestion was: why Basavaraj alone?

(Interruptions)

SHRI H. M. PATEL: Here is a
point. For instance, the papers that
were shown......

(Interruptions)

I think it is necessary for you to main-
tain peace. The deposit aggregated
Rs. 16,73,600 in the books Gof
Pawan Finance Corporation walso
seems to require investigation. Al
the relevant fixed deposits which
should have been in the possession of
the alleged depositor were found in
the promises of the creditor, that is,
Pawan Finance Corporation showing
that the deposits were spurious, I
will show you another point since you
wanted. A deposit of Rs. 1.25 lakhs
in his wife’s name, namely, so and
so has not been disclosed. She is not
a wealth fax assessee. Now these are
the things that were brought out. 1

dig not wish to say about them be-

cause when these things were found,
they would be gone into and until
the investigation is completed, noth-
ing should be done. But when I was
told that this was politically motiva-
1ed, I had to say that ordinary search
and seizure operations had been
carried out in course 'of whi¢h over
Rs. 30 lakhs had been found; deposits
and slip papers have been found. All
of these were duly taken into account
by the Department to say that there
was no sufficient ground for the In-
come Tax Officer to have undertaken
such search and seizure operations is
really very unreasonable.

SHRI YADVENDRA DUTT: 1
woulg put a very simple questfion.
The raid was conducted in February
and it is now the end of April. People
who have accumulated black money,
T say so, have any one of them been
arrested and put into jail or they
‘have been hailed out or they have
been just left out as it is?

SHRI H. M. PATEL: The question
of arrest does not arise in such mat-
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ters. Investigations have to be carri-
ed -out. But certainly the informa-
tion, the slips which have been found
show that a considerable sum had
been given as donation fo persons
who took part in the elections.

SHRI K. LAKKAPPA: Since this
is a question relating to Karnataka, I
evince a lot of interest in putting
supplementaries. First of all, I assure
the House and the Government that
I will be the last person to defend

. any culprit.

(Interruptions)

I am not raising any defence against
such persons. A suspicion has been
created in the country that plack-
marketeers, hoarders ang speculators
have been let scot free by this Gov-
ernment and no intensive action has
been proposed by the Government.

MR. SPEAKER: You were object-
ing to.....

SHRI K. LAKKAPPA: But most
of the people who are having black-
money have joined the Janata Party
to shield themselves, and their houses
have not been raided.

(Interruptions)

MR. SPEAKER:
the question.

SHRI K. LAKKAPPA: That is the
question. There are people who have
accumulated black-money but still
they have gone scot free. If you
want the names of those people, I
will mention because I have submifteq
a memorandum.

MR. SPEAKER: No, no.

Kindly come to

SHRI K. LAKKAPPA: Of course,
I do not want to go against the rules.
I would like to know whether such
persons have escaped by joining the
Janata Party and they want to hide
themselves from these .anti-black-
money operations which have bheen
carried out by the Government. I
want to know whether it is a fact that
you discriminate such people. I want
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to know whether you will take action
against such people also who have
come to your fold to escape from the
operations against them for hoarding
black money and black money opera-
tions—and they are higher-ups in the
Janata Party.

MR. SPEAKER: If you give the
names, he will investigate.

SHRI H. M. PATEL: I do not know
what the question js. Search and
seizure operations are conducted un-
der the various provisions of the law.
They were very greatly intensified
during the Emergency period. We
consider that such search and seizure
operations should only be undertaken
where sufficiently reliable and definite
information and also weighty infor-
mation becomes available with the in-
come-tax authorities. No interference
takes place so far as the Government
is concerned. We do not indicate
whom to raid or what to do. It is
left entirely to the income-tax de-
partment. The only instruction given
to them is that they must satisty
themselves that good reasons exist,
and only then, and then only, under-
take search and seizure operations.
The total number of search and
seizure operations since this Govern-
ment came to power, compared to the
previous years, has been relatively
small. When these operations take
place, in almost every case something
or other is found, which supports
what T am contending that very great
care is taken before deciding upon
whom to raid...

MR. SPEAKER: Is it done on
Party basis?

SHRI H, M. PATEL: Not at all.

DR. SUBRAMANIAM SWAMY: In
view of the fact that he has brought
so much information out, I would
like to know from the Minister two
things. One is, in his answer he has
said, “some connecteq persons”. I
would like to know the names of
those connected persons. Secondly,
he says that ‘complaints alleging tax
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evasion are duly scrutinised and
action as called for is taken'. I want
to know who have made the com-
plaints and how quickly will he
scrutinise.

MR. SPEAKER: How can you ask
that? You cannot.

DR. SUBRAMANIAM SWAMY: At
least a part of it, whatever he could
answer, he should answer.

SHRI H. M. PATEL: 1 think, I
have mentioned: M/s. Gemini Dis-
tilleries on the 16th February, search
and seizure operation, Shri H. R.
Basavaraj, ex-Managing Director of
that Company, residential premises,
Shri M. L. Advani, Managing Direc-
tor, Shri H. S. Pakirappa, Excise Con-
tractor, Shri M. K. Palanangappa,
Storekeeper of the Company, Shri
M. G. Krishna, Administrative Mana-
ger of the Company, Shri Ramesh
V. Vohra—that js another company.

SHRI B. RACHAIAH: May I know
from the hon. Minister when exactly
the information was given to the In-
come-tax Officer and whether, before
ordering seizure and raids, he has
made any recording on the paper?
It so, I would like to know on what
date and by whom,

SHRI H. M. PATEL: I am sorry
I have not got that information as to
what date. I have the information
about the date on which they carried
out the search.

MR. SPEAKER: He wants to
know whether there was any record,
whether an order was made.

SHRI H. M. PATEL: The record
must definitely have been made .and
an order passed for carrying out the
search, But I have not gent for those
papers, nor have I seen them., But
if the hon. Member wants me to make
certain that this was done, I will do
so. If he wants to know the date...

SHR] B. RACHAIAH: Under the
provisions of the Income-tax Act....
(Interruptions).
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MR. SPEAKER: He has answered
your question. He said it must have
been done and if you want, he will
call for it.

SHRI B. RACHAIAH: For every
seizure that is made. I want to know. ..

MR. SPEAKER:

not called for the paper. If you want,
I will call for the paper and let you
know. It must have been doge under
the Income-tax Act..

SHRI B. RACHAIAH: Let him
place it on the Table of the House.

MR. SPEAKER: He hag said that.

SHRI H, M. PATEL: I cannot place
it on the Table but I will check and
give the information about the date
and so on.

SHRI KANWAR LAL GUPTA: The
hon. Minister has said that Mr. Basa-
varaj, an MP of Cong (I) Party has
been running a distillery and wine
shops and other businesses and he is
a financier of Cong (I) and he is a
close associate of Mr. Devaraj Urs.
May I know if it is a fact that he him-
self admitted before the Income-tax
Department that the amount of Rs. 5
lakhs that was recovered from him
was outside his account? (2) Is it also
a fact that the Income.tax Depart-
ment got a chit from his house or
from the company in which the names
of the persons to whom it donated
the amount for election has been writ-
ten and the total amowmt of donation
was about Rs. 8 lakhs. If jt is so, may
I ask the Minister if it is not a clear
case for prosecution and why have
you not started prosecution proceed-
ings?

SHRI DINEN BHATTACHARYA:
To whom were donations given? You
name them.,

MR. SPEAKER: You are not one
of the donatories,

SHRI JYOTIRMOY BOSU: I am
waiting for a donation from you.

SHRI H.-M. PATEL: The states
ment was made by Mr. Pakirappa
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regarding donation involving Rs. 4.72
lakhs and not by Mr. Basavaraj.

SHRI KANWAR LAL GUPTA: You
said Rs, 5 lakhs were recovered from
his cash, My question was whether he
admitted before the Income-tax Offi-
cer that it was outside the account
books and it was a black money. Is
it a fact?

SHRI H. M. PATEL:
that.

SHRI KANWAR LAL GUPTA: I
am asking you that question—whe-
ther he admitted before the Income-
tax Department that the amount of
Rs, 5 lakhs which was recovered
from his house was outside his ac-
count.

I did not say

MR. SPEAKER: Unless you have
positive information. you should not
say.

SHRI H. M. PATEL: I have no
information,

SHRI JYOTIRMOY BOSU: My
first question is that the hon. Minis-
ter said that there was a list in which
donations were described. Would he
kindly give us the full list and the
names of those who had received do-
nationg and whether tax proceedings
have been launched against them for
receiving money?

SHRI H.M. PATEL: These are mat-
ters which are still under investiga.
tion. So I would rather not answer
it.

SHRI JYOTIRMOY BOSU: Why is
he sheilding these people? The
economic offenders are ruining the
country., I want to know who are
the persons who are at the receiving
end and which is shown in the list
and whether tax proceedings have
been gtarted against them.

SHRI H. M. PATEL: With regard
to proceedings against these persons
whose names were found in the list,
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no proceedings have been  started

against them.

SHRI JYOTIRMOY BOSU: Why not?

SHRI H. M. PATEL: I have already
told you that it was because the in-
vestigation ig still proceeding.

SHRI JYOTIRMOY BOSU: I am
asking for a fact. T am not asking for
an opinion or judgment on it.

MR. SPEAKER: Are you in a posi-
tion to say who those people are?

SHRI H. M. PATEL:
got the names.

I have not

SHRI JYOTIRMOY BOSU: This
is very bad. I am very sorry. This
is very disappointing. What is this?

MR. SPEAKER: He has not got the
records about it here.

SHRI KANWAR LAL GUPTA: He
has got the information that before
the Income-tax Department he admit-
ted....

.

MR. SPEAKER: Mr. Bosu does not

require an advocate.

SHRI KANWAR LAL GUPTA: He
denies that it is not (Interruptions).
He should see from the record. He
admitted before the Income Tax au-
thorities that it was black money.

SHRI JYOTIRMOY BOSU: I am
serry that Mr, Patel is withholding
certain inforfdtion. I am sorry to

say.
-

MR. SPEAKER;:
presume that way?

How can you

SHRI JYOTIRMOY BOSU: There
is contradiction. He wants to say
since investigation is in progress, ‘I
will not much rather tell the names.’
Now he says that -he is not in pos-
session. 'Which one is true and which
one is not? Let us understand that.

SHRI KANWAR LAL GUPTA: Let
me say, Sir.
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MR. SPEAKER: Are you in a posi-*
tion to give any more information,
Mr. Patel? ’

SHRI H. M. PATEL: I have just

" been sent some papers which show

some names which cannot be identi-
fied here and certain figures, of
amounts, placed against them. These
are said.to be have been paid, out-
side money, money not accounted for.
If you want to know the names, I
can read the names.

These are nameg of people like—

Kalibaba Rs. 1,07,000
Siva. Ram Rs. 2,00.000
R V. Channa Basappa Rs. 10,000
Venkataramana Rs. 5.000
T. Venkataswamy Rs. 50,000
Kuppuswamy Rs. 10,000

It is difficult for me.
These are names (Interruptions).

MR. SPEAKER: Shri Ugra Sen:
(Interruptions)

SHRI JYOTIRMOY BOSU: Why
have tax proceedings not been started
against them?

st 97 {7 AEAT Feaer gERT,
#§ wmdm gdy St § w™me swygTea
[T g-30 AW & fw e s
g% &, =g F1E gHodle BY ar waw F
FreE™ F1 oAtfas g, fSay seema
q%s T g, S *r #18 dfwa foe
HYT FT G FREATET AT FE ST T §—
T 9y 19 T8 Fy e 9T @a ?

SHRI o, M. PATEL: There is no
need to lay anything on the Table of
the House. But I can give him an

“assurance that we will take -all aetion

against whoever is found to Dbe
guilty. Whatever action is called for
and when the action is taken, I shall
certainly imform the House if the
House desires me to do so.

e
- i
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WRITTEN ANSWERS TO QUES-
TIONS
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Economic position of Small Industrial
Unity in Residential Colonles jn Delhi

*§07. SHRI R. L. KUREEL: Wil
the Minister of FINANCE be pleas
ed to lay a statement showing:

(a) whether Government hav, con-
ducted any survey to assess the eco-
nomic position of the gmall industrial
units in the various residential colo-
njes in the capital during the last
one year;

(b) if so, the number of such ynits,.
out of them, which have been assessed
for the purpose of incom, tax; and

(c) it not, the procedureg adopted
by the Government to assess the in-
come of such small units ruvning in
residential colonies of Delhi?

THE MINISTER OF FIN-
ANCE (SHRI H, M. PATEL): (a)
and (b). An Economic Census has
been conducted in the Union Territo-
ry of Delhi in November 1977 by
the Bureau of Economics and Statis--
tics, Delhi Administration. The Cen-
sus ascertained the structure, nature
of activities and employment in the
establishments engaged In non-agricul-
tural activities and took into account
only establishments which employed
one or more hired workers on a re-
gular basis. It did not cover own-
account enterprises utilising family
labour. The data gathered does not
include information regarding assess-
ability to income tax.

(e) Under Section 139 (1) of the
Income-tax Act, every person is bound
to furnish voluntarily a return of his
total income if it exceeds the maxi-
mum amount which is not chargeable
to income-tax. The Income-tax De-
partment, Delhi, is arranging its own
survey programme in such a manner
that all the areas are covered early;
priority being given to new localities
and important{ markets. During the
course of the survey, information like
ly to be usefu] from the Direct Taxes
view-point is collected. After scru-
tiny of the survey reports, statutory
proceedings under the Income-tax
Act are started, wherever called for,
to asvess the income. whether derived
from an industrial unit or otherwise.



M.P. Government proposal for feeder
Air Service for Tourist Ceantres

*908. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) huve the Government of Ma-
dhya Pradesh sought clearance of the
Centre for launching “Feeder Air-
service” for tourist centres in Madhya
Pradesh;

(b) Government of India's reaction
1hereon;

(¢) by what time such
shal]l be given;

clearance

(@) objections, if any, with details
thereof: and

(e) if no objections are there, will
the Government of India offer any
financial aid to Government of Madhya
Pradesh op thig laudable plan of
theirs?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
In January 1978, Government of
Madhya Pradesh sought advice re-
garding the suitability of an aircraft
with a provision of 18-20 seats, its
price etc., for the purpose of gtarting
air services in the State. They also
sought confirmation whether it would
be possible for Government of India
to grant loan for the purpose.

(b) to (e). The question of connect-
ing small towns and cities of tourist
and other interest by 3rd leve] opera-
tions is engaging the attention of the
Government. A preliminary project
report has been prepared and it is at
present under examination by a Com-
mittee constituted to go into  the
various aspects like phasing of the
scheme of 3rd level operations keep-
ing in view the requirement of the
different regions etc., type of aircraft,
the agency that would operate, the
administrative structure, route struc-
ture, pay structure, route pattern etec.,
and such other relevant details. The
Committee Is  expected to submit

their report by the end of June, and
the Government will thereafter take
a decision on the subject. The ques-
tion whether State Governments
should be permitted to operate feeder
services will be examined only after
the report of the Committee is receiv-
ed and a decision is taken on the re-
port,

Export of Monkeys to U.S.A.

*g09. SHRI RAOKESHAR SINGH:
Wil] the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether export of monkeys to
U.S.A. has begn banned by the Gov-
ernment as reported i the “Sunday”
dated 2nd April, 1978; and

(b) if so, the reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
and (b). The export of monkeys to
all destinations including USA, has
been banned as a measure of compas-
gion for animals and to prevent cruel-
ty against them.

Rise in the prices of Essential
Commodities

*910, SHRI DHARMA VIR VA-
SISHT: Will the Minister of COM-
MERCE. CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that the
priceg of gur, sugar, oil and Vanaspati
are on a downward trend, while prices
of wheat. rice, gram and pulses have
upward trend;

(b) if so, the reasons therefor;

(c) whether Government are satis-
fied with a 4-Point fal] in prices after
an 88-Point rise gince 1970-71; and

(d) if not, the details of efforts made
to bring down prices of essential com-
modities?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE



AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GQOYAL): (a) The wholesale
prices of gur, sugar, edible oils and
vanaspati are lower than those of
last year, Over the year, the whole-
sale prices of rice are alsp lower,
whilst the wholesale prices of wheat
are marginally higher. The prices of
gram and pulses, which were subs-
tantially higher have now shown
declining trend in respect of most
of the vurieties.

(b) Inerease in the prices of gram
and pulses has been on account of
decline of about 2 million tonnes in
the production of pulses in 1976-77 as
compare to the preceding year. Be-
sides, the production of pulses has
remained nearly stagnant during the
past 12 years.

(¢) Gevernment is not satisfied
with the present trend of prices, Ef-
forts are being made not only to sta-
bilise the prices of essential commo-
dities but also to bring them down
to the extent possible.

(d) During the past one year, Gov-
ernment has taken a large number
of measures to  contain the rising
trend in the prices of consumer goods
and to improve their availability.
Among the measures taken; the im-
portant ones are:

(1) A restrictive monetary and
credit policy;

(2) Libera]l import of edible oils
to meet the gap between supply
and demand.

(3) Sale of imported refined ra-
peseed oil at a retail price of Rs.
7.50 a kg. through the public distribu-
tion system throughout the count-
ry. (The prices of refined rapseed
oi] is being reduced to Rs. 7 a kg.
with effect from May 1, 1978).

(4) Supply of imported oils to
the vanaspati industry ranging bet-
ween 75 per cent to 90 per cent of
their requirements of oils;

(5) Import through NAFED of
10,000 tonnes of masoor and liberali-
sed policy towards import of pulses;

(8) Arranging for import of about
one million tonnes of cement;

(7) Continuation of ban on ex-
ports of pulses, HPS groundnuts,
edible oils;

(8) Imposition of ban on exports
of fresh vegetables including pota-
toes. cuminseed and turmeric;

(9) Imposition of an export duty
of Rs, 5 a kg from April 9, 1977
and simultaneous withdrawal of the
rebate on exports of tea;

(10) Declaration of tea as an es-
sential commodity under the Essen-
tial Commodities Act;

(11) Sale of considerable quanti-
ties of loose tea through National
Agricultural Cooperative Marketing
Federation (NAFED) and National
Consumers’ Cooperative Federation
(NCCF) at a retail price of Rs. 16.50
a kg. at a large number of centres;

(12) Import of large quantities of
raw cotton;

(13) Imgposition of stock limits on
traders in respect of pulses, oilseeds
and edible oils;

(14) Increase in the support pri-
ces of wheat, paddy, gram, ground-
nut. sunflowerseed and raw  cot-
ton;

(15) Fixation, for the first time,
of the support price for mustard-
seed bringing them, a little over 75
per cent of the total oilseeds pro-
duction in the country under the
price support scheme;

(18) Arrangements for buffer-
stocking of major edible oils and
pulses through socially-controlled
agencies,

(17) Removal of restrictions on
inter-State movement of wheat and
rice;
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(18) Larger releases of levy and
non-leavy sugar;

(19) Reduction in excise duty on
and free sale sugar; and

(20 Increased supply of kero-
sene.
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Change made in paid up period of a
policy by L.IC,

*916. SHRI AHSAN JAFRI: will
the Minister of FINANCE be pleased
to state:

(a) whether the Life Insurance
Corporation of India has changeg the
paid up period of a policy from two
years to five years;
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(b) if so, what are the grounds for
such a drastic change; and

(c) whether it is in the interest of
the policy holders?

THE MINISTER OF FIN-
ANCE. (SHRI H M. PATEL): (a)
Prior to 1.4-1973, the LIC allowed
paid-up values under life insurance
policies affer 2 years’ premiums had
been paid but this period was increas-
ed to 3 years for policies effected on
or after 1-4-1973. The conditions for
granting paid-up value were further
modified, in respect of policies issued
on or after 1.1-1976, to provide that
a paid-up policy would be secured if
premiums under a policy have been
paid for a period of 6 years or one- -
fourth of the original premium paying
period of the policy, whichever is less,
subject to the condition that premiums
have been paid for a minimum period
of 3 years.

(b) and (c). The change in the con-
ditions for granting paid-up value was
aimed at preventing discontinuance of
policies at early durations and is in
the general interest of the policyhol-

- ders. Early lapses and the relatively

high cost of servicing a Jarge number
of paid-up policies for small amounts
were a drain on the profits of the LIC,
and to the extent such drain was pre.
vented the policy-holders maintaining
their policies in force would benefit.

Edible oil crises due to misuse of
ImPort Licences

*817. DR. RAMJI SINGH: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleaseqd to state:

(a) whether Government are aware
of the vigoroug propaganda made by
Indian Oil and Produce Exports As-
sociation that the edible »il crisis has
been caused in the country by the mis-
use of import licence of Rs. 540 crores
given for the import thereof;

(b) the value of ‘oil, in croreg of
rupees, imported last year by Private
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sector out of the import licence grant-
ed to them in 1977 and if the licence
was not utilised whether it is not
breach of commitment with Govern-
ment; and

{c) whether Government have a po-

_ licy to check such activities of private

traders and of Government Depart-
ment in order to remove this unpre-
cedented and serious edible oil crisis
and if so, the details thereof?

THE MINISTER OF. STATE IN
THIE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
No. Sir.

(b) The import by private sector
was about Rs. 282 crores (through
Bombay Port which is the main port
of entry). The import licence enables
the licensee to make imports and it is
ot obligatory on the part of licensee
to utilise it.

{c) Government had taken steps
with a view to streamlining the policy
for issue of licences for edible oils.
Details are given in the statement
which has been laid on the Table of
the House. It is because of the mea-
sures anunciated by the Government
that the oil imports improved in the
latter half of the year.

Statement

(1) AIll licences which had already
been granted and against which no
firm commitments by way of opening
©f irrevocable letters of credit or any
other irrevocable commitment to im-
port the goods were made within three
months from the date of issue of such
licences, were made invalid for impor-
tation.

- {2) Licences for edible oils and oil
_seeds were subsequently granted only
on the basis of firm commitments en-
dered into by the applicants with the
overseas suppliers.

'(3) The value of licences, the items
10 be imported and the validity period
-of licences were in terms of the firm
contracts entered into by the applicant

- -with the overseas suppliers.
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(4) Licensees were required to sub-
mit a report to the licensing authori-
ties concerned as soon as the imports
had been effected.

(5) Inability to effect import on the
basis of licences issued for reasons
beyond the control of the licensees
was required to be reported to the
licensing authorities concerned within
10 days from the date on which the
licensee has failed to effect imports as
per the original contract.

Individual Life Insurance Business. of
LIC.

*918, SHRI NARENDRA SINH: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the in-
dividual Life Insurance business of
the L.I.C. has shown a shortfall during
the first six months of financial year
1977-78; and

(b) if so, the details thereof?

THE MINISTER OF FIN-
ANCE (SHRI H,L M. PATEL): (a)
Yes, Sir.

(b) The new business in India under
individual assurances during the first
six months of the financial years 1977-
78 and 1976-77 was as under:

(In crores of rupees)

During
1-4-76 to 30-g-76
Sum Sum
proposed proposed

During
I-4-77 10 30-9-77

Sum Sum
proposed proposed

768.5 630.9 826.1 673.3
Direct Exports hy Rail
*919. SHRI DALPAT SINGH
PARASTE:

SHRI D. G. GAWAI: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleas-
ed to state:

(a) whether it is a fact that the
Government are considering to have
direct exports by rail;
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(b) whether in this regard a com-
mittee has been set up;

(c) if so, when the same ig likely
to start functioning;

(d) the names of countries where
the exports can be made by rail; and

(e) whether it will be costly or
cheaper?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
to (e). Presumably the Hon’ble Mem-
bers are referring to a Standing Com-
mittee on Promotion of Exports by
Rail (SCOPE-RAIL) recently set up
by the Ministry of Commerce to dis-
cuss varioug problems relating to the
movement of export cargo by Rail
transport. According to its terms of
reference SCOPE-RAIL is required to
examine the edequacy and regularity
of rail services for export traffic. ade-
quacy of handling and warehousing
facilities, adequate and timely supply
of wagons and containers, introduction
of promotional Rail freight rates, aug-
mentation of Rail transport facilities
for direct exports to Pakistan, Bang-
ladesh and Nepal. introduction and
facilitation of multi-model movement
of containers etc.

SCOPE-RAIL in its first session held
on 20th March, 1978 at New Delhi, had
discussed in depth various appropriate
measureg for promotion of exports by
Rail to adjacent countries. However,
it is not possible to generalise on the
issue as to whether exports by Rail
will be costlier or cheaper than by
other modes. In fact, the cost of
transportation depends upon the com-
modities transported, lead of traffic
and various other factors.

WA wieA fawrm fare & s ma O
Fror wweTfeat w fratra fear s

*920. =it forg ArTmor gl
FT q¥IN WT AR famrm 74 a7
AW F FAT F7 F
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F FHATAT FT FA gear fHadr
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(') 37 %1 faafaq =@ & far
FT FEATE FT T Er 27

qaEd K1 A famma @it (st
geiew wifw) @ (F) @ AR
ST AT F JIITR 9 ARG 79T
fawrg fare & fafew ge«l & dfaw
AR 9T FE T AT ATHT 392
FAARN & | STH T 139 mAgi=a sl
& & a4 9 Fgfaq Jasfa F | ITH
FTATX qAT FEAATX G&aT & &1 |
I THfAq FT AT QY A T
qed 9T & q JGAT |

(w) &fqw wqdr awr FH=tfay
I TTF FT FEIT HIT I21 FT ITAEAT
& oy 9X  fratag F3 F1 999 wE
weafasrs farg & gavusw aT F
faarae= & |

Posting of S.A.S. passed Accountants/
Section Officers of Office of C. & A.G.

*921. SHRI BAIRAGI JENA: Wil
the Minister of FINANCE be pleased
to state:

(a) what are the prescribed qualifi-
cations and other perquisites for post-
ing of SAS passed Accountants/Sec.
tion Officers of the Office of the
C.&A.G. on deputation to different
Audit Offices abroad; and

(b) was there any instance in the
past that an officer was posted on de-
putation to a foreign country withouwt
fulfilling the prescribed morms?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) There
are no prescribed qualifications or
‘pre-requisites for posting ot Section
Officers of the offices in Indian Audit
and Accounts Department to the Au-
dit Offices in London and Washing-
ton. Serving Section Officers with
wery good record of service are consi-
dered for such posting.

(b) Postings so far made have been
from panels prepared by duly cons-
tituted Departmental Promotion Com-
mittees.

Seizure of contraband Goods off
Bombay Coast

*922, SHRI DALPAT SINGH PA-
RASTE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that an Arab
Dhow with contraband goods valued
at Rs. 28 lakhs was seized off Bombay
coast in February-March, 1978;

(b) if so, the nature of goods seiz-
ed;

(c) the number of persons arrested
and their nationality;

(d) the total amount of smuggled
goods seized off Bombay coast during
the year 1977-78 and its value and the
nature of goods seized; and

(e) how the seized goods have been
disposed off?.

‘THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a) to
(c). Yes, Sir. On 28-2-1978, an Arab
Dhow valued at Rs, 2 lakhs along
with contraband goods valued at Rs.
28 lakhs was seized off Bombay Coast.
‘The conraband goods mainly consist-
ed of textiles and watches. Eight per-
sonsg were arrested. Of these, five
persons were Pakistani nationals and
three Indian nationals.

(d) During the year 1977, contra-
band goods such se gold, watches,

synthetic fabrics etc. totally valued at
about Ra. 18.88 crores were seized off
Bombay Coast in the jurisdictions of
Custpms (Preventive) Collectorate
Bombay and Central Excise Collecto-
rate, Pune, in the State of Mahara-
shtra. During the said period, the
value of the coniraband goods seized
on the West Coast was Rs. 20.16
crores,

(c) Seized smuggled goods are con-
fiscated to Government on adjudica-
tion, After the remedies of appeat
and revision as provided under tbe
Customs Act, 1962, are exhausted,
those goods which are not cleared or
redeemed, become ripe for disposal.
Such goods are then disposed of ac~
cording to prescribed instructions. Im
the case of perishables, however, the
goods are disposed of immediately
after seizure,

Purchase of proeessed Mioa by
Rupee-Trading Counatries

*923. SHRI R. L. P. VERMA: Wil
the Minister of COMMERCE, CIVM.
SUPPLIES AND COOPERATION be
pleaseq to state:

(a) whether Rupee trading coum-
tries have been purchasing large
quantities of processed mica froma
India;

(b) what were exports of fabni-
cated mica parts to these countries
in the last three years;

(c) whether specific provision for
export of at least 50 per cent of mica
in the form of fabricated mica com-
ponents has not been made in Trade
Plans with these countries; and

(d) if not, why not?

THE MINISTER OF STATE M
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND OO-
OFERATION (SHRI ARIF BEG): (e}
You, Sir.
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(b) Exports of fabricated mica to
Rupee Currency area, during the past
few years have been as follows:

Year Re. (in lakhs)
1074-75 .}
1#75-76 »
¥076-77 218
1977-78 Not available. ag detail-

ed break up is yet to
be worked out.

(c) and (d). It has been the endea-
wvour of the Government of India to
include in the Trade Plans as much
fabricated mica as possible. It is, how-
ever not practicable to stipulate a
specific proportion for fabricated mica
vis-a-vis the Trade Plan provisions
for mica as a whole.

" Betting up of Lac Marketing Board

*924. SHRI RAM KISHAN: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government propose
t0 set up a lac marketing board; and

(b) if so. the details thereof?

~ THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI ARIF BEG); (a)
and (b). Setting up of a Lac Market-
ing Board to regulate and control the
production of sticklac, the manufac-
ture of seedlac and ghellac and the
marketing of the same is under con-
sideration of the Government. Final
decision in this regard is yet to be
faken.

Jurisdiction of the Comptrolley and

Awnditor General of India in regard to

Audit of Government Companies and
the Public Sector Undertakings

84685. SHRI SAMAR MUKHERJEE:

Will the Minister of
pleased to state:

(a) is it a fact that the Government
bave under their comsideration any
Proposal to take away the jurisdiction
of the Comptroller & Auditor General

FINANCE be
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of India in regard to audit of the Gov-
ernment Companies and the Public
Sector Undertakings and whether
they have called views of the Pub-
lic Sector Undertakings, Corporations.
und Companies in this regard;

(b) if answer to (a) above be in
affirmative to that extent the Parlia-
ment and the State Legislatures will
be handicapped in exercising their
control over Finances of States and
the Centre; and

(¢) whether Government have
examined whether the proposed ac~
tion will pe fully in accord with the
letter and spirit of the Indian Cons-
titution?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to  (c¢).
Government companies are audited at
present by Statutory Auditors who are
appointed by the Central Government
on the adivce of the Comptroller &
Auditor-General of India (C.&A.G.).
Comptroller and Auditor General also
issues directions to the Statutory
Auditors regarding audit of these rom-~
paines besides conducting a supple-
mentary or test audit of their accounts.
In adition a  performance-cum-effi-
ciency audit is also undertaken perio-
dically by the Audit Board under the
auspices of Comptroller and Auditor
General.

The following suggestions relating
to conducting of audit of public enter-
prises have been receijved:

(i) Audit of Government Com-
panies should be done by professio-
nal auditors. They may be appoint-
ed by the Board of Directors out of
a panel aproved by the Govern~
ment.

{(ii) Efficiency audit of the Govera-
ment Companies may be conducted
periodically by a panet of experts:
nominated by the Government,

(iii) If considered necessary, m
special circumstances, Central
Government may yerhaps retain the:
power to ask the Comptroller and
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Audifor General for exemination of
the accounts in any particular case.

These suggestions have been referr.
ed to the High Powered Committee
appoijnted under the Chairmanship of
Justice Sachar to recommend measures
for simplifying the provisions o!
the Companies Act, 1956. The ques-
tion of examining these suggestions
further by Government would arise
only after receiveing the recommenda-
tions of the Committee.

ITDC in the Service of Private Secter

8466. SHRI SUKDEV  PRASAD
VERMA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news item
appearing in the New Age dated
the 19th March, 1978 under the cap-
tion ‘ITDC in the Service of Private
Sector’;

(b) if so, the reaction thereto;

(c) whether it is a fact that im-
ported cars of I'TDC are rusting in
the garage for want of customers be-
cause of high rates being offered to
commuters of such cars than pre-
vailing with the private operators;

(d) the total number of such im-
ported cars with details as to when
these were imported and revenue earned

therefrom end 'date’of adquisition ox
such cars by ITDC; ’ '

(¢) what have been remarks of the
auditors of ITDC regarding physical
verification, shortage of stores and
spares during the last five years; and

(f) the steps being taken to re-
move the malady?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) Yes, Sir.

(b) The Government is aware of the
manageérial problems and losses being
incurred by the Transport Division of
the ITDC,

(c) No, Sir. The rates for tourist
vehicles, whether in the public or
private sector, are aproved by the
State Transport Authority keeping in
view the type of wvehicles, and all
owners of such vehicles are required
to hire them out at the approved rates.

(d) A statement is attached.

(e) The auditors have pointed out
certain shortages/excesses {n the stores
and spares of the toursit vehicles.

(f) The Government have constitu-
ted a committee to go into the ques-
tion of the working of the Transport
Division and suggest remedial measu-
res so as to ensure optimum utilisa-
tion of the fleet and its most econo-
mical operation,

o AR
No. of cars
Year In the Additions Deletions , No.at  Revenue carne
beginning the end ed
(Rs. in |akhs)
1968-69 . B . . . 30 - - 30
1969-70 . . . . . g0 t . 31 Separate  fi-
gures for im-
1970-71 . . . . . L1 54 7 L] ported cars are
i not available,
1971-92 . . . . e 78 - 8 70 J
1972-73 . . . . . 70 ' ¢ 107 26 92
1973-74 . . . . . 107 [ ] ] 107 42' 88
1974-75 . . . . . 10y 1 e 108 40° By,
1975-76 . . . . . 108 . o8 40° 77
1976-77 . . . . . 108 .. 11 97 43°58
£977478 . . . . . 97 20 9 108 41°00
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‘Weorking of Relatives of Chairman of
Central Bank of India with Kapadias

3467. SHRI VAYALAR RAVI: will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a close
relative of the Chairman of Central
Bapk of India is working with the
Kapadias Company, Standard Barrels;
and 1#1el

(b) if so, what is the job assigned
%0 him and how long he is working
with Kapadias?

THE "MINISTER OF FINANCE
{SHRI H. M. PATEL): (a) and (b).
Yes, Sir. The brother of the Chair-
man of the Central Bank of India is
working with My/s. Standard Drum
and Barrel Manufacturing Company,
Bombay since February 1967. He is
a Laboratory Technician for testing
the quality of paints.

Studies made by LM.D.
W

. 8468. SHRI P. RAJGOPAL NAIDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the studies made by IM.D.
during this year; and

(b) whether desert locust meteo-
rology and agroclimatic conditions of
droughts also are included in these
studies?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHK): (a) India Meteoro-
logical Department carried out studies
in the fields of synoptic meteorology
including studies on tropical cyclones;
weather forecasting including numeri-
cal weather prediction and medium
and long range forecasting; monsoon
meteorology; climatology including
agroclimatic study of droughts; agri-
cultural meteorology including idsi-
dence of pests and diseases, desert
locust meteorology and dry farming
meteorology; meteorological  instru~
mentation including radar meteoro-
logy; satellite meteorology; hydro.
meteorology; air-vollution; meteorolo-
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gical telecommunication and seismo~
logy.

(b) Yes, Sir.

Changes in Customs Act

8469. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) whether Government propose
to provide deterrent punishment to
those indulging in smuggling activi-
ties;

(b) if so, whether Government
bropose to make any changes in Cus.
toms Act; and

(c) if so, the details of such chang-
es? .

THE MINISTER OF STATE IN 'HE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL:; (a) to (c). Yes
Sir. In order to provide for deterrent
punishment to persons indulging in
smuggling, a Bill seeking to amend,
inter alia, Section 135 of the Customs
Act, 1962, has already been introduced
in Parliament. The amendment pro-
posed is fo the effect that in the case
of any person punishable for an off-
ence under section 135 relating te
any goods to which Section 123 applies
and the market price whereof exceeds
one lakh of rupees or in the case of
any person convicted of an offence
under Section 135 is again convicted
of an offence under this Section, the
minimum period of imprisonment will
be one year instead of six months as
at present.

Abrogation of sales tax

8470. SHRI .(;HIT‘_I‘A BASU: Wil
the Minister of FINANCE be plegsexi
to state: - . . ‘

(a) whether * the” Government of
Haryana have gince 'moved the Union
Government to amend the relevant
articles of the oonstitution to facilitate
the abrogation of sales tax; and

(b) if 86, .the reaction of Govern-
ment thereto?



7 Written Answers VAISAKHA 8, 1900 (SAKA) Wrilten Answers 8

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) No, Sir.

(b) Does not arise.

Development of Pligrimage Places and
Allocation te Gujarat State

8471. SHRI AHMED M. PATEL:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(2) whether there i any proposal
j0 develop the pilgrimage places in
the Country during the next financing
year; and

(b) if so, the amount allocated
State-wise and particularly for Guja-
»at State?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b). There
8 no proposal to develop specific
oentres of pilgrimage during the cur-
rent or next financial year. However,
it is proposed to get up a Soclety
under the Societies Registration Act
which will provide financial assistance
for improvements/expansion/construc-
tion of dharamshalas/sarais/musafirk.
hanas at natlonally important centres

of pilgrimage, The Society in tfurn
will receive grants/donationg from
the Central and State Governments,
religious/charitable trusts, institutions
individuals, ete.

Onissn Government proposal for
Exploitation of Tourist potential

8472. SHRI C. K, CHANDRAPPAN:
Will the Minister ot TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Orissa State Gov-
ernment has requested the Union
Government to make an investment of
at least Rs. 4 croreg for exploitation
ef tourist potential in the State; and

(b) if so, the details and Govern-
ment's reaction thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b). No,
Sir. However, the Central Depariment
of Tourism has received a ‘Note on
tourism potential of Orissa’ identify-
ing place of tourist interest and in-
frastructural facilities required at the
places identified, Provision of funds
for de p t of pl /sch has
been Indicated only with regard to
the following two schemes/projects:—

Estimated
expenditure
Sch
Name of the place eme (R, in Iakbs)
i i . etion of marine drive 121400
() Pari-Konarak linking Puri aud Konarak
(i) Ratnagird-Udaigii . . . . Construction of link road 6100

Since these schemes relate to road
wonstruction, they come within the
purview of the State PWD and/or the
Roads Wing of the Union Ministry of
Shipping and Transport depending
upon whether they are Btate or Natio-
nal highways. As such the expenditure
would no$ be chargeable to the tou-
rism sector,

Star-Nite organmised in Ashoka Hotel
by Deihi Fiying Club

8473. BHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
refer to reply given to USQ No. 3334
dated 8-12-1977 regarding Star.Nite
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orgainsed in Ashoka JHotel by Delhi -
Flying Club and state: )

(a) whether C.B.I report on the
matter hag since been received by the
Government;

(b) it so, the details thereot;

(c) whether collection and account
of Star Nite reported to have been
deposited by the Delhi Flying Club in
the State Bank of Saurashtra have
been verified by the C.B.I.; and

(d) it so, facts thereof?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b). No,
Sir. The enquiry by the C.B.I is in
the final stages and is likely to be
completed ghortly.

(c) and (d). The account relating
to the “Star Nite” maintaited with
the State Bank of Saurashtra, as also
the report of the Secretary of the Delhi
Flying Club have been examined by
the C.BI. It has been ascertained
that Rs. 15,78,727/-was collected by
the Delhi Flying Club and a sum of
Rs. 2,09,517.69 was spent in organising
the “Star Nite”. The remaining sum
of Rs. 12,79.209.31 stands deposited
with the State Bunk of Saurashtra.

8474. W) PN WY WEAW ¥

APRIL 28, 1978

8o
hmm‘m-ﬂuﬁm:g

(%) £ rtemeer frmr, WK
¥ 58 ¥ e Y & wror o Frw-fw
agt ¥ frar e gew Faar awm
fareeit wfir 71 w0 T T e
¢ @ar war wg ww ¥ fr vomaa wew
¥ 7wy & iy e grer 33 oy T
w8 ¥ unyr W A A et
¥z qary omy § Wk

Written Answers
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fira sty e LU G
1973~74 ®o ®o
(23-10-1973% 31-3~1974 &%) 7,97,534.43 3,97,414.20
1974~75 20,26,597.02  10,05,351.40
1975~76 17,73,659.52 9 23,685.12
1976-77 11,97,384.59 8,87,470.38
1977-78 16,54,254.21 9,96,314.42
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Fasting and Demonstration by Class IX
LT.0s.

8475. SHRI P. K. DEO: Wwill the
Minister of FINANCE be pleased 1o
-state:

(a) whether there was fasting and
‘demonstration by the Class II Income
‘Tax officers recently against the Gov-
-2r t's discrimination between
Clasg I and Class II income.tax offi-
‘cerg while they do the same type of
work;

(b) what wag the charter of demand
«of these Class II Income-tax Officers;
and

(¢) whether the Government is go-
ing to remove their grievances, if so,
when and how?

THE MINISTER OF STATE IN THE
"MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) and (b). The In-
‘come-tax Officers (Class II) as 1lso
-other officers. represented by the Ben-
gal Income-tax (Gazetted) Services
Association, Calcutta, observed protest
.days on 27-2-1978 and 28-2-1978. They
-wore black arm-bands and pinned to
‘their shirts a printed sheet containing
their demands. There was also a
whole night sit-in-demonstration by
them from 5 pm. on 28-2-1978 to §
am. on 1-3-1978.

The printed sheet containing their
«demands is reproduced below:—

-“BENGAL INCOME TAX (GAZET-
TED) SERVICES ASSOCIATION.

Protest against
sDiscriminatory and Elitist Policy
-against 80 per cent Officers.

*Incorrect Evid & Sup ion
of Material Facts Before Supreme
issi & Parli t

*Top-heavy Administration Ignoring
Acute Stagnation Below.

DEMANDS

*Equal Pay & Opportunity Yor
Equal Work.

*Drop Black Seniority Rule, 1973 &
Implement Parliamentary Committees’
Recommendations.

*Stay Promotion to C.I.T. Till Basic
Problems of Majority Officers are
Simultaneously Solved.

*Stop Direct Recruitment Till Ab-
sorption of All Eligible ITOs ClL I
into CL. I As a First step.

*Stop Hoax Of Job-Classification
And Integrate Two Classes Of 1.T.Us
With Identical Duties & Responsibili-
ties.

“Remove Imbalance In Cadre-Struc-
tures & Career Prospect Of Promotees
vis-a-vis D. Rs.

*Grant Senjor Scale On Promotiom
To. Cl. I & Accord Benefit Of Equal
Services Rendered.

*Realistic Work-Norms & Working
Conditions.

DEMANDS JUSTICE TO RENDER
JUSTICE

Protest Days—27-2-78 & 28-2-78.”

(c) The question regarding the
career prospects of all officers includ-
ing the Income-tax Officers (Class il),
is kept under constant review and
appropriate action taken as and whem
considered necessary.

Commercial Banks authorised to deal
' in Foreign Exchange

8476. SHRI NATHU SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) what was the total number of
commercial banks authorised to deal
in foreign exchange as at the end of
the First Five Year Plan, at the end
of the Third Five Year Plan and a8
on 1st January, 1978; and
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(b) what was the total number of
Brunches of the banks authorised as
Yoreign exchange dealers engaged in
foreign exchange business all over
India at the end of first flve year plan,
at the end of third five year plan and
ot the end of December, 1977 (on lst
January, 1978)?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Information to the extent available
with the Reserve Bank of India will
be obtained and placed on the Table
of the House.

Indian and Foreign Tourists who
visited Goa

8477. SHRI EDUARDO FALEIRQO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the number of Indian and
Foreign tourists who visited Goa dur-
ing last three years and upto date and
new schemes and facilities under con-
sideration of Government for deve-
Jopment of Goa keeping in view the
increasing interest of tourists in that
area; and

(b) the revenue earned from
tourists in Goa during the said period?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) The statistics
of international tourist arrivals are
compiled on an all-India basis and not
on State-wise or placewise basis. The
statistics of domestic tourists are not
maintained by the Central depart-
ment of Toursim as so far no scien-
tific methodology for the purpose has
been devised. This i8 being done,
However, the Foreign Tourists Sur-
vey conducted during 1976-77 (July to
June) revealed that 7.15 percent of
all the foreign tourists visiting India,
visited Goa during that period.

As regards new schemes and provi-
sion of facilities for attracting more
tourists, the Central Department of
Tourism had a hydrographic survey
undertaken of the coastal area along
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selected beaches in Goa for identify.
ing safe areas or development along:
the beaches. It is also proposed to
organise water ski courses for our
youth in conjunction with the youth
hostel at Panaji provided suitable-
water areas for the purpose are availa--
ble, A survey for finding such areas.
is underway by the State Govern-.
ment. The India Tourism Develop--
ment Corporation also proposes to
construct a hotel along one of the
beaches in Goa.

(b) No revenue has been earned hy
the Central Government grom tourisme
in Goa as it does not directly operate-
any tourist facilities in Goa.

Public Sector Undertakings doing
Marine Insurance Businesg

8478. SHRI VIJAY KUMAR
MALHOTRA: Will the Minister of
FINANCE be pleased to refer to ihe
reply given to Unstarred Question No.
2293 on the 10th March, 1978 regard-
ing Public and private Sector Marine
Insurance Companies and state:

(a) the names of the eight public-
sector undertakings doing marine in-
surance business and how many
branch offices did each have in the
country as on 1lst January, 1978;

(b) how many firms/persons were
working as marine insurance agents
for each of these undertakings as on
1st January, 1978 at the end of the
First Plan and at end of Third Plan;
and

(¢) how many (1) agents (2)
Branches of these Public undertak-
ings were functioning in each of the
cities of Delhi, Bombay, Calcutta and
Madras as on 1st January, 1978 at
the end of First Plan and Third Plan
respectively?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The follow-
ing are the names of the eight I'ub-
lic Sector Undertakings (including
three State Government Insurance
Departments) and the number of
Branch Offices of each of them Joing
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marine insurance business as  on 1-1-1978i

Name of the Public Sector Undertakings Number of Branch
Offices
(nH (=)

(i) General Insurance Corponuon of Indna (cnglged in re~

insurance business only) Nil
(i) National I Company Ltd. . 139
(iii) New India Assurance Co. Ltd. . s . . . 249
(iv) Oriental Fire & General Insurance Company Ltd. . . 161
(v) United India Fire & General Insurance Co. Ltd. . 150
(vi) Government of Gujarat Ingurance Fund, o & ’ e Nil

(vii) Kerala State Government Insurance Department . .

(viii) Government of Maharashtra State Insurance Fund .

. E&h:g information _ia
collected an:

. will be placed on the
Table of the House a

soon as it is available

(b) An insurance agent is required
to take out a licence under section 42
of the Insurance Act, 1938 for procur-
ing and soliciting insurance business
and any person holding such a licence
is authorised to procure all classes of
insurance business i.e. Life and Gen-
eral Insurance business. Hence it is
not possible to ascertain the number
of firms/persons procuring marine in-
surance alone for each of these under-
takings.

(¢) General Insurance Business in
India was nationalised w.ef. 1-1-1973
and prior to this, there were a number
of Indian and Foreign companies trans-
acting insurance business in India. It
sannot, therefore, be ascertained at
this late stage as to how many agents
and branches were located at each of
the cities of Delhi, Bombay, Calcutts
and Madras at the end of the First
Plan and Third Plan respectively.

The information as at 1-1-1978 is
however, being gathered and will be
placed on the Table of the House as
soon as it is available.

Keeping of an accurate account of
Money Circulation

8470. SHRI K. PRADHANI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the
Reserve Bank of India is not keeping
an @ccurate account of money in cir-
culation;

(b) whether it is also g fact that
there have been numerous instances
of detecting of duplications or even
triplications of currency notes apart
from the usua} inutmcea of counter-
feiting; ang

(¢) whether Government have made
any inquiry in this regard and if so,
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The Re-
serve Bank of India maintaing a deno-
minationwise account of the notes snd
ooins in circulation and every effort
is made to ensure that the same s
aocurate as far as practicable.
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(b} Every year millions of pieces of
currency and bank notes are printed
and supplied by the Nasik and Dewas
Presses to the Reserve Bank of India.
For instance, during 1977-78 the sup.
ply to Reserve Bank was about 3100
million pieces of notes. In such a
voluminous waork, some stray instan-
-ces of wrong or mismatched number-
ing of currency and bank notes, which
remained undetected in the Presses,
do come to notice but their number is
an insignificant fraction of the total
volume of fresh notes circulated every
year. During 1977-78, for instance,
there have been only 7 instances of
such notes with identical numbers
which were brought 1o the notice of
the Government as against 13 cases in
1976-77. . '

(c) The defective numbering occurs
either on account of mechanical de-
fects in the numbering machines or
‘due to wrong hand-numbering, which
remaing undetected at the subsequent
examination. Disciplinary action is
always taken against the defaulting
employees in each case.

Export of Leaf Springs

8480. SHR1 DURGA CHAND: Will
the Minister of COMMERCE. CIVIL
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SUPPLIES AND COOPERATION be
pleased to state:

(2) whether it is a fact that leaf
springs which™are used in automobiles
are exported to foreign countries;

(b) if'so, what is the value of leat
springs exported to each country dur-
ing the last five years, year-wise; and

(¢) what is the procedure adopted
for inviting applications from the
manufacturers of leat springs in' small
scale sector?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND <COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) A statement ig enclosed.

(¢) Export of automobile leaf springs
is not canalised through any pub-
lic sector undertaking. Export or-
ders could be secured by the small-
scale manufacturer himself or by a
merchant exporter or an export house.
The decision to associate a manufac-
turer, either in the small scale or ‘he
organised sector, is taken by the mer-
chant exporter or the export house,
according to its normal business prac-
tice.

Statement (In lakhs Rs.)
Main Traporting Countries 1972-73  1978-74 1907475 1975-76 1976-77

' 2 3 4 5 6
‘Afghanistan . 446 444 150 4°07 LAR L
“‘Canada 6-97
Iran . . . ooz 26° 09
Kenya . . - 291 6 01 10° 04 335 635
Kuwait . . o 67 12°02 24 06
Malayasia . . 11 8 40 10 1'qe 1287
Mauritiug . . . . . N 027 0'66 o' 27 1°46 582
Nigeria . . . . . . 6-48 3°47 3°98 10° 04 4°72
Singapore « . . . . 7N 576 45t 1t 14 12° 9%
Tanzania - . . . B 299 253 1589 14'%9 12°'80
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1 2 3 4 5 6

U.S8. A o o . . . . - - . o 42 406
Germany—FR e e e - - . . 161
Molland{ ¢« o« o o o - . B 103
Phillippines e s . . . o 287 .
Poland . . . . . 14° 00 336

Swdan . . . . . . o 86 074

Others . . . . . B o 64 0 44 2' 39 1°22 g 11

Torar . . 36+87

33°68 40°35 6o's3 131013

Estimation of Manpower Planning
Department of State Bank of India
Bombay re: Vacancies of various
Grades in the country

8481. SHRI K. T. KOSALRAM: Wil
the Minister of FINANCE be pleased
to state:

(a) is it a fact that the Manpower
Planning Department of the State
Bank of India, Bombay, has estimated
the number of vacancies in the cleri-
cal grade in the Country at 30,000 for
1978 and a shortage of 10,000 officers
for 1978;

(b) is it a fact that there is a back
Jog of 10,000 unfilled vacancies of
clerks for the years 1976 and 1977;
and

(c) steps proposed to fill up the
wvacant posts in the interest of im-
proving cusfomer services, and in the
context of acute unemployment among
the educated youth.

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) State Bank
of India has reported that it has not
yet completed the assessment of
wvacancies in its offices for the year
1978.

(b) No, Sir. The bank has repor-
sed that unfilled vacanices are very
few.

(¢) Unfilled vacancies are proposed
%0 be filled up as early as possible,

Income tax outstanding against each
of the firms or industry connected
with Birlas

8482, SHRI KACHARULAL HEM
RAJ JAIN: Will the Minister of
FINANCE be pleased to lay a slate-
ment showing:

(a) the total amount of income.tax
outstanding as on 31st March, 1978
against each of the firms or industries
connected with Birlas and each part-
ner of these firms and industries;

(b) since when the income tax is
in arrears against them;

(¢) the steps taken to realise this
amount of income-tax;

(d) whether any proceedings have-
been initiated against any of the firms
or partners of Birlag and if so, the-
particulars thereof; and

(e) whether the provisions of In-
come.tax Act provide for such leni-
ency in recovering income-tax?

THE MINISTER OF STATE IN ' HE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (e).
The requisite information is not readi-
ly available; it is being collected and”
would be laid on the Table of the:
Houge as soon as possible.
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Opening of headquarter of State Bank
of Indiy at Bhubaneswar, Oriess

8485, SHR! GIRIDHAR GOMAN-
GO: Will the Minister of FINANCE be
pleased’ to state:’

{a) whether (Governmeft of Orissa -
requested his Ministry to consider for
operating of State Bank headquarter
at Bhubaneswar, Origsa; -

(b) it so, the .gtepa taleen by his
Ministry in this regard; and

(c) the content of the request made
by the State to justify the opening
of headquarier?

THE MINISTER OF FINANCH
(SHRI H. M. PATEL): (a) and (c¢).
During his speech at the Regional Mon-
sultative = Committee meeting, Eas-
tern Area, held on April 11, 1978, the
Chief Minister of Orissa suggested that
the State Bank of India should esta-
blish a ‘head office’ in Orissa as the
State Bank has the largest number of
branches in the State, it is the Lead
Bank in 6 out of 13 districts of the
State, these six districts are compara-
tively more backward and the Bank
had reportedly established regional
head offices in some other States with
even less business and less number
of branches.

(b) The State Bank has reported
that it has already undertaken a re-
view of its organisational structure, {m-
cluding the location of its local head
offices, and that the views of the
Hon’ble Chief Minister will be givean
due consideration during the review.

wen #w geanw gfvw, wage gra

segw fen oo wie o

8486. st TR WA ¥ : WO
farer w2t qg O A v w3 fr famie
15 fareare, 1977w €W &% g
afrqa, wage gra wegy sy 93 Wi
T qC goare Y sfafwar war § @t
o geaew ¥ ey e g€ & 7

e sy (Wt qwo qwo qiw)
it % wAarQ @Y, wwgT I
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Tl a0 awe Wi ga § qrito dwt &
wiwfat & ot ¥ odwfy, wolt®
Frara} i fafow weff o & qf ey o
& 1 v & Sfeafay wim v F & ok
wit  efigy fafew gt g A
23-2-78 %t feord #% * segqe *Y od
foit A fagrfot i< 97 9v fod
Ww W 0% N o § @@ go
i ¢+ vy, Fafirear daedY s, a2t,
ofew dan 3fz wifs 34 v
et #, ddrg griter d9F A qang
2y 7€ § fr 4 9v Tow qoMT F an-
Jox T F purfal qrarg @ ax
-y fagal w1 wafaw &7 § oA
forad & waferw §

Tourist facilities for Maharashira

8487. SHRI KESHAVRAO DHON-
DGE: Will the Minister of TOURISM
AND CIVIL, AVIATION be pleased to
-state:

(a) facilities proposed to be pre-
‘vided to the tourists in Maharashtra
:State by the Central Government;

(b) whether any complaints or any
mther information has been received
from; the tourists regarding the con-
ditions prevailing at tourist spots; and

(c) if so, the details thereot and
‘the reaction of Government thereto?

THE MINISTER OF TOURISM AND
‘CIVIL. AVIATION (SHRI PURU-
'SHOTTAM KAUSHIK): (a) There are
two continuing schemes of the Central
Department of Tourism in Maharash-
#ra, viz, (i) construction of Yatri Niwas
at Sewagram at an estimated cost of
‘Re. 14.75 lakhs and for which a pro-
vision of Rs. g lakhs nas been made
in the Annual Plan 1978-78, and (if)
development of the area at the foot
Thills of Ajanta for which an amount of
Rs. 9,36,000 was sanctioned in 1977-
78. The India Tourism Development
Corporation proposes to construct &

hotel gt Bombay subject to the avail
ability of suitable land and resources.

(b) and (c). Majority of the com~
plaints are regarding begger nuisance
at tourist spots, condition of the steps
at Apollo Bunder from where tourists
take the launch service to Elephanta,
poor condition of the jetty at Ele-
phanta and of the launches plying to
Elephanta, long waiting queues at
Ajania to enter the caves, lack of low
priced restaurant at Ajanta etc. These
compaints have been taken up by the
Regional Tourism Office, Bombay with
the various authorities concerned. The
nuisance caused by beggars, touts,
urchins at tourist centres was taken
up in the State Ministers Tourism
Conference held in August 1977 whichk
recommended that efforts should be
made to remove beggars, etc. from at-
least the monuments, railway stationa,
airports, hotels, etc. It is for the State
Governments to take guitable action om
this recommendation through their lasw
enforcement machinery.

whewt frafa saare fiw wr fewre

8488. wit wfg wrf qiw : wuy
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HdY og Farh o v &% i

(%) w1 e owmAOEE wIe
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Bevelopment of Tourist Spois in
Tripura during 1978-79

8491, SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

, (a) whether any proposals for de.
velopment of Tourist Spots in Tri-
pura during 1978-79 have been submit-
ted;

(b) if so, the details and estimated
aost thereof and the Central aid it
any sought in this regard; and

(¢) whether the same have been
cleared by Government and if so, the
decision of the Government?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) {o (c). As
against an outlay of Rs. 12.40 lakhs for
tourism schemes proposed by tne Gov-
ernment of Tripura in their Annual
Plan 1978-79, the final outlay agreed to
in the discussion with the Planning
Commission was Rs. 10 lakhs,

The details of the schemes together
with their outlay are given In *he
attached statement.

Statement
Anmml Plan 1978- 79—-’1' rmura

Scheme

Accepted Remarks

Outlay

(®) Director and Administration

(Strengthening of Tourist Wing at h:adquartcn

of the Tourist & Publicity Deptt,)

{b) Tourist Transport Facilities
(Con

version of the truck into a_tourist ooach)

i (Rl in
lakhs)

o*75 Priority to be assigned
fo the appointment of
a Deputy Director
with  stenography
assistance.
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Scheme

Accepted Remarks

Outlay

(¢y Touwrist Accommodation

(i) Tourist Lodge at Agarlala and Subsidiary

development . . ’ ,

(ii) Preliminary work of submdlary dcvclop-

ment at Agartala . . .

(iii) Devclopment of Nirmahal on Rudrasagar
Lake . . .

(iv) Development of Unakuti . . .

(d) Tourist Information and Publicity . .

(c) Tourist Centres
(i) Development of Dumboor Lake Area

(ii) Development of Jampui Hills . .

(iii) Construction Tourist Lodge at Slpahgala

(Preliminaries) . . .

(iv) Pilgrim Rest House at Matabari .

ToTtal TOURISM .

Information regarding employment te
Candidates in Public Sector Undertak-
ings and Nationalised Banks

8492, SHRI AHMED HUSSAIN: Will
the Minister of FINANCE be pleased
to siate:

(a) whether the (Government are
aware about compluints being receiv.
ed from various Sections to the effect
that the candidates who apply for
various posts in the Public Sector
Undertakings/Nationalised Banks arve
not being informed of the action taken
on their applications for empldoynient
in response to various advertisements
although fees in the form of Indian
Postal Orders/Bank Drafts etc. of the
desired amount are sent by the ap-
plicants; and

(b) the action proposed to be taken
in the matter?

2°00 For completion

1°50 For landscaping and
500 beautification

l‘ Agartala,

00

' For renovation of

0°50 Lake Palace.
i-50 For opening Infor-

mation Centres at
Delhji and Calcutta
and for tourist lite-
rature.

Token provision for
survey work,

0° 50 1°75
0° 50 Janata typc acco-
s0. mmodation for Tri-
bals.
10°00

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) and (b).
On a review, it is seen that practice
varies from pany to
Quite a large percentag'e inform appli-
cants of the results of their application
though in some cases the results are
communicated only to those who are
called for interview or who make a
specific  enquiry. Some of the come
panies who are not replying to all
applicants have informed that they are
not doing this as it results in incom-
mensurate work due to the very large
number of applications. It is for the
organisations to adopt fair and appro-
priafe procedures in such matters.

Expord of Carpets

8493. SHRI C. N. VISHVANATHAN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to refer to the reply
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given to Unstarred Question 5122
‘on 31st March, 1978 regarding quality
complaints of carpets and state:

(a) the nature and defails of the
complaints on Export of Carpet re-
ceived by Export Inspection Council
since March, 1977; and

(b) the actual monthly figure of
Carpet export (above and below
32,000 knots) in value and velume
since April, 1977?

THE MINISTER OF STATE IN THE
MINISTRY OP COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Only
one complaint was received by the
Export Inspection Council from a West
German firm about the quality of
hand-knitted woollen carpets supplied
to them by a New Delhi firm. The
carpets in question were of above
32,000 knots/sq. metre, which is not
under compulsory quality control and
preshipment inspection.

(b) Precise information is not avail-
able as exports of carpets are not
recorded quality-wise. However, the
actual exports of carpets, druggets and
Namdahs both in value and volume for
the monthg of April {o July 1977 ore
as under:

{figures in lakhs)

Export of Garpets druggets,

Numdas

Months et e e st s e e

Qnty. Value (Rs.)

(5q. Metre)

April 1977 257 58310
May 1977 266 62607
June 1977 1°30 31609
July 1977 2+38 527 10

New Tourist Hotel in Kovark and
Pari in Orissa

8494. SHRI PADMACHARNA SAM-
ANTASINHERA: Will the Minister of
TOURISM AND CIVIL AVIATION ke
pleased to state:

(a) is there any proposal to start
new tourist hotel in Konark and Puri
in Orissa; and .

(b) if so, when and what amounts
have been provided for the same?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and ().
There is no proposal at present for the
construction of a new Tourist Hotel
al Konark or Puri in the Central Sec-
tor during the Five Year Plan 147883,
The India Tourism Development Cor-
poration, however, proposes {o provide
a Travellers Lodge at Puri subject {o
the availability of suitable property
and funds,

Report to C.Cl. & E. about the figures
of Exports and Importg after shipments
are made or received

8495. SHRI S. R. DAMANI: will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased o state:

(a) the time generally taken by the
authorities at the various ports to re-
port to the C.C.I. & E. the figures of
exports and imports after the ship-
ments are made or received;

(b) the time taken in the Ministry
to compile statistics after the reports
are received;

(c) whefher any rules or norms
exist for reporting and compilation and
if so, the detafls thereof; and

(d) the action being taken to im-
prove the procedure so that informa-
tion will be available with the Minis-
try within not more than a week after
the exports are made and imports
have landed?

THE MINISTER OF STATE IN I'lIE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (d).
The authorities at the various poris do
not report figures {o the C.C.1. & E..
but to the D.G.C.I. & S.. Calcutta who
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compile and publish the data on ox-
ports and imports. The requisite in-
formation is given in the enclosed
statement,

Statement

(a) Primary compilations by Cus-
toms House (called daily trade re-
turns) covering exports, re-exports
and imports are receiveq by DGCI&S
ifrom major ports in bulk on daily
basis and from minor ports fortnightly
and monthly, All returns for ‘a parti-
cular month are received by DGCI&S
usually with a time-tag of one month,
exceptiony; being those held up due
to delays in finalisation of relevant
shipping bills/bills of entry.

(b) Time taken in the DGCI&S to
compile the statistics after the receipt
of the daily trade returns is usuaily
about a month.

(¢) The norms exist for reporting at
Customs House and compilation in the
DGCI&S. The norms in the DGCI&S
per day per person are the following: -

(1) Scrutiny of returns

200 and 150 transactions for ex-
ports and imports respectively ex-
cepting in the case of Palam and land
customs checkposts returns where the
quota is 100 and 90 respectively.

(2) Totalling and checking---1,500

items.

3) Commodity country-numeric coded
listings
Auditing—20 pages.
Reconciliation—40 pages,

(4) Final alphabetic tabulations
Auditing—10 pages.
Reconciliation—40 pages.

(5) Punching and verification of cards

Punching—425 for exports and 375
for imports.

Verification—500 for exports and
400 for imports,
'(d) Because of technical and admi~

nistrative difficulties like large increasec
in number of transactions, introduction
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of new trade classification, freguent
machine break-down etc., compilation
of statistics hag been considerably
delayed. Steps are being taken to
reduce the delays, However, under
the existing system of reporting and
compilation the trade Statistics cannot
be made available within a week after
exports and imports are effected. The
valueg of total trade for a month zre
made ready and are issued as a press
note with a lag of five weeks from the
end of the month to which the data
relate. Steps are being taken so that
the commodity-country details can be
made ready one month thereafter.

Twin Jet Aircrafts to Gulf Countries

8496. SHRI D. AMAT:
SHRI SARAT KAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government have exa-
mined the feasibility of operating
Twin.Jet Aircraft on flights to Gul?
countries with a view to having more
economical operation of such aircrafé
than on domestic flights; and

(b) if so, with what resulis?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). Air-
India has been operating twin-jet Air-
bus Aircrart leased from Indian Air-
lines on flights to Gulf countries. It is
profitable to operate Alrbus Aircrarfé
to Gulf countries as compared to its
operation on domestic sectors, the
reason being higher fare viz, three
timeg the domestic fare, The feasibi-
lity of operating such an aircraft on
flights to Gulf countries and similar
short haul sectors has not yet been
examined,

Posts reserved for 8.C. and S.T. im
Income Tax Department, Tamil Nadu

8497. SHRI A. MURUGESAN:
Will the Minister of FINANCE be
pleaseq to state:

(a) what is the number of promo-
tions in respect of Income-tax Officers
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(Group-B), Income.tax Inspectors,
Supervisors Grade-I and Grade-ll,
Head-Clerks and Upper Division Clerks
separately in Income-tax Department,
Tamil Nadu charge during the years

1972.73, 10%3-74, 1974.73, 1973-76,
1976-77 and 1977-78;
(b) what is the number of posts

reserved for Scheduled Castes and
Scheduled Tribes as per 40 point ros-
ter—year-wise and cadre.-wise as re-
ferred in (a) above;

(c¢) what is the numker of posts
filled up out of (b) above—year.wise
and cadre.wise separately;

(d) whaf is the number of short-
fall and reasons for the short-fall for
the above years; and

(e) what steps *are being taken te
wipe out the back log?

THE MINISTER OF STATB IN THE
MINISTRY OF FINANCH (SHR ZUL-
FIQUARULLAH): (a) to (e). The
information is being collected and will
be laid on the Table of the House as
early ag possible.

Payment of amount to Government
Employees, deposited under compul.
sory. Deposit Scheme
8498. SHRI MANOHAR LAL: Will
the Minister of FINANCE be pleased

to state:

(a) whether there is any proposal
under consideration to make full and
final payment of amount deposited
under CD.S. to Government em-
ployees; and

(b) it so, on what date?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) No Sir,

‘(b) Doeg not arise,
WA W e ¥ ) # o\ e
Lol

8499. wit gt fuww : war faw
Wt g aarr Yy war w6 o
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Tax evasion detected by L.T.
Department

8500. SHRI R. L. P. VERMA: Will
ihe Minister of FINANCE be pleased
to state:

(a) whether large scale tax evasion
by Manipal Power Press, the Kasturba
Medical College, the Academy of Ge-
neral Education, the Medical Relief
Trust and the Manipal Medical Relief
Society, Manipal, Karnataka was de-
tected by Income.Tax Department;
and
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(b) it so, the details thereot and
the action proposed to be taken against
the defaulters?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) and (b). Allega-
tions of tax evasion by these parties
are under enquiry by the income-tax
authorities, The exient of tax evasion,
if any, will be known on completion
thereof,

Payments made by All India Congress
Committee to Shri K. L. Bhatia and
others

8501, SHRI KANWAR LAL GUP-
TA: Wil} the Minister of FINANCE
be pleased to state:

(a) is Government aware of the fact
that about a crore of rupees was paid
by ALl India Congress Committee to
Shri K. L. Bhatia and others for
arranging public meetings, loud spea-
kers etc.;

(b) if so, has Governmant made any
inquiry into the genuineness of pay-
ment and its disbursement;

(c) is it also a fact that proper
accounts were not maintained by Shri
Bhatia’s concerns, who was arrested a
few months back;

(d) if so, what action has been
taken by the Government against him;
and

(e) is it also a fact that the whole
case has been referred to C.B.I. [for
making inquiry?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! ZUL~
FIQUARULLAH): (a) to (d), An
amount of rupees one crore is found to
have been received by Messrs Romika
Enterprises, a proprietory concern of
Shri K. L, Bhatia during the period
January 1977 to March 1977 from Al
India Congress Committee as advance
towards hire chargeg of vehicles. Ac-
cording to Shri  Bhatia, he had not
maintaineq any accounts from 1860 to
the end of 1976. He has also not pro-
duced any bookg of account for the
following period, The returns of
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income for the assessment years
1967-68 to 1976-77 have been filed by
him on estimaty basis. Return for the
assessment year 1977-78, relevant for
the consideration of receipts of rupees
one crogre from the All India Congress
Committee and itg disbursement, has
not yet been filed, Proceedings under
section 148 of the Income-tax Act, 1961
have been initiated in his case for the
assessment years 1967-68 to 1972-Y3.
For the assessment year 1975-76, the
asessment has been made ex-parte
under section 144 of the Income-tax
Act on income of Rs, 6.69 lakhs ns
against the returned income of Rs. 0.30
lakh,

Shri K. L. Bhalia has made an ap-
plication  before , the Income-tax/
Wealth Tax Settlement Commission
for settlement of his income-tax/
wealth tax case for various assessment
years. Under the second proviso to
Section 245D (1) of the Income-tax
Act, 1961/22D(1) of the Wealth-tax,
1957 the Commissioner of Income-tax/
Wealth-tax has objected to the appli-
cation being proceeded with by the
Commissjon.

(e) Central Bureau of Investigation
are investigating a case against some
persons who are alleged to have abused
their official position in collecting funds
for the Congress Party and diverting
these to benami firms in which they
were alleged to be having financial inte-
rests. Shri Bhatia is alleged to have
abetted them,

feelt war dwere & ftw dteeft fem
aw

8502. St Wrew wew : FaT dEw
T ARre faur Sl ag ST Y
wat fw e .

(%) foedlt qur dame & v
w4 a% WRedy faans d|r gy Ry
WY WY WA
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() wATaR & fa fawdge §
AL, 1976 § QI T T oW
T FE F G Y | T A §
S FvY oY AR T @ & fag
Jygra #9 faar wom, g AR
& el g wf W ey &
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Birectors nominated for Boards of
Nationalised Banks
8505. SHRI MAHMOOD HASAN
KHAN: Will the Minister of FINANCE
be pleased to state:

(a) the number of Directors no-
ninated bank-wise for the Boards of
the 14 nationalised banks and the
State Bank of India;

(b) the number of Muslims and
members of other minorities nomina-
ted as Directors of the Boards of such
banks separately and bank-wise; and

(c) on what basis selection for
ncmination as Directors of Bank is
made?

THE MINISTER OF FINANCE
SHRI H. M. PATEL): (a)
The information is given in statement
I laid on the Table of the House
[Placed in Library, See No. LT—2215/
78}

(b) The relevant information is in-
cicated in statement II laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2215/78].

(¢) The criteria followed for the
appointment of Directors on the
Boards of the nationalised banks are
given in clause 3 of the Nationalised
Banks (Management and Miscellan-
eous Provisions) Scheme, 1970 State-
ment III laid on the Table of the
House. ([Placeq in Library. See
No. LT-23158/78].
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As regards the State Bank of India,
the nominations were made by Gev-
ernment in terms of the provisions
contained in section 19(1)(d) and sec-
tion 21(1)(¢) of the State Bank of
India Act, 1985. While, for nomina-
tion of directors on the Central Board
of the State Bank the law lays down
the criteria, namely, that they will be
nominated by the Central Government
in consultation with the Reserve Bank
of India from among persons having
special knowledge of the working of
cooperative institutions and or rural
economy oOr experience in commesce,
industry, banking or finance, no such
criterid have been specifically laid
down for nom:ination of members on
the Local Boardg of the State Bank.
Government have, in consultation with
the Reserve Bank of India, nominated
on these Boards persons competent to
represent the interesty of farmers,
small-scale industry, cooperation as
also persons with professional expe-
rience and expert knowledge in differ-
ent fieldg which are Tikely to be useful
for the working of the State Bank.

Price of Dhania

8506. DR. VASANT KUMAR PAN.
DIT: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to gtate:

(a) whether it is a fact that the
price of Dhania has fallen steeply
in the market due to which agricul-
turistg are forced to sell Dhania pro-
duct much below the cost of produc-
tion in places like Guna, Kumbhgaj
of Madhya Pradesh and other pro-
ducing centres;

(b) whether Government are con-
sidering to work out the cost of pre-
duction of Dhania and give the far-
mers relief by remunerative support
price to save their losses; and

(¢) whether it is a fact that the
above situation has arisen due te
stoppage of export of Dhania by
Government?

THE MINISTER OF STATE IN THR
THE MINISTRY OF COMMERCE
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AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) The whole-
sale prices of Dhania in recent months
in 1878, though lower jn comparison
to the corresponding monthg in 1977,
were generally higher in comparison
to the wholesale prices in 1976. In
recent weekg the wholesale priceg of
Dhania have shown an upward trend.

(b) There is at present no proposal
to work out the cost of production of
Dhania. Government has, however,
directed National Agricultural Co-
operative Marketing Federation of
India Ltd., (NAFED) and National Co-
operative Consumers’' Federation Ltd.
(NCCF) to make larger purchases
and to see that the prices do not fall
to unremunerative levels.

(c) There ig no ban on the export
of Dhanija.

Export of Sugar

8507. SHRI R. V. SWAMINATHAN:

SHRI RAJENDRA KUMAR
SHARMA:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that Gov-
ernment will export about 7 lakh
tennes of sugar in 1978 and 1979 as
per quota allocated to the country
under the international agreement;

(b) if so, to what countries this
sugar will be exported;

(c) when will the export start;
and

(d) at what rate?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
The Government have decided to ex-
pert 6.50 lakh tonnes of sugar during
1978. This will enable us to meet our
quota for the year under International
Sugar Agreement, 1977, as well as,
Indo-EEC Agreement. The quantity
of ‘sugar to be exported during 1979
has not been decided yet.

(b) Sugar may be exported to any
country with whom we have trade
relations, depending upon the offer.
At this stage it is not possible to in-
dicate the actual destination to which
sugar will be sent.

(c) and (d). Out of the quota eof
sugar released for export, some sugar
has already been exported to ENC,
The shipments of rest of the quantity
will be undertaken depending upon
the saleg contract.

It is not possible to indicate the
rates at which sales of sugar will be
made. However, all efforts will be
made to ship our quota in full during
the calendar year.

C.ALLB. Examinations

8508. SHRI R. K. MHALGI: Will
the Minister of FINANCE be pleased
to gtate:

(a) whether the C.AILLB. exa-
minations scheduled to commence
on the 2nd November, 1977 was post-
poned at the eleventh hour by the
Indian Institute of Bankers;

(b) if so, the reasons therefor;

(c) whether the re-examination
papers were reported to have leaked
out again;

(d) if so, the action taken by Gov-
ernment in respect of the leakage of
papers and measures proposed to
avert the recurrence of such incidents
in future;

(e) whether Government propose
to appoint & more competent and
efficient body to handle such career
examinations; and

(f) it so, the details of the pro-
posals?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (&)
and (b). Yes Sir, as the State Bank
of India Officers who look after the
examination work at most of the
places had informed through their
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Btaff Federation that they would dis-
sociate themselves from the examina-
tion work and as no ready alternative
was available, postponement had to
be resorted to.

(c) No leakage of question papers
was reported to the Institute, How-
ever, in two small centres—one in
U.P. and the other in Rajasthan— re-
examination as schieduled earlier, i.e.
between 2nd and 8th November 1977,
did take place. Though it is a fact
that the same question papers were
subsequently used for the postponed
re-examination, the Institute has found
no evidence of the question papers of
the re-examination having circulated
from the above two small centres to
other areas.

(d) to (f). The Institute has taken
certain steps to tighten up the proce-
dures ay different stages of examina-
tion. Government have also requested
the Reserve Bank of India to look
into this and suitably advise the Ins-
titute.

Subsidy for export of Handloom Goods

8509. SHRI S. D. SOMASUNDARAM:
Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) full particulars regarding the
policy of subsidy for the export of
handloom goods;

(b) the reasons for giving such
subsidy indicating whether the pri-
mary object is to earn foreigm ex-
change; and

(c) whether in view of the mount-
ing foreign exchange reserves, utili.
sation of which has been tardy, Gov-
ernment propose to stop the subsidy
for foreign exports and allow the
same for internal consumption in
order to help the weaker sections?

THE MINISTER OF STATE IN
THE MINISTERY OF COMMERCE,
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a)
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to (c). Government do not subsidise
the exports of handloom goods. There
is, however, an export assistance
scheme operated by the Textile Indus-
try to which Government contributes
from time to time. Government's
contribution is generally for purposes
of meeting the impact of the non-re-
batable internal taxes and the diffe-
rential between the domestic and
international prices of raw cotton.
Such assistance has helped in further~
ing exports of handloom goods. The
present scheme is valid upto 3lst
March, 1979, before which the matter
will be reviewed.

Official level Indo-British talk for
Joint Ventures in Third Country

8510. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether an official level talks
of the Indo-British Economic Com-
mittee were held recently in New
Delhi for identifying concrete pro-
jects in which India and Britain could
collaborate as also exploring the pos-
sibilities of joint ventures in third
countries;

(b) if so, the recommendations
made thereby; and

(c) Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LOMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) and (c). Discussions were held
on various aspects of bilateral econo-
mic relations, including commerecial
and industrial  cooperation, Focal
points to exchange information and
pursue possibilities to promote indus-
trial collaboration and third country
joing ventures were identified.
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Is has been decided that the Minis-
try of Commerce of Government of
India and the Department of Trade
of the Government of UK would be
responsible for following up the con-
clusions and decisions of this meeting
and will keep in constant touch with
each other. .

Policy regarding functioning of
Multi-Nationals

8511. PROF. P. G. MAVALANKAR:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government . have
taken a firm policy line about the
fate and functioning of the various
multi-nationals in our country;

(b) if so, main indication thereto;
and

(¢) how does the Government pro-
pose to tackle this matter from the
point of view of national honour and
economie self-reliance?

FINANCE
(a) Yes Sir.

THE MINISTER OF
(SHRI H. M. PATEL}:

(b) Attention of the Hon'ble Mem-
ber is invited to the Statement on In-
dustrial Policy laid on the Ta%le of
the House on the 23rd December,
1977.

(c) Foreign companies are allowed
to operate in the country only on such

1975

efrgfaat 3.60
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faafea wfir 5.72
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terms as are determined by the Gov-
ernment of India to be in the national
interest.
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Betterioration in Colour ef Tobacco

8515. SHRI RAM KISHAN:
SHRI CHATURBHUJ:

Will the Minister of COMMERCE,
CIVIL, SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that due
to deterioration in colour of tobacco
long storage without redrying and
development of funky smell have re-
duced the prices of tobacco thereby
causing disappointment to the gro-
wers; and '

(b) if so, what steps Government
propose to take to help the tobacco
g‘rowert?‘

. THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):

(ay Developmeni of funky smell in
lower stalks of tobacco, when bundled
in heaps at farmers’ kutcha godowns
is a usual phenomenon and not a new
occurrence this year. Deterioration of
colour under long storage conditions
is mainly expected in brighter grades
bulk of which has already been mar-
keted and not in medium and low
grades of tobacco. The large size eof
the crop, lower proportion of bright
grade leaves of tobacco in Andhra
Pradesh thig yvear and indications ef
a somewhat weaker export demand
are the factors primarily responsibhie
for depression in prices,

(by In order to relieve the situation,
the Government have already directed
the State Trading Corporation of India
to purchase 10,000 metric tonnes of
virginia tobacco on Government ac-
count. This quantity is over and above
a quantity of 5,000 metric tonnes
which the STC were already buying
on their own account and risk to meet
their estimated export requirements.

Export of Kendu Leaves to Pakistan

8516. SHRI GANANATH FPRA-
DHAN: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CQ-
OPERATION be pleased to state:

(a) the total value of Kendu leaves
that have been exported from India
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to Pakistan und Sri Lanka during the
last three years;

(b) the quantity and value of
Kendu leaves obtained for that pur-
pose from Orissa; and

(c) the effort being made by Gov-
ernment to maximise export of this
item?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIES AND CO-
OPERATION (SHRL ARIF BEG):
(a) and (b). A statement is attached.
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(c¢) Kenudu leaves are in demand
mainly in the neighbouring countries
such as Sri Lanka Pakistan, Nepal,
Afghanistan, etc. and are being already
exported tc those countries. The Orissa
Forest Corporation Ltd., have a con-
tract in hand for export of 2,400 met-
ric tonnes to Sri Lanka, part shipments
against which have already taken
place and the balance is yet to be
shipped. They have also started me-
gotiations for a fresh contract with
Sri Lanka for a further quantity of
2,400 metric tonnes. The State Trad-
ing Corporation of India are also ex-
porting this item to Pakistan.

Statement

(a) Exports of Kendu leaves jrom India.

Quantity in metric tonnes.
Value in Rs. lakhs.

1974-75 1975-76 1976-77
Name of the country
Qty. Val. Qty. Val. Qty. Val.
Pakistan .. 250 1592 632 3014
SriLanka . . . . 4365 157° 50 967 43'25 842 3246
Total (including those to
other countrics) . 5391 188-84 2580 95°98 4004  142°28
(b) Exports of Kendu leaves from Orissa.
1974-75  1975-76  1976-77
Quantity (in metric tonnes) . . 1500 700 300
\alue (in Rs. Lakhs)

47'25 31°50 9°45

Note :--The information regarding exports from Orissa is based on information received from the

State Government.
Disparity in Pension

8517. SHRI MOHINDER SINGH
SAYIANWALA: Will the Minister of
FINANCE be pleased to state:

(a) whether the All India Organi-
sation of Pensioners has appealed to
the Government to end disparity in
pensions and also to raise the rate
of pension of those retired before
independence to the level of 1973; and

(b) if so, the reaction of Govern-
ment in the matter?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
On. the recommendations of the Third
Pay Commission enhanced rates of
pension was introduced with effect
from 1st January, 1973. Those who
retired before that date did not get
the benefit of such enhanced rate.
However, these pensioners have been
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allowed temporary and ad hoe increas-
es and relief in pension from time to
time, With effect from 1st April, 1958
the rate of temporary increase in pen-
siong of Rs. 10 to Rs. 12.50 was allow-
ed to those in receipt of pension not
exceeding Rs. 100/-. An ad hoe in-
crease of upto Rs. 10 per month in
pension was allowed on
exceeding Rs. 200/- with effect from
1st October, 10863, this was increased
Yy another Rs. 10/ per month from
1st September, 1969. Besides, with
effect from 1st January, 1973 such pen-
sioners have also been allowed ad hoc
relie? ranging from Rs. 15/- to Rs.
35 pm. depending on the amount of
pension. In addition to all these,
these pensioners have been allowed
graded relief @ 35 per cent of pen-
sion gubject to minimum of Rs. 35 and
maximum of Rs. 175/- per month.

pension not

Though requests have been received
from individual pensioners as well as
pensioners’ organisations® there is at
present no proposal to bring pre—I1st
January, 1973 retirees on the enhanc-
ed rate of pension introduced on the
recommendations of the Third Pay
Commission.
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Realisation of outstanding amount of

8519, PANDIT D, N. TIWARY: Will
the Minister of FINANCE be pleased
to refer o the reply given to Starred
Question No. 353 of 17th March, 1978
regarding steps taken to realise out-
standing amount and state:

(a) whether any step has been
taken by L.IC. to realise Rs. 375,000
outstanding with Shri Chattu Ram
Bhadani; and

(b) it so, the results thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The balance of dues of Rs. 3,75,000
‘(as on 31st December, 1977) after pur-
chase of the property at Jhumritalaiya
is to be recovered from Shri Chattu
Ram Bhadani on the strength of a
personal decree passed by the Bombay
High Court. ‘According to LIC, execu-
tion proceedings for realisation of its
dueg were taken and several proper-
ties of Shri Bhadani were got attached
by the Court in pursuance of the per-
sonal decree. Sale proclamation has
been issued and the Court would move
further in the matter of valuation of
the ‘properties after service of sale
proclamation and after hearing the
oppusite party.
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Rules for Family Pensioner

8522. DR. B. N. SINGH: Will the
Minister of FINANCE Y%e pleased fo
state:

(a) what are the rules for a fami-
ly pensioner to be entitled to . get re-
lief in pension;

" (b) is it a fact that a Government
servant who is also a family pen-
sioner does not get relief in pension;
and :

(c) if so, reasons therefor?

THE WMINISTER OF FINANCE
(SHRI H. M. PATEL): (a) All family
pensionerg arc being allowed ad-hoc/
graded relief on their family pensions
on the same basis as pensioners, fo
compensate them for the rise in the
cost of living.

(b) Yes, Sir.

(¢) Since the fomily pensioners who
are employed in Government/Semi
Government service etc. are allowed
Dearness Allowance on the pay they
~draw during employment, such pen-
sivners are not cumpensated again by
puyment of ad-hoc/graded relief on
f2mily pension as it will amount to
<wuble compensation on the same cost
wi living.-

growth of inlian Project Abrosd
8523. SHRI JANARDHANA POO-

JARY: Will the Minister of COM-
"MERCE. CIVIL SUPPLIES AND CO-

OPERATION be pleased to state:

(a) whether uncompetitive prices
and difficult credit terms are impeding
the growth of Indian Project abroad;
and

(b) it so, the remedial measures
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
QPERATION (SHRI ARIF BEG):
(a) and (b). While uncompetitive pri-
ces have led to loss of bids in a num-
ber of cases, on very few occagions
stiffer credit terms have been ascribed
as the reasons for failure in bids. The
Working Group operating under the
auspices of Industrial Development
Bank of India clears the proposals for
turnkey projects involving deferred
payment terms and other projects, in-
c!gding construction contracts, where
participation by the Indusrial Deve-
lopment Bank of India is sought by
the Commercial Banks. The terms are
decided by the Working Group on its
commercial judgement and are not un-
favourable compared to terms offered
by other countries on commercial con~
siderations alone.

The measures taken to improve pro-
ject exports are the following:

(i) Centralised consideration of
proposals by IDBI Working
Group for simultancous clear-
ance by flnancial agencies con-
cerned;

(ii) Constitution of Project Exporis
Commitice to consider propo-
sals requiring relaxations in
the existing policy provisions;

(ifi) Project assistance based on net
earnings

foreign  exchange
from services to encourage
project exports as distinct

from purc supply contracls.
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Advancing of Loans to Sugarcame
Growers by Punjab Natlemal Bank at
Pannadam in Tamil Nadu

. 8524 SHRI M. R. LAKSHMI-
NARAYAMAN: Will the Minister of
FINANCE be pleased to state:

(8) whether it is a fact that Pun-
jab National Bank at Pannadam in
Tamil Nadu has advanced loans to
sugarcance growers who supply sugar-
cane {0 Aruna Sugars Lid.;

(b) if so, what is the amount ad-
vanced to the growers per acre, mode
of payment ete.;

(¢) has the bank forced the grow-
ers to deposit the cash portion of the
loan in Bank itself, if so, the num-
ber of such growers ag well as the
amount received as deposit from
them; and

(d) if so, do Government propose
to instruct the Bank authorities to
refund the deposit to the growers for
the purpose for which the sanction
was made?

THE MINISTER OF FINANCE
(SHRI H, M PATEL): (a): Yes, Sir.

(b): The advances of the bank last
year per acre, depending on actual
requirements, amounted to:

(In Rupees)
Category according to Amount
expected yicld of
sugarcanc
@) (ii)
Above 30 M. Tons o
Planted Crop 1600
Ratoon Crop 1300
25 to 30 M. Tons
Planted Crop 1400
Ratoon Crop 1100
t5to 25 M. Tons
Planted Crop 1200
Ratoon Crop 900
15 M. Tons
Planted Crop 1000
Ratoon Crop 700
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The payment for the fertiliser com-
ponent wag made directly to Shaw
Wallace & Co. on behalf of the borro-
wers after getting proper authority
letter from them. The payment in
respect of seed component was made
to Aruna Sugar Ltd., for supply of
seeds, as per arrangements made by
the borrowers. In case of cash com-
ponent, the borrowers who did not
want to draw the amount immediately,
opened their Saving Fund Accounts in
the bank and kept the money therein
for withdrawing as and when required.

(c) and (d). The Bank did not force
any borrower to keep cash component
of the loan in the bank itself. The
borrowers however, on their own,
depositeg with the bank the cash com=
ponent in their saving fund accounts.
1161 such accounts were opened by the
borrowers with deposits of Rs. 11.70
lakhs,

All the money deposited by the
borrowerg has since been withdrawn
by them to meet their needs at diffe~
rent stages of crop production.

Chit Fund Companies

8525. SHRI K. RAMAMURTHY:
Wil] the Minister of FINANCE be
pleased to state:

(a) whether the All India Federa-
tion of Chit Funds have expressed
their apprehension that most of the
Chiy fund companieg woulg have to
wind-up their business on the enact-
ment of proposed legislation; and

(b) if so, how the Government
propose to allay the fears of the Chit
Fund Companies?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) To the extent that it was possi=
ble the views of the Federation have
been {aken into sccount in drafting
the proposed Bill.
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rare Goma and Jewellery

8526. SHRI YADVENDRA DUTT:

Will the Minister of FINANCE be
pleased to state:
. (a) whether his attention has been
drawn to the news item appearing in
‘Sunday Stahdard’ of 2nd April, .1978
stating that the Finance Ministry is
proposing to set up a Museum to dis-
play rare gems angq jewellery;

(b) it so, the briet outling of the
scheme; aund

(c) on what date it is proposed to
be started and what would be the
source of the gems and jewellery
from which the Museum will acquire?

THE MINISTER OF FINANCE
{SHRI H. M. PATEL): (a) Yes Sir.

(b) Gems and jewels of historical
value will be collected from all parts
of the country and displayed in a
Museum in Delhi. Hejr-loom and
antique jewellery are expected to form
the major part of this collection. The
display will convey an idea of the
history and culture of different parts
of our country and high-light the
craftsmanship jn the cutting of gems
and making of jewellery. The general
public will be provided access to a
national heritage and scholars, a rich
source for research. In the process,
craftsmanship as well ag tourism will
be encouraged. Possibly the scope for
smuggling priceless gems and jewels
out of the country, will be reduced.

(¢) The main source of exhibits will
be private collections including those
of erstwhile princely houses, other
Museums in the country, archaeologi-
cal findings und treasure troves. Ex-
hibits will be obtained on donation ur
loan. 1t is not possible tn specify the
exact date on which the Museum will
be inaugurated,

Policy of Promotion of Auditor/
Selection Grade Auditors in Offices
of GAG.

8527, SHRT BALAK RAM: Will the
Minister of FINANCE be pleased to
state:

. Setting up of a Museum to Display

(a) the policy regerding promotion
to the cadre of Auditor/Selection
Grade Auditorg prevailing in the
offices of Comptroller and Auditor
Genera] of India;

(b) whether the policy prevailing
in the said audit office js clearly con-
trary to the principle of promotion
on seniority-cum.fitness basis as s
in vogue in other Departments of
Government of India; and

(e) if g0, the reasons for the same
and steps being taken to introduce
the principle of promotion on senio-
rity-cum-fitness basis as prevailing
in other offices of Government of
India?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) ()
Promotion to the cadre of Auditors.—
25 per cent posts in the cadre of Audi-
tors are filled by promotion of Clerks
(20 per cent by those who have render-
ed five years service in the Clerks’
grade and 5 per cent by those who
pasg the “Limited Departmental Com-~
petitive Examination” after they have
rendered three years service in the
Clerks’ grade). The remaining 75 per
cent posts in the Auditors’ cadre are
filled by direct recruitment,

For promotion againsgt the 20 per
cent quota, the clerks who have shown
capucity of g much higher order than
what ig adequate for Clerks, are con-
sidered according to seniority.

(i) Promotion of Auditors to Selec~
tion Grade~—Auditors are eligible for
promotion to the selection grade after
they have rendered a minimum of 10
years gervice in the grade. The pro-
motion is made on the basis of
senjority-cum-fitness.

(b) No, Sir.

(¢) Does not wrise.
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Tax Evasign through Religiouy and
Charltable Trusts

8528, SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government are aware
that some religious and charitable
trusts are used as medium for tax eva-
sion and g number of individuals
comnected with large industrial
houses have also set up religious and
charitable trusts ostensibly for chari-
table purposes;

(b) whether the Central Board of
Direct Taxes hag undertaken any re-
view as to how the amended provi-
sions of the taxation laws have been
actually implemented in relation to
such trusts; and

(c) if so, what are the details

thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TFINANCE (SHRI
ZULFIQUARULLAH): (a) to (c). The
necessary information is being collect-
ed and will be laid on the Table of the
House.
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Banking Facllitles in Block Hesd-
Qusrtérs in Orisss

8529. SHRI RAMA CHANDRA

: Will the Minister of
FINANCE be pleased to state:

(a) the names of the Block Head-
quarters in Orissa which have not
been provided Banking facilities by
the Nationalised Banks yet;

(b) name of Block Headquarters
which will be provided with such
banking facilitieg during the currem$
year; and

(¢) number of new branches and
names of places where Nationalised
Banks will be opening their branches
during the current year in accor-
dance with the suggestion of the
Banking Commission?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Information ig being collected and will
be laid on the Table of the House.

(c) The Reserve Bank have indi-
cated that as at the end of December
1977, the banks were holding licences
for opening 75 more offices in the
State or Orissa. The names of the
placeg to which these licences relate
are set out in the Statement enclosed.
The branch expansion plans of the
banks for the current year are under
scrutiny in tne Reserve Bank of India.

Statement

List of centres in Orissa in respeet of which banks had licences/allotments pending with them
as on 31-12-1977

Name of District Centre Name of bank holding
licence
1 2 3
1. Balasore t. Motto United Bank of India
2. Proof and Experimental Establish-  State Bank of India
ment Campus—Chandipur.
2. Bolangir 3. Nunhad Bo%nz{r Anchalik Gramya
an
4. Jharigaon .
5. Padia Do.
6. Pattangi Do.
7. Kusumi Do,
Boudh Khoodmals 8. Bastingia State Bank of India
Cuttack . a. Paradecp Canara Bank
e 10. Cuttack-Tulsipur State Bank of India
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3

Dhenkanal

Ganjam .

Ganjam (contd.)

Keonjhar

Koraput

‘Mayurbhanj

1. cumck-nwd.d's«.) Education

12,

13. c:SG . Medical College Campus,
uttack

1 gu““:N’ Baz

15. Cuttack- ar

:a R;z'nayrm

l;: Indupur

X Klld

19. Baidyaswar

9. Pahanga

Barchana

22. Dolipur Korai

23. mn-.pur {Kabathanda)

25. Derabi
26. Dilasahe
:z. Kunteoni

Bari
29. Patamundai
g0. Barambarada

g1, Talcher Thermal Power Station

92. Bhanjanagar
33. Matikbalo (Indian Rare Earths
Ltd., Campus)

84. Patrapur’

g5. Sanakhemandi
gg. Nuagarh

37- Rayagada

38. Thumal Rampur
89. Lanjigarh 4

40. Molangtoli

41. Now-Rangpur
42. Narayanpatna

-
48. Bandugam
44. Chandrapur
45. Kork Kanda
46. Derigaon

47. Bisoi%
48. Chitrada
49 lsmga
50

. Bariapada

51. Konark
52. Bhubaneshwar—Directorate Bldg.
58. Qdogaon
54. Chhaitana
55. Satpara
56. Sunakhala
57. Balianta
. !P\I’uagm!;‘

9. Nayagar
20. Jacanathpur
61. Bhubaneshwar
62, Puri Temple Rd.

State Bank of India
Do.
Do.
United BABI‘:) of India
Cuttack Gnn;yn Bank

Do.
State Bank of India

Do.
Do

Canara Bank
Syndicate Bank
Do.

Do.

State Bank of India
Indian_Overseas Bank

State Bank of India

Do.
Koraput Panchabati
Gramya Bank
Do.
Do.
Do.
Bank of India

Bank of India
Do.

Do.
Canara Bank

Do.
United Bank of India
Puri Gram’y)s:, Bank

Do.
Do.
Do.
Do.

Do.
Indian Overseas Bank
Dena Bank
State Bank of India
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Sambaipur . . . 63. Sambalpur Bank of India
62. Jamankars Bolangi Gramy
65. Kundheigola Do
s .
68 . Jharbandh Do.
6 h Deo.
Kolabira Deo.
Sundergarh . . . 69. Koida State Bank of India
70. Rourkela Sector 14 Do.
71. Rourkela Sector 1 Do.
72. Jhirpani United Bank of India
73. S:-:s“%nh Punjab National Bank
74. Garundia Can

75- Rourkela Steel Town Ship

ara Bank
Indian Overseas Bank

Agreements between India and
USSR, on visits of Tourists of both
Countries

8530. SHRI K. MALLANNA.

SHRI MANORANJAN
BHAKTA:

‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that a three-
member Delegation, from Moscow,
bag recently negotiated with Indian
travel agents rates and programmes
for Soviet tourists visiting India
during 1979 and also to promote
Indian tourist traffic to the U.S.S.R.;
and

(b) if so, the details regarding the
agreements arrived at between the
two countries in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b):
Yeg Sir. A delegation of Intourist,
Moscow, gigned separate protocols
‘with Indian travel agents for handling
travel arrangements of tourists Ttom
U.S.S.R. visiting Indiu during 1979.

The protocols cover the number of
tourist; from U.SSR. to be handled
by each travel agent, tour itineraries
to be followed and tariff to be charged
for the same. The protocols include
only a general clause stating that
travel agents would encourage Indian

tourist traffic to visit U.S.S,R. without
specifying any number.

Blacklisting of Indiay Cashew Expor.
ters by U.S. Importers

8531. SHRI FAQUIR ALI
ANSARI:

SHRI D. G. GAWAI;

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased 1o state:

(a) whether it is a fact that a num-
ber of Indian cashew exporters are
likely to be blacklisted by the U.B.
importers for their failure to fulfil
contractual obligations ag reported in
the “Economic Times” dated the 12th
March, 1978;

(b) if so, the facts thereabout;

(c) whether any penalties have also
been imposed on the Indian firms by
the U.S. Arbitration:

(d) the names of these firms and
the brief nature of failure on their
part; and

(e) what steps Government pro-
pose to take against such firms who
cause damage to India’s name in this
way? .
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
). Some complaints were veceiv-
ed by the Government that a few
‘Endian had ; not fulfilled
their contractual obligations fo ship
cashew kernelg to some buyers in
US.A. us well as other countries.
‘However, Government have no direct
knowledge of any proposal to black-
list Indian cashew exporters by U.S.
importers.

‘(¢) -and (d). According to the in-
formation available with the Gov-
ernment Arbitration Awards have
been obtained by he U.S. importers
against the following Indien ex-
portersi—

1. Grand Cashew Corporation,
Quilon.

2. Kesav Cashew Co., Quilon,

8. Rajmohan CTashews Ltd,,
" Quilon (Settled).

4. Asuma Cashew Co. Quilon.

5. Johar Cashew  Exporting Co.
. Quilon,

8. Younus Cashew  Industries,

Quilon.
4. M. A. Nasir Cashew Industries,
Quilon,

8. Navabharath Cashew Traders,
Quilon,

9. International Cashew Traders,.

Quilon (settled).

In all the cases the reason for the
U.S. importers going for Arbitration
wag non-fulfilment of contracts par-
tially or wholly by the Indian expor-
ters to supply cashew kernel at the
contracted prices.

(e) Government propose to take
action against the defaulting firms
under the relevant provisions of the
Import Trade Control Policy. As a
result of the effortss made by ihe
Governmeni some of the defualting
units have already come to a settle-

ment with their buyers and made
shipments or remitances of the saitied
amount.

Financial Relations between Centre
and States

8532. SHRI CHITTA BASU: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government propose to
review the financial relations between
the Centre and States particularly in
view of the opinions expressed in the
recent meeting of the National Deve-
lopment Council by several State
Chief Ministers; and

(b) if so, the nature and direction
of the proposed review?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and (b),
Taking into consideration the views
expressed by the Chicf Ministers of
the States in the meeting of the
National Development Council held on
18th and 19th March, 1978, it was
decided to set up a Committee of the
NDC to review, having regard to the
Constitutional provisions, the fiscal
arrangements, including the Gadgil
Formula and the scope of the Centrally
Sponsored Schemes, necessitated by the
larger role assigned to the State

ver ts in develop t planning
and execution. It will be for this
Committee to consider all the relavant
i1ssues.

Lifting of ban on Export of Rhesus
Monkeys

8533. SHRI VASANT SATHE. Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
plensed to state:

(a) whether it is a fact that sqme
private exporters are making sus-
tained efforts to have the ban on the
export of the Rhesus monkeys, effec.
tive April 1, lifted, stayed or modi-
fied to enable American laboratories
{o continue slaughtering thousands of
these primates in the name of medi-
ca] research, mainly aimed at killing
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human beings through a variety of
thermo-nuclear devices as reported in
the Blitz of March 25, 1978;

(b) if so, what is the reaction of
the Government to the various ob-
servations made therein; and

(c) facts of the matter and any
revision proposed/accepted in the de.
cision taken earlier?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (c)¢
No, Sir. The Government is not
aware of any efforts being made by
the private exporters to have the ban
on the export of the Rhesus monkeys,
lifted, stayed or modified and there
is no move to review the ban on ex-
port of monkeys.

Assistance to ConsuMancy Firms in
their promotional efforts

8534. SHRI UGRASEN: Will the
Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government are aware
of the difficulties experienced by
consultancy firms in India for enfer-
ing contracts abroad for setting up
power plants, housing, hospitals pro-
jects, railway network etc.;

(b) what steps Government pro-
pose to take for timely flow of in-
formation role of Indian missions,
financial guarantee and deferred pay-
ment facilities ete.; and

(c) whut assistance Government
propose to provide to the consultancy
firms in their promotional efforts?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCF AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (c).
In order to minimise the difficulties
experienced by the consultancy firms
in India for securing contracts abroad
in the various fields of their activi-
ties, the Government have ieken a
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nuﬁnber of sieps from, tuh to, tma.
The Federation of Indian Ewport
Otganisations hes been nominated by
the Government of India as the
Cénfral Coordinating Export Promo-
tion Agéncy for consultancy services
in the country. In order to stimulate
the growth of Indian Consultancy
Organisations wund to help them to
secure contracts abroad, the following
important measurey have been taken
by the Gavernment:—

(i) Consultancy firms with
minimum anhual turnover of Re. 3
lakhg have beeyry iade aligible to
have blanket pérmit facllities as
against Rs, 10 lakhs foi' other non-
traditional exports.

(ii) Adequate facilities have heen
provided for release of foréign ex-
change to the business visits, pay-
ment of overseas commission and
purchase of tender documents in
order to ensure collection of market
information, follow-up of bids and
smooth execution of contract.

(iii) The requests of consultancy
organisations for opening of offices
abroad for export promotion are
considered liberally by the Reéserve
Bank of India.

(iv) For the propose of meeting
the expenses of the technical and
other staff gmployed for the project
and purchase of material required,
suitable pre-shipment credit facili~
tieg are made available against con=
sultancy agreements, to technical
consultancy and management con-
sultancy firms at concessional rates
of interest,

(v) Suitable guarantees are also
extended to exporters of consul-
tancy services after taking due
account of the competence of the
firms to underfake the assignment
in question and other related
aspects. '

(vi) Financial assistance is provid-
ed to the consultancy organisations
out of Market Development Funds
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for differerit -activities Hke undex
tilling market studies, opéting of
foreign offices, taking up publicity
campaign and undertaking feasi.
bility studies abroad.

(vii) Where a  consultancy firm
undertakes a feasibility study, free
of cost, for a project authority
abroad, 60 per cent of the expenses
on the study is met from the Mar-
ket Development Fund.

At present most of the commercial
information from foreign countries is
beirig channeliseq through our = Mis«
siong and EEPC Offices abroad. The
information receiveq by the Engineer-
ing Export Promotion Council from its
overseas office; or Indian Missions
abroad or the Buying Organisations
in some countries is published in the
Bulletin or circulated for the inform-
ation of the Indian firms.

Third level Airline for unemployed
Pilots

8535, SHRIMATI MRINAL GORE:

Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state:

(a) whether he had promised Third
“evel Airline for the unemployed
pilots; an3

(b) if so, what is the progress and
when will the scheme start operating?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
Apart from various other efforts to
absorb pilots in Indian Airlines and
Air-India, Government is galso con-
sidering to start a Third Level Air
service. This will be connecting the
places of tourist interest and other
important places where Indian Air-
lines does not operate. This aspect
was discussed with the Commercial
Pilots also and they were advised to
operate these services on a co-opera~
tive basis. Government is vrepared
to give them the required licence. In
Bombay such a licence has been given.

2. The Project Report prepared B;'
Indian Airlines for setting up a Third

Leve] Air Services to connect srivadl
town of tourist and other interest, no%
connected by Indian Airlines, is being
examined by a Comimiitee constituted
for the purpose under the Chairman-
ship of the Director Genersl of Civil
Aviation, which would submit its
recommendations by end June 1978,

wewdl site droaronfcit & qwyy v
™
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Quantity of gold possessed by India ag
compared with advanced nations

8537. SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of FINANCE
be pleased to state:

(a) what is the estimate of quan-
tity of smuggled golg with the Gove
ernment and measure proposed to
end smuggling; and

(b) whether India possesses dispro-
portionally large quantity of gold as
compared with other nations?

" THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Quaniity
and Value of gold seizures made under
the Custems Act during the years
1976 to 1978, are furnished below:

Year Quantity Value (Rs. in lakh)
in Kgs. (at local prevaiil
ing market priee)
11976 . . . . . . . 173 83
12977 . . . . . . . . . . 264, 163
1978 . . . . . . . . . 6 ’
« {Jannary & February only) , . . 4 3
T == = T =
Several anti-smuggling measures ment have also decided to introduce a

- strengthened, Patrolling along

have been taken to combat smuggling,
including that of gold. Preventive and
intelligence machinery have been
the

- coast and on sea have been intensified.
" The important transport routes are

» checks.

also covered by patrolling and surprise
The entire west coast, south
eastern coast, the vulnerable sector in
Amritsar Division along the Indo-
Pakistan border have been provided

- with wireless communication net work.

Similar facilities are being provided
all along the Indo-Nepal border and at

- selected points on the riverine route

to Calcutta port. Besides, as an eco-
nomic measure to tackle the evil of
gold smuggling, Government have de-

-cided to commence the sale of gold
sfrom the stocks held by it.

Govern-

simplified scheme for export of gold
jewellery either by allowing import of
gold or by sale of gold from Govern-
ment stocks at international price.

(b) No Sir.

€entral Excise Duty on Tobacco
produce in Sikar District of
Rajasthan

8538. SHRI JAGDISH PRASAD
MATHUR: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Central Excise dufy is
levied on the tobacco produced in
Sikar district (Rajasthan) which is
not considered suitable for bidi manu-
facturing at the same rate as is
levied on the bidi manufacturing
grade of tobacco; and
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(b)..whether Government will re-
assesy the excise duty on the above
tobacco after making a scientific ana-
lysis  thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Yes, Sir.

(b) The question of rationalisation
of Central Excise tariff on tobacco has
already been considered by the Tobacco
Excige Tariff Committee. Based on
their recommendations, the rate of
excige duty on tobacco used in the
manufacture of biris has been fixed at
the same level as the one for non-flue
cured unmanufactured tobacco used
for other purposes. However, in addi-
tion duty has been imposed on orand-
ed biris. Thus, the biri tobacco attracts
two stage duty—one when in the form
dt tobacco and another when in the
form of branded biris. Under the cir-
cumstances, the question of re-assess-
ment of the rate of duty on non-biri
tobacco is not warranted at present.
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Complaints against State Bank
. Surat

8542. SHRI HITENDRA DESAI: will
the Minister of FINANCE be pleased
to state:

(a) has Government received com-
plainty aguinst State Bank, Surat for
delay in payment and harassment of
poor applicants who held less than
10 of 1000 denomination notes;

(b) is it true that above payments
are not made whereas larger amounts
have alreedy been paid; ang

(¢) will Government see that poor
applicantg do not incur harassment
and their cases are immediately dis-
posed of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c).
Some representations were received to
the effect that the State Bank of India,
Surat, is not accepting certain declara-

tions w the signatures of the de-
clarants have been attested by func-
tionaries other than those mentioned
in Section 7(3) of the High Denomina-
tion Bank Notes (Demonetisation) Aet,
1978. The Reserve Bank has advised
the parties to now get their declara-
tions attested by the authorised func-
tionaries under the Act to enable the
State Bank of India, Surat, to act on
them. Payments are made irrespective
of the amount involved provided the
declarations are in order.

Money deposited by various organisa-
tivms in Vijaya Bank

8543. SHRI K. LAKKAPPA: Will-the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that seve-
ral Government organisations, semi-
Government organisations, Govern-
ment Corporations, Statutory Bodies
have deposited their money in Vijaya
Bank as against the nationalised
Banks; and

(b) it so, the reasons therefor and
full details thereof and remedjal mea-
sures proposed to be taken by the
Government?

THE MINISTER OF FINA'NCE
(SHRI H. M. PATEL): (a) and (b).
Reserve Bank of India have reported
that, under their existing arrangements
for collection of statistical data from
banks, information in regard to de-
posits of Government organisations is
not ' separately  obtained. However,
under the existing instructions, puhlic
sector undertakings, local bodies and
stalutory authorities under the Cen-
tral Government are rcquired to have
banking arrangements only with public
scctor banks. Relaxutions from these
instructions are given on mcrits. Gow-
ernment have no information that in
contravention of these instructions
public sector undertakings etc. under
the Central Government are keeping
deposits with the Vijaya Bank Lid. -
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Inerense in the price of Tea in
International Market

8544. SHRI D. B. CHANDRE
GOWDA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

{a) whether it is a fact that there
has been increase during the year
1976-77 in the price of tea in the In-
ternational Market;

(b) i so, the details regarding the
role of Indian tea export and the de-
tails r2garding the foreign exchange
earned by India; and

(¢) whether there has been any
increase in the domestic market to
meet the International Market de-
mand for Indian tea and if so, to
what extent export duty was impos.
ed per kg.?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes, Sir.

(b) India’s share in world tea ex-
poris is a little over 29 per cent, De-
talls of foreign exchange earned
thraugh tea exports in the last five
years is at under:

Rs crores
1973-74 . . . . . 14485
1974-75 . . N . . 22353
1975-76 . . . . . 238- 29
197677 . 295° 26
197748% | 55600
*Eatimated

(0) The production of tea in India
reached a record level of 559.82 M. Kgs.
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during 1977 which was 48 M. Kgs.
more than in 1976. The International
price of tea went up steeply in early
1977. To protect the domestic con-
sumer from this increase an export
duty of Rs. 5 per kg. was imposed as
from April, 1977.

gt det gror fagre ¥ dndeme
wareneit wive wimite safirnif oy wgw

8545. ot qwow : w7 faw WA
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(%) =1, 1977 WX 1978 *Y
mafy & W g 8
fagre & fral 0w wmawt A
i safrmi #1 wor o wx oix
feadt afw w1 = fear mav; Wi

(=) = o &% 7 @ 1wl
¥ wor 3|7 a7 faur § Wi afx g,
&t wHR T E?

farer sivht (ﬁlz“o o !iﬂ) :
(%) g9 3 N a@ww ey #
&1 g frdw w9 F FATT et
s gfad safeasi s fag wo =
¥ WivE THES w Y ayAevr Y 4
qAAT, HOUTANT & T a, e
Rat vt XY s AW il & weta
i €

fagre wsw #  Qifrg Ral &
aoeTlr @ & & aru fed o woif
* awrar fin fasgw aTor ITeew
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st AR T R —
A%, 1977 *agway, 1977
At Y FHTAT qmt B aFmr
g ufe qe afir
(0% ) (¥0% wy)
1. 5fy 184776 60.40 209847 69. 86,
2. O qury ¥ gam 15072 33.70 17267 38.51
3. F AR s qfaeT
qwE . 28814 26.50 28236 29.10
4. FFT AT W BE
[Ty . 32302 12.85 36808 13.94
5. sTaRTfas Ay far-
faa =fmm . 20821 2,34 22736 2.75
281785 135.80 314894 154,16
* giwg FAfaan §

(@) o 78 | afen &% g7 &
WOTATHT FT FT [T JTAT FT TG FT
T FL R E |

Appointment of Chairmen of
Nationalised Banks

8546. SHRI M. RAM GOPAL
REDDY: Will the Minister of FINANCE
be pleased to state:

(a) whether the appointment of
Chairmen of at least two nationalised
banks has not been announced in-
spite of the fact that their date of
retirement has expired on 31st
March, 1978; and

(b) if so, the names of these banks
and reasons for not announcing the
names of the Chairmen?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The current term of appointment of
the Chairmen of the Syndicate Bank

805 L.S—6

and the United Commercial Bank
expired on 31-3-1978. Shri R. Raghu.
pathy has been appointed as the
Chairman and Managing Director of
the Syndicate Bank and he has assum-
ed charge with eflect from 24th April
1978. The question of appoinling a
successor to the present Chairman and
Managing Director in the United Com-
mercial Bank is under the considera-
tion of the Government.

qifza faww & fod wow wAn W
¥ ey
8547. s g fog : W wiaw
sty smre fasem Al ag d2F )
gar w4t fr
(%) wex S¥w T wre fapra &

fa a8 1970 ¥ 30 W7, 1976 &
fradr #fin mgrgar & af; Wi
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(«) ®m woe ¥ 3R WX
forar< finar § St g & iz fawra
#uraw g §?

qiza i A famrra oy (st
gerew  wifne) : (%) wifw aOq
Gwadla FaT A HF F WY FA
gra aafag ohEt w1 gars w7
fear war &, ¥dra odeq fawr g
I T w1 w1E Pl wgraar @i
1 oY & 1 arfa, 1970 ¥ 1976-77
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1 7€ qdaT IO Ty @a 7
§2,11.494-%qQ (9de faqrr gra
22,17, 494-79q, W W fagra
fAaw g 29,94.000- 9T) =Y
fgg wq
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) wA G ST F qraF @

Adjudication proceedings in respect of
seizures made from Jaipur and
Gwalior Palaces

8548. SHRI HARI VISHNU KAMATH:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 838 on 18th
November, 1977 regarding seizures
made during Emergency from Jaipur
and Gwalior Palaces and state:

(a) whether the adjudication pro-
ceedings in respect of seizures made
during the Emergency period from
Jaipur and Gwalior palaces have been
completed; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and (b).
The adjudication proceedings under
Gold (Control) Act in respect of an
article of Gold in the shape of a parrot
on a stand weighing 183 gms. valued
at Rs. 10,000 seized, on voluntarily
being produced by the erstwhile ruling
family of Jaipur during the Emerg-
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ency has been completed. The gold
article was confiscated but allowed to
be redeemed on a fine of Rs. 2,000 in
lieu of confiscation. There were no
other seizures during the emergency.
Seizureg made in Jaipur Palaces under
gold (Control) Act prior to emergency
have been adjudicated.

The adjudication of the Gold Con- -
trol Case in respect of seizures made
from Gwalior Palace are expected to
be finalised shortly.

Steps to check smuggling of Tea

8549. SHRI PURNA SINHA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government are aware
of the fact that a large quantity of
tea produced in Eastern India iz,
Assam, West Bengal is being trans-
ported by road every now and then
to Amritsar, Waji Bander and Sun-
darnagar direct from the factories;

(b) whether it is a fact that these
three places not being centres of tea
consumption proportionate to the
quantities received, the tea is being
regularly smuggled out of India with-
out paying the export duty imposed;
and

(c) what steps the Government
propose to take to prevent such
smuggling and to bring the export
into tha regular channel?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and (b).
Reports received by the Government
have not revealed that large quanti-
ties of tea are being transported by
road regularly to Amritsar and other
places direct to from factories. There
is also no indication that large quanti-
ties of tea are being smuggled out of
India to Pakistan.

(¢) The Border Security Force and
Customs Prevenfive and Intelligence
formations along the Indo-Pakistan
border have been alerted to intensify
their vigil so that any attempts at
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smuggling of tea out of India are
-effectively thwarted.

Projects sponsored by Agricultural
Refinance Corporation

8550. SHRI ANNASAHEB GOT-
KHINDE; Will the Minister of FIN-
ANCE be pleased to state the broad
particulars of the projects sponsored
.by Agricultural Reflnance & Develop-
.ment Corporation which recently were
ior are being negotiated for assistance
from the World Bank?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): The Corpora-
tion has negotiated in March 1978, the
Karnataka Irrigation Proejct involv-
.ing International Development Agency
-assistance of $ 126 million ($ 7 million
are to be routed through the Corpora-
tion). Three projects are currently
‘being negotiated in Washington w'th
Infernational Development  Agency.
The Projects are:—

(1) Jammu and Kashmir Horticul-
ture Project, (2) Andhra  Fisheries
"Project and (3) National Seeds Pro-
Jject (Phase II). As per information
-available, the Jammy and Kashmir
Project envisages financial outlay of
Rs. 21.6 crores towards construction
of 5,000 storage units for apples, 25
apples grading and packaging centres,
20 walnut grading and processing units
2 fruit processing plants and one iran-
shipment centre at Haryana/Delhi
border and mushroom production
units. The Andhra Fisheries Project
contemplates fishery development pro-
gramme at Visakhapatnam and Niz-
amapatnam. The National Seeds Pro-
ject represents the second phase of the
‘setting up of processing units for pro-
«duction of certified seeds in five
States.

‘Improvement in the Runway at Port
Blair Airport

8551. SHRI MANORANJAN BHAK-
“TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government iy aware
of about the need for improvement of
the runway at Fort Blair and a pro-
posal for 68 lacs is pending before the
Government of India and if so, What
is the decision of the Government of
India;

(b) whether Government is aware
that there is no lounge in the airport
and inadequate  sitting arrangement
causing lot of inconvience for the
passengers; and

(e) if so, what action Government
contemplate?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT.
TAM KAUSHIK): (a) Yes, Sir. An
estimate for the improvement of the
runway amounting fo Rs. 33.09 lakhs
has been sanctioned and the work is
nearing completion. There is no pro-
posal of an estimate for Rs. 68 lakhs
as referred to.

(b) and (c). The terminal building
which is temporary in nature, consists
of 3 blocks, two of which are used as
Arrival 1lall and Departure Hall. To
provide additional seating arrange-
ments in the Passenger l.ounge, an
estimate amounting to Rs. 9,000 has
recently been sanctioned for purchase
of cane chairs.

f«ﬁmm‘iwmﬂi‘hﬂt
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Shares of 8.C. and S.T. in posis filled
in each category in the Ministry

8553. SHRI R. N. RAKESH: Will the
Minister of COMMERCE, CIVIL, SUP-
PLIES AND COOPERATION he pleas-
ed fo slate:

(a) total number of posts filled in
each category of posts in respect of
Commerce, Civil Supplies and Co-
operation Ministry, its attached and
subordinate offices including the public
sector undertakings for the entire
period of Janata Government regime
with specific shares of S.C. and S.T.
in such employment and also the
number of posts de-reserved in each
category and reasons thereof; and

(b) total number of departmentnl
promotions/upgradation of posts in
each category of posts and how many
posts have gone to S.C. and S.T.?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). The information is heing collected
and will he laid on the Table of the
House.

wrafes gon any Temr wfufas
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8554. Wio wesfTCTaw atdw
731 faeer Y aZ 2117 5 I w5 fiw

APRIL 28, 1978

Written Answers 168.

(%) ¥ og vw § fis sxe X
awt & oz wwur oY of fin whafos
gorr  wmy e wiafam (der)
¥ wanta awcrr frg o asdifaw
dfeai Yy, for ¥ afcrry & wfoamey
w1 grae fwar , ashawa/mfafers
&% 7w I X 99 & graiw L
w &

(=) =ar ag it @= § fir go waw
¥ mwdn s Ry ar & ok

(w) afz &, @ 1977-78
w57 w¥w & frr firew asfragT §51 ¥
firer fwmr vt 7 wgor foar §& 7

fawr st (sft qwo gwo W) =
(%) wiT (@) 9T §7 & %7 W
fadwm o w2 fod oy ¥ o sifus
Fai A sy ey oY W dvwAr ¥
sia wifas ©9 ¥ oww IgET ®
fag grafawar & g I ST AEATHT
1 IAT WAT 9T WU FGT FI G
FATATTS & SIAT FAA  AHIAIA
afedfaa  FweAi #Y gwar wger
SqX qAfaE Tl & F1Oor Y wraT
gqaT SroqroqHoMMLoHIToH W7 6
uTg wa9T 38 § wius & fag 9 any
Ax A T GAAGAT @ WIT AT AT
sfewr & far 45 Y amaar & famr
wr€ sfgw afafafg 7@ war avd § 4
g W #E wuwat fawdt o
AT F HAT FF SIT T 9T A
T FTH T qF g & AT 4% 57
TroaT ¥ WAt & g ¥ agaar
g2 &

() & & YA FAAT 4 IFE FET
% f5 & 3@ gorg & weftw wgraaT YA
FT W | gafr sifae @i d @R
masarw & fal I51 7 Ty Trom
Fr et & s aggar S o1 &y §,
afwr wrar/dro mrko oo wiko WITe



69 Written_ Answers VAISAKHA 8, 1900 (SAKA) Wrilten Answers 170

* Wl Wit WY € of s ®
ey § gam%ﬁfw’miwﬁz&
oyt

‘Source of Capital of Owners of
‘Star-Hotel, Bar and Cinema Hall in
Dhanbad Industrial Belt

8555. SHRI A. K. ROY: Will the
‘Minister of FINANCE be pleased t{o
-state;

(a) whether within last five years
there has been sudden increase in
the number of “Star-Hotel”, Bar, and
«Cinema hall in the country in general
and Dhanbad industrial belt in parti-
scular;

(b) whether it is a fact that as in
most of the places in Dhanbad all the
establishments are based on unacco.
unted money without any bonafide
source and income-tax return; and

(¢) whether the Government pro-
pose to work a thorough probe into
the source of capital of the owners of
all these establishments of luxury?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Approval
and classification of hotels on the Star
system was discontinued in 1973. In-
formation as to the number of hotels,
bars and cinema halls in the country
-at different points of time is not
available. Collection thereof involves
expenditure of considerable time ond
energy which may not be commen-
surate with the results that are likely
10 be achieved. Information available
shows that a number of cinema halls,
bars etc, have come up in the Dhan-
bad indusirial belt during the last
five years.

(b) No, Sir.

(¢) The Income-tax authorities are
conducting survey operations to dis-
cover new assessees including those
engaged in running hotels, bars and
exhibition of films. Enquiries as
cslled for are being made in all cases
of suspected tax evasion; penal pro-
ceedings being initiated  wherever

warranted.

Business of LLC. during March, 1978

8556, SHRI G. S, REDDI: Will the
Minister of FINANCE be pleased lo
state:

(a) whether the Life Insurance
Corporation business in March, 1978
has been badly hit; and

(b) if so, reasons thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.
The new business of the Corporation
in India under individual assurances
during March, 1978 compared with the
business in March, 1977 was as

under:—
(In crores of rupces)
March, March,
1977 1978
Sum proposed 348 99 339" 58¢
Sum assured  479°20 467.37*

*Figures subject to audit.

(b) The marginal shortfall in busi-
ness during March, 1978, as compared
with the business in  March, 1977 is
attributable to the strike by the Deve-
lopment Officers in March, 1978.

Sale of Tea Gardens by Sterling Tea
Companies

8557, SHRI K. B. CHETTRI: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether the Sterling Tea Com-
panieg have decided to sell their tea
garden; and

(b) if o0, what is the reaction of the
Government?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
In terms of section 29 of the Foreign
Exchange Regulation Act, 1973, ster-
ling tea companies have to convert
themselves into Indian companies in
which the non-resident shareholding
is not to exceed 74 per cent. While
there have been a few cases of out-
right sale of tea estates, the most
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common method of Indianisation pro-
posed by the sterling tea companies
consists of a group of sterling tea
companies merging into Indian comp-
anies formed for the purpose of taking
over their assets and liabilities. In
cases where the sterling tea comp-
anies have sought permission for
sale of their estates, it has been given
after due valuation.

Import of Raw Cashew

8558. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the quantity of raw cashew im-
ported during the last six months;

(b) the quantity allotted to the
State of Karnataka out of it; and

(c) the total quantity of raw cashew
proposed to be imported during the
remaining part of the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVII. SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
to (c). During the last six months
(October, 1977 to March, 1978) a
total quantity of 19.500 metric tonnes
of raw cashewnuts was imported.
Out of this a quantity of 1,000 metric
tonneg was allotted to factories situat-
ed in Karnataka.

For the year 1978.79, the Cashew
Corporation of India are hopeful of
being able to import about 60.000 to
70.000 metric tonnes of raw cashew-
nuts.

Working of Super Bazar

8559. CHOWDIIRY BALBIR SINGH:
Will the Minister of COMMERCE.
CIVIL. SUPPLIES AND COOPERA-
TION he pleased to state:

(a) when the Super Bazar Coopera.
tive Society Limited was set up in
Delhi;

(b) how much capital Government
has inveited in the said Bazar;
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(c) how many branches are fung-
tioning at New Delhi gnd Delhi and.
how many more Government proposed.
to open in the next two years;

(d) whether the said Super Bazar
is working on commercial lines and
what are the profits and loss accounts
for the last five years; and

(e) what further steps Government
are considering to modernise the
working of the Super Bazar?

THE MINISTER OF
THE MINISTRY
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) The Coopera-~
tive Store (Super Bazar) Limited,
New Delhi, was registered on 25th
June, 1966. and started functioning on
15th July. 1966.

STATE IN
OF COMMERCE

(b) The Government have invested
a sum of Rs. 79.24 lakhs as share
capital in this institution, besides an
outstanding loan of Rs. 93.30 lakhs.
and subsidies to the exlent of Rs. 11.81'
lakhs.

(c) 34 branches are functioning at
present in Delhi and New Delhi areas.
The Management of the Super Bazar
has plans to sct up another 70 new
branches subject to suitable accom-
modation being made available by
the concerned local authorities.

(d) The Super Bazar has been mak-
ing marginal net profit from the year
1972-73 and profits for the years 1972-
73 and 1973-74 accounts of which have
been audited, were Rs. 70.51 lakhs
and Rs. 1066 lakhs respectively. The
accounts for the subsequent years
are under audit.

(e) Government have recentily re-
constituted the Managing Committee
of the Super Bazar and the Manage-
ment of the Cooperative Store are
taking further steps to improve the
sales-turnover and rationalise its
operational and business procedures
and reduction in overhead expenses.
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Tourist Complex at Farakks in
Weat Bengal

8560. SHRI DINEN BHATTA-
CHARYA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether the Government pro-
pose to set up a tourist complex at
Farakka of West Bengal;

(b) if so, when; and
(c) if not, the reasons thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
to (c): There is no proposal under
consideration of the Government at
present to set up a tourist comp~
lex at Farakka in West Bengal due
mainly to constraint on resources
necessitating a selective approach.

Utilization of Old Caravelle Aircrafts

8561, SHRI R. P. DAS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Indian Airlines is
planning to phase out its caravelle
fleet completely with the acquisition
of a few more new Boeing 737's;

(b) if so, what are the reasons; and

(¢) whether these Indian caravelles
will be utilised on the Gulf routes?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Indian Airlines is planning to phase
out its Caravelle aircraft.

(b) This is because of the compa-
ratively high operating cost and diffi-
culty in obtaining spare-parts for the
Caravelle.

(c) No. Sir. Not by Indian Air

lines.

Jobs to Dependanty of Retiring Per-
sonnel of Indian Audit and Accounts
Department

8562. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of FINANCE
be pleased to state whether steps are
proposéd to be taken to give jobs to
the dependants of the retiring person-
nel of the Indian Audit and Accounts
Department?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): No, Sir.
Under the existing rules, cases of
sons/daughters and near relativeg ol
the employees, who die in harness or
are boarded out on medical grounds
and the family is found in indigent
circumstances, alone can be consider-
ed for appointment on compassionate
grounds by relaxing the normal pro-
cedure for recruitment.

Foreign Exchange Entitiement

8563, SHRI PRASANNBHAI MEH-
TA: Will the Minister of FINANCE
be pleased to state:

(a) whether Reserve Bank of India
has raised the foreign exchange en-
titlement for every individual and
business;

(b) if so, the details and reasons
therefor; and

(c) to what extent it will help the
Government?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (¢).
Reserve Bank of India hag recently
raised the foreign exchange entitle.
ment for travel abroad of individual
and business visits, the details of
which are given hereunder:—

(i) The foreign exchange under
the Foreign Travel Scheme has
been increased 1o five hundered
dollars, once in every two years,
irrespective of the airline on which
the travel is made.
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(i) Foreign exchange for busi ness visit; etc, are given belowiw
(A) Business Visits

Sr. Busi Jr. B

. USS$ 120
(to be relcased for a maximum
period of 10 days)

Group A—Western Hemisphere (including West Indies) Kuwait, US$ 100 Uss 75
Dubai, Abu Dhabi, Qatar, Oman and Baharain

Group ‘A'—Nigeria & Saudi Arabia

Group B—U.K., Continent of Europc, Iran, Japan and Libya US §:95

US§ 70
Group C——Other countries ., . . . US$ 85 US§ 65
Bilateral countries Rs. 750 Rs. 550

(B) Allowance for attending conferences

The foreign exchange admissible for attending International conferen-
ces will be the same as admissible to junior businessmen for business
visits, indicated at (A).
(C) Entertainment allowance
Seniar Executives

. . $ 500
Junior Executives . . § 200
Travelling Salesmen . . . i . $250

The 'e scales will apply to eatertainm:nt i1 the case of blanket permit holders also.

D) Short term specialised 1ralning

For the first month . . . $6operdiemi.c.$ 1800 for a
month

Far the sccond and subsequent .months, upto 6 months $ 40 per diem i.e. §1200 per
inall. month for five months

Torar | . . 8 7800 (1800 plus 60o0)

rlowever for period exceeding 6months, a uniform
per month will apply.

{E) Incidentals for persons going abroad on the invitation of foreign
Governmeni, attending international conferences/seminars on hospitality
of overseag sponsors, leading scientists etc., going on institutional hos-

pitality and wives of businessmen accompanying their husbands and
getting full hospitality from overseas associates of businessmen.

§. 100/ for first 15 days, there after @5/- per diem.

(iil) Foreign exchange release for studies abroad.—The foreign exchange
for maintenance etc. of students going abroad for higher studies has also
been increased and is indicated @s under:

scale of § 750/-

USA/Canada UK. Other countries

A. Maintenance . US84000p.a. US§gooop.a US$ 3000 p.a.
B. Initial Equipment allowance | . . UUS§. goo US§. 250

C. Pre-Session allowance .

US§ 250
. . . US$165 USS§. 120 US$ 120
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In addition, foreign
actuals as certified by

(iv) Government

exchange for tuition fees is released on the basis of
the foreign institutions,

has also raised overall guota available t{o Members
of Parliament for study tours from Rs,
scales on which foreign exchange will be released

18,000/~ to Rs. 27,000/-. The

to Members of Parlia-

ment for study tours has also been revised as under.—

(a) For the first month . .

monthsinall . .

(c) For period exceeding 6 months at the uniform scale of

The scale of release of foreign
exchange for spouses accompanying
Members, will be $ 25 per diem.

The main reasons for the increase
of foreign exchange entitlement are
as under:

(i) To offset the increase in the
cost of living abroad;

(ii) to prevent leakage of foreign
exchange which was taking place
through reciprocal arrangements;

(iii) to reduce malpractices; and

(iv) to promote
of business visits.

This liberalisation of foreign ex-
change entitlements for legitimate
purposes is expected to assist the
travelling public. And to the extent,
it is, satisfied, must be considered as
of help to Government,

exports in case

Abolition of Levies on Tractors

8564. SHRI G. M. BANATWALLA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government propose to
abolish or to reduce the levies on
tractors and farm machinery with a
view to bring down their prices; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and (b).
Under notification No. 335/77-Central
Excises dated 2-12-1977, Tractors of
Draw Bar Horse Power 12 and below
have been exempted from the whole

T

(b) Forthe second and subsequent months upto  six

. . § 6ol per diem

$:40/- per diemi.e.,

§ 1200/- per month

$ 750/- per month.

of the excise duly leviable thereon.
Similarly power tillers have Leen ex-
empted under notification No. 177/
77-Central Excises dated 18-6-1977.

A request for the grant of exemp-
tion from payment of Central Excise
duty for agricultural tractors, irres~
pective of the Horse Power, is under
examination of Government.

Renewal of Contracts of General
Insurance

8565. DR. SUBRAMANIAM SWAMY:
Will the Minister of FINANCE be
pleased to state:

(a) whether 80 per cent contracts
of General Insurance are routine con-
tracts which are renewed on the same
printeq policy forms every year;

(b) whether crores of rupees are
spent on printing of the policy forms
wnd allied papers;

(c) whether it is a fact that G.1.C.
contemplates to purchase machines for
doing partial mechanisation and thus
to spend croreg of rupees;

(d) if it ig so. why routine policics
issued every year on same terms and
conditions are not got printed in the
shape of booklets just like Radio
Licence and renewed every year by
fixing appropriate Insurance stamps
to save public exchequer from waste
to the tune of tens of crores; and

(e) what action is proposed to he
taken in this direction?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.
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Policies of General Insurance are
renewed every year by way of sepa-
rate endorsements and not by way
of fresh policies.

(b) The numbér of documents istu-
ed every year is about 50 lakhs, on
which the printing cost comes to
about one rupee per document.

(c) No such proposal is at present
under consideration.

(@) Does not arise. Moreover, it is
not possible to issue and renew poli-
cies in the shape of booklets just
like Radio Licence, as the nature of
covers, sums insured and terms of
contract etc. differ from policy to
policy, from client to client and from
year to year.

(e) Does not arise.

Proposal to regulate Trade in Edible
Olis

8566. SHRI D. D. DESAI: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) whether any long term regula.
tion of trade in edible oils i3 being
contemplated to regulate price fluctua-
tion in this commodity;

(b) if so, whether existing traders
associations will be utilised in imple-
menting these regulations; and

(c) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA.
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c). A massive
production.cum-distribution system,
which also proposes 1o cover edible
oils and vanaspati. has been finalised
and circulated to the State Govern-
ments for comments. In implement.
ing this system, optimum use will be
made of the existing infrastructural
facilities in the private, public and
cooperative sectors.
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Depositing of Income-tax by M/s.
Kores India

8567. SHRI RAMESHWAR PATI-
DAR: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that M/s.
Kores India have not been depositing
the income-tax amount deducted at
source from the galarieg etc. of their
employess and others;

(b) if so, the action Government
contemplate o take or already taken,

(c) the amount recovered as penal.
iy; and

(d) other action taken in connec-

tion therewith?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Some delays have been noticed in the
payment of tax deducted at source
from salaries by M/s. Kores India. As
regards  deduction of tax at source
from payments other than salaries, no
delay”in making the deposit of such
tax has come to notice.

(b) to (d). A show cause notice
has already bheen issued for levying
penalty as required under section
201(1) read with 221(1) of the Income-
tax Act, 1961. Action has also been
initiated for charging interest for the
belated payments.

Setting up of Joint Ventures Abroad

8568. SHRI K. A. RAJAN: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(8) whether Government have for-
mulated any fresh proposal regarding
the setting up of joint ventures
abroad; and

(b) if o, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEQ):
(a) and (b). Government have since
reviseq the Guidelines governing
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Indian Joint Ventures abroad a copy

of which is atfached.

Guidelines Governing Indian Joint
Ventures Abroad

1. The Ministry of Commerce
shall be the focal point for ap-
proving, monitoring gnd evaluating
all proposals of Indian entrepreneurs
for joint ventures abroad.

2. There shall be an Inter-Minis-
terial Committee on Joint Ventures
abroad. This Committee will consist
of the representatives of the Minis-
tries of Commerce, External Affairs,
Finance (Deptt. of Economic
Affairs), Industry, D.G.T.D,, and the
Deptt. of Company Affairs, The
Committee shall be presided over
by the Secretary|Additional Secre-
tary of the Ministry of Commerce.

3. This Inter-Ministerial Commit-
tee shall consider and decide all pro.
posals for joint ventures abroad in-
dustrial or otherwise such as con-
sultancy, exploration of minerals and
service ventures like hotels, restau-
rants ete,

4. The Ministry of Commerce will
provide Secretarial assistance to this
Committee and shall arrange to place
all proposalg for joint ventures
abroag before tnis committee ¢nd
convey the decisions of the Commit-
tee to all concerned.

5. The decisiong of this Committee
on all the proposals for joint ven-
turcs abroad shal] be final in all
respects. The Committee’s clearance
for export of raw materials includ-
ing controlled items will be consi-
dereq as final and the directions
shall be complied with by all con-
cerned authorities without further
reference or scrutiny. For this pur-
pose, the concerned agencies or de-
partments shall be invited to the
meeting of the Inter-Ministerial
Committeg on Joing Ventureg Abroad
in which the proposals involving
Such exports are considered. Ap-
proval of proposal by this Committee
will include clearance under Sec-
tion 372 of the Companies Act.

6. The Inter.-Ministerial Com-
mittee on Joint Ventures would con-
sider the proposals for joint wven-
tures abroad on the basis of the fol-
lowing guidelines: —

(a) Participation by Indian rar-
ties will have to be in accordance
with the Ruleg and Regulations of
the Country where the project is
to be located. Association of local
parties, local development banks.
and financial jnstitutiong should
be encouraged to the maximum
extent feasible. :

(b) Indian participation should
normally be in the form of export
of indigenous plant and machi-
nery equipment requireq for the
joint ventures, However, on merits
of each case, participation in one
or more of the following forms
may also be considered by the
Committee:

(i) Export of know-how;

(ili) Capitalisation of service
fees, royalties and other payments;

(iii) Raising of foreign exchance
loang abroad;

(iv) Grant of loans by Indian-
participating companies to the
joint venture units.

(c) Normally cash remittance
will not be allowed for meeting
equity contribution but the hard
angd deserving cases will be consi-
dered on meritg and on considera-
tion of the flelds of Colla-
boration. For example, cash re-
mittance may be considereq in
cases of consultancy and qther
service ventures, While consider-
ing such cases, it ghoulq be seen
that substantial exports of capital
goods and services are envisaged
over a Jong period of time.

(d) Necessary powers have been
delegated to the Reserve Bank of
India to consider requesis for
release of foreign  exchange
for meeting preliminary ex.
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penses in connection with setting
up the joint venture company,
visits of techni and m

rial personnel etc. Foreign ex-
chan release for follow-up visits
by technical and managerial
personnel after the formation
of joint venture company will
alsg be decideq by the RBI within
its own powers, Refervence to the
Ministry of Commerce or Deptt.
of Economic Affairs for the pur-
pose of such foreign exchange re-
leases will not be necessary.

(e) Requests for contribution
to right issues additional equity
in the joint venture project will
‘e considered on merits in the
light of past performance of the
project and other financial details.
‘Such contributions shall be nor-
mally through exports of machi-
nery equipment but in exceptional
cases exports of components and
Taw materials may also be allowed
on merits of each case.

(1) Machinery etc. exported
should be of Indian make. No
second hand or re-conditioned
machinery would be alloweq for
export ggainst Indian investment.

(g) Normal jmport replenish-
‘ment, as available to exporters
under the import policy in force
from time to time for registered
exporters will be allowed on ox-
ports against capital.

(h)y Cash gassistance. if other-
wise admissible, wijl also be allow_
ed on cxports of machinery and
equipment against Indian equity
subject, however. to a ceiling of
10 per cent of F.OB. value.

(i) The schemes for industrial
and manufacturing joint ventureg
should be technically and finan-
cally viable and should be sup-
porieg by a detailed project re-
port along-with cash-flow state-
ments and profitability projec-
tions.  Schemes for commercial!
trading'service ventures should
similarly be supporteq by feasi-
bility studies and projections,
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(j) Indian participation should
ordinarily be through a corporate
entity in India. It should have at
its command necessary manufac-

turing experience and technical
competence.
(k) Requests for associating

with the loca]l speonsorsjorganisa-
tions in the foreign country for
tendering and bidding of construc-
tion projects shall be considered
on the basis of the details of ten-
ders submitted, the requirements
of financial and the other guaran-
tees and estimateq pattern of in-
flow.

(1) Indian applicant desiring to
set up a joint venture unit abroad
shall submit the application to the
Ministry of Commerce for appro-
val under Seetion 27 of FERA,
1973. The application shall be in
the form prescribed for the pur-
pose. In order to enable clear-
ance under Section 372 of Com-
panies Act, a simultaneous appli-
cation may be forwardeq as an
enclosure to the maip joint venturg
application.

7. Apart from approving the pro-
posals for industrial joint ventures
abroad, the Inter-Ministerial Com-
mittee shall alsp evolve procedures
and machinery for ensuring a suc-
cessful implementaion of such pro-
posals and for periodical evaluation
of the actual working of joint ven-
tures in foreign countries.
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Tobacco burnt in  Andhra Pradesh

8570. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE,

CIVIL, SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the Government is
aware of the fact that huge quantities
of tobacco are being burnt in Andhra
Pradesh because buyers have ganged
up and brought crash in price; and

(b) if so, what steps are being
taken by the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) No, Sir. According to informa-
tion receiveq by Government, some
growers symbolically burnt gmall
samples of tobacco in Guntur on 30th
March, 1978 in ordey to focug attention
on the need for purchase of tobacc>
through a Government agency.

(b) The Government nave already
dirccted the State Trading Corpora-
tion of India to purchase 10,000 metric
tonnes of virginia tobacco on Govern-
ment account, This quantity is over
and albove a quantity of 5,000 metric
tonnes which the STC were already
buying on their own account and risk
to meet their estimated export re-
quirements.

Subsidy given to various Government
Departments

8571. SHRI B. C. KAMBLE: Will
the Minister of FINANCE be pleased
to state:

(a) total amount of subsidy given
on various ilems during the last
five years in various departments of
Union Government; and

(b) the calegories of persons for
whom and categories of subjects for
which the subsidies were given; and
with what result?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
The information about subsidies given
by Centra] Government is available in
the Annual Budget Documents eof
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Central Government and Railways.
Subsidies were granteq for specific
purposes and benefits thereof accrue
in general to the entire country. For
-example, subsidies given to Food Cor-
poration of India to compensate for
the excess of economic costs over sale
realisations of foodgrains ang subsidies
in Railway freight for foodgrains, help
in keeping the prices of foodgrains
Jaw ang the benefits thereof flow tg all
consumers of these items.

Export of Refrigerators and deep
Freezers

8572. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
‘OPERATION be pleaseqd to state:

(a) whether refrigerators and deep
freezers are being exported to foreign
countries from India at present;

(b) if so, the names of the coun-
tries and the quantity exported dur-
ing the last three years;

(e) is it a fact that due to high
taxation Indian Refrigerators are
unable to compete with products of
other countries in the Persian Gulf
Countries; and
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(d) steps taken to reduce the ex-
cise duty on the refrigerators?

THE MINISTER OF STATE IN

THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Refrigerators are being exported
from India.

(b) Export of various types of re-
frigerators during 1975-76 anq 1976-
77 is given in the attacheq statement.
Export figures for 1977-78 are not
available.

(¢) and (d). For a successful export
operation of refrigerators, it is very
necessary that there is a large domes-
tic market so that g large turp over
at home may support export production
and make exporls of refrigerators
viable. While no excise duty js pay-
able on exported refrigerators, the
excise duties payable on inputs are re-
funded by way of drawback, In order
to stimulate the domestic market,
particularly in the small gcale gector,
the excise duty on domestic refrigera-
tors of capacity not exceeding 100
litres has been reduced from 40 per
cent to 30 per cent during the Budget
announcement for 1978-79.

Statement

Export of various types of refrigerators during 1975-76  and 1976-77 was as follows :—

Main Countries 197576 1976-77
] 2 3 4 5

;. Domestic Refrigerators (Elec.)

Nos, Lakh Rs, Nos. Lakh Rs.
Babrein . . . . 65 039 378 4'85
UAE . . . . . . 714 602 800 8-02
Traq . . . . . . 1013 7'73
Kuwait . . . . . 962 8:98
Mauritius . . . . . . 221 1-84 207 2:19
Yar . . . . . Pl . 50 0° 40 50 052
Other countries . . . . . 18 019 316 2:98

TotaL 1 . B P . . 1068 8-84 3726 847
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B Refrigerators-Complete:

Bahrein . . . 4 . . .
UAE . . . . . .
Kuwait . . . . . B
Mauritius , . . . . . . .

Oman . . . .

Nigeria . . .

Qatar . . . . . .

Yar . . . . . .

QOthers . . . B . .
TOTAL

C. Refrigerators (N.E.S.)

Indonesia N Py . . .

Nigeria . . . . . .
UAE [ ] L] [ ] . . .

Srilanka . .

Philippines . N

Others . . - .
TOTAL

] 3 4 s

. 6o 057

266 1'46 g0 026

$00 g 92 . -

9 018 75 068

36 0'30 100 0°96

(1] 197

30 o' 30

50 040 50 044

6o 0-66 18 0-23

821 6+ 22 455 541

. . 10 012

1 0-02 10 0-27
17 0-56
5 o' 6o
621 748

5 005 5 0°09

649 871 25 0-48

Posting of Commissioner of Income
Tax to Rajkot

8573. SHRI VINODBHAI B. SHETH:
Will the Minister of FINANCE be
pleased to state:

(a) whether the post of Commis-
sioner of Income Tax is lying vacant
in Rajkot Head Quarters;

(b) if so, when it is likely to be
filled up; and

(c) whether Government are aware
that considerable hardship is caused
10 the assessees owing to the delay
in the posting of a Commissioner at
Rajkot?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
. ZULFIQUARULLAH): (a) Yes.

(b) It ig likely to be filled up very
shortly.

(c) Government have been receiv-
ing representations jn thig yegard.
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Problems on the appointment of
common Chairman of Indian Airlines
and Air India

85675, SHRI P. K. KODIYAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleaseq to state:

{a) whether it is a fact that the
appointment of a joint Chairman for
Indian Air Lineg ando Air India has
created certain problems at the
management level;

(L) whether Government’s atten-
tion has been drawn to the report
appeared in Times of India dated
14th April, 1978 in this regard; and

(¢) if so, the details and Govern-
ment’'s reaction thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir.
(b) Yes, Sir.

(cy A common chairman has been
appcinted under provisg (a) to sec-
tion 4(1A) of the Air Corporations
Act, 1953 to secure greater coordina-
tion between the two Corporations
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and to ensure utilisation of the 1afra.

structural facilities to the best ad-

vantage of both the Corporations. The

question, therefore, of any reaction 10

a presg report does not arise.

Supersession in Supervisory Posts of
1T.D.C.

8577, SHRI AGHAN SINGH THA-
KUR: will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that super-
sessions have been made in LT.D.C. in
the Supervisory posts;

(b) it s», the number of officers
superseedsl during the last three
years; .

(c) the reasons and grounds for
injustice to the em.ployees of Indian”
Tourism and Development Corpora-
tion; and

(d) whelher Government has any
intention to redress the grievances ol
the Senior Offiters * superseded by
juniors in ordey to.avoig any iuture
conflicts in staff?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(d). The information is being collect-
ed and will be laid on the Table of
the Sabha.

Applications received by Joint Venture
Committee for Joint Venture Projects

8578. SHRI R. D, RAM: Wil] the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) whether the Joint Venture
Committee had received a large num-
ber of applications for its approval of
Joint Venture projects between the
period starting from the date of dis-
solution of Fifth Lok Sabha ie. 18th
January, 1977 till the formation of
new Government and/or Sixth Lok
Sabha during March, 1977;

(b) if so, the number of such appli~
cations and the total number of pro-
jects given approval out of such ap-
plications before the formation of the
new Government in March, 1977 with
details;
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included applications from

(¢) whether these applications had
those

whose projects were earlier rejected
by the Committee;

»

(&) whether complaints have been

received by Government for action on
the part of Joint Venture Committee;
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(e) if so, the detailg thereotf and
steps taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). During the period re-
ferred to, 17 applicationg were receiv-
ed, out 6f which approval was given

and to five projects as detailed below:
I .
Name of the Party Approved by the
Joint Venture
Committee at its
Meeting on

.

1 Garware Synthetics Pvt., Ltd., Bombay . . . . 28-2-1977

2 Transport Corpn., of India Ltd., Secunderabad . . . . . 28-2-1977

3 Bharat Commerce & Industries Lid., New Delhi . . 2821977

4 ASCEngineers & Consultants Ltd., Calcutta . . . N 28-2-1977

5 Indian Roads Construction Corporation, New Delhi . . 282-19%7

- .

(c) There was only one such ap-
plication.

{d) and (e). Some complaints had
been received about the approval
given to M/s ASC Engineers and
Consultants Ltd. for establishment of
a joint venture in Indonesia for manu-
facture of hightensile-reinforcement
concrete bars. On examination of the
complaints, it was foung that the case
was cevered by the general guidelines
governing the setting up of joint ven-
tures abroad.

Marking Fee¢ of LS.I

8579. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
C€OMMERCE, CIVIL SUPPLIES AND
€O0OPERATION be pleased to state:

(a) whether the marking fee charg-
ed by ISI is the same for the products
of the small seale industries as well
as those of the larger units and it has
also decided to increase the fee from
Rs, 2500 to Rs. 3500 recently; -

(b) if so, the reasons for the same;
and .
(¢) whether some

805 LS—T.

concession is

under consideration in this regard in
view of Government’s intention to
help the small units?

~THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) and (b). The
minimum marking fee charged by the
I.S1I. from small scale industries is
Rs, 650 less than that charged from
the large scale upits. The certification
marking operational expense is, how-
ever, the same for both types of units.
Recently, in the case of some products,
an increase in the marking fee has
been decided ranging from Rs, 2500
to Rs. 3000 for covering the increase
in the expenses in the operation of the
certification marking scheme.

(¢) No further concession in this
regard to the small scale units is at
present under consideration by the
ISI

Research against damage of Crops in
Punjab, Haryana & H.P.

8580. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
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TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether in spite of the fact that
crops worth crores of rupees are da-
maged annually in Punjab, Haryana
and Himachal Pradesh by hail storms
no steps have been taken to suppress
hail or dissipation of cyclones etc.;

(b) whether any experiments have
been made or research undertaken in
this regard; and

(c) if so, the results thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
No hail suppression experiments have
yet been performed in India. India
Meteorological Department has plans
for Weather Modification Experiments
which jnclude hail suppression, There
are no methods yet for dissipating
cyclones.

(b) No, Sir.
(¢) Doeg not arise.

Export of Cement

8381. SHRI PARMANAND GOVIN-
DJIWALA: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) is it a fact that India is export-
ing cement to foreign countries; and

(b) it so, what is the trade balance
of the trade of export and import of
cement?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) During the year 1977-78, Cement
was exported against only firm jrrevo-
cable contractg entere@ into earlier.
No fresh contracting was allowed due
to acute shortage of cement in the
country.

(b) Exports during 1877-78 were to
the tune of Rs. 16.48 crores and im-
portg were of the value of Rs. 18.35
crores.
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Countries from which Ammunition
for Forelgn Rifies is imported

8582. SHRI DAYA RAM SHAKYA:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleaseq to state:

(a) the names of the countries from
which ammunition for foreign rifles is
imported;

(b) whether perinits for its import
are issued only to the dealers or also
to the persons possessing their per-
sonal rifles; and

(c) if so, the names of the dealers
and persons who have been issued
such licences and the foreign exchange
released every year for the purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) The Foreign Trade Statistics of
India do not classify separately the
item “ammunition for foreign rifles”.
Only “hunting anq sporting gmmuni-
tion” is classified ang this js imported
from  Austria, Belgium, Canada,
France, Federal Republic of Germany,
Japan, UK. anq US.A.

(b) In terms of the Impert Policy
for 1877-78, jmport of arms and am-
munition was allowed only to the
Establisheg importers ang not to any
individuals possessing their personal
rifles. In the Policy for current year
(1978-79), import of arms and am-
munition has been canaliseq through
the State Trading Corporation of
India.

(¢) Particulars of all jmport licen-
ces jssued by the Import and Export
Trade Contro] Organisation are pub-
lisheq in the “Weekly Bulletin of Im-
port Li , Export Li s and
Indusrial Licences”, g copy of which
is supplied to the Parliament Library.
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Exemption to Bidl maputacturers. from
Packaged Commodities Rules
8583, SHRI NATVARLAL B.
PARMAR:
SHRI RAM KANWAR
BERWA :
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION pe pleased to state:

{a) whether the manufacturers of
bidis have submitted a representation
seeking total exewmption from the
provisions of the packaged commodi-
ties rules;

(b) it so, the details thereof; and

(c) the decision taken by Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) Yes, Sir.

(b) The Standards of Weights and
Measures (Packageq Commodities)
Rules stipulate that—

(i) every package intended for
retail sale should bear a declaration
ag regards the name of the com-
modity, the name and address of
ihe manufacturer/packer, the date
of packing, the net contents and the
price; and

(ii) the net contents in every
package should be in prescribed
standarg quantities,

‘The manufacturers had pointed out
that considering the nature of the in-
dustry, it would be difficult for them
to indicate the date and the price.
Further, they also representeq that
packaging in the standard quantities
prescribed woulg enforce hardship on
them,

{c) The Government after careful
<onsideration of the representations
on the one hand, and the interests of
the consumerg of bidis who generally
belong tg the weaker sections, on the
other, hag decideq to exempt the bidi

packages from the obligation of date
marking. Further, the industry has
been gllowed to pack bidis in ten and
thereafter in multiples of five to suit
their convenience. A further three
monthg has also been allowed to en-
able the industry to use up their
existing stocks of packaging material.

Number of Registered Merchant Ex-
porters and Manufacturer Exporters

8584. SHR] VIJAY KUMAR MAL-
HOTRA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) what ia total number of regis-
tered merchant expocters and regis-
tered manufacturer exporters of (1)
Readymade garments (2) Engineer-
ing goods (8) Finished leather and
leather goods as on 1st January, 1878
and what was their number when
scheme of compulsory regiswration
came into force and also as at end of
third Five Year Plan;

(b) what are the names and ad-
dresses of top fifty merchant expor-
ters having largest exports of (1)
readymade garments (2) light engi-
neering goods (8) leather goods and
what are their expost performance for
last five years and main items export-
ed by each: and

(¢) whatTre the names and addres-
ges of top 50 manufaciurer exporters
(i) large industries or DGTD units
and (ii) small scale units having lar-
gest export of (1) readymade gar-
ments (2) light engineering products
(3) leather goods and what are their
exporf performances inr last five years
and main items exported by each unit?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR! ARIF BEG):
(a) The information ig being collected
ang will be laid on the Table of the

House.

(b) and (c). This type of informa-
tion is net being maintained by Gov~
ernment. B
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Import of Edible Ofl

8586, SHRI AHMED M. PATEL:
Wil] the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there is any proposal
to import edible oil during the year
1978-79 to meet the country’s demand;

(b) if so, the details thereof i.e. the
quantity and the quality;

(c) the names of the agency through
which it will be imported;

(d) the nameg of the country from
whom it will be imported; and
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(e) the mode of its distripution in
the country? :

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND (CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) and (b). Yes,
Sir. Adequate quantities of edible oils
will be jimported during the oil year
1977-78 (November-October) to en=
sure free availability. ‘Soyabean Oil,
Rapeseed Oil, Palm Oil and Palmolein
will be importeq through STC, both
for issue to the vanaspati industry
and for allotment to State Govern~
ments for distribution for direct con-
sumption.

(¢) S.T.C. will import edible oils on
Government account. Private Trade
may import all edible oils/seeds ex-
cept palm oil of all types and coconut
oil under the O.G.L.

(d) Usually from U.S.A. Canada,
South America, Europe, Malaysia and
Indonesia.

(e) Private importers dispose of the
oily importeq by them in the open
market through open market trade
channels. The oils imported by S.T.C.
are allocated to vanaspati industry for
manufacture of vanaspati and those
imported for direct consumption are
allotteq to State Governmentg for dis-
tribution through their licensed fair
price shops.

Change in Schedules of Flights of
Indian Airlines

8537. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the pattern and style
of the Schedule of flights of Indian
Ailrlines. effective from 1st April. 1878
have been completely changed;

(b) whether deviation from old pat-
tern and style of the Schedule have
created complications to consult it
rather than solve it, for the users of
Indian Airlines flights;
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(c) if so, factors which lead to
change of the pattern and style of the
Schedule; and h

(d) steps that are proposed to
popularise the same by making it
simple for consultations?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(b) While general response seems
to be favourable, therc have been g
few suggestions indicating preference
for the earlier Pattern.

(c) The change was effected on an
experimental basis with a view o
better readability and easier reference
to flight timings between city Pairs
under conventional groupings. The
schedule also contains an abstract of
Direct Services between Bombay, Cal-
cutta, Delhj ang Madras which has
been widely acclaimed.

(d) Further improvement in this
regard would be made in the winter
schedule, if necessary.

Report of Inquiry into the Crash of
Air India Boeing ‘Emperor Ashoka’

8588. SHRI MADHAVRAO SCIN-
DIA. Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
1o refer to the reply given to Un-
starred Question No. 1583 on 3rd
March, 1978 regarding violation of air
safety rules by the Executive of Air
India and state:

(a) whether the Report of the Court
of Inquiry has gince been received
by tle Government;

(b) if s0, the details therein; and

(c) if not, the reasons thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
No, Sir. The accident ig under in-
wvestigation.

(b) Does not arise.
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(¢) The tenure of the Court of In-
quiry has been extended upto 30th
June, 1978

Foreign bamks authorised to deal in
Foreign cxchange in India

8589. SHRI NATHU SINGH: will
the Minister of FINANCE be pleased
to state:

(a) how many foreign banks were
authorised to deal in foreign exchange
in India at the end of First Five Year
Plan and as at the end of Third Five
Year Plan;

(b) how many branches of Forcign
banks authorised to deal in foreign
exchange were dealing in foreign ex-
change in {India at the cnd of the
First and the Third Five Year Plans
respectively; and

(c) what is the number of foreign
branches of Indian buanks presently
functioning abroad and what was the
number of branches of Indian Banks
abroad at the end of the First Five
Year Plan and at the end of the Turd
Five Year Plan?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Information to the extent available
with the Reserve Bank of India will
be obtained and laid on the Table of
the House.

(c) As at the end of December, 1977
Indian Banks had 105 branches, in-
cluding five mobile agencies, cutside
the country. The corresponding figureg
at the end of first five year plan and
third five year plan were 36 and 5%.

Application for dilution of foreign
share holdings under F.ERA. from
Macneill and Magor Limited

8590. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FIN-
ANCE be pleaseq to state:

(a) whether the Government have
received application for &Mution of
foreign shareholdings under the
Foreign Exchange Regulation Act
from. the Macneill & Magor Limited,
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Calcutta on bebalf of its foreign coun-  under Section 29 of the FERA for the
terparts wviz, Williamson Tea Hold- Indianisation of the 19 sterling tea
ings U.K. anq Duncan Macneill and companieg belonging to the William-

Company Limited, United Kingdom; son Magor (WM) and Maoneill and
Barry (M & B) groups
(b) it so, the details along with )
elaborate detail of process bein, (b) to (d). According tq the scheme
adopted for correct share dilution of Indianisation submitted to the Re-
to offer these shares of Tea Estates serve Bank, three new Rupee com-
in India to members of publid™ " panies, which have been formed for
this purpose namely, George William-
(c) wiether it is a fact that objec- son (Assam) Ltd., Majuli Tea Com-

tions have been raised by the Re- pany (India) LYd., and Assam Com-
serve Bank of Indla against these pany (India) Ltd., will take over the
applications in connection with their assets gng llabilities of the 19 sterling
typical way to evaluate the worth ot tea companies ag shown in the State-

shares; and ment attached. The non-resident
if s0, th ts thereof and reac- shareholding in the three new Rupee
tio(:) of :ge' éo?ei-:mezt ‘::he.rneto? companies will be restricted to 74 per

cent. The proposal for the gllotment

THE MINISTER OF FINANCE of the remaining 26 per cent to be

(SHRI H. M. PATEL): (a) The Re- offered to the Indian residents is as
serve Bank has received proposals follows:

1. George Williamson (Assam) Ltd.
2. Majuli Tea Company (India) Ltd.

] 16 per cent to an Indian company by
¥ the name of Bishnauth Tea Company
J Ltd. and 10 per cent to the public.

3. Assam Company (India) Ltd. 16 per cent to an Indian company by
the name of Dimakusi Tea Company
Ltd. ang 10 per cent to the public.
2. The Indianisation proposals men tioned above are under the considera-
tion of the Government/Reserve Bank,

Statement
Name of the sterling tea company Name of the Rup:e crmpany
formed for the purpose of
taking over the assets and
liabilities of the companies.
1 2

L. Williamson Magor Company Ltd. (W .M. Group)
1. Berelli Tea Company Lad. ]
2. Bardubi Tea Company Litd.

. Bargong Tea Company Ltd.

(]

. Attareckhat Tea Co, Lid.
. Tingri Tea Company Ltd. Georgr Williamson {Assam) Ltd.
. Rupajuli Tea Co. Ltd.

7. Moabund Tea Co. Ltd.

8. Koomeong Tea Co. Ltd. J

[ I Y
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9. Rajmai Tea Co. Lid.
10. Ttakhooli Tea Co, Litd.
11, Corramore Tea Co. Ltd.
12. Boroi Tea Co. Litd.
13. Majuli Tea Co. Ltd.

IT. Macneill &Barry Ltd (M & B Group)
"14. The Assam Co. Ltd.
15. Assam Estates Ltd.
16. Greenwood T ea Co. Lt

ot —'Y'—.._.—F-_J

14. Salonah Tea Co. Litd.
18. Thanai Tea Co. Ltd.
19. Upper Assam Tea Co. Ltd. }

Majuli Tea Company (India)
Lid.

Assam Company (India) Ltd.

B

Under-valuation of assets by Tea
Companies
8591. SHRI SUKHDEO PRASAD

VERMA: Will the Minister of FIN-
ANCE be pleased to state: .

(a) whether Government’s attention
has been drawn that Tea Estate in
India under control of Sterling Com-
panies in UK., have resorted to
under-valuation of their assets during
the year 1977-78 and subsequently in
ordér to undermine the provisions of
the Foreign Exchange Regulation Act
that provides dilution of foreign
shareholdings;

(b) whether such valuation reports
have been subinitted to Reserve Bank
of India by them through some pro-
fessional Chartered Accountants and
Advocates ang mot by qualified and
approved valuers;

(c) if so, .facts thereof along
with the names and number of tea
estates in India which have since sub-
mitted applications containing pro-
posal for reduction/dilution of foreign
shareholdings in such manner; and

(d) the reaction of the Government
and steps taken to put stop to it and

also for correctly evaluating the assets
so that under-hand foreign exchange
may not be perpetrated?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.
No sterling tea company waould resort

»to undervaluation of its assets, be-
cause that would result in lesser
amount of consideration being payable
to the foreign company for the trans-
fer of itg Indian business.

(b) There is no statutory require-
ment that applications of the sterling
tea companies should be supported by
the valuation reports of qualified and
approved valuers.

(e¢) Does not arise.

(d) The proposals of the gterling tea
companies are comprehensively scru-
tinised by the Tea Board which takes
into account all relevant factors in
valuing the net assets of sterling tea
companies. The reports of the Tea
Board are furthe® considered by the
Government with the assistance of a
Valuation Group. In settling the
valuation, it is ensured that well ac-
cepted valuation principles are adher-
ed to ’and that the business and net
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assets of the sterling tea companies
are properly evaluated. The question
of any provisions of the Foreign Ex-
change Regulation Act being allowed
to be undermined does not, therefore,
arise.

Clearing of list of Panels for recruit-
ment of Ex-Servicemen as Airport
Officers

8592. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of TOUR-
ISM AND CIVILL. AVIATION be
pleased to refer to the reply given
to Unstarred Question No. 2381 dated
the 10th March, 1978 regarding rec-
ruitment of Ex-Servicemen as Airpoft
Officer in the International Airport
Authority of India during the year
1975 and state:

(a) whether it is a fact that there
were more than 10 ex-servicemen
selected within The given list of pan?i;

(b) if so, what steps have been
now taken to provide employment to
such of the ex-servicemen who were
not given appointments earlier and
also steps taken to offer such services
to other selected “candidates;

(c) whether it is also a fact that
-the IAAI have further gone in for
advertising such posts during 1977-78
and have since taken other candidates
without clearing the earlier lists of
panels; and

(d) if so, the reason therefor and
cost and expenditure incurred in con-
ducting selection during 1977-78?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) In

the panels drawn up by International
Airportg Authority of India on 1st
December 1975 aifl 2nd November
1976 for recruitment to vacant posts
of Airport Officers, besides the ten
candidates shown therein ag ex-Ser-
vicemen, there was one more candi-
date who had not indicateq in his
applica’ion that he was an ex-Ser-
viceme alfhough he had mentioned
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Written Answers 208

about his past service in the Air
Force.

(b) The Authority has appointed twyg
Ex-Servicemen on the basis of senio-
rity from the panel drawn up on 1st
December 1975. The life of this panel
wasg for one year and therefore, no
further appointments can bel made
from this panel at this stage. Eight
ex-servicemen were included in the
second panel drawn up on 2nd Novem-
ber 1976 for departmental promotion
and all these eight persons have been
appointed as Airport Officers. There
is no reservation for ex-gervicem.en
for appointment to the post of Airport
Officer.

(e) ang (d). Since the panel drawn
up on 2nd November 1976 had been
exhausted, vacancies of Airport Offi-
cer alongwith vacancies in other cate-
gories were advertised by the Inter-
national Airports Authority of India.
The total expenditure incurred during
1977-78 in respect of selectiong made
for all categories of posts was Rs.
58,077.28 It is not possible to sepa-
rate the expenditure incurred exclu-
sively on the selection of Airport Offi-
cers.

Air link between Agartala and Delhi

8593. SHRI SAMAR MUKHERJEE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the in-
adequate air services between Calcutta
and Agartala;

(b) if so, whether the Government

has considered need for increasing
the flights on the said route; and

{c) whether the Government is con-
sidering the proposal to develop link
between Agartala and Delhi?

THE MINISTER OF TOURISM

*AND CIVIL AVIATION (SHRI PU-

RUSHOTTAM KAUSHIK): (a) and
(b). The raffic needs between Cal-
cutta and Agartala are duly taken into
account in Indian Airlines scheduling.
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At present, Indian Airlines is operat-
 ing daily Boeing-737 service and a 4
" times-a-week F-27 service on this

route.

(c) Same day connectiong are avail-
able for passengers travelling bet-
ween Agartala and Delhi through Cal-
cutta,

Commerclal Banks .authoriseq to
handle Foreign Exchange

8594, SHRI VIJAY KUMAR MAL-
HOTRA: Wil]l the Minister of FIN-
ANCE be pleaged to state:

(a) how many commercial banks
‘were functioning in India as on 1st
January, 1978 and how many total
Branches did they have;

(b) how many of these commercial
banks were authorised to handle
foreign exchange as on 1st January,
1978 and how many total branches did
they have which were dealing in
foreign exchange as on that date;

(¢) how many bank branches au-
thorised to deal in foreign exchange
were actually functioning in each o
the cities of Delhi, Bombay, Calcutta
and Madras; and

(d) how many branches of foreign
banks dealing in foreign exchange
were functioning in the cities men-
tioned in (c) above?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) As on Ist
January, 1978 there were 126 com-
mercial banks functioning in the coun-
try. They had 26994 offices,

(b) As on 1st January, 1978, 56
commercial banks were authorised to
handle foreign exchange. These in~
clude 12 foreign banks. The num-
ber of branches which were dealing
in foreign exchange, to the extent
available, is given in the statement
encloged,

(¢) and (d). Information to the
extent available with the Reserve
Bank of India is being obtained and
will be laid on the Table of the House.

Statement
Names of the banks anthorised to dual in foreion exchange and the number of their branches dealing in forcign
exchange
Name of the Bank No. of branches
dealing in
foreign rxchange
1 2
(A) Indian Banks
1. Allahabad Bank v
‘2, Andhra Bank Ltd. . 15
‘3. Benarcs State Bank Ltd, . 9
4. BankofBaroda . . . B4
5. Bank of India 145
6. Bank of Maduraltd. . . e e 53
7. Bankof Maharashtra 21
8. Bank of Cochin Ltd. . . . . . . $2
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] F 4
9. BankofRajasthan Lud, e e e e .
10, Bharat Overscas Bank Ltd. . . . . . . . . 19
11, Canara Bank . . . . ) . . . . . 1024
t2. Central Bank of India . . . . . . . . . 93
13. Corporation Bank Led. . . . . . . . . . 274
14. DenaBank . . . . . . . - . . . 24
15. Federal Bank Ltd. . . . . . . . . . . 277
16. Hindustan Commarcial Bank Led. .. . . . PR . 2
t7. Indian Bank . . ) . . . . . . . . 660
18, Indian Oversecas Bank . . . . . . . . . 569
19. New Bank of India Ltd. . . : . . . e . 63
20. Punjab National Bank . . . . . . . . . 101
2t. Punjab & Sind Bank Ltd. . . . . . . - . 15
22. State Bank of Bikaner & Jaipur . . . . . . . 20
23. State Bankof Hyderabad . . . . . . . . 17
24. State Bank of India . . . . . . . . . 70
25. State Bank of Indore . f . . . . . . 13
26. Statc Bank of Mysore . . . . . . . . . 290
27. State Bank of Patiala . . . . . . . . . 22
28. State Bank of Saurashtra . . . . . . . . 197
29. State Bank of Travancore . . N . . . . . 931
30. Syndicate Bank . . - . . . . . - . 50
31. Union Bank of India . . . . . . . . 31
g2. United BankofTndia . . . . . . . . . ]
83. United Commercial Bank . . . . . .« e otz
34. United Western Bank Led. . . . . . . . . 4
35. Vijaya Bank Ltd. . . . . . . . . . 36
36. Lakshmi Commercial Bank Ltd. . . . . . . . 5
37. VyswyaBankLtd. . . . . . . . . . . 13:
48, South Indian Bank Ltd. . . . . . . . . . 221
qg. Catholic Syrian Bank Ltd. . . . . . . . . s
40 Karnataka BankLed. . . . . . . . . . 7
NA

41. United Industrial Bank Ltd, . . . B . . . .
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t 2
sa. SenpliBankLd. . . . . NA.
43. Nedungadi BankLed. . . N.A.
44 Lakshmi Vilas Bank Ltd, . . NA.

TOTAL . . .  6&s;
(B) Foreign Banks
1. Algemenc Bank Nederlarid N.V. 2-
2. American Express Int. Banking Corp. 3
3. Baakof America NT & 5A 4
4. Bankof Tokyo Ltd. 3
5. Banque Nationale de Paris 2
6. British Bank of Middle East 1
7. Chartered Bank . . . . 24
8. Citibank 6
9. Grindlays Bank Ltd. . 36
10, Mercantile Bank Ltd. 20
11, Mitsuj Bank Led. . 1
12.  Sonali Bank . 1
TOTAL . . . —-1_2—3_

N.A. Not Available.

Note;—~Certain Indian banks have not furnished to the Reserve Bank information regarding the
number of branches d-aling in foreign exchange as on 3fst December 1977. In such cases
the available information as on g1st December 1976 has been incorporated in the above

statement.

Proper assessment and oollection of
Tncome-tax from Doctors and Lawyers
in Delhi

8505. SHRI DURGA CHAND: Wi
the Minister of FINANCE be pleassd
to state:

(a) whether it is a fact that Doc-
tors and Lawyers in Delhi charged
high rate of fees from their patients
and clients;

(b) whether it is also a fact that

with a view to avolding income tax
payment;

(c) if so, what steps Government
are taking or propose to take for pro-
per assessment and collection of in-
come tax from doctors and lawyers.
separately;

(d) what is the present method
under which these people are amsess-
ed; and

(e) what is the amount of tax col-
lected from doctors and lawyers in.
Delhi during the last three years,
year-wisé?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
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ZULFIQUARULLAH): (a) Dcotors
.and lawyers charge fees according to
their own schedule - of rates. In the
absence of any standard norms regu-
lating the amounts of fees chargeable
by persong in these professions, it is
.not possible to say whether the fees
being charged by doctors and lawyers
are high or not.

(b) No uniform practice appears to
‘have been adopted by doctors and
lawyers of Delhi in the matier of
issuing of receipts. Some issue while
«others go not. In cases where proper
accounts are not maintained, the re-
turn of income-tax is fileq by them
-on estimate basis.

(c) Section 44AA was introduced
in the Income-tax Act by Taxation
Lawg (Amendment) Act, 1975 with
effect from 1st April, 1976. Sub-sec-
‘tion (1) of this Section makes it obli-
gatory on persons carrying on cer-
tain professions including legal and
medical professions to keep and main-
‘tain such books of account and other
documents as may enable the Inconte-
tax Officer to compute his total income
in accordance with the provisions of
Income-tax Act, 1961. Further, by
sub-section (3) of this Section, Cen-
tral Board of District Taxeg has been
-empowered to prescribe the books of
account and other documents to be
“kept by any class of persons. In

‘897576 . . . . . o .

976-77 . . o . . . .

w778 . . . . R .
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pursuance of this provision, the Board
have notified draft rules relating to
the maintenance of books of accourts
by certain categories of professions as
per notification No. SO: 18(E) qated
12th January, 1977. Medical and legal
professions are also included in this
notification. Suggestions have been
received in this regard and the rules
will be finalised after considering the
varioug suggestions received in this
regard. Besides Special Circles have

been created in Delhi in respect of

doctors and lawyers.

(d) The methoq adopted for comp-
leting the assessments of doctors and
lawyers does not differ materially
from the method adopted in respect
of other cases, If the assessment is
a summary assessment, it is dealt with
accordingly. Where returns are filed
on' the basis of books of account,
assessments are completed after going
through the statements of Profits and
Loss and Balance Sheet and total in-
come is computed after allowing de-
ductions, etc., ag provided under law.
If the assessment is a scrutiny as-
sessment, books of account are exami-
ned. If any investment is made,
source thereof jg looked into, Bank
accounts are gcrutinised.

(e) The amounts of tax collected
from doctorg anq lawyers in Delhi
during the last three years are as
under:—

Lawyers
(In lakhs of rupces)

Doctors

31466 Figures not available

v as the Special Gircles
had not been created
in respect of lawyers
in this year,

. . 66° 01 2594

. . 69° 19% 53° 52

*Thiese ‘figutes are on the basis of challans
received so far. .
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of clerks in Madras Circle
of State Bank of India

85068, SHRI K. T. KOSALRAM:
Will the Minister of FINANCE be
pleased to state:

(a) whether any testg were held
during the last two years in the
Madras (ircle of State Bank of India
for recruitment of clerks;

(b) if so, whether the results have
been declared and appointments have
been made to the vacant posts;

(c) if the answer to (a) and (b)
above be in affirmative, how many
posts have been filled up against the
total number of vacancies;

(d) whether any candidates from
Scheduled Castes have been gelected
in the above tests and appointed;

(e) whether the reservation quota
fixed for Scheduled Castes has been
fulfilled in making the appointments
if not, the reasons thereof;

(2) is it a fact that the selections
are too rigid for the candidates of
Scheduled Castes and other back-
ward class communities; and

(g) if answer to (f) above be in the
affirmative whether Government pro-
pose to relax the conditions of selec-
tiong in favour of such candidates?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
The Madrag Circle of State Bank of
India which covers the Statesg of Tamil
Nadu, Kerala, Karnataka and the
Unjon Territory of Pondicherry con-
ducted np recruitment test for cleri-
cal staff during 1976. During the year
1977, however, exclusive tests fof
Scheduled Tribes were conducted on
27 occasions at 15 centres to clear the
backlog of unfilleg reserved vacancies
and at 8 occasions for general cate-
gory candidates. The break-up of ap-
pointments made on the basig of these

tests during 1977 is as under:—

Total vacancies filled 1626
Of which those filled by
Scheduled Castes and
Scheduled Tribes 603

(e) State Bank of India hag repor-
ted that all the vacancies reserved
for Scheduled Castes including the
backlog were filled during 1877,

(1) and (g). As compared to the
general candidates the minimum: qua-
lifying standard in the written test is
considerably relaxed in the case of
candidates belonging to Scheduled
Casteg and Scheduled Tribes. The
interviews for these candidates were
also held in separate sittings so that
their standard of performance is not
compared with that of the general
candidates. None of the candidates
who attended the interviews in the
exclusive tests held for Scheduled
Castes and Scheduled Tribes in 1977
was rejected.

Nationaliseq Banks opened in Tribal’
Sub.plan Areas

8597. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of FINANCE
be pleased to state:

(a) different nationalised banks
opened so far in the tribal sub-plan
areas of the country;

(b) how far the aims and objectiv-
es of the banks have been fulfilled in
these areas; and

(c) whether the Ministry issued ins-
tructions to the banks for the uplift-
ment of the tribals through liberal
institutional financial assistance?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The
smallest unit of geographical area for
which the data on branch expansion
deposits and advances is maintained
by the Reserve Bank of India is a
district. Data about the number of
bank branches in tribal sub-plan area
is, therefore, not available.
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However, to ensure that no large
' geographical areas remain devoid of
banking facilitiey and that minimum
banking facilities become available in
hitherto neglected areas, many of
which are tribal greas, banks have
been advised to open at least one
.branch in each unbanked Community
Development Block.

(by and (c). Banks have been di-
rected to step up the flow of credit
to the small borrowers in the neglec-
ted sectors, particularly through their
rural and semi-urban branches. They
have also been directed to evolve
credit gchemes under District Credit
Plans to provide credit to small bor-
rowerg for gainful self-employment.
These measures will increase the
- availability of bank credit in the tri-
bal areag also.

Besides, the public sector banks are
also implementing the scheme of Dif-
ferential Rate of Interest. To ensure
that a sizeable proportion of the cre-
dit under this scheme is made avail-
able to the weaker sectiong of the
society in the rural areas, particular-
ly to the members of the Scheduled
Castes and Scheduled Tribes, the
banks have been advised that at least
2/3rd of their credit under the scheme
should flow through their rural and
semi-urban brancheg and at least 1/3rd
of the credit should flow to the per-
sons belonging to Scheduled Castes
and Scheduled Tribes.

wrler & wr T & ¥ fae

8598. W' U wWIT ¥TW : &7
“fam Hat ag IR A gy W & =70
gt &1 &1 g E v ¥ giw
¥ 37 %1 uflowa 4% ¥ faug 5@
FTyamy?

few st (ﬁ@o ™o W‘R) :
o ad¥
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“Fender for extenalen of rynway at
Bhubsneswer Alrport o

8589. SHRI PRADYUMNA BAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any tender has been
accepted to extend the runway at
Bhubaneswar Airport;

(b) when the construction og run-
way will be completed; and

(c¢) what steps are being taken to
see early completion of this runway
at Bhubaneswar Airport? .

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) to (c).
Tenders had been invited for resur-
facing the runway (not extending it)
at Bhubaneswar aerodrome, The work
has been awarded and is expected to
be completed by March, 1978. There
is no proposal to extend the runway
at present.

Investment on Tourism by Government
of India and ITDC in different States

8600. SHRI PRADYUMNA BAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) what is the total investment on
tourism by Government of India and °
ITDC in different States of India for
the last flve years including this fin-
ancial year;

(b) what are the schemes which the
Department of Tourism and ITDC are
implementing in Orissa within the
coming five years; and

(c) whether g master plan for tou-
rist development for Orissa has been
drawn up or is being drawn up in col-
laboration with Orissa Government
and the World Bank, if not whether
it will be drawn up?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) ‘The



a1

expenditure incurred by the Central
Department of Tourism end the India
‘Tourism Development Corporation
.during the last 5 years is given in the
atteched statements. Laid on the
Table of the House. [Placed in
Library. See no LT-1878].

(b) and (c). The Government of
‘Orisse was requested to forward a
‘perspective plan of tourism develop-
ment. Based on this, the schemes to
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be taken up in the Five Year Plan
1978-83 will be determined at the
time of finalising the Plan.

The IT.D.C. has started work on
the expansion of their Travellers
Lodge at Bhubaneswar which will
add 24 rooms (48 beds).

There is no proposal to approach
the World Bank for any tourism
scheme in Orissa.

STATEMENT

Capital investment by Department of Tourism in different States|Union Territories during last five years.

Name of the States 1974-75 1975-76 197677 1977-78 197:.;’9‘
1 2 3 4 5 6
1. Andhra Pradesh 6,28,000 5,27,000 6,31,000 . -~
2. Amam 2,93,000  10,56,000 9,22,464 1,03,618
4. Bihar 6,54,000
4. Gujarat 476935 245332 231,046 6,509,000
5. Haryana 1,79,000 1,000
‘6. Himachal Pradesh 3,94,000 4,40,000 6,64,000 2,00,000
7. Jammu and Kashmir 26,03,004  24,64,000  24,52,886 19,60,000 32,00,000
8. Karnataka . 1,07,000 1,45,000 75,000
9. Kerala 6,40,000 5,50,000 5,86,000 20,07,868  18,00,000
10, Madhya Pradesh . 3,48,000 1,49,000 455,000
71. Maharashtra 11,02,000 3,71,000 0.18,223 14,096,670 6,00,000
12. Orissa 1,35,000 1,62,308
13. Punjab 4,67,000 3,75,000
54. Rajasthan 10,54,000 6,53,601 6,15,121
15. Tamil Nadu 33,000
16. Uttar Pradesh 14,40,000
17. West Bengal 1,38,000 60,000
Total . 84.59.939 77.68.933 72,58,048 B1,82,156  58,00,0n0

Qeh *em }

tourism programmes
indicated in the above statement.

kd of diture during 1978-79 under the culmrd tourism and wild life
on these

mmes has yet to be determined. Ni have thus been
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STATEMENT .
Capital investment by ITDC in different States] Union Tervitories during last five years
(Rs. in lakhs)
Name of the State 1974~75 197576 1976-77 1977-78** ( P:rgo'lpm
Plan outlay)
1. Andhra Pradesh . .. . . .
2. Asam . . . . e 0°06 .
3. Bihar . . . 13" 70 36+ 30 11°26 429 .
4. Himachal Pradesh . . . - .
5. Jaznmu & Kashmir 1-87 016 . . o* oz
6. Karnataka . . 67:49 39' 15 18: 60 963 35° 00
7. Kerala . . 34°87 55°21 358 382 10° 00
8. Madhya Pradesh . o076 013 . .
9. Mabharashtra : 14°04 34° 20 32+ 48 551 .
10. Orissa . . 012 588 6-58 10° 00
11. Rajasthan . . 0-28 28-87 8-38 45° 00
12, Tamil Nadu 1°24 3-89 . o' 19 25°00
13. Uttar Pradesh . 10°05 16-26 o . 502
14. West Bengal . 105° 29 46° 95 15°53 . o' 0z
Union Terrilories . .
1. Delhi . 58- 85 52° 64 9672 177'92 88 60
2. Chandigarh . 30° 00
3. Pondicherry . 0°0Z
4. Goa . 0’02
Unallocable Schemes
1. Establishment and ex-
I':Tan':::on OFTmmpon 9°31 18+ 36 20° 45 63° 11 16+ 00
2. Other small misc.
schemes of 6+ 96 1481 86 50
Grand Total 318: 65 303° 37 240° 33 204° 30 301° 20

*The expenditure on

®*Figures for the year 1977-78 are provisional and subject to audit.

(RN

and of Transport Units relates to various:
States. It ot be correctly allocated to different states as the vehicles are deployed an
withdrawn from time to time as per requirements, :
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ciation, Patna Collectorate, Bihar

8601. DR. RAMJI SINGH: Will
the Minister of FINANCE be pleased
to state;

(a) whether Government have re-
ceived any representation from the
Central Excise and Customs Ministe-
rial Officers Association, Patna, Col-
lectorate (Bihar) requesting for addi-
tional staff for implementation of new
SRP (Review); and

(b) what is the reaction of the
Government to this representation?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
Yes, Sir.

(b) The staff requirements of the
individual Central Excise Collecto-
rates for implementing Government’s
decisions on the recommendations of
the SRP. (Review) Committee are
being finalised on the basis of the
workload in the respective Collecto-
rates, in the light of the norms
adopted for this purpose. However,
in the meantime, taking into account
the representation referred to above,
2 additional posts of Deputy Office
Superintendent (Level-II) have been
sanctioned for the Patna Central
Excise Collectorate.

aewe & weut § e

8601. sY QA MT GHA : W
afrrr aar  amfor  gfx e
wrwifean wat a8 e A F A

(%) %@ qAd# qearg ¥ qdi
¥ g€ wrdy &Y 7 avqry, AT H
Wt grfy g awr wfges ¥ avarg
*t GV 9T T TAT T T WA
§ W

(=) ofx gf, 4T gq 9% ATET AT
wr wiafemr g seer ey A #
805 LS8

frarat #v firdt s Y TEw A 4
frare & ?

wifose war afew gqfr il
agetfon waom # Tow AW (s
wifes d) : (%) @ &
qeare &1 wiUw war ¥ sanq
T F FTOT JUITAT ¥ 9T faer
faar @ o &1 v § o wy @
Twal #§ wEr WYy afs 1€ goe-
e TR 7Y el o ¥ At frake
&t feafa & wfeer & avar 27 &y
9T Sfaga g9 9% gwar & 4

(&) == feufor w1 gurey & fad o)t
A frara@ge fr aofifmr
aears, sfafararary & gard frafasi
FT IIT AT AT §, GEHIT A qEH
Wi asy e fere &1 aew
qF F 10,000 Fo & aFAifyar
am@ adzd &7 farw & fear &
g AMET 5,000 Fo = Y I AIAT
& worar &, fa¥r osw ama fom
TR ot gl fmie wma-
WENC OO FE & for qoy | H
/T oy sifaw 9T &de @ oar )

Irregularities in functioning of
Karnataka based Banks

8603, SHRI OM PRAKASH TYAGI:
Will the Minister of FINANCE be
pleased to state:

(a) hag the attention of the Gov-
ernment been drawn towards the news
appeared in  ‘On looker’, Bombay
dated 15th February, 1978 page 34 re-
garding an ex-Centra] Minister and
according to which the Reserve Bank
of India has found grave irregularities
in the functioning of two Karnataka
based Banks—The Syndicate and Cor-
poration Bank in which it is reported-
ly revealed squandering away lakhs
of rupees by them; and

(b) if yes, then what is the reaction
of the Government to it?
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THE MINISTRY OF FINANCE
(SHRI H. M, PATEL): (a) Yes, Sir.
Government have sgeen the news
jtem referred to by the Hon'ble
Member,

(b) The Reserve Bank is looking
into these allegations and will take
appropriate corrective action in the
light of the findings.

are et ¥ fewz W

8604. it wrway wrf : ¥ faw
w9 TWA F A w9 fF

(F) mrag ew § 5 3o o
94 a® TWvET AwE ot E ¥
faeg 7= F q9T S W= WA
wmy W X

(=) afz g, &t w7 gw ot §
Sfaa wiw & 7% o, W7

(w) afzgr, &Y s & war oform
fawer w1 Y @ 0¥ eafedi &
farg a7 sdardy #r v ?

farer s § vow Aot (st T
ww) (%) ¥ (7). A7 g%
aw fag wag I%  AreEdvEe,
Wy sAmfadi & W uw wEE
fawra grer 7 A7vAT, 1972 Y waw
g g O wE A wEaviEe,
37 & af=g fagrdy fag a1 aragiiwa<
¥ ooF foregr gwd A owrev ¥
sfaana wrara H 2. 25 AT %o e
&1 faawt #&r, wEgod W wfear
wifus ard vl ¥ | fadol qay, sErETA
v aferi #1 quia: wez w7 frar ww
AT oft Fawar Forg Traq 9% aragivax
qur fagrdr fag 39 § & 9d@w @
T IF ZATT §IA T 0T FALAT AT |
=t a1 a0 fagrd fag & wna-
favia miw & favg witd a7 57 §,
it gt fagrod & gaw st
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9% WMy 1 Wi o &7 O aw
wradt aff Y € §) s w arer Fay
Traa wiT Ay fagrdy fag & fagg, oad
¥ welrw g wd i ave Y At ¥
for -y wfafrw, 1962 *
arer 142 & sy, IO 9F FTHATY

w ST qEr

oY fagrdy fag, faduft wor wia-
fruw % £9 Yol 7T SHAT FA X
o7 Y 9 717 W) wadw  fadarad
q 97 g, € ATAAT § §F 7,07,000
T FT I AMAT AT T WAL A
wrase faRely g1 #1 oW FA &
wdw faar way v« fagrdy fag F,
ugaa Ay faog et & faeg,
fazet g fafeem wdfiella 1€ &
e w A g i §, v wely Fa=a-
o § o fae qET FTpT A geAAT
fvr o7 & oF 9 ey §, o fagrdy
Tag e v faeet & ug arareg § qw-
IHT F1AT ST T & *iT TW wraey
uF farwaa e s A i

qfresit Wme & wgw @O WEET
A WAl (winimnw) & fod
§R N WEwT ¥ AR

8605. st gwA WX WOAW :FAT
foa Gt ag FarT 1 FO w4 B

(%) w3 25 791 wqay 37 Fwfus
Ty ¥ ofwmw Fm= A wawar *
waF} ¥ fran wmae fawrode &
XA WA HT qF QT WA
fora srqar wfm w0 573 ¥ fay fa=ror-
€Y7 § qqr I & 17 9T 94w §

(=) wwwar o7 afesw dme &
oLFT § GHATAT T M @F Wiy
9 st ufe & 577 & fay fead
AT F7EY AR Y G a9 ST #7
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mmtﬂtwumm
#t war gt §;

(%) war goerT Y qar § fF wewar
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ageTdr a9 1076-77 ¥ 8,626
gfas 3% quqr  fminr agwrd
afafaar AT 1,467 a7 whrs 3w
agerdr  afafagr o, faas =aw .
4.7 @TE qYT 1,79 W@ AEH
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Distribution of Essential Commodi-
ties by F.CL

8607. SHRI D. B. CHANDRE GOW-
DA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government are con-
sidering a proposal to sef up a Sepa-
rate organisation to implement the
proposed scheme for distribution of
essential commodities;

(b) it so, whether it is a fact that
the Food Corporation of India has
offered to take up the schéme; and
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(c) it go, the details regarding the
Scheme and what steps Government
have taken to simplify the procedurs
in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) The scheme
for distribution of essential commo-
dities presently under consideration
envisages optimum use of the in-
frastructural facilities. The main
features of the scheme are given in
the statement attached.

(b) and (c). Does not arise.

Statement

1. The scheme wims at increasing
the production of essentia] mass con-
sumption goods and to make available
the increased production equitably
and efficiently especially to the wea-
ker sections and working population.
The basic objective of the new ap-
proach is to create a permanent sys-
tem in place of short-term palliatives
and ad-hoc approaches of the past.
The proposed system seeks to create
an effective instrument for removing
imbalances of the past and for ex-
tending the distribution system to the
rural areas as well. It is also in-
tended to expand the commodity
coverage of the distribution system to
include critical wage-goods and also
take effective action for extensive
expansion of the net work of fair
price shops to cover far-flung areas
throughout the country.

2. The tasks envisaged and the
action plans suggested emphasise the
need for stepping up production on
a priority basis of commodities in
short supply, for which both short
and long term measures have to be
taken. In the formulation of the
scheme, financial constraints have
been taken into account and the ap-
proach is to make the optimum use
of the existing infra-structurel faci-
lities and plan outlays. The more
important features of the new policy
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for strengthening of the public dis-
tribution system cover the follow-
ing:—

-~Effective distribution of essential
commodities already covered and
addition of new commodities to the
distribution system. 'The scheme
envisages initia] coverage of cereals,
sugar, kerosene, cloth, vegetable
oils and venaspati, and selected
manufactured items of masg con-
sumption.

—In respect of selected manufac-
tured items of mass consumption,
such as toilet and washing soaps,
salt, matches, tea, exercise-books,
common drugs and medicines, the
concerned administrative Ministries
of the Government in consultation
with the State Governments have
1o take wup the responsibility of
monitoring production, availability
and retail prices. The Ministries
concerned should be responsible for
making assessment of overall re-
gquirements and, in particular, the
needs of the vulnerable segments
of population and for taking mea-
sures to meet them;

—bufferstocking of cereals, pulses,
edible oils or oilseeds, cotton, etc.
<and imports of required essential
articles;

—bringing about rationality in
the areas of storage, transport and
distribution costs;

~—removal of imbalances in the

allocation of commodities between

uwBan and rural areas and their
prices;

-~optimum use will be made of
the existing infrastructura] facili-
ties in the private and public sec-
tors. The emphasis would be on
devising effective systems of dis-
tribution, and expansion of the
cooperative network both in the
urban and rural areas for distribu-
tion. If necessary, the Gram Pan-
chayats may also be encouraged to
take up this responsibility;

—increase ijn the number of re-
tail outlets to cover far-flung areas
in such @ way that there is at least
one outlet for a population of 2,000;

—improving the viability of fair
price shops through a judicious
sales-mix and minimum saleg turn-
over;

—establishment of Vigilance Com-
mittees with the involvement of
consumers endowed with statutory
powers for exercising supervision
and vigilance over the public dis-
tribution system and safeguarding
consumers’ interest. High Powered
Committes to be set up at the
Centre and State levels for coordi-
nation and supervision of the
totality of the distribution as a
whole, and to oversee the activities
and recommend suitable measures
to Government from time to time.

Issue of vouchers printed by Tobacco
Development Board to growers

8608, SHRI P. RAJAGOPAL
NAIDU: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleaseqd to state:

(a) whether the tobacco merchants
and monopolists in Andhra Pradesh
refused to issue vouchers printed by
Tobacco Development Board to the
growers;

(b) whether they refused to issue
cheques for the tobacco purchased;

(c) whether they refused to pur-
chase tobacco from the growers as a
protest; and

(d) the action taken by the Govern-
ment to protect the agriculturists?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) to (c). The new payment sys-
tem for growers of virginia tebacco,
known ag the tobacco leaf purchase
voucher system, which was intro~
duced by the Tobacco Board this
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year, had initially met with resise
tance from the trade. After accep-
tance by the Tobacco Board of cer-
tain modifications in the implementa-
tion of the system for the current
season, including an option to the
buyers to mmke payments either by
cheques or in cash, the marketing of
virginia tobacco in Andhra Pradesh
has been taking place by and large in
accordance with the voucher system.

(d) Because of large size of the
current virginia tobacco crop in
Andhra Pradesh, the Government
have already  directed the State
Trading Corporation of India to pur-
chase 10,000 tonnes of virginia tobacco
on Government account so as to re-
lieve the situation for the growers.
This quantity is over and above a
quantity of 5,000 metric tonnes which
the STC were already buying on their
own account and risk to meet their
estimated export requirements.

Pay Scale of Senior Investigators

8609, SHRI KAILASH PRAKASH:
Will the Minister of FINANCE be
pleased to state;

(a) whether it is a fact that des-
pite no general warning, unconditi
sppointment letters and assurances 't
House, some Senior investigators,
who were appointed after 1st July,
1959 and existing on 15th February,
1960 and 2nd August, 1960 and getting
better pre-revised pay-+D.A. were
forced to reduce revised pay+D.A.
after promulgation of Rules;

(b) whether Pay Commission re-
cemmended right of option to ap-
pointees upto 1st July, 1959 only or
to all existing employees;

(c) were pre-revised scales allow-
ed to appointees of 1st July, 1959 also
even though only revised scales were
in force on that date; and

(d) how many employees, who
were appointed/promoted from 2nd
July, 1959 to 1st August, 1060 are
suffering for want of right of option?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): - (a) Revised
scales of pay, based on the recom-
mendations of the Second Pay Com-
mission, were prescribed under the
Centra] Civil Services (Revised Pay)
Rules, 1960, .were notified on 2nd
August 1960. These scales of pay
were, however, given retrospective
effect from 1st July, 1959 on the
specific recommendations of the Se-
cond Pay Commission. The effect of
restrospective operation of these
rules was that the revised scales in-
troduced by these rules came into
effect from 1st July 1959, and, as
from that date, the pre-revised scales
ceased to exist. In view of this posi-
tion, the question of giving any option
to the gmploygpes, including Senior
Jnvestigators, who were appointed
after 1st July, 1959 to remain on pay
scales which did not exist at all, did
not arise. There was, therefore, no
question of “forcing” these employees
to have the revised scales.

(b) The Second Pay Commission
had recommended that “the existing
employees may be allowed to retain
their present rates of remuneration
in accordance with the provisions of
Fundamental Rule 23”. The term
“existing employees” would refer to
only those who were in position on
the date with effect from which the
revised pay scales were brought into
force, namely, 1st July, 1959.

(c) Employees who were appointed
on 1st July 1959, were allowed the
right of option, ag they were in posi-
tion on 1st July, 1959,

(d) In order to remove hardship,
it any, to persons appointed/promoted
after the crucial date of 1st July,
1959, it had been ensured that the
amounts, if any, overpaid between
2nd July, 1959 and 2nd August, 1960
by virtue of their pay having been
regulated in the revised pay scales
was not recovereq and whatever
emoluments were allowed from 2nd
August, 1960 were also protected by
grant of personal pay. As such, the
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employees in question did not suffer
financially for want of right of option,

Central Civll Services (Revised Pay)
Rule, 1873

8610. SHR1I KAILASH PRAKASH:
Will the Minister of FINANCE be
pleased to state:

(a) is it true that Central Civil
Service (Revised Pay) Rule, 1973 was
given retrospective effect from 1ist
January, 1973 ang some employees
appointed after 1st January, 1973 but
before date of notification were ad-
versely affected by retrospective
effect of rules;

(b) does such action of Govern-
ment not contravene the instructions
contained in Office Memo, No. SR.II
(8—10)IV/68-CB dated 13th May,
1969 of Departmeni of Parliamentary
Affairs;

(¢) number of employees appoint-
ed/promoted between 1st January
and 13th November, 1973 and suffer-
ing for want of right of option; and

{d) what does Government propose
to do to remove the anomaly in the
aforesaid rule?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
The Central Civil Services (Revised
Pay) Rules, 1973 have been issued
following the recommendations of the
Third Pay Commission, The
Third Pay  Commission itsel?
bad recommended retrospective
effet of one month in res-
pect of is recommendations on
pay scales and retirement benefits.
The employees’ representatives on the
Staft Side of the J.C.M. (Joint Con-
sultative Machinery) wanted this
period to be increased further by
severa] months. After discussions
with the Staft Side, Government ulti~
mately decided to give retrospective
effect to the Commission’s recommen-
dations on these matters from 1st
January 1973, ie. a retrospective

effect of two months only in addition

to the retrospective effect of one
month recommended by the Com-
mission. The decision of the Gov-

ernment on giving further retrospec-
tive effect to these recommendations
has benefited the overwhelming maj-
ority of Government servants, There
might, however, be some cases in
which the application of the recom-
mendations even by one day might
have some adverse effect. It was,
therefore, mentioned in the Explana-
tory Memorandum to the CCS (RP)
Rules, 1973 and the amendments
thereto issued subscquently from time
to time, that even though the Com-
mission had recommended the revi-
sion of pay scales from Ist March
1973, Government had dccided to give
effect to such recommendations from
1st January, 1973 in order to provide
greater benefit to the Government
servants in general keeping in view
the instructions in the Department of
Parliamentary Affairs O.M. No, SR.
1I1(8-10) IV/68-CB dated 18th May
1969. It may be mentioned in this
connection that under Rule § of the
CCS (RP) Rules, 1973, persons in
position on 1st January 1973 have the
option to retain the pre-revised
scales of pay or to come over to the
revised scales from the date of any
subsequent increment as may be ad-
vantageous to them. These persons
would not, therefore, be adversely
affected by retrospective revision in
respect of posts held by them on lst
January 1973. In the case of persons
appointeq after 1st January 1973, the
question as to how far it is necessary
for Government to allow further
concessions to such of them as might
have been adversely affected by giv-
ing the rules retrospective effect was
examined in consultation with the
Law Ministry keeping in view the re-
commendations of Committee on Sub-
ordimate Legislation and orders have
been issued in this Ministry's O.M.
No. 67/11/74-IC dated ist June :974.
giving further benefits like protection
of drop in emoluments, and non-re-
covery of overpayments which might
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arise up to the date of the jssue of
the orders laying down revised scales
of the posts held by them.

The gbove would cover the em-
ployees appointed/promoted between
the 1st January and the 13th Novem-
ber, 1973. The number of such em-
ployees is, however, not known.

Similar points had also been raised
by the Committee on Subordinate
Legislation gqnd the above position
was intimated to the Committee.
After considering the same, the Com-
mittee had approved the action taken
by the Government in the matter,

Steps to check smuggling of Stainless
steel sheets

8611. SHRI DHARAM VIR VAS-
ISHT: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that on an
average stainless steel sheets worth
Rs. 4 to 5 crores are smuggled into
Madras and Bombay Ports and other
parts of the country every year under
the label “scrap”;

(b) whether it is a fact that in
October last 25 tonnes of the com-
modity landed at Surat; and

(c) whether the lowering of import
duty amnounceqd in last June counter-
acteqd smuggling of stainless steel and
if not, the steps taken to control
smuggling of the commodity?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
According to reports received by the
Government, there was no case in the
recent past involving smuggling of
stainless steel sheets jn the garb of
“serap™.

(b) No Sir. However, in August,
1977, there was a seizure of stainless
steel sheets weighing 24 metric tonnes
valued at Rs. 1544 lakhs, from a
vessel, near Kantiyajal, in Broach
District.
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(¢) Reduction of import duty would
have, no doubt, reduced the profita-
bility in the smuggling of stainless
steel sheets. The Government have
however, taken steps to reinforce and
reorganise the Customs Preventive
and Intelligence apparatus with ga
view to ensuring that a close vigil is
kept in the docks and other places so
that attempts to smuggle stainless
steel sheets are thwarted,
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Memorsndum from Turf Authorities

8615. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of FINANCE
be pleased to state:

(a) whether he has received a joint
Memorandum by the five Turf Autho-
rities of India regarding certain pro-
visions in Finance Bill 1878 effecting
horse racing in different aspects;
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(b) if so, details thereof; and

(¢) steps that were taken or pro-
posed to meet the demand of the
Turt Authorities?

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Sir.

(b) In their representation dated
14th March, 1978, the Five Turf
Authorities of India have represented
that the proposal contained in clause
21 of the Finance Bill, 1978 relating
to deduction of income-iax at soutce
from winnings from harse races will
have various undesirable consequen-
ces, such as, closure of race clubs,
which will, in turn, affect stud farms
and horse breeding industry; unemp-
loyment to a large number of persons
connected with horse racing; loss of
revenue to State Governments and
increase in illegal betting.

They have suggested that the rate
of deduction of tax at source should
be reduced from 34.5 per cent to 10
per cent, and the amount of winnings
liable for deduction of tax at source
may be reduced from: Rs. 2,500 to
Rs. 1,000. After deduction of tax at
source, the balance amount of such
winnings gshould not again be included
in the assessee’s total income for the
purposes of levying income-tax.

(¢} The Government has not consi-
dered it necessary to make any change
in the proposal contained in clause
21 of the Finance Bill 1978.
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Footwear Share in World Trade

8621. SHRI DHARMAVIR VASI-
SHT: Will the Minister of COM-~
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government are aware
of the fact that despite supplying
good quality leather to various coun-
tries, India’s own share of the world
trade in footwear was only 2 per cents,

(b) whether it is also a fact that the
realisation per pair of shoes for India
was Rs. 20-40 as against foreign
prices of Rs. 120-200 out of Indian
leather; and

(c) the steps taken to restructure
footwear trade including the effect of
the recent Indo-Italian venture in
shoes (South East Footwear Limited)
near Madras?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (s)
to (c). As a result of a package of
policy measures introduceq by the
Government for the conversion of the
leather industry, there has been a
very significant growth in the manu-
facture and exports of finished leather
vis-a-vig semi-finished leather in the
last five years. The growth in exports
of footwear and leather manufacturés
has been much slower than that of
finished leather and our share of the
worlg market in regard to these items
is still low. The exports of footwear
increased from pbout Rs. 18 crores in
the year 1974-75 to almost Rs. 26 cro-
res in 1976-77. The bulk of footwear
exports from India comprises of
labour intensive cheaper varieties of
chappals and sandals with low unit
value realisations. In the exports of
closed shoes, unjt value realisations
have shown improvementg in the last
few years and some contracts have
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been negotiated for supply of sophis-
ticated shoes even ut an average price
of Rs. 100 per pair,

To re-structure the Indian footwear
industry, Government hag liberalised
the import policy for footwear machi-
nery having placed the same under
OGL and against import replenish-
ment licence. Encouragement is given
for marketing tie ups with foreign
collaborators for export purposes. A
few letter of intents for manufacture
of high priced leather footwear with
higher export obligation have also
been issued. M/s South East Foot-
wear Ltd. Madras iy one such unit
who have been issued industrial
licence for the manufacture of high
quality footwear with Italian colla-
boration. The project ig reported to
be in an advanced stage of implemen-
tation.

Amount Remitted by Indians Working
Abroad

8622. SHRI PRADYUMNA BAL:
Will the Minister of FINANCE be
pleaged to state:

(a) how much money was remitted
during the last three years by the
Indian nationals working abroad; and

(b) whether there is any plan to
mop up some remittances sent by the
Indian nationals working abroad as
revenue to the Central Government
exchequer, if so, the details thereof
and if not the reason therefor?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No pre-
cise information about the remittances
actually received cxclusively from the
Indians working abroad during the
past 3 years ig available gince details
of inward remittances of Rs. 10,000/-
ang below are not required ty be re-
ported to RBI by Authorised Dealers
under the curren¢ rules. However, the
over-all figures of inward remittan-
ces for the last 3 years are indicated
below:

(Rs. crores)
1975 1053.76
1976 1514.86

1977 1908.33

APRIL 28, 1978

Written Answers 256

The above figures are grosg non-ex-
port receipts which include all kinds
of receipts, such as, airline receipts
shipping receipts, insurance receipts,
dividend receipts, tourism receipts,
etc. besides the four heads of receipts
relevant {0 the term ‘inward remit-
tances’ namely (i) family mainte-
nance, (ii) savings of non-residents,
(iii) migrant transfer and (iv)
money order receipts.

(b) There is no plan o mop up a
part of remittances gent by Indian
nationals from abroad as revenue to
Central Government as such a plan
woulg either discourage remittances
from abroad to India or divert them
to unauthorised channels.
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Chairman and Managing Director of
United Commercial Bank

8624, SHRI SAMAR GUHA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether term of office of the
present Chairman and the Managing
Director of the United Comm.ercial
Bank expired on 31st March, 1978;

(b) it so, whether he has retired or
is being given extension of hig ser-
vice;

(¢Y whether there have been many
charges of bad jnvestments and re-
cruitment and promotion of officers in
violation of the general principles of
administration of the bank; and

(d) if so, the reasons for
him extension of service?

giving

THE MINISTER OF FINANCE
(SHRI'H. M. PATEL): (a) and (b).
The tenure of Shri V. R. Desai expir-
ed on 31st March, 1978 but he has
been adviged to continue in office until
further orders pending selection of g
successor.

(c) and (d). Allegations of irre-
gularitieg in the sanction of loans and
in the promotions/appointmentg in the
bank are being looked into by the
Reserve Bank,

Amount raised through taxes by
Central and State Governments

during Congres; Rule

8625, SHRI NIRMAL CHANDRA
JAIN: Will the Minister of FINANCE
be pleased to state:

(a) whether his attention has been
invited to an article at page 23 of Blitz
of 25th February, 1978 under the cap-
tion “More taxes, less welfare” and
do Government agree with the views
expressed therein;

(b) whether during 26 years of
Congress Raj over Rs. 91,000 crores
were raised by Central and State
Government as Taxes and of this
ocean of wealth only Rs. 7000 crores
were available for peoples welfare;
and

(c) it not, what are the actual
figures?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
The Government has seen the articie
in the Blitz of 25th February, 1978
referred to by'the Hon’ble Member.
While it is true that during the 26
years from 1951-52 to 1976-77 the
combined tax revenue of the Centre
and State Governments came to a
little over Rs. 91,000 crores, the
amount of expenditure on items of
“peoples’ welfare” enumerated in the
said article ig more than what has
been stated therein. Revenue expen-
diture under the head ‘education’ alone
during these 26 years came to Rs,
15,156 crores as compared to the figure
of about Rs. 7,000 crores mentioned
in the article as the total expenditure
on peoples’ welfare comprising edu-
cation, health, family welfare, hous-
ing, water supply sanitation and
labour welfare. A statement show-
ing the amount of Government expen-
diture on revenue account under the
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heads education, medical and public
health, labour and employment, family
welfare, and housing for the years in
question js enclosed. Figureg of capi-
tal expenditure under these heads are
not separately available for all these
years.

STATEMENT

Expenditure of Central and State
t ified items

ver

on sp
(1951-52 to 1976-77)

Rs. crores

A. Revenue Account :
Education. . . R . 15,156
Medical & Public Health . 5,799
Labour and Employment . 674
Family Welfare* . . . 326
Housing* . . . . 182
Total . 22,137

B. Capital Accounts:
Education* . . . . 54
Medical & Public Health** . 472
Family Welfare* . . . 9
Housing* . . . . 146
Total . _E

*These relate only to expenditure incurred
during the years from 1974-75 to 1976-

77. Figures for earlier years separa-
tely for these items are not available,

**Relate to 1960-61 to 1976-77.
Figures of expenditure on capital
account under this head scparatcly
are not available for carlier years,

Japanese Project Loans to India

8626. SHRI NIRMAL CHANDRA
JAIN:

SHRI RAM SEWAK
HAZARI:

Will the Minister of FINANCE be
pleased to state:

(a) the details of exchange of notes
concerning Japanese Project Loang to
India for the year 1977-78 ang whe-
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ther any such Project Loans ere con-
templated for the year 1878-79 also;

(b) if so, the details thereof; and

(¢) is Japan laying more emphasis
on aid for “basic human needs” in
comparison to industrial development
assistance and what aid on the for-
mer count India is receiving or likely
to receive in the near future?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b). The exchange of notes con-
cerning Japanese Project Loans to
India for the year 1977-78 were sign-
ed in New Delhj on 22nd March, 1978.
This ig for the total amount of Yen
9.7 billion (Rs. 34.64 crores) and will
be utilized to meet the foreign ex-
change requirements of the Nagar-
junasagar Pumped Storage Project in
Andhra Pradesh (Yen 84 billion—
Rs. 30 crores) and of the Paithan
Hydro-Electric Project in Maharash-
tra (Yen 1.3 billion—Rs. 4.64 crores).
Ag regards Project Loang from Japan
to India for the year 1978-79, normal-
ly, proposals for such Project Loans
are taken up with donor governments
only after Aid India Congortium talks
held every year when the level of
assistance to India for the ensuing
year from each donor goverment is
indicated. As the Aid India Consor-
tium talks in thig year are scheduled
to be held ijn the first week of June.
1978, proposals in regarq to Project
Loans from Japan to India for the
year 1978-79 will be formulated only
thereafter.

(c) Japanese Project Assistance to
India ig normally meant for meeting
foreign excliange requirements of Pro-
jects. The import of equipments etc.,
for identified Projects will have to
core from Japan or from the group
of developing countries indicated by
the Japanese Government. 7The Pro-
jects which aim at improving ‘basic
human needs” are by and large in the
fleldgs of rural development, agricul-
ture ete., involving mostly local costs.
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The scope for Japanese Assistance to
such Projects is hence lmited, al-
though the Jananese aid can be utilis-
ed for meeting foreign exchange costs
of Projects like Fertiliser Projects
(for instance, Bhatinda and Panipat
Fertiliser Projects where Japanese
Assistance wag made available to
India), which also serve to meet “basic
human needs” by raising the level of
agricultural productivity.

Mutual Trade Contacts with Japan

8627. SHRI NIRMA], CHANDRA
JAIN: Will the Minister of COM-
MERCE, CIVIL. SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether there are any mutual
trade contacts under contemplation of
Government with Japan; and

(b) it so, the details thereof?

THE MINISTER OF STATE N
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE.
RATION (SHRI ARIF BEG): (a) and
(b). A Trade Agreement between
India and Japan wpg signed ag early
ag on 4th February 1958, It is propos-
ed to review in June 1978 the trade
betwee the two countries at Govern-
ment level with a view to identify
areas of economic cooperation and
trade expansion.

Defaleating of Public Funds by Senior
Funotionaries of Bank of
Maharashtra

8628, DR. BAPU KALDATE: Will
the Minister of FINANCE be pleased
to state:

(a) whether some senior function-
aries of the Bank of Maharashtra in
dollusion with M/s. Navneet Trad-
ing Cempany, Delhi have allegedly
been defaleating public funds;

‘(b) if so, whether Government have
Investigated into these activities of
bank officials;

(c) whether there has been any loss
to the Bank; and

(d) if g0, the details thereof? "
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THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) and (b).
Bank of Maharashtra has reported
that it ig investigating into the comp-
laints regarding credit facilities given
to M/s. Navneet Trading Company,
Delhi. The Bank jg expected to take
appropriate action against the mem-
bers of the staff on the basis of the
findings of its investigation.

(c) and (d). The Bank hag already
recalled the advances and has recov-
ered a major portion of the amount
due to it. The amount of loss if any,
will be known after the Bank has
exhausted all the recovery proceed-
ings which are under way.

Inspection of Corporation Bank of
Karnataka

8629. SHRI R. L. P. VERMA:
SHRI MANOHAR LAL;

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that many
irregularities were found by the Re-
serve Bank of India during an inspec-
tion of Corporation Bank of Karna-
taka; and

(b) if so, full details thereof and
the action proposed to be taken
against the Bank?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The Reserve Bank carried out an ins-
pection of the Corporation Bank Limi-
ted, Mangalore with reference to the
Bank’s position as on 80th June 1975.
The inspection has revealed that the
Bank is in a position to pay its depo-
sitors in fuli as and when their claims
accrue. The Reserve Bank is taking
appropriate corrective action in the
light of the findings of the inspection
report, which is a confidential docu-
ment.

Ex-gratia Compensation for Enemy
Properties

8630. SHRI SAMAR GUHA: will
the Minister of COMMERCE, CIVIL
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SUPPLIES AND COOPERATION be
pleased to state;

(a) whether the process of dealing
with applications for ex gratia com-
pensation for enemy properties from
the former East Pakistan Refugees
has been expedited;

(b) if so, the latest figures of the
persons; -—

(1) granted compensatjon,

(2) applications rejected, and

(3) applications pending for con-
sideration;

(¢) whether the applications of the
persong having claims of properties
worth less than Rs. 1 lakh have been
given priority;

(d) it so, facts thereabout and the
number of such persons who re-
cewved compensation so far;

(e) the latest figures about the
persons from former East Pakistan
who received ex gratia compensation
for their properties; and

(f) the total amount of the com-
pensation given to former East Pakis-
tan Refugees as well as West Pakis-
tan refugees by March, 31st 19787

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Yes, Sir. The process, of dealing
with applicationg for ex-gratia grants
to Indian nationals/companies etc.,
whose assets in Pakistan were seized
by the Government of Pakistan dur-
ing and after the Indo-Pakistan con-
flict of September, 1965, has been ex-
pedited.

(b) As on 31st March 1978, the figu-
res are as follows:—

(1) Number of applications where
ex-gratia grants have been
sanctioned = 2,792

(2) Number of applications
rejected =21,522

(3) Number of agplications

pending consideration =42,920
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(c) and (d). Yes, Sir,

Out of 2,792 cleim applicationg,
where ex-gratic grants have been
sanctioned, 1,092 relate to claims of
Rs. 1 lakh and below. '

(e) Ex-gratia grants have been paiq
to 2070 claim caseg relating to pro-
perties in former East Pakistan.

(f) The total amount of ex-gratia
grant paid to the claimants from for-
mer East Pakistan as well as West
Pakistan ig Rs. 18.48 crores. ‘

Number of Exporting Firms Function.
ing in India

8631. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) what was the number of ex-
port houses recognised by Govern-
ment on basis of performance of
traditional or non-select list items at
the end of third Five Year Plan and
as on lst January, 1978 among total.
number of recognised houses as per
reply to Unstarred Question No. 3414
on 17th March, 1978;

(b) what was the total number of
firms exporting ready made gar-
ments from India and receiving ex-
port subsidies in cash during the first
year of the operation of scheme of
cash compensatory support and dur-
ing the last year; and

(c) what is the estimated total
number of export firms functioning
in India at the end of First Five Year
Plan (1956)?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
The information in so far gs it is
available wili be collected and laid
on the Table of the House. - -

{(b) and (c). Such statistical data
is not available with Government. :
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Measures $0 incresse oxport of Gem
and Jewellery

8632. SHRI RAM KISHAN:
" SHRI RAM KANWAR
BERWA; '

Will the Minister of COMMERCE,
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state;

(a) whether it is a fact that the
Indian exporters of precious stones,
pearls and synthetic stoneg find it
difficult to compete in international
markets due to heavy import duty
and high Indian price of gold; and

(b) what special measures Govern-
ment propose to take to jncrease ex-
port of gems and jewellery?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR] ARIF BEG): (a)
Factors which tend to inhibit the
growth of exports of precious stones
etc., are kept under continual review
for such action as is considered ne-
cessary.

(b) Some of the gteps taken by
Government to boosy up the exports
of gem and jewellery in general are:

(1) Rough diamond ang rough
semi-precioug stones have been ex-
empted from the payment of import
duty.

(2) Partial canalisation of rough
diamond imports through the MMTC
has been decanalised.

(3) A new company calleg Hin-
dustan Diamond Company has been
set up with 50 per cent equity par-
ticipation by Government of India
for import and sale of rought dia-
monds.

Direct Flight from New Delhi to
Bimbaneshwar via Calcutta

9633, SHR] GANANATH PRA-
DHAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:
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(a) whether Government have re-
ceived any suggestion from the Orissa
Governmnnt in September, 1977 to
improve the air communication faci-
lities i Orissa;

(b) it so, the action taken thereon;
and

(c) the action taken by the Gov-
ernment to introduce a direct flight
from New Delhi to Bhubaneshwar
vie Calcutta; and

(d) whether there is any proposal
to start a hooping flight from Cal-
cutta-Tatanagar - Rourkelg . Jharsu-
guda-Raipur to Bhilai for better air
communication facilities to the peo-
ple of that region?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) Yes, Sir,

(b) and (c). The work of resurfacing
run-way at Bhubaneshwar Aerodrome
has been taken in hand and is likely
to be completed by March 1979. Indian
Airlineg would consider introducing air
service 1o Bhubaneshwar as soon as
tne work of resurfacing is completed.

(d) No, Sir.
Shortfall i Edible Off

8634. SHRI JYOTIRMOY BOSU:
SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleaseq to state:

(a) whethey g shortfall of the
order of 17.56 lakhs tonnes of edible
oil by the end of the next decade is
being envisaged;

(b) it so, what are the details
thereof; and

(c) what steps, it any, are being
taken to meet this shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). Estimateg of
the likely gap between supply of and
demand for edible oilg in the country
by the end of the next decade are stiil
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being workeq out by a Study Group
appointed by the Ministry of Com-
merce, Civil Supplies and Cooperation.

(¢). In order to meet the current
shortage, the following steps are pro-
posed to be taken:

(1) Imports,

(ii) Raising the productivity levelg
through introduction of short dura-
tion high yielding varities of oilseeds
as also raising the production levels

through increasing the area under

irrigated crops by exploiting the
potential under the command areas
of the major irrigation projects.

(iii) Increasing the area under
newer oilseeds like sunflower and
soyabean and presumbly of palm oil.

(iv) Fixation of support prices and
to ensure the purchase of the pro-
duce on that price,

(v) Harnessing technology and ex-
ploitation of the full potential of the
0il cakes rice bran, cotlonseed and
other non-traditional oils of forest
and tree origin.
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Apomalies. in the interest rates of
of Nationalised Banks

8637. SHRI SURENDRA BIKRAM:
Will the Minister of FINANCE be
pleased to state: '

(a) whether it is a fact that a num-
ber of anomalies now exist in the
interest rates of the nationalised
banks and the post office;

(b) the reasons for disparity in
rates of interest; and

(c) what steps Government pro-
pose to take to set right the matter?

THE MINISTER OF FINANCE
(SHR] H. M, PATEL): (a) to (c), The
current rates of interest on savings end
comparable fixed deposits of nationalis-
ed banks and Post Offices are 8
follows:

Rate of interest (%)
Category of deposits  ———-

Nationa. Post
lised Office
Banks
Savings Deposits 4} 5
Fived Deposiis :
One Year 1 6
Two years 7§
Three ycars J
Five years 73 10

A differential is being maintained
between tne rates of interest allowed
by the Post Office and the nationalised
bankg taking into account several fac-
tors such as that the post office deposits
are predominently accounteq for by
very smal] depositors, cheque facility
is no{ available to the depositors at
all the post offices, the banks calculate
interest at quarterly rests while post
office allows interest on an annual

basis and that the depositors having

fixed deposits with the banks can bor-
row funds against their deposits while

no such facility ig available to the
personsg keeping their deposits in the
Post Offices,

Misuse of Licence by M/s Asian
Cables, Bombay
8638. SHRI SURENDRA BIKRAM:
SHR] MANOHAR LAL,

Wil} the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleaseq to refer to reply
given to Unstarred Question No. 1509
on 3rd March, 1978 regarding misuse
of licence by M/s, Asian Cables,
Bombay anq state the action proposed
to be taken by Government jn respect
of the findings that M/s. Asian Cables,
Bombay illegally misutilised the im-
porteq moulding polythelene powder?

THE MINISTER OF STATE IN TIE
MINISTRY OF COMMERCE, AND
CIVII, SUPPLIES AND COOPERA-
TION (SHR] ARIF BEG):The matter
was re-examined and as per advice of
the Law Minisiry that successful prose-
cution on the basis of the evidence on
record, may not be possible, the case
has been treated ag closed.
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Profits and loss of Nationalised Banks

8640. CHOWDHRY BALBIR SINGH:
Will the Minister of FINANCE be
pleaseq to state what are the total
profits and loss of all the nationalised
bankg during the last five years?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): The published
net profits of the fourteen nationalised
bankg for the last five years for which
finalised accounts are available are as
given below:

Year Profits
(Rs, in
lakhs)
1972 . . . 1543.83
1979 . . . . . 1847.08
1974 . . . . . 2298.58
1975 . - . . 2328.51
1976 . . . . . 2732.11

Sl“ m under ideration of Gov—-
ernment for giving loans to Agricul-
turists on Easy Terms

8641. CHOWDHARY BALBIR
SINGH: Will the Minister of FINANCE
be pleased to state:

(a) what are the schemes under
consideration of Government for
giving loans to the agriculturists on
easy termsg and conditions and at
nominal rates of interest; and

(b) how much money has been ad-
vanced to the agriculture sector
during the lest two years?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) The varioug
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concesgiony im tne terms and condi-
tiong and rates of interest granted to
the ggriculturisty are as under:—

(1) Ropayment period
The normal period of medjum-term
loang which is upto 3 years is ex-
tendeg to 5 years in cases where the
repaying capacity of the agricultu-
rist borrower is considerably less.

(ii) Margin

No margin is stipulateg for small/
marginal farmerg and landless agri-
cultural labourers.

(1ii) Security

Merely because the borrower jg not
in a position to offer land and secu-
rity, he is not denied credit. In
Such caseg personal sureties and/or
hypothecation of assets acquired with
the help of the loan are considered
adequate cover for the loan. Further,
‘Group guarantee’ is also considered
adequate to enable landlesg labourers
to get agricultural loans,

(iv) Rate of interest

The minimum-lending-rate direc-
tive issueq by Reserve Bank of India
on 22nd July, 1974 which stipulates
123 per cent ag the minimum lending
rate to be charged by banks does not
apply to direct advances for agricul-
ture (ncluding allied agricultural
activities) upto Rs, 50,000/- in the
case of ohe borrower guaranteed by
the Credit Guarantee Corporation of
India Ltd, and also to advances

SBI Group
l4 Natumalued Banks
Other scheduled commercial banks

Total

SBI Group .
14 Nationalised Banks
Other scheduled commercial banks

Total

granted for such purposes under the
differential rateg of interest scheme.

Besides loans or advances granted

to farmers through Primary Agricul-

tural Credit Societies ang Farmers

Service Societieg and those refinanc-

ed by Agricultural] Refinance :und

Development Corporation are aiso

exempted from the said minimum

lending rate directive,

In December 1877 banks were
advised by Reserve Bank of India to
charge a rate of interest—

(a) Not exceeding 10} per cent on
term loang with maturity of not Jess
than 3 years granted to farmers for
purposes of minor irrigation and
land development;

(b) Not exceeding 11 per cent on
term loans with maturity of not less
than 3 yearg granted to farmers for
diversified purposes such as poultry
dairy, fishery, etc.; ang

(c) Not exceeding 11 per cent on all
types of loans upto Rs, 2500/~ granted
to smal} farmers, These loang wijl be
eligible for refinance upto 50 per cent
of their gmount from Reserve Bank of
India at the Bank Rate i.e. 9 per cent.

Under the difterential rates of inte-
rest scheme, banks grant loans to eligi-
ble borrowerg at the low rate of nte-
rest of 4 per cent.

(d) The total outstanding advances
to agriculture by all scheduleg com-
mercial banks as on the last Fridays
of June 1976 ang June 1977 were as
under:—

(Ra, in crores)

JUNE 1976

Direct Finance " “Indirect Financ

No of Balance No of Balance
A/Cs  Outstanding A/Cs  Outstanding
11,83,93 256.57  1,55.672 89,62
19,30,01 469*76  2,16,482 187.99
3,96,432 63'99 10,586 23.85
. 3460,384  790.32 302,740  301.46
Jun- 1977
16,82,2:3 380.93 2,47,198 116,28
23,03 797 5&2-37 3,138,051 208' 10
477,160 .40 30,830 25.35
44,63,17 103110 5,9179
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faaew

amfor  gfr W wgwmfar fawrr
¥ qeawTog & ant ¥ oy faen-
FIC § —

(%) gemerery & 3,407 TR
§ forer s sgawcd —

wafagy 3
LG 3
Sy 2304
Ty 3
fe 1072
L5 3
qTSY 2
|AWATAR 3
IéT 3
&Y 3
afwx 3
Famy 3
Eid 2

I 3407

-

(&) foed 2rawl ¥ gidt aur
gt ot gra® @dER & faw from-
fafas ofr avsrold —

-

st fg=Y

o %o

1976~77 9,8973.14 1,304.60
1977-78 29,154.18 5,954.10
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(7) = 9w grq & IgAHT
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India’s Share of World Tourist Traffic

8646. SHRI JANARDHANA

POOJARI:
SHRI M. RAM GOPAL
REDDY:
Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that India’s
share of the world tourist traffic is
still less than one per cent; and

(b) if so, steps being taken to boost
tourism in the country?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(b) The Department of Tourism
through its overseas Tourist Offices
promotes India as a holiday destina-
tion in the primary tourist generating
markets. The places of tourist in-
terest are widely publicised through
the distribution of tourist publicity
literature such  as folders, posters,
through the screening of documen-
tary films, participation jn exhibi-
tions, seminars, travel trade con-
ferences, etc. Trave] agents and tra-
vel writers/publicists, radio/TV teams
are invited to India for promoting
the tourist attractions of the country
on their return. The promotional
strategy being adopted will also en-
sure diversification of the tourist
traffic so as to cover a larger num-
ber of tourist centres, as far as feasi-
ble, in tourist it ineraries.

Incentives in the form of tax and
fiscal reliefs, financial ggsistance, re-
lease of foreign exchange, priority
allotment of building msaterials, tele-
phone/telex connections, etc. are be-
ing given to entrepreneurs interested
in constructing hotels so as to in-
crease hotel accommodation for
attracting tourists.

‘Discover India’ fares offered by
the Indian Airlines and ‘Indrail’
passes by the Indian Railways have
also helped to attract a larger volume
of tourist traffic to India.

A 1250-bed Janata hotel js being
constructed in New Delhi which will
provide accommodation, besides do-
mestic tourists, to not-so-affluent in-
ternational tourists and thereby help
to broad-base the international tourist
market. The work on the Janata
hote! will commence shortly,

Loans are also given on easy terms
to tourist transport operators for
augmenting/improving their tourist
transport fleet.

Oil Crushing Mills lying idle for want
of Ollseeds

8647. SHRI YADVENDRA DUTT:
SHRI RAJKESHAR SINGH:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether his attention has been
drawn to a news-item published in
‘Hindustan Times’ of 1st April, 1978
entitled “15 city oil crushing mills idle
for want of oilseeds”™; and

(b) it so, what steps Government
are taking in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI K. K. GOYAL):
(a) Yes, Sir.

(b) At present, according to Delhi
Administration, there is no shortage
of oilseeds and, therefore, the gues-
tion of taking any steps in this behalf
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does not arise. Besides, since there
is no ban on inter-State movement of
oilseeds, the millers may obtain their
requirements from the nearby pro-
ducing States.

Investigations into Complaints of Ex-
travagance by some State Under tak-
ings by BP.E.

8648. SHRI YADVENDRA DUTT:
Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news-
item published in “Indian Today” of
February 16, 1978 stating that the
Bureau of Public Enterprises has been
ordered to investigate complaints of
extravagance by some State Under-
takings;

(b) if so, the names of the enter-
prises who are being investigated and
the charges against those briefly; and

(¢) what action is being taken to
curb such practices?

THE MINISTER OF FINANCE
(SHR] H, M. PATEL): (a) Yes, Sir.

(b) At the instance of the Parlia-
mentary Committee on Public Under-
takings (CoPU). Bureau addressed
the various Public Enterprises for
submitting information on different
aspects of the working of the Under-
takings, in the form of replies to a
questionnaire prepared by the CoPU.
The information received from the
Public Enterprises was transmitted
by the Bureau to the CoPU. The
latter has submitted reports to Lok
Sabha covering part of the question-
najre, the first one being presented
on 3rd April 1978.

(c) The recommendations of the
CoPU in the reports already sub-
mitted are under the active considera-
tion of the Government.

Income-Tax Arrears in respect of First
Forty-Five Industrial Houses

 8840. SHRI DURGA CHAND: Will
the Minister of FINANCE be pleased
to state:
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(a) the names of first 45 industrial
houses against whom Income Tax ar-
rears are at present pending and what
is the amount pending against each
industrial house;

(b) what is the number of cases of
income tax arrears against each in-
dustrial house pending at pregent in
the court of law and since when they
are pending;

(¢) whether it is proposed to amend
the law in order to recover tax ar~
rears from these 45 industrial houses
and if so, the details thereof and if
not, the reasons therefor; and

(d) in what manner the income tax
arrear cases are proposed to be expe-
dited?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRL
ZULFIQUARULLAH): (a) to (d).
The requisite informetion is being
collected and would be laid on the
Table of the House asg soon a8 possible.

Fair Price Shops functioning in various
States

8650. SHRI DURGA CHAND: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) what is the number of fair price
shops which are functioning at present
in each State; !

(b) what are the items of commodi-
ties which are sold by these shops; and

(c) whether it is proposed to add
more items for sale by these shops;
and

(d) what is the number of fair price
shops proposed to be opened in each
districts of Himachal Pradesh during
the mext five years, year-wise and
what is the number of villages pro-
posed to be covered therein? g

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) A statement
showing the number of fair price/ra-
tion shopg functioning a¢ present in
each state is attached,
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(b) The fair price shops, apart from
distribution ‘of wheat, rice, levy sugar,
in certain States are also distributing
rapeseed oil. For distribution of
kerosene, soft-coke and controlled
cloth, there are separate licensed
shops/agencies which distribute these
commodities as part of the public
distribution system.

(c) A scheme is under considera-
tion of the Government.

(d) The entire population of Hima-
cha] Pradesh is already covered by
the existing 2960 Fair Price Shops out
of which 2355 are in the rural areas.
There is already one fair price shop
for a population of 1500. As the pre-
sent number of fair price shops are
considered adequate, there are no
proposals at present for opening new
fair price shops.

Statemaent
(Prepared on 15-2-1978)

State

Number of Population
fair price  covered As on
shops in lakhs

Andhra Pradesh , . .

Assam . . .
Bihar . . .
Gujarat . .
Haryana . . . . .
Himachal Pradesh

Jammu & Kashmir
Karnataka . . .
Kerala
Maas}k Pradesh .
Maharashtra . . .
Manipur . . . .
Meghalaya .

Nagaland . . . .
Orima . .
gunjab . . . . .
Rujasthan , . . . . .
Sikkim . . . . .
Ta»mil Nadu . .

Tripyra . . . B . .
Uttar Pradesh . . .

West Bengal . . . . .

. . 20,839 485.0 31-1-78

. . 14,165 157.4  31-12-77
o« . 25983 6042 31-1-78
9,240 325°7  30-11-77
4,739 120°0  30-11-77
2,689 39'2  31-10-77

1,167 419 31877
. . 15,004 203'0  31-12-77

11,867 2265 30-g-77

.« . 15,795 404.1  3r-12-77
28,145@  573.7@  30-9-77

483 13'5 311077

1,442 15.0 30-11-77

. 48 1.0 31-7-77
10,684 199.3 31-12-77

. 11,798 166, 7 31-1-78
. . 8,978 286.1 30-11-77
. 12 0.2 31-12-77

. . 8576 485.4 3112777
. . 654 18,0  g1-12-77
» . b4o83  gro.9  grraeyy

.. 185K 486.0L 31-1277

Total (States) , .

- 2,85,026 5,802,8
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Union Territory

Number of Population
fair price covered in
shops

lakhs As on

A&N Islands 178 1'g g0~11-77
Arunachal Pradesh 1 |.o 1°8 91-182+-77
Chandigarh 143 41 81-1+78
Delhi 2,258 53°'9 81-1-98
D&N Haveli 26 08 81-1-98
Goa, Daman & Diu 393 10'5 81-12-77
Lakshadweep 21 0°4 31-12-77
Mizoram 238 4'0 g1-12-7
Pondicherry 176 56 31-1-78
Total Union Territory 3,543 82-7

Total All India 2,38,569 5,885 5

@Includes 2046 ration shops covering a population of 99:0 lakhs,

(£)Includes 2714 ration shops covering a population of g5°1 lakhs.

Proposal to tax the Rural Rich

8651. SHRI DURGA CHAND: Will
the Minister of FINANCE be pleased
to state:

(a) whether there is any proposal to
tax the rural rich in the near future;

(b) if so. the details thereof; and

(c) when the necessary law will be
introduced in Parliament to impose
taxation on the rural rich?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (¢).
The (Planning Commisgion ,and the
Ministry of Finance have been urging
the State Governments to tap more
intensively the agricultural sector,
particularly the more affluent sections
in the rural community, for mobilisa-
tion of additional resources for econo-
mic development. As taxation of
agricultural income is a State subject,
action in this regard is to be taken by
the States and no Central legislation
is necessary.

Separation pf Accountis from Audit
8652. SHR] BALAK RAM:

Will the Minister of FINANCE be
pleased to state:

L RN

(a) whether consequent upon ~ the
implementation of schemes for sepa-
ration of Accounts from Audit w.ef.
1st April, 1976, option was not taken
in some cases from the employees of
the audit offices in the non-gazetted
cadre regarding their transfer to
separated Accounts Offices or vice-
versa their retention in audit offices
under the control of Comptroller and
Auditor General;

(b) if g0, the number of cases :in
which option was not taken from the
employees of the audit offices on their
transfer to Account Offices, office-
wise; and

(c) alternative action taken or pro-
posed to be taken to safeguard inter~
ests of such employees in the matter



‘389  Written Answers VAISAKHA 8 1000 (SAKA) Wnitien Answers 290

of promotion in the separated Ac- sured that their terms and conditions

counts Offices as per assurance of the of service and promotiona] avenues
then Finance Minister on the floor of after transfer are not less favourable
the House?

than those prior to departmentalisa-
tion of accounts. Promotions of the
transferred employees in various cate-
gories so far made compare favourabe
ly with the promotional prospects in
their parent offices.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b). The transfer of personnel,
both gazetted and non-gazetted, under
the Scheme of Departmentalisation Rates of Interest on Loans given by

of ‘Accounts was effected under the Reserve Bank to Cooperative Societies
provisions of the Departmentalisation

of Union Accounts (Transfer of Per- 8653. SHRI S. D. SOMASUNDA.
sonnel) Act, 1976 on the advice of the RAM: Will the Minister of FIN-
Advisory Committees constituted un- ANCE be pleased to state:

der Section 2(2) of the Act. The Act i .
did not envisage calling of options (a) the rates of interest at which
from staff for transfer to the Accounts loans are glven by ReServe_ Bank or
side, but the staff proposed to be upder its a_egxs tq cooperative socie-
transferred on the advice of the Com- ties, .large mdustm?s, sma_l 1 scale in-
mittees had an opportunity to ex- dustries and rural industries;

press their unwillingness against the (b) the interest charged for collec-
proposal for transfer. Government tion from cooperative societies during
had, however, power to transfer an 1960 and 1970;

employee in the public interest even

in cases where unwillingness for (c) the interest charged now; and
transfer was expressed. (d) whether Government have a

proposal to reduce interest on loans
to cooperative societies as the burden
falls on the smal] farmers?

(¢) The Act, inter alia provides
that every transferred officer or em-
ployee shall be entitled to be appoint-

ed to a post carrying a scale of pay THE MINISTER OF FINANCE
‘not less favourable than that of the (SHRI H. M, PATEL): (a) to (c). The
post which he held immediately b(.e- interest rates charged by Reserve Bank
fore the date of such transfer and in of India on varlous types of loans given
ﬂ.\e same capaglty (.wheth‘e r substan- to cooperative societies during 1960,
tive or officiating) in which he held 1970 and now are as under:

the post last mentioned. The assu- §

rances given to the employees are These rates are fixed in relation
being fully kept and it is being en- to the prevailing bank rate.

During D;Jrilzlg Current

1960 1970 e

Uptoend With
of Feb,  effect

1978 from
1-3-78
(i) (ii) (iii) (iv)

{1) Short-Term Loans

(i) Forfi . 1 agricul 1 operations 29, 3%, 2% 6%

{ii) For marketing crops . . . . . 2% o 12%, under
considera-
tion
(ii) For financing distribution of chemical ferti- Nolimits 5% 120, Do.
lisers were sanc-

tioned
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(iv) For weavers socistics . . .

{v) For industrial Cooperatives

(1) Medium-Term Loans
(i) For approved agricutural purposcs

(ii) For conversion of short-term loans

(iii) For purschase of shares of Cooperative Pro-

cessing Societics

2% % % 6%

Nolimits st% 7%*%  61%
wete sanc-
tioned
29, upto 9 % 6%
N{gv 'gw st% 7% %
when it
increased
to 249%,
2§% 3% % 6%
% 5% 9% 9%

(d) The Cooperative Societieg in
different States have been charging
interest ranging from 12 per cent fo
15 per cent on short-term agricultural
loang and from 12 per cent to 15.25
per cent on medium-term agricultural
loang to the ultimate borrowers viz.
individual farmers, With the recent
reduction in interest rates by 1 per
cent on the refinance from the Reserve
Bank available to Stale Cooperative
Banks with effect from 1st March,

1978 and with the abolition of interest:

Tax and also with a general reduction
in the interest rates on deposits, the
State Cooperative Banks have been
advised to revise the interest rates on
loans to Cooperative Societie to enure
that incidence of interet on loan to the
ultimate borrower (farmer) and parti-
cularly to the small farmers ig reduc-
ed. Information in this regarq is
awaited. Tt is expected that the Co-
operative Societies would be able to
lend to the farmer at 11 or 12 per
cent.

Money spent on Development of

Tourlsm in Jammy and XKashmir

8654, SHR1 P. RAJAGOPAL NAIDU:
Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to state:

(a) the development of tourism
made during 1977-78 in Jammu end
Kashmir; and

(b) the money spent on it?

THE MINISTER OF TOURISM AND
CIVIL AVIATON (SHRI PURUSHOT:
TAM KAUSHIK): (a) and (b). An
amount of Rs. 3240 lakh was spent
by the Central Department of Tourism
on its Winter Sports Project ag Gul-
marg; and Rs. 1,52,506.40 on tourist
publicity material on places of inte-
rest in J&K and on the advertisements
for a ski holiday at Gulmarg.

Loans granted under Hotel Develop.
ment Loan Scheme

8653, SHRI P, RAJAGOPAL NAIDVY:
Will the Minister of TURISM AND
CIVIL AVIATON be pleased to state:

(a) whether any loans were givem
in Andhra Pradesh under Hotel Deve-
lopment Loan Scheme during 1977-78;
and

(b) if so, the places where these
Hotels will be set up?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) during
the year 1977-78 a loan of Rs. 3500
lakhs wag sanctioned to one hotel
project in Andnra Pradesh under the
Hotel Development Loan Scheme im
addition to disbursement of instalment
of loan of Rs. 4.00 lakhs to another
hotel project against sanction made
prior to April 1977.

(b) Botn these hotels are being sef
up in Hydevabad.
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Export of Automobile Tyres, Tubss
and Fiaps

§857. SHRI DHARMASINHBHAK
PATEL: Will the Minister of COMe
MERCE, CIVIL SUPPLIES AND OO~
OPERATION be pleased to state:

(a) the total quantity of automobdille
tyres, tubes and flaps exported B
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1976/7t and April to December in
1977-78 and the foreign exchange
earned; and

" (b) what are the commitments of
the autemobile tyres, tubes and flaps
manufacturers for equrt?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a) The
total quantity of automobile tyres,
tubes ard flaps exported during 1976-
77 and April—December, 1977-78 and
the value of foreign exchange earned
are givun below:

Quanmy Value
( in lakh (Rs. lakhs)

Nos,)
1976-77
Tyres . . . 5.1 1665.60
Tubes . . . 4.3 148.50
Flaps . . . 2.0 22,00
1977-78
{Apr.—December) est.
Tyres . . . NA. 1105.00
Tubes . . . N.A. 105.00
Flaps . . . N.A. 15.00

(b) #4n expor{ commitmeni of RS.
25.30 cvores and Rs. 25.00 crores was
fixed for the years 1976-77 and 1977-
78 respectively for the automobile
tyres, tubes and flaps manufacturers.

Facllities at Porbander Airport

8658. SHRI DHARAMSINHBHAI
PATEL: Will the Minister of TOUR-
ISM AND CIVIL» AVIATION be pleas-
ed to state:

(a) whether it is a fact that Por-
bander Chamber of Commerce and
Indusiry, Porbander had submitted a
representation on 31st December, 1977
demanding provision of lounge, car
parking, P.C.0. Booth, restaurant,
sanitary, water cooler, furniture, faci-
lities at Porbander airport;

(b) if so, the demands, out of them
accepted and when and the demands
not accepted so far indicating the
reasons therefor;

(¢) when the remaining demands
will be aecepted; and

Written Aviswers 486

(d) . whether Porbander . Chamber
of Cominerce and lnduatry. Porban-
der had submitted its demdnds on 6th
March, 1977, 8th November, 1977 and
16th December, 1977 and the action
teken so far and proposed to be taken
thereon and when?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(b) and (c). All modern facilities
will be provided including a car park
in the new terminal building, work
on which is proposeq to be taken up
during 1978-79. Meanwhile, to over-
come jmmediate problems, jt is pro-
posed to provide additional passenger
handling areas in the hanger adjacent
to the existing terminal building as
a temporary measure. This work is
expecled to commence by June, 1978
ang completed within 4 months, New
furniture, water cooler, security bo-
oths, snack bar, toilets angd a public
cal] office are proposed to be provided
in this temporary structure. It is also
proposed to replace the existing fur-

‘niture in the old terminal building.

(d) The Porbander Chamber of Com-
merce and Industry, Porbander, had
been submitting its demands from
time to time. The Iletters were ac-
knowledged and the Chamber was in-
formed of the action proposed to be
taken., The work could not be taken
up till now ag there wag no provisior
for the work in the Vth Plan,
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Companie; Registered by Indians in
Foreign Countries

8660. SHRI KANWAR LAL
GUPTA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) total number of companies
registered by Indians in foreign coun-
tries giving the name of the counf:ry
and the total number of companies
registered there;

(b) how much money has been sent
outside the country to invest in these
countries;

(c) how much money has been
received in India from these compa-
nies duririg 1975, 1976 and 1977; and

(d) which are the monopoly houses
which have invested in these compa-
njes and what is total amount of each
such house? PR

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
AND CIVIL SUPPLIES AND CO-

OPERATION (SHRI ARIF BEG): (a)
The Honourable Member is presum-
ably referring to joint ventures set
up-abroad by Indians. Statement ‘I
giving the required information is at~
tached,

(b) Investment by Indian parties
in the joint ventures abroad is gene-
rally by way of export of plant and
machinery and in certain cases by
capitalisation of know-how fees and
cash remittances. The estimated
Indian investment in joint ventures
abroad. which have gone into produc-
tion is approximately Rs 23 crores.

(c) On the basis of the available
information furnished by the parties
the amount received in India, as remi-
ttances from these joint ventures, is
as follows:

Year Rs. in

lakhs
1974-75 . . . . 37.2
1975-76 . ., 166.5
1976-97 . . . . 113.0

(d) Statement II furnishing the

required information is  attached.
(Annexure II),
Statement I
'Sl.  Name of the country Total
No. number
of joint
ventures
sct up
1 2 3
t. Afghanistan . . . t
2. Canade . . . 2
8. Fiji . . . . 1
4. France . . . t
5. Hong Kong . = . . 2
6. Indonesia . . . 7
g b . ., . 2
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1 2 3 1 2 2
8. Kenya . 6 16, ‘Thailand .. . 5
9. Malaysia ey 17. Ugsnda . . . .

to. Muritios . .- 6 8. UAE . . .
t3. Nigeria ¢
e Oman o .« . . e 19. UK. . . . . 3
s3. Philippines . . ) 0. USA. . . 5
i 1. W, Germany . . >
14 Singpore . . * Total 8o
.88, Sri Lanka . . . ] .
Statement H
Joint ventures sot up abroad by Momopoly Houses of India

Ns:. Name of the Indian party Country In&n:l.:’m;!y

(1) (2) (3) (4)
1. M. Birla Jute Mfg. Co. Ltd., Calcutta . . . . Uganda 2,009
2. M]/s. Birla Bros. Pvt, Ltd,, Calcutta . . . . . Nigeria 1,050
3. M/s. Birla Bros. Pvt. Ltd., Calcutta . . . . Nigeria 76
4 Mjs. Birla Bros. Pvt. Ltd., Calcutta . . . . UK. 950
8. M/s. Birla Cotton Spg. & Wvg. Mills Ltd., Dethi . . Malaysia 8,330
6. Mj/s. Berar Oil Industries, Bombay . . . . . Malaysia 3,880
9. Mjs. The Century Spg. & Mfg. Co. Ltd., Bombay . . Indonesia 4,437
8. M/s. Bharat Commerce and Industries Ltd., New Delhi . Indonesia 6,27¢
9. M/s. Birla Bros. Pvt. Ltd., Calcutta . . B . Thailand 1,920
30, M/s. Gwalior Rayon Silk Mfg. (Wvg.) Co. Lid., Bombay . Thailand 10,000
11. M/s. Eastern Spg. Mills Ltd,, Kadamgachchi, West Bengal  Philippines 2,640
12, Mj/s. Tungabhadra Industries Ltd., Bombay . PN Phi%;)pinn 4,080
s8. M/s. Orient Paper Mills Ltd., Calcutta . . . . Kenya 41,288
14. Mjs. Kores (India) Ltd., Bombey . . . . . HongKong g7e
15. M/1.).G.Glas Indwstries Ltd.,Pune . . . . Malaysia 5,640
16, M/s. Jagatjit Cotton Textiles Mills Ltd., New Deld§ . . 'Thailand 7,500
17. Mp. Tata Oil MillsLtd.,,Bombay . . . . . Malapis 15,936
18. M/s. Tata Engg. & Locomotive Co, Ltd,, Bombay . . Malapsia 81y
19. Mjs. Tata Exports Ltd., Bombay . . . * ¢ Oman 800
a0. Ms. Tata Engg. & Locomotive Co. Ltd,, Bombay . Singapore 1,79%
M/s. Jay Bogg. Works Ltd., Caleuta . o . « SciLanks 490
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em——

(1) (a) (9) (4)

as. M;/s, Godrej & Boyce Mfg. Co. Pvt. Ltd., Bombay + Malaysia 2,988
a3, M/s. Shahibag Entreprencun Pvt. Ltd., Abmedabad . . Indoncsia 14,800
24. M/s. Shahibag Entreprencurs Pvt. Ltd., Abmedabad. Mauritius 5,969
25. M/s. Kalindi Investmenta Pvt, Ltd., Abmedabad N . Kenya 300
86. M/s. Kirloskar Oil Engines Ltd., Poona . Philippines 1,840
27.  M/s. Kirloskar Electric Co. Ltd., Bangalore Malaysia 3,590
8. M/s. Kirloskar Oil Engines Ltd., Poona . . . W. Germany 9,800
29. M/s. Raymond Woollen Mills Ltd., Bombay . . . Kenya 6,615
30.  M/s. Raymond Woollen Mills Ltd., Bombay Mauritius 1,800
$1. M/s. Raymond Woollen Mills Ltd., Bombay . ' . Indonesia 972

Arrears pending against shop-keepers
in Government Hotels in Delhi

8661. SHRI KANWAR LAL GUPTA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to staie:

(a) what is the total amount of
arrears pending against the shop-
keepers in  Government Hotels in
Delhi;

(b) the names of the firms against
whom arrears are more than
Rs. 50000/-;

(¢) since when this amount has
been pending and why they have not
been evicted;

(d) give the names of such firms
who have not been evicted and who
are licencees and not tenants;

(e) is it a fact that in many cases
the rate of licence has not been in-
creased though provided in the agree.
ment; and

(f) is it a fact that some senior
officers are mixed up with them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) As on 81st
March, 1978, a total amount of Rs.
8,82,781 was outstanding against the
licenceg of shops in LT.D.C. hotels in
Delhi.

(b) to (d). The requisite informa-
tion is furnished below:

Name of the Licensee Amount  Cumulative
outstanding  outstanding
Rs, 4 commencing
from
Rikha Florist—Hotel Janpath . . f . 1,88,128 May 1968
Rabina Hair Dressers—Lodhi Hotel . . 84,520 June 1972

Lodhi Woodland—Lodhi Hotel . .
Natural Herbs Pet, Ltd.—~Ashoka Hotel

. . 1,38,184 December 1976
1,287,118 September 1977
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Out of the above 4 licences, Rabina
Hair Dressers have been evicted.
Eviction proceedings are pending in
the Court in the case of Rikha Florist
in Hotel Janpath. In the case of the
remaining 2 licences, disputes relat-
ing to interpretation of the licence
agreement have arisen and the
amounts claimed have been disputed.
The matter is under examination.

(e) and (f). No, Sir.

Embezzlement, Fraud and Misappro-
priation cases ahove 5 lakhs

8662. SHRI KANWAR LAL GUP-
TA: Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 6363 on
5th August, 1977 regarding embezzle-
ment, fraud and misappropriation of
more than 5 lakhs in nationalised
banks and state;

(a) what was the total amount of
embezzlement, {raud, misappropria-
tion, above rupees 5 lakhs during
1974, 1975 and 1976;

(b) the names of the parties, whose
cases were referred to CBI or Polic2
for inquiry;

(c) in how many cases the C.8.J.
or police sent their reports and
arrested the concerned persons;

(d) the names of the persons, wh)
were arrested;

(e) how much amount was recover-
ed from these persons; and

(f) what specific steps have been
taken by the Government to avoid
such incidents?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The total
amount involveqg in respect of cases
of embezzlement, fraud, misappro-
priation ete., involving more than Rs.
5 lakhs in each case reported by pub-
Hc sector bankg to Reserve Bank of

.. APRIL 28, 1978
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India during the years 1974, 1975 and
1976 is as follows:

(Rs. in lakhs)
1974 Rs, 17.24 lakhs
1976 Rs. 386.17 lakhs
1976 Rs. 497.75 lakhs,

The total amount jnvoived in.these
frauds does not necessarily represent
the amount of loss to banks. The
exact amount of loss will be known
only after all the recovery proceed-
ings are over.

(b) to (e). The information to the
extent possible will be collected and
laid on the Table of the House.

(f) All banks have their own books
of instructions indicating the precau-
tions and safeguards to be taken for
prevention of fraudg and they are con-
stantly kept under review. In the
light of the nature of failure in obser-
ving the usual internal controls in
individual cases of frauds, Reserve
Bank of India issues from time to
time comprehensive instructions to
the banks indicating the areag and
nature of frauds and the safeguards
that should be taken for the preven-
tion of frauds. Government have
alsp recently requested Reserve Bank
of India to undertake a quick study
of the recent frauds with a view to
making more effective the specific
steps to be taken to prevent such
fraudg from taking place.

Malpractices in Fair Price Shops
detected in Delhi
8663. SHRI K. PRADHANI: Wwill
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased tp state:

(a) whether it is a fact that a num.
ber of cases of malpractices in fair
price shops have been detected in
Delhi. In recent months particularly
the essential commodities purchased is
found less in weight; and

(b) it so, what action Government
have taken or propose to take in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
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AND .CIVIL SUPPLIES AND : CO-
OPERATION . (SHRI, . KRISHNA
KUMAR GOYAL): (a) No, 8ir. -

(b) The weights and measures used
in fair price ghops, as also in other
shops, are periodically checked by
the Weights and Measures Enforce-
ment Officers of the Delhi Administra-
tion in their respective areas ang it
any discrepency is observed, suitable
action is taken under the Rajasthan
Weights and Measures (Enforcement)
Act, 1958 as extended {o the Union
Territory of Delhi, During the last
three months, that is. from January
to March, 1978, out of abouy 168 ins-
pections carried out, only 6 cases
were detected in which the fair price
shopg were in possession of unstamp-
ed weights and scales. Necessary
action was taken in such cases in ac-
cordance with the provisions of the
Act. No case of short delivery was,
however, detected.

Consumers’ Problems

8664. SHRI K. PRADHANI: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government have de-
cided to have an institutional set-up
to look into the consumers’ problems;
and

(a) whether Government have de-
policy of Government in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
‘OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) ang (b). Gov-
ernment is in favour of an institu-
tional set up to look «after consumer
interests, Government eneourages
consumers tg form their own organisa-
tiong in this behalf and is .also pro-
viding some financial support to these
organisations. Government  also
favours the existing voluntary consu-
mer organisationg to form a national
ferderation of their own for protect-
ing, fostering and developing consu-
mer movement in the country. A

meeting of some voluntary constumex:
organisations was held on January 27,
1978 at which a Steering ‘Committee
was formed to work out the details
of the gtructure and functions of the
proposed national federation for con-
surers. ’

STATEMENT CORRECTING ANS-

WER TO UNSTARRED QUESTION

NO. 6028 DATED 7-4-1978 RE: SET-

TING UP TOBACCO AUCTION
CENTRES

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): The
following may be added at the end
in the reply given to part (d) of
Unstarred Question No. 6028 on 7th
April, 1978:—

“The Government have also now
deciled tg ask the State Trading
Corporation to buy 10,000 tonnes of
tobacco on Government account
over and above with the Corpora-
tion proposed to buy on their own
account and risk as indicated above.”

STATEMENT CORRECTING ANS-
WER TO UNSTARRED QUESTION
NQ. 6161 DATED 7-4-1978 RE. QUAN-
TITY OF TOBACCO PROCURED BY
STC

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): The
following may be incoporated at the
end of the answer given to paris (a)
and (b) of Unstarreq Question No.
6161 on 7th April, 1978:—

“The Government have also now
decided t; ask the State Trading
Corporation to buy 10,000 tonnes of
tobacco on Governmen account over-
and above what the Corporation pro-
posed to buy on their own account
and risk as indicated above. The
procurement price for tobacco to be
purchased on Government account
will depend on the quality of tobac-
co, the ruling markei; prices and the
minimum export prices,”
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1848 e,
[Mr. Dxpury-SrEaxEn in the Chair}
MATTERS UNDER RULE 377

(1) REPORTED DANGER FROM EXPLOSIVE
DEVICE BURIED AT POXHARAN IN 1074
AFTER NUCLEAR TEST

DR. VASANT KUMAR PANDIT
(Rajgarh): On the background of the
controversy of setting up a Remote
Sensing Nuclear Device on Nanda
Devi on Himalayas and the Prime
Minister's reply thereupon, several
scientists of the BARC have sounded
a warning of greater hazird and
danger of explosive device buried in
1874 at Pokharan after the nuclear
sest consisting of 7 kg. of plutonium
-239, the secrecy about this device
and the dangers urising thereupon and
the potential nuclear pollution is
eausing concern to scientists tnd
technicians in the country and are
matters of great public importance.

The Times of Indic gated 18th April,
1978’ New Delhi Edition’ has quoted:
sMeanwhile, an atomic energy expert
told PTI wbout the plutonium buried
in the Pokharan desert following the
1974 nuclesr test is potentially a
greater hazarq than the one-kg.
plutonium powerpack buried atop
Nanda Devl, The rocky stones under
Pokharan, however, offer better con-
ditions for containment of plutonium
then the fragile snow atop Nenda
Devi. But while the Nanda Devi
powerpack, which uses plutonium-238,
4s a potential hazard for only a tew
centuries, the plutonium-239 under
Pokharan i a potential hazarad for
sbout two hundred thousand years.

In view of this it is clear now that
Indis’s involvement in the CIA.
Caper-device in the Himalayas is
without consultation with the BARC
and the late Dr. Homi J. Bebha is
not known to have given his consent;
nor was he consulted at all on the
issue of the nuclear device on Nanda
Devi,

In view of the Press criticisms, it is
necessary for the Government to take

the Parliament and the people of the
country in general, into confidence,
with regard to both the nuclear-
power-packs placed at Nanda Devi,
and Pokharan to regenerate confidence-
that the Government is taking the
utmost care of all the resulting pollu-
tions dangers ang hazards, arising
from such devices,

I would, therefore, make a fervent
request to the Government to lay on
the Table of the House a White Paper-
on the entire episode of nuclear:
device, its history, the present position
and the future safety measureg taken
by the Government in this respect.

(ii) REPORTED INCIDENCE OF ‘BRAIN
FEVER® IN ¢ VIRULENT FORM IN
TIRUNELVELY DISTRICT OF TAMIL

Napu

SHRI K. T. KOSALRAM (Tiru-
chendur): Mr Deputy-Speaker, Sir,
under rule 377 I wish to raise this
very important matter:—

Sir, there ure varing reports of the:
incidence of an unknown fever in a.
virulent form, particularly amongst
children in Turunelveli District of
Tamil Nadu.

It is reporied that though many
deaths have taken place during the
last three or four months, no diagnosis
of the cause of this disease has go far-
been made,

Sir, unless effective steps are taken
to combat this disease on both the
preventive and remedial fronts, we
will be losing precious human lives.
The possibility of thig epidemic taking
a heavier toll all over India is not also
ruled out.

My request ig this, The Govern-
ment of India should immedistely get
in touch with the Government of
Tamil Nadu, They should also send
some experts from here to find out
what kind of a disease is this.

Sir, i the attack is there, any child®
feels as jf it in the death-bed, For
three or four monthg they cannot
move. I request them to look into the
matter immediately, to take it up with
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the Tamil Nudu Government and alw
to send experts from here.

(ili) REPORTED MAMASSMENT OF IMMI-

eRANTS AT BomMBAY Amrorr By Im-

MIGRATION DEPARTMENT OFFICERS AND
THEIR AGENTS

SHR] VAYALAR RAVI (Chirayin-
kil): Mr. Deputy-Speaker, Sir, under
Rule 377, I wish to draw the attention
of the House and that of the hon.
Minister to the following matter of
wrgent public jmportance:—

Hundreds of people are emplaning
%0 the Gulf countries every day to
accept employment offered to them
by these respective States. They are
reaching the Airports with the relevant
documents with the Air Indin tickets.

The Air India is expected to issue
tickets only after ‘P’ Form is cleared.
Now, the Reserve Bank of India is
not expected to jssue this ‘P’ form,
without verifying every document.
Naturally, the Reserve Bank verifies
the documents and issues this ‘P’ Form
after full satisfaction.

Yet, these unfortunate persons are
being harassed, humiliated, w®nd
rebbed at the Air-ports at the last
moment by certain officers of the Im-
migration Department and their
Agents.

It is widely reporteq and this has
some in important newspapers like
Mathrubhoomi, that a racket is operat-
ing in the Bombay Airport to loot the
passengery in collaboration with these
eorrupt officers. These gangs operete
in & particular form.

After checking-in at the Airlines
eounter, the pessengers appesr before
the Immigntion Department for
werificatio

n,

Bven though the Passport, Immigra-
tion Card, N.O.C. and other documents
are with them, yet, the officers cross-
examine the passengérs and delay
their departure, They put all sorts
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of quosions and harass them, It
creates punic among the passengers:
and they become helpless. The im-
migration officiuls try to find out even
small errors and hang on them to
harass them. At this moment, some
agents will appear and put some
words in the ears of the passengers,
and offer to setfle it, The panic-
stricken passenger is ready to gettie
it at any cost. The whole issue will
be settled after the intervention of
the sgents whom the passenger paid
well,

This last minute harassment by the
Immigration Department ig creating a.
problem for Air India as they have to
suffer heavy losses due to the cancella-
tion of deflnite bookings, So, it is
necessary that the tickets should be
jssued only after proper verification.

The Immigration Department also
evoked certain unwanted restrictions
on the employees going to Muscat.
These restrictions are primarily on the
basis of salary and endorsements on
the Passport. At the time many peo-
ple are being smuggled out by paying
heavy amount to certain gangsters
operating in Bombay. As a whole, the
introduction of new rules of immi-
grants and restrictions imposed on
them have helped increase in this
corrupt practice in the Department, It
creates more hardships to the poor
people who are seeking employment
abroad.

So, it is necessary that Government
must take a serious view of this cor-
rupt practice prevailing in the Immi-
gration Department and the big rackets
operating to loot the passengers at the
airports. It is also necessary to relax
the new rules imposed on the immi-
granig to Muscat.

May 1 appeal to the Government to
make a complete overall review of the
rules framed to control the immigrants
going abroad and accepting jobs and
make {t more accessible for the poor
people who are not able to find way
%0 make both ends meet?
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(iv) REPORTED DISREGARD SHOWN TO
MEMBERS OF PARLIMENT IN NATIONAL
FiLm AwARrp FUNCTION HELD OF 27-4-78

SHRI N. SREEKANTAN NAIR'

(Quilon) Sir, under Rule 377, 1 wish
to raise the question ~of disregard
tantamourting to insult, shown to
Members of Parliament in yesterday’s
National Film Awards function con-
ducted by the Information and Broad-
casting Ministry. Members of Parlia-
ment were relegated to isolated
corners on wooden benches without
support, while the officers of Informa-
tion and Boardcasting Ministry and
all sort of visitors were accommodat-
ed in Central Block.

Irr the very first Parliament of India
there was such an incident in connec-
tion with Air Force Day conducted by
the Ministry of Defence. Then the
M.Ps. complained about relegating
their seats behing ICS and IAS
Officers. The then Hon'ble Speaker,
Shri Mavalankar, had directed all
Ministries that in public functions,
they should allot a portion in front
seats exclusively for M.Ps. May I
request you, Mr. Deputhy Speaker,
Sir, 1o issue such a directive to all
Ministrie; and Ministers to protect
the dignity of M.Ps. in such functions?

MR. DEPUTY-SPEAKTR: Just a
minute, Mr. Bhettacharya. I think
the Minister wants to respond to Shri
“Nair,

THE MINISTER OF INFRMATION
AND BROADCASTING (SHRI L, K.
ADVANI): Sir, I have got the noice
just now. I would like to assure the
House that there is no question of
anyone showing disregard to Members
of Parliament and, if at any time.
such lapse is commiited, whoever is
‘responsible for it, would be pulled up.

In this particular case, I would like
10 make the gituation clear because
the venue was shifted to the Talkatora
Garden indoor stadium this time.
Earlier it used to be held in Vigyan
Bhavan in order to accommodate
more visltors and more M.Ps. because
‘that has a large gpacious place. This

time, the. venue was shifted  and-
therefore, the entire seating. arrange-:
ment was with wooden planks in the
rows end in the pitch, in the central
pitch itself to which g reference heas
been made, Accommodation was pro-
videq only to the award winners, to
the Central Ministers (Interruptions),
to judges of the Supreme Court and
the High Court and such, according
to protocol, of those including some
diplomats also, (Interruptions) all the
officials of the Government of India
including the ministry officials, They
were given the accommodation in the
space, Therefore, a large number
of them, you may have noticed, were
vacant in the pitch. A large number,
particularly, of thoge who had given
their consent that they would be
coming had not come. Even then,
there may have been lapses ang if
any gpecific 1apse has been committed,
I would, certainly pull up the person
concerned. But, so far as the accom-
modation mllotment is concerned, the
allotment was made on the basis on
which I have shown Even so, T
regret, I am sorry, for the incon-
venjence that has been caused to the
Members of Parliament and, prima
facie I would think that the shifting
of the venue itself was a mistake and
wo should revert to the original
Vigyan Bhavan Auditorium.

(Interruptions)
13 hrs,

MR. DEPUTY-SPEAKER: There
cannot be a discussion on a matter
raised under Rule 377.

SHRI VASANT SATHE (Akola):
Members of Parliament were treated
absolutely shabbily.

SHRI RAM DHAN (Lalganj): Sir,
1 rise on @ ponit of order.

MR, DEPUTY-SPEAKER:
cannot be any point of order.
ot TR HR : AT TF EACAT T
a7 & | Y o syermeny g Forer ot el
AgYeT ¥ wary fear §, wed T § ¥
IAX TF AT G ATEAT ) v dzw

Theg'e
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gre ¥ wewgw At ¥ oo ¥
-qifgw wry %< faq 7o § 7 wwreer, &Y
famgagfoua ?

MR. DEPUTY-SPEAKER: It has
nothing to do with this. It is not a
point of order.

(Interruptions)

(V) REPORTED NON-ACCEPTANCE OF THE

RECOMMENDATIONS OF THE WAGE BOARDS

FOR JOURNALIST AND NON=JOURNALIST
EMPLOYEES BY THE EMPLOYERS

SHRI DINEN BHATTACHARYA
(Serampore): Sir, under Rule 377 1
want to raise a matter of urgent public
importance. The concerned Minister
is here. He should hear me,

The Governmentof India appointed
two statutory wage boards one for
working journalists and another for
non-journalist employees in 1975.
The wage-boads functioned till the
end of 1977 and recommended interim
relief for journalists as well as for the
non-journalists. The majority of
employers have not yet implemented
this interim reliet even the Govern-
ment has accepted it and made it
statutorily binding. Some of the
employers have .gone to the High
Court challening the validity of the
Government order. At the end of 1977
the employers organisations IENS

(Indian and Eastern Newspaper
Society) ILNA (Indian Language
Newspapers Asgoviation) withdrew

their representatives from wage-board
by putting forward a plea that the
‘Independent’ members of the Wage-
boards are not ‘independent’ but pro-
labour. Since the withdrawal of
employers nominese from the weage-
boards, the work of the wage-boards
has stopped and no meetings are held
ang the Chairman of the wage-board
is a waiting instructiong from the Gov-
ernment of India. The employees in
news-paper industry (about 40,000)
sre gretly agitated over this develop-
ment and last month they held a
eonvention in Calcutta, At this con-
vention &ll the four organisations; All
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India Newspapers Employses Federa-
tion, Indian Federation of Working
Jolrnalists and PTI and UNI
Employees Federation vame ,ogether
and formed a National Confederation
of Newspaper Employees Organisa-
tions. Thig convention has given a call
for all-India gtrike of newspaper
employees if the Government does not
toke any action in the mater. The
Labour Ministry called two triparti-
tate meetings. The Labour Minister
suggested bipartite talks, The
employees were prepared for such
discussions but employers refused to
cooperate. In this gituation, the Gov-
ernment must direct the wage-board
to proceed with its work despite the
employers boycott,

13.05 hrs.
PAPERS LAID ON THE TABLE

ANNUUAL REPORT ETC. OF ELECTRONICS

TrADE AND TECHNOLOGY DEVELOPMENT

CorroraTion L1p., NEw DELHT FOR
1976-77

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On
behalf of Shri Morarji R. DESAI I
beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section
(1) of gection 619A of the Companies
Act, 1956:—

(1) Annual Report of the Elec-
tronics, Trade and Technology
Development Corporation Limited,
New Delhi for the year 1876-77
along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon.

(2) A statement explaining that
Government are in agreement with
the above Report and therefore no
separate Review on the working of
the Corporation is being Imid.

[Placed in Library. See No. LT-
‘2198/71]. ’
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STATEMENT ON ACTION TAKEN OR PRO-
_POSED TO BE TAKEN ON CONVENRTIONS

SHRI RAVINDRA VARMA: I beg
to lay on the Table a statement
(Hindi and English versions) on the
-action taken or proposed to be taken
-on the Conventiong and Recommenda-
tions adopted at the Sixty-Second
(Maritime) Session of the Interna-
tional Labour Conference held at
‘Geneva in October, 1976. [Placed in
‘Library. See No. LT-2199/77].

REPORT ON AND AUDITED ACCOUNTS OF
DeposIT  INSURANCE  CORPORATION,
BomBAy, ENDING 31-12-1977

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): 1 beg to lay
-on the Table a copy of the Report
(Hindi and English versions) on the
working of the Deposit Insurance
‘Corporation Bombay, for the year
ended the 81st December, 1977, along
with the Auditeq Accounts under sub-
section (2) of section 32 of the Deposit
Ingurance Corporation Act, I961.
[Placed in Library. See No. LT-2200/
781, ¥

REPORT ON AND ANNUAL REPORT OF

HANDICRAFTS AND HANDLOOMS EXPORTS

CORPORATION OF INDIA Ltp, ANP

-CENTRAL COTTAGE INDUSTRIES CORPORA-
TIUN or INDIA For 1976-77

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
‘CIVIL SUPPLIES AND COOPERA-
“TION (SHRI ARIF BEG): I beg te
‘lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-gection (1) of section
B819A of the Companies Act, 1956:—

(1) Review by the Government
on the working of the Handicrafts
and Handlooms Exports Corpora-
tion of Indla Limited, New Delhi,
und of its subsidiary, the Central
Cottage Industries Corporation of
India Limited for the year 1976.77.

(ii) Annual Report of the
Handlerafts and Handlooms Bx-
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ports Corporation of India, Limit-
ed, New Delhi and of it sub-
gidiary, the Central Cottage In-
dustries Corporation of India
Limited, for the yeur 1076-77
along with the Audited Accounts
ang the comments of the Com-
ptroller and Auditor General
thereon,

[Placed in Library. See No. LT-
2201/78).

CerTIFIED ACCOUNTS OF AND Auprr
RePORT ON CARPAMOM BOARD

SHRI ARIF BEG: I beg to lay:

A copy of the Certified Accounts
(Hindi and English versions)
of the Cardamon Board Cochin, for
the year 1878-77 and the Audited
Report thereon, under sub-section
(4) of section 19 of the Cardamon
Act, 1965. [Placed in Library. See
No. LT-2202/78].

NOTIFICATIONS UNDER GENERAL In-

SURANCE BusiNess (NATIONALISATION)

Act, INSURANCE Acr AND CusTOMS
Acr

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table: -

(1) A copy each of the following
Notifications (Hindi and English
versions) under sections 17 of the

General Insurance Business
(Nationalisation) Act, 1872:—
(i) The General Insurance

(Rationalisalion and Revision of
Pay Scaleg and other Conditions
of Service of Supervfisory, Cleri-
cal and subordinate Staff) Amend-
ment Scheme, 1978, published im
Notification No. SO. 1046 im
Gazette of India dated the 15th
April 1078,

(ii) The General Insurance
(Retionalisation of Pay Scales and
Other Conditions of Service of
Officers) "Amendment Scheme,
1978, published in Notification No.
S.0. 1047 in Gazette of India
dated the 18th April, 1078,
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(iil) The General Insurance
(Rationalisation of Pay Scales
and Other Conditiong of Service of
Development Staff) Amendment
Scheme, 1878, published in Noti-
fication No. 80, 1048 in Gazette
of India dated the 15th April,
1978, \

(iv) The General Insurance (Ra-
tionalisation and Revision of Pay
{Scales and other Conditions of
Service of Supervisory Clerical
and Subordinate Staff) Amend-
ment Scheme, 1978, published in
‘Notification No. S.0. 1049 in
Gazette of India dated the 1i5th
April, 1978,

(v) The General Insurance
{Termination, Superannuation and
Retirement of Officers and Deve-
lopment Staff) Amendment
Scheme, 1978, published in Noti-
fication No. S.0. 1050 in Gazette
of India dated the 15th April,
1978.

IPlaced in Library. See No. LT-
2203/1781. i

(2) A copy of the Insurance
(Amendment) Rules, 1978, (Hindi
and English versions) published in
Notification No. S.0. 984 in Gazette
of India dated the 8th April, 1978
under sub-section (3) of section 114
of the Insurance Act, 1938. [Placed
in Library. See No. LT-2204/78].

(3) A copy of Notification No.
‘G.S.R. 504 (Hindi and English ver-
'sions) published in Gazette of India
dated the 15th April, 1978, under
section 159 of the Customs, Act,
19682 together with an explanatory
‘memorandum. [Placed in Library.
:See No. LT-2205/78).

(4) (i) A copy of the Final Re-
wort (Part I1) of the Indirect Taxa-
tion Enquiry Committee (January,
1978).
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(li) A explanatory note (Hindi
und English versions) giving rea-
sons for not laying simultaneously
the Hindi versions of the above
Report. [Placed in Library. See
No. LT-2206/78].

NOTIFICATION UNDER CENTRAL Excise
Rurzs

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table a copy of Notifi-
cation No. 108/78-CE .(Hindi and En-
glish versions) published in Gazette
of India dated the 28th April, 1978,
issued under the Central Excise Rules,
1044 together with an explanatory
memorandum. [Placed in Library.
See No. 2206A/178].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Deputy-Spea-
ker, Sir, I have written to the Spea-
ker in regard to the explanatory note
that should be circulated earlier. I
would like to draw your attention te
item No. 7 (4) (ii) of today's agenda.
The other day the hon. Speuker in
his wisdom had given a clear direc-
tion that explanatory note should be
circulated earlier so that we can EO
through it and draw our own con-
clusion. He had given a clear direc~
tion in this regard. But again the
same thing is happening.

MR. DEPUTY-SPEAKER: The
matter is now being examined by the
Committee on Papers (Laid on the
Table.

SHR! JYOTIRMOY BOSU: I am
referring to the direction given by
the Speaker.

MR. DEPUTY-SPEAKER: Evea
50, he has referred it to the Committee.

———
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1310 hre.

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES
MINUTES

SHRI RAM DHAN (Lalganj): I beg
to lay on the Table a copy each of
the Minutes of the First to Thirty-
seventh Sittings of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes.

13.11 hrs,
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-Gemeral of Rajya
Sabha:—

(i) ‘In accordance with the pro-
visions of rule 115 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 26th April, 1978, agreed to the
following amendments made by the
Lok Sabha at jis sitting held on
the 23rd March, 1978, in the Port
Laws (Amendment) Bill, 1977:—

Enacting Formula
1. That at page 1, line 1,—
for ‘“Twenty-eighth”
substitute “Twenty-ninth”
Clause 1
2. That at page 1, line 3,—
for “1977" substitute “1978".)

(ii) ‘In accordance with the pro-
visions of rule 127 of the Rules of
Procedure anq Conduct of Bunsi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 26th April, 1978, agreed
without any amendment to the Pub.-
lic Sector Iron and Steel Companies
(Restructuring) and Miscellaneous
Provisions Bill, 1978, which was
passed by the Lok Sabha at its

sitting held on the 28rd March,
1978 .

11318 hrs,

PUBLIC ACCOUNTS COMMITTEE

SEVENTY-NINTH, EIGHTIETH AND EIGHTY-
SECOND REPORTS

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to present
the following Reports of the Public
Accounts Committee:

(1) Seventy-ninth Report on
paragrapgh 6 of the Report of the
Comptroller and Auditor General of
India for the year 1975-76, Union
Government (Civil), Revenue Re-
ceipts, Volume II, Direct Taxes,
relating to Arrears of Tax Demand.

(2) Eightieth Report on para-
graphs 48, 90, and 94 of the Report
of the Comptroller and Auditor
General of India for the year
1975-76, Union Government (Civil)
Revenue Receipts, Volume-1, In-
direct Taxeg relating to Union Ex-.
cise Duties.

(3) Eighty-second Report on Re-
view of Guidelines for 1972-73—
Crash Scheme for Rural Employ~
ment.

ESTIMATES COMMITTEE
TWENTIETH REPORT AND MINUTES

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): I beg to pre-
sent the following Report and Minu-
tes of the Estimates Committee:—

(1) Twentieth Report on the
Ministry of Agriculture and Irriga-
tion (Department of Rural Develop-
ment)—Survey of TUnemployment
in Rura] Sector.

(2) Minutes of sittings of the
Committee relating to the above
Report. '

(3) Minutes of sittings of the

" Committee relating to procedurak
and general matters. i




s 2t S e 5 At e

321 Petition presented .VAISAKHA 8, 1900 (SAKA) Finance Bill, 1978 323

13.15 &y,

COMMITTEE ON PUBLIC UNDER-
' TAKINGS

ELEVENTH REPORT AND MINUTES

SHRI JYOTIRMOY BOSU (Dia-
mand Harbour): I beg to present
the following Report and Minutes of
the Committee on Public Under-
taking: —

(1) Eleventh Report on Extra-

vagant Expenditure on Guest
Houses. maintained by Public
Undertaking.

(2) Minutes of the sitting of the
Committee relating to the above
Report.

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULES TRIBES

TWENTY-SECOND REPORT

SHRI RAM DHAN (Lalganj): I
beg to present the Twenty-second
Report (English and Hindi versions)
of the Committee on the Welfare of
Scheduled Castes and Scheduled Tri-
bes on the Ministry of Agriculture
and Irrigation (Department of Food)-
Reservationg for, and employment of,
Scheduled Castes and Scheduled Tri-
bes in the Food Corporation of India.

PETITION RE. DEMANDS OF
MADHYAMIK SHIKSHAK SANGH

DR. VASANT KUMAR PANDIT
(Rajgarh): I beg to present a peti-
tion signed by Shri S. Martyn and
others regarding demands of Madhya-
mik Shikshak Sangh.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Tt is a question of
exceptional importance; this was not
the first time it had happened. When
there ig a national award, there
should not be mismanagement.....

805 LS-—11.

MR. DEPUTY-SPEAKER: I am
sorry I cannot permit that matter to
be raised. You should not treat the
House like this.

SHRI KANWAR LAL GUPTA:
You should ask the Minister to make
a statement,

MR. DEPUTY-SPEAKER: I am
sorry; 1 will not allow you to say
those things because the matter was
referred under 377 by the Member
and that is the end of it.

13.18 hrs.
FINANCE BILL, 1978—Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con:
sideration of the following motion
moved by Shri H. M. Patel on the
27th April, 1978, namely:~—

“That the Bill to give effect to
the financial proposals of the Cen~
tral Government for the financial
year 1978-79, be taken into consi-
deration.”
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FTS) o7 9% aRdr §, & ¥ wltw
feart ¥R & 1 & owd wwtfaw
& AT £ o2 aitfew s
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farcror §, T8 AT 3w w3 F oA §
W dws|ad ¥ a, Swvw
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JoT 8w § W gAY § oy
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N adwi § offaq 7 €13 Afww
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fag &% FTHr FIAA frard A, @
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N wraT § 39 Al F arL F agy-
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Afag | AT w3 famoax
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FIG F g7 N 7 91 ) TR AN H
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WA W | 8 W AW P
wrk T T o, g § w6l
8 A qF FgfaT sqreqr TR @
afrT o ¥ @ 3w ¥ fag durx
g & I fer @ S
& fasg i wow ey 4 ) @
¥ frdea w2 @ § fe ¥ v wr oy
g1 § fr d9g 9T ¥ fou sraww
iggawwwrmﬁmﬁa. feogw
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- pore):
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SHRI SAUGATA ROY (Barrack-
Is he speaking on the Finance
Bill or on procedures of Parliament?

MR. DEPUTY-SPEAKER: Finance
embraces everything. Without
finance, you cannot run the Parlia-
ment!

ot grar  sifaecefeerer
wa: wEeT 7 frewar @ fr g oY

AT SEETd FATET <@ §, W
el ¥ A A WO W9

- @ § 97 waeqwi g7 sy

ool wrear <@, Haw aretiir & fa
qaE GFAT A § AAT I AWHE
FT HqL I Y AT § | WA QAR
Fa% ¥ fog g@eT U9 WA

He must be a passionate lover of his
own voice. He should never hear
any other voice except his own, pro-
vided it is loud enough. And, for
exhibiting one’s own love for ones
own voice, one should have great
lung power. That of course, I do
not possess.

SHRI SAUGATA ROY: You pos-
sess, Only you must have courage
to stand up to the minister;

st qeamem Mfwseferer
& ag g @ o1 v SeYT o Wik
wer gAr wrfege fe wradt e ¥
e @ §ar gt & e -
g ¥ AN &7 HhwT T & ey
wifgy, AT O ¥ dwAr iy,
a7 wff a7 3 a8 whemrdr afearie
T WA ww awar ¥
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§ qp sagr AR X {—aw R
ur wAg fran T 4 s wr gw ww
g ¥ we< Eh v wgRg ¥
1% o %< ara 9 w6 Afew,
s, g9 ag o< ¥y § fr are
HEET A FAA TFC FT ITCH & TF A1
§ afer 9T 97 #T WF AT &
FAHLACIEINFAE | ag e
wrear § 7 gw ®© o syaedr St
AT & @ & ? agh wiwame ¥
W A W o W F3 —aww far
Ft &Y wyafa g Gral & = 39
#ag €1 wrdardr AWear § oy T A
It 1 AfFw wH gw gaKE ®
gt At Hwgr g 5 arfea-
¥z § o1 go W &Y @7 & frafea
FT SaTET AT-TAT &, FT SETAT AT Y
Atg gwaT &, ¥ WX gW@ gwR AN
N FF wr @y w1 wiewr § ?
aiferarie & FTATEr SdfaaT ¥ -
Trez grY arfgn, s fear Wedr
¥ fo&r gr =fag

SHRI SAUGATA ROY: Itisa
good proposal. We support it.

SHRI PARMANAND GOVINDJI-
WALA: Thank you very much. I
hope that you will be on the fore-
front of it.

SHR] SAUGATA ROY: How can
one help it?

MR, DEPUTY-SPEAKER: He is
speaker on the television.

oft TrTTAe et war : gEd
Fra fr g womae w1 afs wrf dae
taimfw @ 9w oF fawme
W & AT g AWl Y qg wewar @
% f& wrea #Y wifaw sqaeqr & fawra
* arq wra & ot fafew A7 § =9
fafww dui &7 fasw o o &
AT, WIN W ¥ WY Y AT |
e, s, 27 a9t & Fravom & ag,

iy & A%, OF a@ 4w ol OX
arfgr ok & e defi wgerw war d,
g i & qat F faFw Sl g
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A 1005 0¥ &, afrr @ qw
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TR S SRR T ¥ w9
) Fwgax qwifesx w1 ofe
wa @ R g w wag sgAT
raifredx 52.89 §, 9« f5 ¥w &
10 Tvg 3 § faw #1 swqwT vw-
= Wy s 52. 89 F gFmEA
g FHE

qraEf TR & Y @Y T S
N ara & 1 5w Y s gy fe
62.22 & fow & seer<dw ¥t Ay
w1 623 whawa fowar aradt wrew &
N g few @ 2w H w8 U
Gy & fo= § qreef wrgwr @ iy @
|l wr e we gfvear fee ¥
wrEr &+ & WU & e wew $_W
FT JETEIW AT §— agT 9T ALl +gT
¥ A9 Y Tl % ger 66 yfaww
¢ mlr e gfoewr fere & wEae
4 wfom FH

o AT wages, yanrar § Awy
Famar § 1| giweaew  §vel ¥ gl
TT AT 4.66 & feara ¥ gwr &,
T WEEAIW FT W FAT 0,56 &
femra T guT &)

o gy & qaww & ar g
wg § wfrsy & a1 & wowr Taver
g1 ¥ 2000 Qo o ¥ gvay frant
w7 ¥ W g ! AAWg w9 2000
¥ar a< & T AWM IW @uww &
42 stfawa wrr ¥ fasrd wT qd o
#2000 ¥ TY wEW AR W AN &
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A Wt 6 ST Y I 9T g X
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23 K&z § AfeT w5y ww dar U9y
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2000 # 22 sfawar g
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o T § foae s o
Fagraa
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# a2 Wt W W 3w N e TEAEW
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AIfYT wageT  aar g A g auy
ag fafraa wom afen i oo o
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o & frdew w< er ur fr e
TN N AT | sy gord
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afaedw €t wureft § wg 60 TV TrgRwA
¥ qfew o & et & 10 wEE
T Sfee & vom & Jfawr g3
& et & s for

States having lesser per capita than
the national average; 10 per cent for
the needs arising out of the execution
of major projects and 10 per cent on
the basis of special problems.

s ¥ ag frdzr s @ T f
T g Wefry WY T o ¥
T I9T Ay FL a7 i fr deesa
T WY qeie &1 20 q<Ee #7 29 faar
T § IS quAty e §, IAFT A
20 9v8T w7 o fagr wmar &
e qede Iawr 3, g gRde gAY
ot F2w1  gEwTuformr gz § fe
dwd Ry W wrf AW T ogEar
g "dwwm  wmEw” | wwef
HRE & wRT TEwT eTHdvE T8
@ aw & Froelt are frar oy av fw
form #1 w4 7 frawar § 6 &2
g et o ¥ srrfeanfa | S
ofys & a1 groe o= ofrw wfaT &
a1 et gfary wfus § sewr fa=g
wgi frar oy | 7@ qW@E A3 @l
freardt gowwt #1 fear 7 & TEw
afconw g gaT @ fF wer wdm sw
*T T FUL T947 Y Arfoe Frsr G
q1 9 JgY famar wfgg g A
fog @t 1 ¥ AT § f5
qM WAAR w1 WG dew %
w@#¥w T iy, ws Rw FeH
dxa® ¥ g7 e ¥ e dvew
? 1 oy Ao £ org ¥F At gEww
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w7 froTmw fady awer i 3 ?
7 fraEw § fn 2T & Ty 7 oored
A AT AW VAR FT T TE
Ay arr wrfge R ooy o Sew
terdte 1 1w wiw dar A
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IO & 9T @ 19 DY i
JARY agT FT 9§ 33 T ¥ faav
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fwédw ¥ FMew 9w w7 fear
wfr Arfegg  adt wefwr o
qaATE qE ¥ g W oA
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& &Y ¥y fawarw 7 § e masdT 275
F wids wwd faw wraw & ol
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SHRIMATI PARVATH1 KRISH-
NAN (Coimba'ore): I would like at
the very outset to thank the hon.
Minister for one or two small con-
cessions which he announced yester-
day, which will no doubt be a relief
to those sections such ag those who
are working abroad ang so on, but
when you take the Finance Bill as a
whole, after weeks and weeks of dis-
cussion, after the many memoranda
that have been sent to the Minister,
I find hardly anything has had any
impact on him whatsoever because it
Is not a people-oriented Budget. I
find it is a Budget which is oriented
towards the privileged sections and
vested interests. You can see it from
the very fact that for the first time
you have the highest of ull in indirect
taxation to the extent of Rs. 499
crores, whereas direct taxation is
only Rs. 25 crores, and concessions
are thereby given to those who can
pay the money. On the other hand,
with your general excise going up by
five per cent, it ig inflation that is
going to take place, and you are go-
ing to have u general rige in the pri-
ces of commodities hitting the com-
mon man in spite of the crocodile
tears that you have been shedding
year after year for the people who
live under the poverty line. Without
a public distribution system, without
any adequate action to see that the
farmers get remunerative prices,
without any adequate action agrinst
traders, black-marketeers and hoar-
ders, how can you bring relief to the
vast masses of this country? 1 think,
between April, 1977 and December,
1977, the consumer price index has
gone up by as much as 9 per cent and
I think, that is giving quite a head-
dche to the Finance Minister, With
this Budget, you are going to find
that the prices will go up without a
relative public distribution system.
Therefore, 1 call this Budget as an
inflationary budget. With a deficit
budget of 1000 crores, how are you
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going to keep prices down? How are
you going to fulfil the commitment
that you have made to the people?
The thing that is most disappointing
to me is that no where is there any
indication in any of the speeches of
the Finance Minister that he has made
either in this House or in the other
House or outside, wherever he chooses
to make a speech, that he is going to
see that black-marketing and hoard-
ing is eradicated from this country.
As far back as 1970, the Wanchoo
Committee calculated that there was
as much as Rs. 10,000 crores old
black money in this country. I think,
it is much more. Yesterday, I drew
his attention to one particular case
but he brushed it aside quoting a
rule. Why don’t you take measures
to see that salutory action is taken
against those who are guilty of black-
marketing? Why don't you come for-
ward with certain measureg in that
regard? In order to mop up the
black money, previously, there
wag a very Gandhian  move.
Shri Subramaniam, when he was
the Finance Minister, asked the
people to come and voluntarily dis-
close and then they would be pardoned
and the thingg woulq be forgotten.
And the response was that a
very meagre sum came in
the open. As the Finance
Minister knows it, I am not going in-
to that. But my point is that it is
not that a few are enjoying this ill-
gotten wealth but they are more anti-
social than any other section in the
country. Therefore, it is necessary
from the point of finance and resources
to see that action is taken to unearth
this blackmoney, that all loopholes are
plugged so that there is no possibili-
ty of generating this blackmoney and
at the same time, take effective action
under criminal law against those who
are guilty of blackmarketing. This
question of voluntary disclosure and
such good people coming and giving
you a meagre pittance while living
in total luxury and exploiting the
masses, should come to an end. Parti-
cularly. in the time that I have got,
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I do not want to list all that. But it
the Finance Minister tries to dig out
such cases from the archives of his
Ministry as well as other connected
Ministries like Commerce and Indus-
try, he will be able to find a large
number of very moneyed skeletons in
the cupboard skeletons that are bur-
ried in money and in precious money,
which will help to meet your deficit
and at the same time, help you to re-
duce the excise duty for which we
have been clamouring, Dont you
think that this general increase in
excise duy will not have an impact
on prices? In this connection. I would
particularly like to refer to the gques-
tion of duty that you are putting on
electricity, This is not conducive to
the larger interest of better output
and for better utilisation of electricity
and power which is extremely impor-
tant for our industrial and agricultu-
ral growth and at the same time, it
will have a direct inroad into the
State resources. That is why, the
Tami] Nadu Legislature uynanimously
called upon the Central Government
to reconsider the excise duty on elec-
tricity. Similarly, from other States
also legislatures, workers in the Elec-
tricity Departments and others have
all requested the Central Government
to re-consider this duty. It
is because they ail feel that it is
going to create more problems for
them.

The most sensitive thing is that you
are making inroads into the Stute re-
sources. At a time when one State
Government after another, when one
State Chief Minister after another, is
requesting the Central Government to
immediately have a discussion on the
Centre-State relations, that after 30
years of freedom, after the working
of the Constitution for all these years,
the time has come to review the Cen-
tre-State relations, which means also
reviewing the question of the financial
set up that is there in the country, at
this time, instead of heeding that voice,
instead of taking up an absolutely
obstinate attitude of saying, “No, no;
I will have talks; I will have dialogues;
I will talk to in individuals"s—this is
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not a private family of theirs—at a
time when this matter is under public
debate, is it not necessary that the
Prime Minister and the Central Gov-
ernment should immediately take the
initiative to have a discussion on the
Centre-State relations with the recog-
nised political parties, the Chief Minis-
ters of various States and others who
are involved in it? They should not,
at the same time, start off with this
inroads into the finances and the re-
sources of the States and the State
Electricity Undertakings. I would
appeal to the Finance Minister that he
should reconsider it and either accept
our amendment or come forward with
his amendment. It is not a matter of
prestige, whether he brings an amend-
ment or we bring an amendment. It
is a matter of national interest and,
particularly, not to create another
point of friction between the States
and the Centre.

Then, I would like to refer to two
more important points. We are con-
stantly being told, even this morning
during the Question Hour we were
being told, what great attention and
sympathy the present Government has
for small.scale industry and rural-
based industry. As far as the rural.
based industries are concerned, I would
like the Minisier to go into a certain
aspect of it. I am not a great expert
on that. But I have been told by some
of the small-scale industrialists in the
engineering field who have started
small ancillary units in backward vil-
lages and so on that with the new
system of taxation, when an ancillary
unit which is only a feeder unit of the
major unit is set up, when both are
being taxed, they are forced to close
the ancillary unit. Therefore, where
they have set up these ancillary units
to create avenues of employment for
people in droughi-stricken areas and
in many other areas that are back-
ward for so many other reasons, this
aspect of the matter should be gone
into.

Today, what is -happening is that
they have to close down the units
which means throwing those people

out of employment which means affect--
ing the interests of the village as a.
whole, As I said I am not a great
expert on it. I am bringing to his.
notice that this aspect has been brought
to my notice.

Secondly, there is a question of the-
hosiery industry about which I spoke-
last year. The hosiery industry is also
a small-scale industry. They have
been given a gtep-motherly treatment
for a very long time. Particularly this-
year, they are going to be hit hard
still more. Last year itself, we had'
requested that they should be exempt-
ed from the 2 per cent general excise:
and that they should be given an ex-
emption from item 68. What has hap-
pened is that today they are in further
difficulty. One must remember that
the hosiery industry is not only a
small-scale industry but the fact is that
the hosiery goodg are also the goods
that are used by the common people,
by the ordinary agricultural worker
and it is he who is made to pay the
price. Therefore, he cannot buy. The-
industry also gets affected. Where is-
the interest that they have for the
small-scale industry?

Therefore, I would earnestly appeal
to the Minister that he should accept
the amendment of exempting the hosi-
ery industry and hosiery goods from
the general excise duty.

Lastly, I would like to refer to an-
vther part of the small scale industry:
and that is brass vessel and aluminium
vessel manufacturers. They have also
appealed that the sheets that have been.
rolled out of the scrap metal should be
exempted from excise duly because
they are already paying excise duty
on the sheets; they are saying that
you are again asking them to pay an-
other excise duty on the sheets that
have been rolled out of scrap metal.
In this way, they are paying double
excise duty and therefore they have
asked for this exemption. I would earn-
estly request the Minister that he
should congider this point also.

While concluding I would appeal to
the Minister that he should have a
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second look, a second thought on qUATITOT (X F¥ HIfaar T =r§ &
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him that he should take up this matter W E q9 eSS -@- ‘T,'a—g E\T -{@‘
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ithe blackmarketeers, hoarders and the AN gIHR W off, 9§ www A
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ito the public distribution system is .
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commodities at low prices, but, at the AT T8I 98 &l | RICIESIE]
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9% 884 FUT ®AY F A FT TN

T, AT 6 WAl F A o qH,

9 gs, F2 Al F AR @ AR
ATEFATRT ATy, a7 F qFAE T
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e ag Fe 5 ag g
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dfefe awz & 39 g # A@
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dfamey & v ST FwET wE o fa
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wg § F©S GAME AT AGATE |
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W[ ArEar § —afwT 3@ F A
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WMAFARMA AL, T A1 HIf@x
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AT FAT TWT @F FIAT RO |
g s afafEa @@= ST EFT SEFT
T FEW QIR SIEY T T &Y
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2 A1 wRl W TG AN @A R
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Afeq aifam @i 9SF 1 qFT F
qrE, TS WS oY & I w4 § SEFT
g9 ST HLEFA § | AT el
¥ Ew T IRESTFTAFAE | AT
giw, g ¥ qI9 HIC QTq ¥ 9 ;T
Ty g & Fow wEw | e &
¥ g & forar @, 9w |1 A AT
@ g aF faa wlr saw fF oA
25 @F A T UAART ST TG
FEae o ? war & Fefa|
waR 7 Tafeg meewten  difed
gAFZEN g |

o @ aF &1 1 gwreTed @
T § 99 FATLIML S HET gar
& &Y AN UF TW § 9i TW™e N
@t fear € | TEHT HQES TG
Fwar 3 5 @@ @t 9F 7 FH A
M A g Y A T 5w
e arg UF g e waT SEd
A 4 @1 SERl FAG 3§ AT TFL
TR SUEY &7 I | 5 &7
A A Ay w1 gwar g 7
g qT AT AR w1 FE TE
o1 faT | oTq T fawew F %A
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=@ § g g § famw S g
fir & woT F=AT MW FTEE F IF
¥ fwe 97 o SadT & wew wgE
Ty foram ey faeli & wmara HE 9%
A | I AT & TF B SN0
17 7} 9% awar § 1 I e
quie oo seew ¥ sty oo Y a1
50 T UHTEY TEEY # oY faer
afgm |

ATy 7g o e  7g ot e
gt wT SO el FW
T vy F@T & fax gt
afy W A P D g wff
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& ox RO WIE ¥ ow ¥
FeaTe 7y Arfeq # s foad o
FFard w7y ¥ R g fear
W gy Jawy ARy frar,
faa ¥ wifeee § wiee 38 G
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q WD A ww gan gafng
= fom nar s gewr wdwde
BT T T QTR | W TwTEr
1€ WYz wreet ward fis sy fdy
WY sfe o7 < AR ¥ wiew g a
wiee larar § ? My gg e ¥
5% o fod, afer saw oy wr oy
wer g1 it s v A
T Y

ueT W A F fear o fao
& wrowt wrard g |

st dwwew g (TidY) ¢ EwT
qEw, WOy AW aww fear & serer
ey | & fam fadas o3 woi
T SATATT ST CHETT HEA A0 E,
aR T fiv iz fad wic faer
defy ofr 3Q T #r gAT T Ter
ST & |

qeT qgw AT FgAr § e wwr
sgy & fir ag o dwve X §, TOORE
o greraee §F ag & dag ]
£ o g oY gaww dvw & T
T wer qwdt & 1 Afww o dwr
WA & gwwr g § oy ged e &
gara w1 wEE @Y i =g o
wUT wraRr qgy ¥ Y &AW ¥ & ww
wraer &7 A ¥ qoiew ag da
3 ¥, 9T A T ST T WY At
farerar wifag 1 Srfeer Tt wvg e
| & & gL agt ¥ 1 fegr
% gt e § e 8 fpgem
F g ®OET W § Y Il
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wF IR BN owr Wver gar § ot
oY ¥% ¥ WA IT AX 4
(Interruptions).

MR. DEPUTY-SPEAKER: I would
request Members not to come to the
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Chair. 1 have been very indyigent on
this. But it does not mean that there
should be a procession of members.
Already one member came here; there
is another member following..

dtett wniie fag (Hifiaroge):
oY adner W wraT § S % et

. 4

MR. DEPUTY-SPEAKER: This is
not tarika. Please take your seat. If
you don't know how to proceed in the
House I can't help it.

uF ¥ ae s @y o ®
NG 1S wra v Wiy | ag FE g oW
g

Wt i fag : 0 T
algT aff g sHETE WM aE A
o &%

MR. DEPUTY-SPEAKER: There
should be some sense. There is al-

ready a Member who is coming here
and you follow him.

whodt st fag - & Y sES
fE g T ¥gIT & WY
ara = faar Ffwg |

MR. DEPUTY-SPEAKER: You should
not do that. Nobody should come to
the Chair. If you want to ask, you
send a chit to the Chair.

st Ry o8N €T AT,
& w7 @ o O o T TR H qEel
¥ FF wind § 9 AW F e
& quTy v § O g Aw o wrardy
65%AT Y 1| T 97 wf |y T
Y AT I sTodr Ay ¥ § fowd ow
#E grgw &, W fog AR F 9w
*fee go ot 7 § N AW mE
2 g%, SO ¥9 agrEaT Wiy T 31
&1 & ¥ v ¢ B foery ot &
qrE mrody W warew Y, P ifaw

aT o & I ek frer i, A fr
#y o grardr oo gy w¥ )
fer dar T & | wOF AT Ay
65 F0% wrardr adt o o 1wl
aad & wredy Jwwe wivy §, gEF
fordr dam AmgY & Y =y smar § T
qre B arew A4 & fored wre 9T
med & af fagrar gae dar aff
frdrr | o A wrow TER Wi
g v T & el ¥ &
frere & werT TRT FET AET 8§,
&t ey w9 dfew v w  dfafie
e s § i dfF 9a% o Mo
[ ¥ forg A wraw o § el
ITR & ¥ FAT Ag fadqr?
sro 3w AR & ard § fwr frey Aoy
ot & Fgr § fr vl #Y qaewr §
TR AT E N W § FH AT
ford gl el T F @ F1 T
gRr=rfed | A% oy WA ST,
T, AT WL TATATE FY e & o
o Y 7 T | o Al F oo
gor<t Ay wrw & fadr aAy e £
warEATE # agd & 4 ow §, g,
i, gmT, T, dg s e
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=g s 5% gra waga v & fad,
IR feqT ofra 37 & Ay wraw
wanz ¥ T g ? 60 F#UT WY
FT SEHTA ¥ AT BT gAY A F
far & | ot foery A foderdr
e & grt wrfed, I 9T feeET
Tl g, ag s A

A areqE & fawrdt, wrrcra
i § w6 J faar qwr AT &
afgor feaT 8, STFT FgaT e frmdr
30 @19 ¥ I wAT O ¥ fady
ey 7 fear, ag SAeT S e
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ag ava & A& wgm, woE o &
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T 5 § T TF § | IAET qF
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a¥ & 1 g & aAdeE A an
¥ Y 39F sTTTERER AT
wrfed 1| gAd wEAT 9T . geY
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Tg wedt ara § AfeT dgrw ¥ Aww
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qAeATg & | W ATSE g FE
9 W¥ 56 G aAEATE AT W A
o Ay &1 & 20 AME awmw
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= gfewr 7 & ardfr &)
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AT §, GG WA § qweara-
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qTa FT agh Ao &, FAfew agr § 9y
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A @ I GIFTCHT O HET
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Ve W OF w2 T W FM7 9
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Y dvear qadY. wwfgy, fond
Al wY g WA Y fE Aw ¥
farra & o2 fY w19 57T & 917
gad 37 o1 A afwr gzawr o av

wr g

9T & IHT A7 AT AW AT
dmge & Avae 9% W9F FET 7 q0w
o aad FEver vErd & wd
F7ar g T g8 v 1 g far v

T A ;AT A weErEt &1
T FOAT § WX TOT AW BT GOAT
gifaw &0 &, @ 9 a@ A S
ot A1fge e 15 s, 1947 &
faqrey wre armrfod. wrigtal &
ey W s geefa qr §f Hi
st &, o) e T ¥ fag
S FFY ITET CR AT ATH VRIS A1
2\ w7 weE Tef W e
gifaa £ &, 41 37 LT A1 D P
s, ste wwT g fnrRry &
qar war feam &, A1 AT Alewre
far @

# wg ofr =gan g {5 w0 W
qifite ¥ ¥ed ¥ uE fRar W@
w7 Gar worn Wy fF 1047 g9
Hit & are frad) wRT, et aie
T frad S0 F w1 g gEIL O
T & | mae s Sfafafaed ¥
qra gadt A1 qZA T TCAAT A
e ¥ zak AR HY 0T ] AT
wezrarT & faon® sraww 39 AT
a g 2 At fafrw @z Qo

a% swar Az foEnd A
owe # @17 9ga IE4 |
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% A% g 3w ¥ wrgrfrsw o ey
T}, a9 qw wegEar w1 AR 8
awdt & | wq a% wewad 2§
ATA%T ®1 gA g fFar s, ae
e gfeg wwrst #Y grars wgy fae
v @Far qEl o ¥ fag dme g Y
sETeRt AT A1 FubE & gArd &
faftar wid ot quiww & Gudw § |
/T T & IRW A7 femeara
97 9o FV g9 gw ¥ wrfaarz @
Fr? zafar g X § S A
T WO A7 wiw) ¥ gd HiEAr
%1 & quma ¢ fx Sifnfase & =17
frgrama a1 i W g alff A
THar g
s # & ag g wgar g
A’ ov fifwr s afge
faa & g wofta v fafaqa &, Fawy
Aol 7 & oy gy (@ faw &
e §9 7 & oF AFd & omw
Tt gerfaee deaE -
& afew 0T 7-—, 9E av wglead
T wfgw 1 o3& F wwrar A
gfewes 71 ot ofy gfand & wely
=ifed |
SHR! SARAT KAR (Cuttack): Mr.
Deputy-Speaker, 8ir, 1 thank you very
much that at last I gel an opportunity
to speak on the Finance Bill although

1 wanted to speak on the Demands of
some Ministries.

Sir, as I was not gure of getting
an opportunity to participate in the
debate I have not come prepared with
all the statistics, etc. and, as such, I
shall be speaking extempore.

Mr, Deputy-Speaker, Sir, when 1
listened to speeches from the Opposite
side I was reminded of a great Sans-
krit saying:

@y 9 aafs o
& gufy amd
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Its exact English rendering will be:
It does not pain what they say but
the very fact that they are pained it
pains me. For the last thirty years
they have been the father of misdeeds
and misrule. They never tried for im-
provement and it is surprising that
they are accusing the Janata Govern-
ment of all their deeds. Janata Gov-
ernment is hardly 400 days old. It is
not & very great period in the life
history of a country. It is merely
accusing to find fault or to give a bad
name before hanging. There is a
famous saying: Give a bad name to
a dog and then hang him. The whole
spirit of the Opposition debate seems
to me like that.

Mr. Deputy-Speaker, Sir, when the
Prime Minister was replying to a
motion on the law and order situation
in the country he made a very practical
approach when he said that it is not
the question of Government not tackl
ing this problem but this malady or
the law and order situation is not
created by the Government. Govern-
ment has not misused its powers in
any way. I would like {o say that
under the leadership of Shri Morarji
Desai and the leudership of Shri
Charan Singh, the Home Minister they
are trying their best 10 create a na-
tional consensus by way of discussion
with the opposition and other leaders
50 as to create a golden means between
the Ruling party and the opposition
io face this national problem equally.
So, we have crcated a post cqual o
Cabinet Minister’s in the Government
for the opposition leader. They have
recognised this. I should say that
probably our budget and our Govern-
ment policy are to the point in so fav
as our commitment to the people is
concerned. Il definitely lacks 4-point
and 20-point programmes—all the 420
points! They say that there is no
colour, no lustre in the budget. They
say that they do not see any new pro-
jects being proposed. They do not find
any new items being included. But
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our Prime Minister and other Minis-
ters are not going to lay the founda-
tion stones without the feasibility re-
port being prepared. They do not
want to delude the public, Mere
slogans of our former Prime Minister,
Mrs. Indira Gandhi, did not carry
much weight, It pains me to say that
she is a famoug aciress on the political
arena. And certainly, Shri Morarji
Desai is not like that. Certainly, the
Janata Government does not believe
in that. Therefore, they do not find
any colour, they do not believe in any
‘isms’. They do not And any window
dressing. But it is a pragmatic
hudget. An expert on socialism that
is, C.E.M. Joade said that “socialism
has lost its cap which everybody
wears”. So, we believe in social jus-
tice social consciousness and the power
to share with the people of India and
we also believe in sharing with the
Opposition even in matters like the
Constitution amendment, We have
also eschewed socialism. We have not
used the word ‘Socialism’. Everybody
used it. But we believe in sociul
justice, social conscience and the peo-
ple must be aroused. We believe in
it and it must be shared by the Opposi-
tion. Therefore, in every policy of the
nation in solving the national pro-
blems the Janata Government and the
Opposition should meet and discuss
and come to the conclusion and they
sheuld not throw mud on each other.
But we should rise to the occasion and
work together. ‘Thus far and no
turther. After 30 years, here is a
Government where we have recognised
the Opposition in its proper honour.

Now, ]I would like to ask one thing.
Who is responsible for the so called
agitation before the Lucknow Assemb-
ly? Who are responsible for the
Writers' Building agitation and all
that? Who is responsible for inciting
{he students against the Government?
It has already been declared that in
consultation with the Opposition
leaders we should create a national
consciousness in regard to these prob-
lems. In the matter of Constitution
amendment and such other issues, we

have already achieved that. These are
not small things. I would therefore
appeal that the Opposition must join
in hands with the Janata Government
to solve our problems, because the
law and order situation is not a Gov-
ernmental problem. It is a national
problem. The Opposition leader, Shri
Stephen said: “We do not believe in
statistics. It is a blind way of assess-
ing things. But I would like to mention
that in any Company, business house
or for the University resulls, every-
where statistics is the main lever used
to assess the results. I do not under-
stand how a responsible Opposition
leader like Mr. Stephen, would say
that he does not believe in statistics.
It seems that he wants only platform
speeches. But he does not believe in
creating a congenial situation and there
is no speech in Parliament which is
prepared to meet the challenge. India
is not the only country where you find
this law and order situation. Whether
it ig a Socialist country like the
USSR. or affluent country like the
1J.S.A. you will find a lot of rape and
more social crimes in those countries,
not because it is an economic issue,
not because it is a Governmental issue
alone, but it is because of absence of
social relationship. The law and order
situation in those countries is worse
than that of India. The law and order
issue is an internal issue of each coun-
try and it arises because of the absence
of social relationship and detrioration
of human values. The students indis-
cipline is due to the generation gap.
The psychologists the researchers and
everybody should divert their atten-
tion to solve this probiem. It is not
a salutary problem of the Government.
The responsibility should not lie on

 lhe Police constable for such a viol-

ence and by suspending him or by de-~
manding resignation of the Home
Minister would not solve the problem
I would therefore request the Opposi-
tion to rise to the occasion. You know
what is happening in the USA In
New York city, every day, on every
celebration day, you will find some

crimes. They are social crimes. We
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have committed that we will repeal
MISA, we have committed that there
would not be any Preventive Deten-
tion. But at the same time, we must
distinguish and differentiate between
the common man and the criminals.
So many issues are to be sorted out.
So many issues are discussed in the
national forum, in the press and on the
public platform and if you reeally value
and judge these things, you will find
that the outcome of these discussions
is dependent on our public life. Any-
way, I would say that our Government
is not responsible for this law and
order situation and that too statistically
it is not encouraging this. It is a fact.

Now, when we come to education,
we are lacing criticism there also.
But I do not know why there are dis-
turbances in the Universities and col-
leges. There is a great generation gap
between the modern students and the
teachers. They do not understand
what is done by them is against the
law. They do not know what is the
balance between the law and legality.
what is the balance hetween the
authority and the individual. Practi-
cally, they have no teachers like the
ancient Acharyas who can inspire and
inculcate the spirit of dedication
among the students. But I find what
we are doing is that we are inciting
the students. We have to go a deep
in these problems so that we can find
out solution to them. If you feel that
today that party is in power and let
us have a handful of students, some
money and some goondas and create
a law and order problem, that will not

bhe in the inierest of the country.
Let us shun it for ever. For thirty
yvears we have cheated oursclve.

Most of the brilliant potential of the
country could not rise lo the occasion
hecause we have not cleared all these
bottlenecks. They are criticising the
Janata Government and say that the
budget lacks luster and colour. But
Dr. Baldev Singh had stated that 40
per cent had been diverted to agricul-
ture. We claim that our country is
agricultural country and we have to
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depend upon marginal farmersg and §o
on. Now we have made a departure
and it is a great departure. 40 per cent
is allowed for agriculture and for
rural development so0 as to ensure
water and wells and rural roads s0
that villagers could transport grain;
there is concentrated attention on irri-
gation, It is not high sounding; it is
nothing like the image and slogan like
‘garibi hatao’, or ten point or twenty
point programme. If you go deep into
it, you will see the good iniention; it
is intended to ameliorate the life ol
the poor and the down-trodden people.
1 congratulate our Finance Minister;
he has taken a bold gtep without car-
ing for what people call the govern-
ment; they say they are reactionaries
and the others are socialists and this
and that. It does not matter. He is
a great pragmatists. If you see the
reports of the different ministries, for
instance the report on the energy
ministry or steel and mines minisiry,
you will find new projects and new
achievements recorded there or some
discussion about foreign collaboration
is taking place and so on. These are
not publicity oriented stunts; our
governmen{ does not bhelieve in that.
During the time of the previous gov-

ernment when they took up any
programme, there were headlines.
photographs and telcvision coverage

and so on and so forth and again at
the time of election, it was going on;
those things were going on at the time
of the previous government. These
things are not there now and people
are unable to know what is happen-
ing. Churchill said once thai politics
was to portend everything for to-
morrow and the next day and explain
why it did not happen. That was the
whole history of the Congress adminis-
tration. There is departure from that;
people are dissatisfied and there is
growing discontent because Janata is
not capable of acling in the political
arena of which Indira Gandhi was
capable; it is not capable of window
dressing, slogans and high sounding
utterances. 1 remember that when the
Finance Minister passed an ordinance
demonetising high denomination notes
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what happened. We know who had
to incur losses. People said; at last
the Janata Government did it. They
wanted something spectacular. So 1
also request the Janata Government
not to clude itself but do something
so as to attract public mind; they
should think of public relations and
publicity and rise to the occasion.

Coming to some of the few points
which had been discussed, there was
criticism against our Minister, especi-
ally the Home Minister, that nothing
had been done by the Home Ministry
except setting up of commissions, Is it
true?. Some people also said: he is
not Charan Singh but Commission
Singh; we are incurring huge losses on
accouni of commissions. Has nothing
been done? Has not the rule of law
been restored, democracy renewed,
and gecond freedom in Indian history
restoredd? For these things we were
committed to the people. Ministers are
gervants of the people; the people are
the masters. These things were there
in the election manifesto. that commis-
sions must be set up, let {t he any-
hody, whether it is Prime Minister or
President they must come to both,
unlike Indira Gandhi's regime when
the Prime Minister and President were
above law. In the world history it is
a greal happening. There is a saying:

we 7 quafa. T
ar agfy  amd

1t means: It is not painful to me what
they say, but the very fact that it
pains them is painful to me. The
ex Prime Minister has to face the Com-
mission; whatever may be the amount
it is a democratic government which
believes in certan values; it is for
values; it is for democracy. Why
should there be this Parliament; every
minute we are spending over Rs. 2000.
For what? This is a great national
talking shop. We are spending because
we want to perpetuate democracy in
the history of mankind, in the world
history. Similarly a Commission may
.spend lakhs and crores but it will be

to decide the rule of law. There ean-
not be heriditary succession, from
grandpapa, to mother, daughter, son;
it cannot continue here. We have got
a national verdict on that issue. They
want to divert the attention of the
country from these achievements, .in-
cluding the Shah Commission, to dis-
turbances which they created and tried
to gherao Morarji Desai who believes
in non-violence and satyagraha. So,
all these things will not do. I would
request the Opposition leaders to come
forward and to rise to the occasion.

While supporting the Finance Bill
in toto, I would request our Finance
Minister and the Government to do
something for Orissa because 75 per
cent of the people there are below the
poverty line. Our Government has
decided that there should be no region-
al imbalance. Hence, I would request
that the Government of India should
adopt a particular State like Orissa
as a mother adopts a child and rear
up all the potences that are there. We
have mineral resources. The British
Government tried to connect Calcutta
with Madras and therefore there is
South-Eastern railway line. But no
new railway line has been laid there.
Cuttack was a city before America
was discovered and we do not have a
big railway station there. You will
be surprised to know all these things.
I will not enumerate all those things.

In the field of agriculture, Maha-
nadi Delta Irrigation Project has been
stopped. 1 would request the Agri-
culture Minister through our Finance
Minister that he should revive it be-
cause the coastal area is full of water
and it should be irrigated and the
project should not be stopped. The
Congress Government could not com-
plete the Project. In my area, Birupa-
Gangati Island Irrigation Scheme,
Mahanadi Chitrothpala Island Irriga-
tion Scheme should be revived. We
have forest resources which should be
made full use of and there is a great
potentiality for development of tourism,
a road from Korarak to Bhubanesh-
war, a direct flight, all these things
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will bring money to the Government of
Orissa. It has been said that Orissa
is the richest State in India, but the
poorest people live there. (Only if
there is investment, only if the nation
adopts that State as an example,
Orissa will become just like West Ger.
many or Japan.

I request that there should be more
investment in every department. In
reply to one of my questions, as to
whether the Finance Minister will con-
sider giving flnancial aid to Orissa
liberally, he committed favourably. I
would only ask him to fulfil that com-
mitment. With these words, I support
the Finance Bill

SHRI ISMAIL HOSSAIN KHAN
(Barpeta): Mr. Deputy-Speaker,
Sir, I rise to speak a few words on
the Finance Bill.

The present Budget is most-
ly favourable to the capita-
lists profiteers, black-markeeters,
hoarders dishonest traders, food adul-
trators and not to the poor people of
our country. During the Congress re-
gime, blackmarketeers and hoarders
were punished, but now they are ex-
empted from any punishment or any
restriction as they have taken oath to
amend their character, as if they have
now turned to be vegetarian tigers.

Assam is situated on the border of
China, Burma and Bangladesh. Smug-
glers are very active in that area, In
Assam there is acute shortage of food-
grains and essential commodities.
Assam is a State with some peculiar
problems—turbulant rivers, rich and
unutilised forest resources, huge un.
utilised mineral resources, But there
is no big industry in Assam. When
we talk of big industries, the Central
Government will say: “There is no
broad gauge link and so there is no
scope for industries.” Again when we
talk of broadgauge line, the Central
Government says: “There is no big
industry and so there is no need for
a broadgauge line.” This is the con-
dition of the people of Assam, There
are some plain Tribal people, Chris-
'ﬁins, Muslims and scheduled castes
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and gcheduled tribes in Assam, The
Tribal people want to have a separate
new State, namely. “Udayechal’” 1f
this is agreed to. then there is anotheér
set of people who want to have ano-
ther State mnamely, “Kamatpura”
They will also demand. I appeal to
the Government not to indulge in such
division of Assamn State according to
the whims and facines of a group of
people, This demand for a separate
State should not be agreed to for the
sake of integrity of the nation,

There is a bureaucratic set up all
over the country on agricultural land
particularly in Assam. Since inde-
pendence, Assam Government have
taken series of actions for decentralis-
ing the bureaucratic set up. Abolition
of Zamindari system, ceiling laws
and amendment of other tenancy laws
in both plain and hill districts have
not helped the agriculturists of Assam.
Till now a huge quantity of land is
possessed by the non.agriculturist
owners who derive the benefit from
the land though the same is cultivat-
ed by the poor cultivators. Taking
advantage of these land reform laws,
some revenue officers acteq whimsical-
ly in regard to distribution of govern-
ment khas land and surplus ceiling
land. As a result of this, the actual
landless agriculturists did not get
land. There are some instances in my
constituency. There was a genaral
principle that every river-eroded land-
less family will be allotted 10 bighas
of agricultural land in a government
reserve. But at the time of settle
ment, all were allotted 9 bighas of
land whereas families belonging to the
minority community were allotted
only 6 bighas of land. Such a kind of
discrimination was made by the offi-
cers and I draw the attention of the
Revenue Minister to this, Also, when
some river-eroded people took shel-
ter in government khas reserve, the
Government passed an order to evict
them. although there is a principle
that if a genuine deserving person is
the encroacher, he should be given
alternate settiment to which he should
be shifted. But it is a matter of great
regret that while both majority and
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minority community families encroa-
ched on government land, only the
minority community families were
evicted and the majority community
familles were allowed to remain there.
This kind of disrimination
was done by the officers.
Whether it ijs Janata Government or
Congress Government, it does not
matter., We want justice and there
should be no discrimination against
the minority community. The samec
set of officerg are still there, T appeal
to the Government to punish those
officers who indulged in this sort of
activities,

Assam is a State with some peculiar
problems of agriculturists. 80 per cent
of the people of Assam are agricultu-
rists. They have got no other source
of income. The mighty Brahmpuira
running through the heart of Assam
can be called as a blessing to the
Assam agriculturist ag it brings ferti-
lity to the soil. It can also be called
as the river of sorrow because of the
devastating floods which cause exten-
sive damage to the crops and kills the
cattle population. Every year thous-
ands of families are rendered home-
less by the river erosion caused by
Brahmputra. This is an additional
problem upon the Assam Government
to settle these river-eroded people.
Every year thousands of people take
shelter upon the embankment and
PWD Road after erosion. This ad-
ditional burden cannot be met from
the Assam Government’s funds. I
appeal to the Central Government to
allot some additional amount in this
respect to settle the poor river-eroded
people every year.

Assam agriculturists mainly depend
upon rice, jute, tea and other cash
crops. Formerly Assamese people did
not grow wheat. But during the
green revolution, some of our agri-
culturists have learnt the habit of
wheat  cultivation. Wheat grows
luxuriously in the irrigated areas, but
where there is no water-supply, there
is no achievement of wheat-growing.

Government have spent a huge
amount on construction of canals, but
no water is supplied {hrough these
canals!

Sir, the cultivators with a great hope
sow crops to harvest after 3 or 4
months and with that hope they spend
every pie in their pocket for cultiva-
tion. But due to natural calamities,
due to heavy rainfall or floods, when
those crops are damaged. they have
to face the crisis because they have
got no fixed income, no medical faci-
lities. no raflway passes, no free
quarters and other facilities enjoyed
by the Government employees. So
what do they do? They resort to
borrowing from the rich people for
meeting their expenses. This is the in-
herent defect of the Indian agricultu-
rists, For the welfare of the agricui-
turists, Government should make al-
ternative arrangement to prevent them
from borrowing from Mahajans at a
high rate of interest. The Assam
Government has passed legislation in
this regard, but only 5 per cent of the
poor cultivators are benefited and not
all. But it is a matter of great regret
that the Government did not make
immediate arrangements so that the
farmers would get loans from the
Government.

Sir, T am to say something about the
prices of agricultural products. I do
not say that the prices of foodgrains
should be fixed at a higher rate be-
cause the poor people will suffer. But
I say that the cost of production of
paddy and wheat at present is double
the present price. If you calculatc
the cost of land, labour and capita!
organisation, it is obvious that the cost
of production of paddy, wheat, sugar
and mustard oilseeds is double the
existing price. So, it is the poor
people who suffer and it should not be.
The Government should look into the
prices of cagh crops. If the prices of
cash crops are fixed higher, then the
poor cultivators will be benefited and
no body will be effected in this respect.
So 1 appeal to the Government to fix
the prices of cash crops at a higher
rate.
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The condition of jute growers in
Assam, Bengal and Bijhar is horrible.
It looks as if they have to work for
the whole year without any profit and
it is only a sheer waste of their labour,
The jute of Assam is a very vital
cash crop for the agriculturist, They
produces the major quantity of jute
in India. But the jute growers do not
get a proper price. All the inter-
mediate traders get the full benefit
because there is no jute mill in Assam.
The bulk of the jute grown in Assam
is dumped in the Calcutta market.
There are no water transport facili-
ties from Assam to Calcutta and there
is a no jute mill available in Assam.
So, the jute growers automatically do
not get a proper price for the jute.
I, therefore. appeal to the Govern-
men{ to start a jute mill in Assam
and I also want an assurance from
the Government that they would en-
sure that the agriculturists get a rea-
sonable price for the jute.

Sir, I appeal to the hon. Minister
to fix a quota of jobs for agriculturists.
Il it ig fixed, then there will be no
agitation as it is  existing in other
States because the children of agri-
cultural labour do not get service
under the Government.

Sir, I want to draw the attention of
the hon. Minister to the fact that
lakhs of rupees were spent ag UGC
grants for education, In my constitu-
ency there is a  college by mame
Bajali college. There was a case of
misappropriation against that college.
In 1976 when I mentioned this to the
hon. Minister, he replied that there
are as many as 22 colleges which
have misappropriated this grant, I
want to know from the hon. Minister
whether the cages up till now have
been pursued and the guilty persons
prosecuted. After the Janata Party
came into power, the caseg seerm: to
have been dropped. But this money
should not be allowed to be misap-
propriated,

The standard of education in col-
leges is  very horrible. I met one
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student of the Lucknow University

when he was appearing in .
the Law examination. He told me
that all  the students took

books from the table, and were copy.
ing. This type of an examination
was there. When the invigilator went
to him, he said: “We have waged a
great struggle against the Congress
Government. ¥§ #IFT gHAT A ¥,
gAY dgvw FT § gEA wW
Traarf ¥ 1 Wiv ol 97 5 onam,
g Wy fifag ¢

Such a type of administration 1=
going on the universities and colleges.
I again appeal to the hon. Minister
that the rural, primary education
should be looked into, because up
till now. there have been several
schools, with only one teacher in
Assam_ There are five classes to be
taught by one teacher in L.P. Schools.
If that teacher is absent. that day the
school goes without a tea-
cher., So, at least one class-
wise teacher is necessary. If not.
at least 3 or 4 teachers should be
there. With these words, I conclude.

st gtE W gEw  (FRwm)
ST Wged, §ay age & gy
aeaTE A g § R owman avey
1 wae< faar | e snRy § fr war-
YT AT A §F F1 wfaffr @t
g ol g ¥ gEgm g W SR
waa< fawar wfgy, fwq aga ==
sag? faw arar &, feg v & wrod
st SR e wXw § oA q@
awm femr o

faa fagas wege 50 ¥ ol
fo /et #1 § g dA0E | daw
T &Y ot wwow fY f5  avsmr
I T AT fewmT war & s
ww € A AW wE gar ¥
dfe of wreAT w1 4ov fowar wiw
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e @ WY gl da g ad s@ o
¥ & wofay & awwar § fr wooer
oY aTaeEr §, 9% 4ga TS TTEA AT
]

sfy gurdr Fgw Afaw waar
#r afi & wrenfaw aemEr N &
{fes wiggt ¥ wadt waei & wEr
#—"of=i gig, ST 7 WA
s, ey aFY & agear
Y, oW Y Jaw g« gufaleg & Ag
ataqr & A gRw fea——'aq a9
gdfea’ | wa wlaw swwt | oFfad
AreFwrd 7 WG ATET F 9T
H—qfafy  wamfadt | 3R
&t # qgavn w1 wwfeq & or ¢ gy
wg wrx frgrasfs aiT qreiea-
FT ave gega fpar &, gad far &
STHT U TqT E 1

AT AT 6 SHATE | KT ;O
FAY AT F AT geAr +X AT A T
watfre g1 srar & 1 iy o wre W
g &Y 14 Ffawa saqer @ At
wfy wfr 2.2 whwe & 1w
afvard 3 fo awe 4fe w1 I
FAxT AW gl & gra feara @
fea a3 9w &di %1 wwifas %31
¥adea )

&ft & fax =me sawas &, gfaar
& Wt # qag O 90 fyer @®
o Tt st ¥ A wow FEr
6, 7 faeit ot qfewm & fameft 20
#gt 45 w37 feara § oty amda-
aedl 1 A dorr 18 w7 ghoad
e & fax s s Ymfondaadi g
i ®d =3E ¥ ¥ o 75 whEma
et & o w@d & | 9 wewr A
geraar ¥ wdf fawar § 1 W A
1, 37 i faa fawar § ady 9

* &y ¥ 6, 797 foey & 5§ firwrar
§ ) fadw oiT gifer ¥ qg  weac
Tty & wfre Ad¥ v far sirar

= &% s F s wgl
waforr § us frara 20 ofearT &y
fastiar &, wrea &1 fpars wa afie
F1 6 WA oY Y ferer qmar 1 A &
IR ¥ gW 7 wEw e g fwar
&, faeq w0 U wrAwAEaT F1 J@h
ge sot et sy Ay dravE & 12}
#AY 27 WY qEAWEA 7 AW X
TR 6 FUT TT i ST a0y F |
TR AT AIEGT g1 Afgh Wi am
YR A HAT &7 Mearga fysme
arfge 1 ora aet @& S W aar 2,
Tt wgh AT AE NI YG w1 AT
AT @A

HVH-ITA-RETT ATHT AT e AT
steeer 54 fro & Aatfas 3femr )
Tgi -t & awy afxdi & agar 9@
it & A1 wael w1 AL SAEY
1 fov wg Wy fwa daEma
A% FTAT §, AT 7% A% Iy qN
Frar & |

grr ag =ifge v =at a1 wieg
gAY IWIHIGT FAT FT WA fEAr
sy #w wng 17 3y fowrd v aw
FATAT |7 1

agi Az WY wEEr savafern @
g1 0 T FXSEAT FT AT (6 AT
wEy Rarg #1 @ 4w qv, 9y 99
# =7 ¥ Arg ory & fafer S
% o afewdt Agv aner @t i 9y
z£ 81 wEy dtsar e gl A,
FZT AET AT HFAT |

Fafast w1 wqmra & fr dw e
§ 40 FIE daZov ATt qraar
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fow 5@ 775 6 FOF FRIT M
Iy #1 I9AR e &, WK Ay
Fonar § = & fore dwifrs Sora
A=y arfge |

i dug-meadt wy ogt T
gfie & fawrz F<w qsar @, =l
T WaA W U7 &G T FELATH] B
ot FAveEry qE FTogFY 1 ZW
for stiax & wry §-—fagry, ag miaw
afee & 1671 TIT WIT AT FHEATHT
F1 O & 1 Efyw greEr, IS
IR WX afas wfss w©@F gu W
g1 A QAT qaifaw 1 9W § A7 9T
fazrT a9 TTHTT THET T & IFT-AVAT
% us gddw wNsT ¥ owITMT
drRgrurs & W qfw 4wy s
e Prari & ¥ 52 arw fagv #@
& ¥ de & T & A oFw
Bw T WM A T E | W@ ATE
¥ stf-saf oo w.Aah 856 WAL,
Tgi fagTT #7 waa sfa-safer graget
FAT 600 FUX §

Iz § ¥ TOF H F@i IMNT W 29
=t gwdav qfw galx gf, |t FAT
fagre % 5.8 W@ RwY wfw W
aftr qgst | AFT gAw F A
¥ 1975 AT RAMF I & &
Freft @fq 4 W T 67 TAT WY
iy wf, wafs Faq fagre W @ 2
HYq @ 26 T¥ Iy Fr FgiE)
gt 7 T & fad o gHEa 7)Y
Zifr 60 FIT 7T A Yy

fagrT & #1€ AU A4S 20
wiEt ¥ wew gt § 1 fagre § g
INE AEA 1875 H—wWrar ¥ 103
q§  qEA-—-wAEGT-INT WTET
AT oY, AT 17 oY AT F FTOV
TR I A ATER Az # Wy
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T AT aF A ¥ Fw et ¥
friger wer i fred oWt I wfet
Fggak ¥ zoq foar v gud
g WA ArENl & avEey ¥ qafA
&Y Y &, a7 qrear 8 Iqar #Y 9
o d fwe § mat &40 agd W@
R

Trdm Aedy wv favrw Wy
% 1 fafeen favafegraa @1 fam-
fearaa gy s & wiz w5 el
agf & w€ 3\ gewq  favafaarsw
gafgr & 1 W ofrmdy AET WY
Aoar gt § € gf 2 dfgey
st #  Aifamfas =Awfr @
At g Y g ) wEr A@Ew
aig 7 2+ ¥heAE fafga ¥ qw
gig 3 ¥ 1 A Ffywfas ¥ ggw
AT TSig w9 FY 9fq H ogAaw
FAAT FTHIT H H FqT F1 ALY, wAaAv
FT oALT FATE

3qv fagre, qAFT fAvzA-
fafgqar & =rw o & avma gy
Eoavga @1, dm AT Are agar
W Y A E 5w T WAHAT WY
e g afew o

a7 fawm gy dqma FToT
FASAT & fawra & woue 7 Fagra
gvr s gfm wifs & A @
wifed TR EN 1 QU-FA F IOUTEA
IO WERERY JINAT & I
% T ITWRT wgl wwawT # 9fa-
wfdd 445 YT WY IRE § 282
qréT &, agt Wi H wfe-safer 22
qriT & Swrew gt & wEr g|l
2wt § A= gvow T WT w7 30
gfema & a8t WivT § 9w W
wfawa &
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wo ¥ fefaw st & fon
aqrgy gfcfy o faer ey &
san ¥ g7 w0 & ¥q fedgw @ o

gr7 Y q%r ®my 93 fady
FoeT g 1 wnior dat & deY e
witew wraTd g, 9 117 $T Iwni
+Y Sreargs fear oy AT qaE Y
Quie qery & fog g w1 oNAw
g

17.59.hrg,
[Dr. Susuira NAYYAR in the Chair]

a7 ¥ 567,332 WAL ¥ OF
AN 4 ArE AT Foad qg #a
37 wafe & oz T F T A
afy A @y

& Ay w47 iy qaar g afy
PLT qA WA F 4EF oA ¥ A7
51 gfaa watfus  aedT § W
frgv wa )

B # wrare vt Y Fg7 FA &0
qa gffa atwar F wdw #§ wgd #
32 1@ TF AT H 1 FUT 15 A
Hare 930 7 w4 1 TF AT g
faator doquei, Fgwrfear od W
21T I FRAT T AT A0

18 hrs,

forror Y mARdt T TR
foree % faar strw \ |nerar whgars
¥ wan ¥ qiw A ¥ gaFTHq ¥
N wT )

T faarr g 3] 7T 45
Y s3ferat 9T Trw Jar & fag O
wifee gaar, § | I Qg qww
qT T WA 0

FXE qWraT § FAeeq ¥ @A
T ) TR TAer § o faqmEr o

Qume wgw arwt T -
T Q1 gdew Haew zfee
gt & WY GTY e 7T 97 ST
e Wt qTT 1w qEw W g
500 SWE®AT 9T @WT  ST@ 0
HIFTEATT FIRT WA fama & ¥
3fe Fmwr 97 mrEm W
& wraw & wfemfas garor
fer s 1 fadwr oF  fEaw
faat # woeierar & wfa gy a=
Y 1 T e @vw § i
FE @y & | A § awredt
gEIT AT AT &, wawry wfeay
4t ofafafa ageft wt & =7
daqrr qv  wfgsrg  ugre fzar
TF !

gAY TF gT ATAT HITHT A
By =a 3 ¥ dfaw F werew
& wAmrT wEEr AwT wEw-giaer
7 wrdmaadas & wewE R
FENE FY g TT T WG FARA
Famr s gAwt & fre warfaers
& @ et Wiy ) IE 21 @
¥ 18 af at w1 FERd EAr
& weff 1 #) weg ofmr aqrd orF o
genfz aga Ay ard & fsv 77 facadgo
FT §a FT qq # ofi Hw o

uw ¥ wifwE & wesi ® -
wrfyw ad #Y ag AW FIHAT TGN
HET ——
a% wag e wF avg freman
ad waifor wway 77 wfeag gawmwaa
SHRI K. S. VEERABHADRAFPA
(Bellary): Madam, Chairman, [

thank you for giving me this oppor-
tunity to speak on the Finance Bill.

It is unfortunate that the Minister
of Parliamentary Affairs has not al-
lotted sufficient time to discuss the
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Pemands for Grants #f many Minist-
ries. Vita] Ministries like the Minis-
try of Steel and Mines have never
been given time, Last year as  well
as this year, the Tourism Ministry
was mot discussed, I earnestly re-
quest through you Madam Chairman
te the Parliamentary Affairs Minister
at least from next time onwards, to
allot sufficient time for discussing De-
mands of various Ministries,

Coming to the Ministry of Steel
and Mines, I am very much pained to
know that in my constituency i.e., Bel-
lary-Hospet region, a steel plant was
to come up. We have been waiting for
it for the last 7 years. Last year,
when I made a speech and pointed it
out to the Minister, he assured me
that he would do something about it.
Now the metallurgical engineering
censultants have already given the
report and the DPR is ready. The land
required for the Vijayanagar Steel
Plant has already been acquired and
nfrastructure like power and other
things are ready. Even other formali-
ties have also been completed. But
the Minister is not somehow happy
te announce that he will take up this
project. I do not know whether he
has got any problem or political mo-
tive in this. Our region is rich in all
mineral resources. In iron-ore and
manganese, it has one of the best
deposits in the world. For ike past
20 years, we are only exporling ore.
How long can we do it?
¥g it for ever? Ig it the intention of
the Government that we will only
mine and export to foreign countries?
Certainly not. I hope that the Gov-
ernmeni will think about this and to
get an added value to our mineral
resources. Karnataka must have a
steel plant, that is, Vijayanagar Steel
Flant.

As you know, the country's wealth
is  measured in terms of steel
production. Such being the case, the
Gevernment should assure or allot
certain funds for development of
some infra-structure facilities, like,
buildings, roads, power and ‘water
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supply, ete, It is painful to note that
the Government has allotted only Ra.
1 crore for the Vijayanagar Steel
Plant. The cost of the steel
plant amounts to Rs. 1,580
crores, An amount of Rs. 1
crore is nothing as against the cost
of this project. Ag such, I presume,
that the Government or the Minister
is politically motivated and they do
not want to take up this project at
all.

There is another point that 9,200
acres of land have been acquired from
the poor agriculturists depriving of
their main livelihood. We all persua-
ded the agriculturists to part with
their land for this project. What
happens to these agricultural lands?
The agriculturists thought that the
steel plant would be coming up and,
therefore, parted with their lands.
They thought that if the stee] plant
comes up, they will get some jobs or
something else and they will live hap-
pily. Now, their lands have been
acquired but the steel plant ig not
coming up. They are in a dilemma.
They cannot earn their livelihood at
all. I want to know, if you cannot
start the steel plant there, are you
going to give back the lands to res-
pective ryots or leave the land fol-
low? That wil! be a mad act. It is
unfortunate that the Steel Minister is
bent upon creating a sort of politi.
cally-misconceived notion that the
stee] plant is going to be shelved.
Why? After all, to have a steel plant
is the birth-right of Karnataka, We
cannot allow this project to be just
neglected like this.

The Minister says that port-oriented
Mangalore steel plant is going to be
taken up. But when everything is
ready, he does not want to take it
up. Just as an eye-wash, he says
that it will be taken up. Mangalove
has not land which can be acquired.
There is very little bit of land avail-
able. 9,200 acres of land is required
for the steel plant. They cannot get
it; it is not available, There is ne
even land. Even if they want to have
whatever land Is available, there 1s
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ao objection. But I would only re-
quest that Mangalore ' steel plant
should not be a substitute for the
Vijyanagar steel plant. Moreover,
there {8 no ore available nearby Man-
galore which can be used for the steel
plant, As such, they have to take ore
from the Hospet-Bellary region. For
1 tonne of finished goods, you require
4 tomnes of raw material, To trans-
port 4 tonnes of raw material is much
more costlier to transport 1 tonne of
finished goods to the port. If the
Government wants to export steel, it
is as well they can export from Vijya-
nagar steel plant.

I understand, in the rolling Plan,
Rs, 185 crores have been allotted for
the Vizag stee] plant as against Rs. 5
crores for the Vijyanagar steel plant.
Why this discrimination? We do not
want to tolerate this kind of negligen-
ce with regard to the Vijyanagar steel
plant. As you know. there is already
a Qeneral Manager; the Vijyanagar
steel plant office is functioning at
Bangalore; the MECON consultants
ofice is functioning; at Bang-
alore, there are nearly 300
engineers who are working
there now., They are idling away
their time. Is it the intention of the
Government to allow these officers to
idle away their time? Certainly not.
After all, valuable money and time
is wasted merely on not taking a cor-
rect decision regarding this plant, I
earnestly request the Government that
this is an essentia] steel plant and
should be taken up early and ade-
quate fund should be allotted. I sug-
gest that at least a blast furnace
complex to produce about one million
tonns of pig iron could be put up at a
cost of Rs. 350 crores at Vijaya-
nagar Simultaneously with that of
Visakhapattanam. 1 earnestly request
the Steel Minister to take up this
venture in Karnataka.

The second thing I want to mention
here is that in our part there is an
im;‘:ortant tourist centre known as
Ruins of Hampi. I may tell you that
Ministry of Tourism was not discussed
and voted here in this House last year

as well as this year. 1 wanted to
discuss about this last year
and this year  also. Buf,
unfortunately, I was not able fo
discuss it. It is a ruin which is spread
over 9 sq. miles, It is a famous
Vijay Nagar empire and is attracting
inland ang foreign tourists. There is
no proper accommodation; there is no
tourist home or anything like that,
In 1871, the Minister of Tourism and
Civil Aviation had laid the foundation
stone for a youth hostel, But so far
it has remained as a foundation-stone
and nothing has come up. I earnestly
request the Minister of Tourism to
allot some fund for the development
of this tourist centre, for purchase of
vehicles to move about in the vicinity
of ruins, I also request that Sound and
Light Show be arranged at the Lotus
Maha] or at a suitable place.

Then there is a hill station called
Ramgrah in Sanduy taluka of Bellary
district. The Britishers used to use
this Hill Stalion as a summer health
resort. There is a good platcau on
the top of the Hill which is about 3500
feet above Sea level It is ideally
suited for development as Tourist
cum Holiday Resort.

This has not developed properly.
I request the Minister that this tiny
hill ¢tation may be developed as
Tourist cum Holiday Resort.

Regarding railway lines in Karnata-
ka, no new railway line has becn laid
so far. I have already requested the
Minister of Railways to lay iwo major
railway lines-~one from Kuttor to
Harihara and another from Hublie to
Karvar. By laying these two railway
lines will ensure quick transport faci-
lity to development of four harbours
.—@Goa, Karva, Mangalore and Madras
in Bellary Hospet-sectjon. That should
be taken up immediately.

Regarding sales tax, abloition of
sales tax hag hit not only the Kar-
nataka State but other States also. As
far ag Stateg are concerned, it is a
major source of their income, If sales
tax is abolished. no development can
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take place. I earnestly request that
sales tax should not be abolished be-
cause it is a major source of income,
as far as States are concerned. You are
talking aboul the poor agriculturists
‘and the weaker sections. But you
have levied 2 per cent excise duty
on the electricity which will be a great
burdan on them. Already 50 per cent
rate in tariffs has been increased, It
is not advisable, As such, I request
that this excise duty should also be
dropped.

As far as commercial banks are con-
cerned, they are not giving loans to
the village artisans and other weaker
sections. Since one year no loan has
been given. I request the finance
Minister to direct the commercial
banks to advance loans at least to
identified small farmers and village
artisans.

To ensure fair price to the agricul-
turists, Government should start agro-
based industry wherever it is possible.
The farmer should get the necessary
inputs at reasonable price.

Lastly, I suggest that the Govern-
ment should ensure by and large
that all the agriculture families should
rossess at least one irrigation well for
earning their livelihood in a hetter
way.

SHRI NARENDRA P. NATHWANI
(Junagadh): Before I refer to the
specific provisions of the Finance Bill,
let me refer to an important aspect
of the budget. It ig regarding the
deficit amount of over Rs, 1000 crores.
My friend, Mr. Venkataraman, spoke
yesterday and stated that the only
bold feature in this budget was the
boldness of the Finance Minister in
leaving a huge deficit of over Rs. 1000
crores by way of a budgetary gap.
Today Mrs. Parvathi Krishnan also
referred to that aspect. This, certain-
1y, is a serious matter—a very sizeable
sum of over Rs, 1,000 crores being left
uncovered under the Budget. The
Finance Minister has referred to a
series of measurs in his Budget speech
which, aceording to him, would reduce
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subswantially this gap. Howevex, my
hon. friend who spoke yesterday, Mir,
Venkataraman, was bold enough to
make a categorica] statement that the
deficit woulq remain as it is and it
would not be covered. He made thix
statement even after referring to seme
of the measureg that are referred to
in the Finance Minlster's Budget
sbeech, That is why, 1 gay this. This
gap of over Rs. 1,000 crores is a grave
matter. Ordinarily its inflationary
effect is that prices go up, and in a
sense it is the worst kind of tax be-
cause your purchasing power is reduc-
¢d considerably without there being
any direct tax proposal to that effect.

But let us see what are the mea-
sures that are contemplateq in the
Budget speech. The Finance Minister
hag referred to three measures in
paragraph 109. He hag said that a
part of the accumulated gold with
Government will be utilised, That
was two months before, wlen he made
the speech. Now Government has
come forward with a definite scheme
for selling the gold which is lying
with the Government. 1 think, only
on 23rd of this month, the policy has
been announced I congratulate the
Finance Minister for having announc-
ed that policy. There was some doubt
felt whether the sale of such gotd
would  be according to  the
market rate or whether it wounld
be at international price and
how Government would proceed to gell
the gold. Now we have got that scheme
before us. The gold is to be solda by
periodical tenders. Tenders will be
invited and persons who are holding
licence for dealing in bullion golg will
be entitled to make offers, to send
their tenders.

There is one more welcome feature
of this policy. Even goldsmiths who
are ordinarily artisans can also parti-
cipate in this, can take advantage of
this policy, by forming themselves
into cooperative societies. I vividly
remember that, during the last elec-
tions for Lok Sabha, whenever I visi-
ted small towns, goldsmithg did come
forward in a group and they said, “We



‘have formed an Auoclntlon; we are

y;

‘protesting against the present gold

policy, kindly do something to help i1s
by giving us employment, kindly show
some way”, Therefore, today there
are Associations of goldsmiths in very
small towns also, angd if proper notice
ig given to these Associations, 1 have
not the least doubt that some ot them
would avail themselves of this oppor-
{unity. But what I am trying to em-
phasize at this stage is this, That
gold is being sold by government now.
Some amount is bound to be realised
therefrom. The Finance Minister
rightly refuseq to state the amount of
gold that would be gold. It depends
upon Several circumstances. He said
a part of the gold will be sold. There-
fore, maybe Rs. 100 crores or Rs. 200
crores worth of gold will be sold and
that woulg go to reduce thig deficit.
Therefore, I coulq not understand how
my hon. friend, Shri R. Venkataraman,
went to the extent of saying that the
present figure will remain ag it is and
that there is no hope of its being re-
duced. At least gfter the announce-
ment of this policy, he ghould have
been a little more guarded in boldly
expressing that view.

The second measure that is con-
templateq is the utilisation of foreign
reserves by liberalising the import
policy. It my Jlearned friend had
taken the trouble to carefully read the
speech of the Finance Minister, he
would find that active steps were be-
ing taken to utilise the foreign reserves
for importing certain kinds of goods.
He was right in pointing out that last
year in the Budget there was a pro-
posal for drawing out about Rs. 800
crores from foreign reservesg and that
was not availeg of. That was so, But
when you see definite signs of active
steps being taken during the present
year and during these days, then one
should be a little more guarded and
more cautious in his or her criticism
about the deficit being left uncovered.
And if you ook to para 8, an an-
nouncement was made that financial
institutions ang public sector banks
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will give rupee loans for importing
capital goods for approved projects.
That policy also hag been announced
and the financial instlfutiong and banks
would in their turn be refinanced by
the Reserve Bank and we have got
before us g Bill, the Reserve Bank
Amendment Bil] whereundey provision
is made for enabling the Reserve Bank
to refinance guch financial institutions
and bankg if the machinery that is
going to be imported is for approved
projects and if the capital goods are
not going to be produced locally.
Maybe let us not enter into details as
regards the exact extent and magni-
tude of the foreign reserves being
drawn out this method. But the
fact is that the machinery is being set
up and opportunities are being offered
does show that this year certainly the
foreign reserves are going to be drawn
out and utilised for reducing this

gap.

The third item that has been men-
tioneg by the Finance Minister refers
to the strict control over credit. That
is algo specifically mentioned. Why
cannot this aspect also be borne in
mind when you are just contemplat-
ing whether this gap would be left
uncovered and that disastrous effects
would follow in the form of rise in
prices? Last year we had a huge defl-
cit of almost of the same dimension,
of about Rs. 950 crores—am I right?—
well and, in spite of that and in spita
of several other inflationary factors
the Finance Minister did manage to-
see that the wholesale prices remaincd
at the same leve]l and that was done
and the credit has been taken by the
government for having ably managed
the supply and distribution policy by
resorting to controlleq credit policy.

To sum up, then go far ag this as-
pect is concerned, there is no doubt
that a considerable amount will be
available for reducing this gap.

The second question that arises out
of this is this. What will be the effect
it suppose thig huge amount js left
uncovered? It ddes not necessarily
follow that prices would go up. It
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depends upon increase in production,
both wugricultural and industrial. This
year, we heard only the other day
from the Agricultural Minister, That
we had a whole time record produc-
tion of 126 million tonnes of Tood pro-
duction with added facilities by way
of irrigation, by way of giving better
seeds, by wdy of bringing more land
wnder cultivation. Therefore, there
iz bound to be a rise in production of
agricultura] commodities, so also re-
garding industrial productions, Of
course, it is subject to wether, next
monsoon being normal. No doubt,
that factor is there, but if you have
carefully watcheq the trend of in-
dustrial market you will gee that
though in one bFeath industrialists
are shouting that the” Government is
not doing anyfhing you will gee how
the share market hag gone up in the
Jast two months. What does it
suggest? The trend of buoyancy is
there in the industrial production.
Without that market would not be
improving to the extent to which it has
peen doing. Therefore, so far as this
question of deficit financing is con-
cerned, though it is a serious question,
Finance Minister like a wise marks-
man who takes jnto consideration wll
the changes, the changes that may
lake place in the velocity of wind,
has borne all these factors in view.
“That we should bear in mind.

As regards the policy of selling
gold, it was also criticised by my
learned friend, by my hon. friend.
He said that it was  almost.
I do not know the word—
that it g and archaic idea to
sell away gold which hag been
accumulating for the las{ 30 years for
#he sake of covering up this deficit
but T go not see any reason why it
should look that-——sale of gold. It
may check smuggling. There is a
doubt expresed. I will try to be brief.
T wil] sum up the position. When
this proposal was made....

. MR. CHAIRMAN: You must finish
one minute before 3.30 so that ‘Shri
Miritunjay Prasad can begin.
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SHRI NARENDRA P. NATHWANE:
I will continue to-morrow in that
cage for five minutes.

I would like to finish it by saying
that so far ms gold sale is concerned,
there are two factors—firstly I have
not heard any cogent criticism here,
But I find press reports to the effect
that since international price is also
falling, perhaps the sale of gold may
not be of much use to us in narrow-
ing the difference betwecn the Indian
gold price ®@nd international price.
There is another factor also, viz., that
USA Government algso has announced
its decision. Itg policy is to sell gold
to prop up its dollar value. In the
light of this there js a posisblity that
our policy if limited or restricted to a
short period may not bring about the
desired result. It is, therefore, neces-
sary that we should follow a sustgined
policy of selling gold. Although the
Finance Minister ‘has not referred, he
has not visualised in his speech, in
hig budget speech, that foreign ex-
change reserves should be utilised to
any extent for purpose of selling gold
in the market. 1 would urge upon
him to consider seriously whether we
shoulq not follow a long term policy
and go ‘on selling gold with a
view both to prevent smuggliag
and to mop up surplus money that one
finds in the country. This suggestion
is to be viewed in that background
that to-day our foreign exchange re-
serves has touched a figure of Rs. 4900
crores. This year we have go{ over
Rs. 2,000 crores by way of additional
foreign reserves and this tendency
is likely to continue. Therefore, in or-
der that our gold policy may yield
the desired effect, to bring about fall
in smuggling, up and take away, re-
duce or limit the available surplus
money in the country, a long sustained
policy must be formulated and follow-
ed boldly and courageously. That is
my suggestion. It requires deep con-
sideration.

Lastly, I would say about specifie
provisiong of the Finance Bill. I do
not want to say much. There is very
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little scope after the Finance Minister
Bnnounced his concessions. I would
now say only one or two things. So
far as the increase of five per cent
across the board of basic excise duty
is concerned, perhaps it would have
been better if the hon. Finance Minis-
fer had given relief in respect of
items of consumer goeds which are
used by low income group of consu-
mers, like matchboxes, inferior kinds
of tea, bidi, kerosene, etc.

Last but not the least, I would
recommend for the hon. Finance Minis-
ter's serious consideration my hon.
Iriend, Shri  Gattani’s amendment
which is fo the effect that you exempt
salt altogether from excise duty. It
should be exempted permanently in-
stead of brining it every year where-
under salt is exempted from the levy
of excise duty for fhat year only.
Because of emotional grounds there is
gbjection to any imposition of excise
gduty on galt and we should do away
with it altogether We should not
indulge in this annual ritual. So, this
point requires the serious considera-
fion of the hon. Finance Minister and
1 hope that he will take the necessary

step.

With these words I support the

Finance Bill.
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MR. CHAIRMAN: You may continue
tomorrow.

15.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

EIGHTEENTH REPORT

awafr wgew : @A WEEE
qrgd faqdq 1 a9d q& AT &
oY FU FoF FEET |

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I beg to move the

following:

“That this House do agree with
tne Eighteenth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 26th April, 1978.”

MR. CHAIRMAN: The question is:

“That this House do agree with
the Eighteenth Report of the com-
mittee on Private Members' Bills
and Resolutions presented to the
fiouse on the 26th April, 19737

The motion was adopted.

15.33 hrs.

RESOLUTION RE. SETTING UP OF
NEFAJI NATIONAL ACADEMY—
Contd.

MR. CHAIRMAN: The House will
now take up further discussion of wne
following Resolution moved by Shri
Samar Guha op the 14th April, 1978:—

“This House recémmends to the
Government that, in patriotic recog-
nition of the fundarental contribu-
tion made by Netaji Subhas Chandra
Bose ,in fhought and action, towards
achieviig indépendence of undivided
India ang evolution of ideaological
concept of our national reconstruc-
tion, an Institute of all India import-
ance named as “Netaji National
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"Academy’, be set up by the Gow
ernment within a year for making
specialisegy and advance studies on
subjects, in wnich Netajfi evinced
keen interest, like,—(i) advance
Military Science, (ii) modern socio-
economic and  political idesologles

. relevant to the objectiveg of Indian
national reconstruction, (i) concept
of Indian national planning, (iv)
perspective and problemg of Indian
national integration, (v) history of
revolutionary movementg for indian
independence and (vi) mission of
Indian culture and civilisation to-
wardg achieving amity and under-
standing among the people of the
world.”

alongwith the amendments moved by
Sarvashri B, P, Mandal and Hukmdeo
Narain Yadav.

Now Shri Chitta Basu~absent. Shri
Ramji Singh—absent. Dy, Subrama-
niam Swamy~—absent, Shri Dave—
absent.

Shri Amar Roy Pradhan.

SHR] AMAR ROY PRADHAN:
(Cooch-Behar): Madam Chairman, I
convey my hearty support to the Re-
solution moved by Prof. Samar Guha
regarding the formation of g Netaji
National Academy.

Madam Chairman, it is said that
Netaji died of a plan crash in Taihoku
on 18th August, 1945. It is a got-up
story. It ig a camouflage. But why
the Government of India, headed by
Shri Jawaharlal Nehru and his daugh-
ter, Smt. Indira Gandhi, were so much
interested to prove that Netaji died
and died of plane crash? But, I say
it is not a crash but the clash of Ideas
and personality cult and a matter of
inferjority complex for which Nehru
suffered a lot. And for these, Netaji
had to die thrice already—once by
Plane crash, once by Shahnawaz Com-
mission and lastly by Khosla Com-
mission. :

Ang for these, Netaji's name was
not mentioneq in the time capsule— the

socalled history of India’s Indepen-
dence, It is for these the great histo-
rian, Dr, Ramesh Majumdar, who had
given much stress on Netaji and
IN.A’g role for India’s Independence
Struggle, was forced to take leave
from writting the Independence strug--
gle history and in Dr. Majumdar's
place, Dr, Tarachand, g hencnman ot
Nehru, accepted the offer of writing
independence movement history at the
sweetwill of Jawaharlal Nehru as it
also had happened in the case of Dr.
Gopal who wrote the history for Time
Capsule according to the sweetwill of
Indira Gandhi,

Now, when Nehru dynasty on India’s
throne came to an end, hereditary
reign has gone, then, it is time that we
shoulg pay our respect to Netaji. We
must know what was Netaji? Let our
future generation know what was
there in the ideas of Netaji? A man
lives by his idegg and actions. Netajl
will live long by hig deeds and ideals,
There is none to kill him. It i8
Netaji alone who can say this—I
quote:

“Comrades, I assure you that I
sha!l be with you in darkness as in
sunshine, in sorrow ag in joy, In
suffering as in victory. For the
present, I can offer you nothing
except hunger, thirst, suffering;
forced marcheg and death. It does
pot matter who among us will live to
see India Free. It {s emough that
India shall be free and that we shall
give our all to make her free”,

Thig inspiring leadersnip ig in confrast
to our present day leadership with
some false assurance particularly.
before eacH battle of ballot box.

It ig Netaji who said on 4th July
1944:

“We have but one desire to-day—
the desire to die so that India may
Hve....It is blood alone that-can pay
the price of freedom. Give me
blood, 1 vromise you freedom™.
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Madam, . Chalrman, .wbat. is .hig idea
about tuedom?

“Qur tm&dom impliu not only
emancipation from politica] bonduge
but alse equal distribution of wealth,
abolition of caste barriers and in-
equalities and distinction of commu-
nalism ang religious intolerance”.

What is Netaji's idea about Nationa-
lism?

“Our nationalism is neitner nar-
TOW nor selfish nor agressive. It is
inspired by the highest ideals of
human race namely, ‘Satyam, Sivam;
Sundaram’”

What is his farsightednesg about future
independent India?

“Capitalism inside India will be
the greatest danger after the British
are gone. Unless it is closed down
along with British we will be called
traitorg by our future generation
because Capitalism will occupy the
place of Imperialism”,

Madam, Chairman, Netaji was the
founder of Planning in India. It was
tnen when he was the Congress I'resi-
dent, that he first took the initiative to
form a Planning Commitice for future
India, With 70 per cent of total popu-
lation living below poverty level, we
should remember Netaji, who said:

“The inequalities of wealth which
stand in the way of social advance-
ment ghould be eradicated first”,

We cannot even solve our language
problem in the last 30 or 35 years.
Then we should know what Netaji
said,

“In gddition to Regional Langu-
ages in the provinces Hindusthani
written in Roman script shall be
introduced as our official National
Language”,

He is very much clear that Hindus-
thani ghould be our National Langu-
age—not sny foreign language, what-
ever it may be, English or French. He
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had taken up thig idea from Kamal
Ataturk. In Turkey Urdu is the Natio-
nal Language with Romapn Script. It
is the proper time to have a Netajl
National Academy to study all these,
The research ~ works are going on
on Netaji in different parts of the
world, in Japan, Bast Germany, West
Germany U.S.A. England, Switzerland,
Burma ete,

But, in India, though in the last
thirtyone years we did nothing on
Netaji, now the chance hag come due
to change of political situation. So,
we should do some work on Netaji.
It ig a hard job but it ig a pleasant cne
for the patriots,
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SHR; PABITRA  MOHAN PRA-
DHAN (Deogarh): Madam Chairman,
whetever be the consideration about
Netaji, it iz a proven fact that in cex-
tain respects, he is an unparallelied
leader of India, nay of the entire
world. In my opinion, had Netaji not
left -the Congress and had he not in
disguise left India and gone abroad and
founded the IL.N.A,, I apprehend India’g
independence would not have been so
easily achieved and even if it was
it would not have been in the form
which we are now enjoying, but it
would have been in some other form.
It ig in the fitness of time ang things,
with his activities and contributiong to
India’s independence, that the 60 croreg
of people of India should have some
sort of an institution in memory of :his
sacrifices and ‘contributions to this
Nation, Madam, Chairman, 1 acted as
a messenger carrying information from
India to Burma to Netaji’'s camp. I
knew what the mindg of Indians were
at that time. Then 1 wag a Congress-
man. From the very beginning,
Netaji wanted to know from India
side a certain thing. The . information
wag received from him that he wanted
to know whether the Congresg rank
and file.and- the. masses.would reeeived
him and support him if he attacked
India with his IN.A. against the alles,
that is, the British Government, Bus-
sians and the Americana He also
wanted to know whether the Congress
rank and file, not. the leaders who were
against him at that time, would raceive
him or not. Tnese are two points
which 1 was carrying together with
many other infé?mation. I -bhad to
leave India ang carry the information
to him, 1f wag-he who organised the
people in suefy a~eray-that: the-British
Government :and ity .allies 2were tervi-
- fled and-expedited giving independence
to India, in this form, in a_complete
form. 8o, as has already been suggest-
-¢d. 1'hope -that the Government ' of

India, the Minister ifi charge will, be

._itat.nyeoul;m.omlnnﬂm

his mémory ay.has been suggested by
Sbri Samay Guha.
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MR. CHAIRMAN: How much time
does the Minister need?

" SHRI SAMAR GUHA: Can [ make a
submission?

MR. CHAIRMAN: How much time
do you need for your reply?

SHR] SAMAR GUHA: I will take at
least half an hour,

MR, CHAIRMAN: Then I am
afraid, I cannot call anybody else. I
cal] the Minister. There gre only
thirty two minuteg left out of the time
allotted, The Minister,

SHRI SAMAR GUHA: Madam, this
is the right of the House and if the
House wants to extend the time, it
can be done.' It has been done in the-
past in the case of other resolutions.
1 propose that tne time of the House..

. MR CHAIH:MAN 1 suggest you. take
- less time, Then I will call other
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Membess. You fake 20 minutey los-
tead of thirty minutes, Bhri Dalip
Chidkravarty. '

SHRI SAMAR GUHA: Why are you
denying this right of the House? I
prapose. that the time of the House be
extended by an hour.,

MR, CHAIRMAN: There are other
things which are to be taken up.

SHRI SAMAR GUTA: It i3 the right
of the House, Madam,

MR, CHAIRMAN: Wil} you please
takg your set? Let us proceed with
the business, We will take the matter
of extending the time later on, if neces-
sary.

PROF. DALIP CHAKRAVARTY
(Calcutta South): I offer my sincere
thanks to Prof, Samar Guha for Lring-
ing this resolution for the considera-
tion of this House. As a matter of
fact it §s a duty which this Houge oF
the nation shouid have done long be-
fore, One does not feel surprised as
to why it was not done and for that
one has only to look at the Opposition
benches, which are empty. I need not
dilate on that point.

I would make only one suggestion
at the beginning. Prof. Guha has
suggested that the Netajl National
Academy should study six points end
to that I would like to add one more
viz. International relations in the
modern world. That is my’ humble
ax_nendment. It is not only myself,
but everybody, both inside and zlso
outside tne House, would feel and ex-
press that very little has really teen
done for transmitting the message cf
Netaji to the coming generations, We
owe it to Netaji, as every nation having
a sense of self-respect and dignity and
desiring to maintain and preserve the
same would like to do it, Only last

_year, T had the privilege of going to
the Soviet Union, Wherever I had
been I found how they were. preserv-

‘ing the memories of their leaders,
particularly, Lenon and that was the
greatest integrating force in the Soviet
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Union. " India is a vast country and. we
describe it as a sub-continent,
16 hra.

Ag a matter of fact, since indepen-
dence, We have an experience that all
attempts have been made to underplay

" the role of Netaji in our freedom strug-

gle. That hag to be undone and for
that we only look to the Janata Party
and we have every hope that that the
Janata Government will come forward
to undo the wrong done, to the ‘radi-
tiong and to the history of the national
movement, One has only to go
through the monumental works of the
greatest living Historian, Dr. R. C.
Majumdar. You are aware that a
committee was formed to write the
history of freedom movement and how
that committee was scuttled and dissol-
veq by the First Government of free
India. Netaji set the real example of
national integration. While farming
the Indian National Army by giving

three slogans viz, ¥ w Tawmrz watfY
and. by various other examples,' he
really created an example as to how
to create integration among the dif-
ferent communities. We need only to
emuiate bis examples, and there would
have been no problem of national
integration in India.

I commeng the latest admission of
one political party in India which so
long ¢id not understand the role of
Netaji. I mean the Communist Party
of India (Marxist). Only this year
they came out with an admission of
the predominant role, of the magnifi-
cent role that Netaji played in India's
freedom struggle. With these words,
I commend to the ‘Government 1o
agree to the proposal brought forward
by Prof. Samar Guha.

MR, CHAIRMAN: Now Prof. Shib-
ban Lai Saksena....(Interruptions)
Hon, Memberg may discuss things with
one another outside the House, not
here.

PROF. SHIBBAN LAL SAKSENA
(Maharashtra): Madam Chairman,
When the picture of Netajl Subhas
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x€habdra Bose comes to my mind, my
ming is filled with awe and admira-
tion.- Mahatma Ji and Netaji Subhas
Chandra Bose are the two persons who
may be regarded as the real creators
of India’s fréedom. Ome roused the
Indian consciousnéss and the other
made the Army also conscious of free-
dom and of the rights of Indians’ them-
selves to govern India. So, the British
had to go.

It pains me very much to see that
poor Prof. Samar Guha had to 'nake
efforts to bring in this resolution, for
paying respeét to the great Netaji. 1
am ashamed. It is the duty of the
CGovernment itself to come forward
with a probosal for a real memorial
for Netaji in thig country.

Jawaharlal Nehru was oppesed to
Netaji and so, the Indira Government
was -opposed to it. None of the ear-
lier governments had thought of
having a grand memorial for Nefaii.
What Prof. Samar Guha has suggested
is a very small thing. 1 think that a
much bigger memorial should be set up
for Netaji, in which all Indians could
participate. I congratulate Prof, Guha
for hig dogged determination. And 1
think Government will consider it
their duty to have a real memorial for
Netajj in thig country, since the whole
country is proud of him,
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MR. CHAIRMAN:
Absent. The Minister.

SHRI SAMAR GUHA (Contai): I
again propose that the time be exten-
ded.

Saugata Roy.

MR. CHAIRMAN: Let me proceed
in my own way.

SHRI SAMAR GUHA: 1 do not
minderstand. How do you deny it?

MR. CHAIRMAN: Will you please
tak, your seat?

SHRI SAMAR GUHA: It is within
my rights. I ean propose. The House
can reject. ’

MR. CHAIRMAN: If necessary, we
will take it up later.

SHRI SAMAR GUHA: Other Mem._
bers are willing to participate.

MR. CHAIRMAN: There is no
other Member. All Members who
have given their names have been
called,

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): I am in full agreement with
the spirit behind the resolution which
hag been moved by our respected hon.
Member, Shri Samar Guha. There
cannot be two opinions about the per-
petuation of the great contribution
that Netajj Subhash Chandra Bose has
made not only for the freedom of
India, but for the freedom of the
downtrodden people of the world.

Netaji Subhash Chandra Bose was
a leading revolutionary of our coun-
try, and I should add he was one of
the greatst revolutionaries of the
whole world of all times. I am parti-
gularly proud of the fact that since
Py childhood till he left this country,
I had the privilege of coming in
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personal contact with him, ang my
late, lamented father, Nirmal Chandra
Chunder, had been working with.
him and his brother, Shri Sarat Chan-
dra Bose. So, on many occasions
Netaji Subhash Chandra Bose used to
come to our house, and we  were
thrilled by his company.

It may not be interpreted that T
am opposed to the spirit behind this:
resolution which has been moved by
Samar Babu here before this august
House, but I am requesting him to
consider the modality, how we can
ircplement this resolution on behalf
of the Government.

You are aware that under our
Constitution, we have geveral institu--
tions called ‘institutiong of national
importance”. Although Samar Babu
has said that an institute of all-India
importance should be set up, I should
think that perhaps he has in view
some institution of nafional impor-
tance. Under item 62, 63, 64 and 67 of
the Uniop List of the Seventh Sche-
dule, such institutions can be set up
only by law made by Parliament. Here-
is only a resoultion and no law which
is proposed by Samar Babu. That is
one technical point, but it is a consti~
tutional point also. Therefore, we
have to consider whether the resolu-
tion jtself will serve its purpose Or
whether Samar Babu will later bring
some law before this -House for its
congideration, Otherwise if it is in-
tended {0 be an institution of national
importance, we cannot have that sim-
ply by having a resolution of this

type.

Then again, the point is that the
whole nation respects Netaii
Subhash Chandra Bose and certainly
Government will come forward to
have any such academy which can be
set up on behalf of the nation. But if
the Tresponsibility is made over to
the Govetniment, then there is a like-
lihood of this fnstitution being a Gov-
efhment institution and the difficulty
will be that under qur democratic pat-
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dern, there may be certain changes
.in the Government which is very like-
1y, and in that event the other Gov-
.ernment which may come in future
.might think on a different line. On
.the other hand, if there is an institu-
tion at the national level which is
.set up by the people, then it will be
wwithout any ‘dependence on the Gov-
ernment and as such without the
control of the Government. Other-
-wise, the apprehension that I gm ex-
‘pressing might come to pass and
altimately, the wholy purpose of
:samar Babu might be defeated, I
mosy respectfully request him to con-
sider that aspect also.

1 would point out that there is
already an institution in existence in
«Calcutta with which Samar Babu is
«connected and on the last occasion, he
‘has referred to that institution, that
‘{s, Netaji Research DBureau., Last
week, when I visited Calcutta I made
it a point to visit that institution
.once more. [ visited it on previous
.gccasion also. I find that this institu-
tion hag gone aheag with its scheme
«af preserving the memory of this
great revolutionary, Netaji Subhas
Chandra Bose and also to cover many
of the subjectg which are now being
mooted by the hon. Member, Shri
Samar Guha. For instance, in the
objects of Netaji Research Bureay,
we find study and research aboui the
life activities and teachings of Netaji
Subhas Chandra Bose, to collect and
preserve gll intelligence, documefts,
manuscripts, etc. I have seen very
valuable manuscripts, lists and other
papers were preserved there. In some
cases, micro-films, photographs and
Xerox are prepared and they are sup-
lying this material to other institu-
tions. More than that, thig institution
alsp encourages and promotes the
study of and research of the history of
India, her struggle for freedom, leader
ship, political institutions, internatio-
nal relations and allled subjects. The

‘hon., Membeér, Prof. Dilip Chakra-
varty, Pas mentiog'ied about internatio-

nal relations. That algo comes within
the scope of this institution. ' Simi-
larly, under other objects we f1d col-
lection and preservation of all intelli-
gence, documents, manuscripts, books,
etc. relating generally 1o the history
of India particularly to her struggle
for freedom, By and large, that in-
stitution covers all ¢hat has been plac-
ed here by Samar Babu.

Before coming to the study of
advance military science as he has
indicated, I think it jg posible to
avoid duplication by strengthening
this institution through appropriate
help on the part of the Government.
I tell you that this institution has al-
ready approached us for providing
grants for bringing out complete collec-
teq works of Netaji Subhas Chandra
Bose ang thig representation is under
active consideration. Then again, this
institution also proposes to set up a
centre in Delhj so that in the capital
of India the works of Netaji Subhas
Chandra Bose may be highlighted and
it may draw the attention of foreign
countries through their embassieg in
the capital and also of different
States of this country. We are also
actively considering the propusal
and I have requested them to send
me complete proposal in this behalf.
It is not difficult to help this institu-
tion if they bring the proposal of a
constructive nature. In fact, we have
been advised that in the past, this in-
stitution hag received  Government
grants, I understand Samar Babu has
mentioned opn the last occasion that
already Rs, 2.30 lakhs has been paid
to this institution. But from my notes,
it appears that since 1071-72, more
than Rs. 4.3 lakhs have already been
paid on differeny headg like repairs,
library books, interior decoration, ete.

This is a composite institution
where a large number of people as-
semble ‘almost every week or on
gpecial occasions. So, I would res-
pectfully submit that Prof, Guha
might consider whether it will be
worthwhile to have a Government
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' tnstitution and, secondly, whether
there is any necessity for duplicating
the institution of this type.

We find, in connection with many
other leaders of the country that
sometimes a large number of institu-
tiong are set up but they are not pro-
perly looked atter. The result is that
the real purpose for which these in-
situations are set up are not pursued.
There is a log of unnecessary expen-
ses. In this connection, I would
submit that we might consider and
the Government might be in a posi-
tion tp help the Netaji Research
Bureau if it sets up one centre at
New Delhi and, certainly, we would
give the highest consideration for any
representation that they would make.

About the study of advance mili-
tary science, I woulq like to say that
already there arg several universities
which are offering advance military
acience studies, for instance, Meerut,
Punjabi, Andhra, Kanpur, Poona,
Gorakhpur, Jiwaji, Allahabad, Kerala
and Madras. So, 10 universities
are actually offering courses in ad-
vance military science, I do not think
any useful purpose will be served
at present by adding one more such
institution.

I understand, there wag an amend-
ment moved by Dr. Ramji Singh
about re-naming the National De-
fence Academy, Dehra Dun as the
Netaji National Defence Academy.
‘This matter has been considered by
the Housp from time to time in the
past. But the Ministry of Defence
has considered thig aspect before and,
in view of the traditional gentiments
attached to the present name of the
Academy, gince its very inception, it
is not considered desirable to change
the name of the national Defence
Academy. Anyway, these are some of
the institutions which are actually
teaching defence and military sclence.
I submit that further usefin purpose
will not be served if anyother Acade-

_Academy (Res.)
my is set up for the very same pur-
pose.

Again, we have other big projects
to carry out research in Indian free-
dom movement. We have the Indian
Council of Historical Research which
is working hand in hand with the
National Archives and the National
Archives have collected several thou-
sand detalled information, books,
papers and pamphlets which have a
bearing on the study of Indian free.
dom movement. The Council of HW-
torical Research is going to be re-
constituted soon. A new Chairman
has been appointed and very soon, the
entire Council will be reconstituted.
The work that they have already done
and the labour that they have already
put in will fructify after the new
Council resumes its activities in the
matter of study of history of freedom
movement and also in carrying out
the research and brining out books in
that behalf.

I can add that the Calcutta Univer-
sity also has approached the Univer-
sity Grants Commission for setting up
a professorship for philosophy named
after Netaji Subhas Chandra Bose and
the UGC is actively considering this
aspect also. So, efforfts are being
made at the instance of the Govern-
ment and other governmental agen-
cies to help perpetuate the memory
of Netajj Subhash Chandra Bose....

SHRI SAMAR GUHA: Not memory.

DR, PRATAP CHANDRA CHUN-
DER: Anyway, I correct mysel?, to
continue the great work that he has
done, if Prof. Guha objects (o that
word.

I may also add that there is the
Netaji Subhash Chandra Bose Institute
of Sports at Patiala which has a
branch at Bangalore. That ig the most
important training institution of
sports in all its aspects. And this is
what we are doing. So, while I agree
with the spirit behind Mr. Saméir Guh'’s
proposal, I request him to .consider the
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modality of it because of some con-
stitutional difficulties and also politi-
cal difficulties which may crop up
later on. This is what 1 want to say.

MR. CHAIRMAN: Before I call
Prof. Samar Guha to reply the Health
Minister is here and he wants to
make a statement with the permission
of the House. I am going to ask him
to make a statement now.

SHRI SAUGATA ROY (Barrack-
pore): Will you please allow me?

MR. CHAIRMAN: No, I had called
you. You were absent. I am not
going to call you again.

SHRI SAUGATA ROY: Since the
Minister has spoken, it does not make
any difference. Today is a Private
Member's day. A private Member may
make his submission at any time,

rareRy Hr ufea wsam aa”t w
(=t TwATTEn ) ¢ warafy wdeT,
farifafas sager @F  @wr
dfewq Trds & Seadis &1 qfi
graed § &7 FEA0E | FIAT W
qETT T
SHRI SAMAR GUHA: This is not

the practice. How do you allow him?
=Y TS ATCAS : FIFA 1. GLEFIT0
Fraa e 5 17 79w, 1978 | (=qa9WA)

SHRI SAUGATA ROY: If you are
making an exception in the case of
Health Minister, you make an excep-
tion in my case also.

8 -ﬁn

MR. CHAIRMAN: These two things
are not on par.

SHRI SAMAR GUHA: This is not. the
way of doing it. Show me the rule.
How can you do it just by showing
your hand. This is not the way.
Please showing me the rule. I pro-
test agalnst it. You cannot do it with-
out the permission of the House. I
am on_ A peint of order
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SHRI SAUGATA ROY: You should
not show your hand in that way. You
cannot show your hand in that way.

MR. CHAIRMAN: I am not ghowing
any hand.

SHRI SAUGATA ROY: You are
showing your hand ijn that way. I
take a serious objection to.it. You
may or may not allow a person to
speak, but you should not show your
hand like that. You can ring the bell.

SHRI SAMAR GUHA: In the mid-
dle of the debate, you cannot allow
the Minister to intervene and intro-
duce a different subject; and it hLas to
be done, you have to waive the rule
and then seek the permission of the
House., If the House perrhits, then in

,that circumstance, the hon. Minister

can make a statement. Otherwise not.
But, unfortunately, you have not
sought the permission of the House
whether the hon. Minister can make a
statement.

MR. CHAIRMAN: I have heard your
point of order. I did say: with the
permission of the House. But if you
want me to ask formally, I will ask
for it. Does the House agree that the
han. [Health Minister may make a
statement?

SEVERAL HON., MEMBERS: Yes.

MR. CHAIRMAN: Anyone opposed?
No one opposed the motion. The hon.
Minister.

SHRI SAUGATA ROY: There can-
not be any motion from the Chair. If
the rules are to be waived, then under
rule 388 somebody has to make a
proper motion and only that motion
can be put to the vote of the House.
The Chair cannot put a motion.

MR. CHAIRMAN: I have asked for
permission. of the House.

SHRI SAMAR GUHA: Somebody

should move a motion,

AN HON. MEMBER: They  have
moved it.
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SHRI- SAUGATA ROY; How can the
Chair justify it?

SHRI RAJ NARAIN: The residuary
power with the- Chair is always there.

MR. CHAIRMAN: The hon. the
Health Minister.

16.24 hrs.

STATEMENT RE. DEMANDS OF
MEDICAL STUDENTS OF DELHI

wrresr wite oftwre weqrer it
(st oo Aremw) o EwmRy
R, WA gy £t ary &y
17 wdw, 1978 ¥ Pyt dfeww
w1t & Pagrdf gerrer ac § ) st
fea & 77 ¥ w7 & R W geAT
fz¥ go & &% darex ¥ afwe
¥ wgr a1 fF 73 frarfaa’ & sfr
fafaat & fod w39 w@ini &
art # g% wgrvfards fasce
faftaa % | w@wer afgg aar
saraa & o afess sfasrd frafasd
% sfafafadi & fay fog 57 & g3
q9a 5979 § & a7 A Mrardt
gt fyg v a8 @1 aquerg
# ot g7% g whafafudt & wis
qr faqr, afsT Ia% &b & oo f
ag A gT A g8 FOX 7T Pt
THTT FT gagrar 78 gy § | w7
[T & AT F TG T F7T AT w@aAwA
¥ frewr @r &, w Tz ot wIrwar
t fr 35 werare & Wede Tt
a1 %€ ¥ fea & g agryefa
¥ ggmrer w81 & wradlw e
aoii ®Y qyar AAr wrgar § i ¥ wiF
a7 §MITIT T qU FE FfacEw
w1 FR R AT § ) gwrwr Ay
gfemtr wr § f& ot W SfEa
a7 g, 3 ¥ ST FT AT e,

(St.)
tfer §o wiT G Faa WY AT
Meww  gyRwr o gl sreeqr
- wEwer w Wrgwe |

wiy ¥ faer ¥ fewrfeat W
wr ke qg 350 T arfes @
g1 ¥ 500 97 gfrm v fear
wrar wfge | & g gafeg W
oy W@ § wife garg o= afaror
Agrw ¥ waredy WY 450 T whwTE
#< feur Wi IO w¥w § W 400
wIyawy & o W fawme
¥ fs emdr 450 579 a5 WA
afge 9T R favn § fa @ &
ww ¥ & quw @ w1 fag
g v mvp FAT G g, 9
¥ gt gearfe amog T & Feainft
ot e fee & aroew 3@ |

Tq qeaey & g WY aEeNTAT %E
w¥ ¢ f& og& famfea’ & #aa
225 TIY fawq 4, T %Y FT 275
Ty Py a7 M 1974 ¥ g
THEl AY grATH & 1T 350 TGA FT
2 o | gy ff T FEET™
sar7 1@ fr &€ Tt #, o faae s
zforel Tsql &, gAedtw w1 e
THFIT T wgae =@ fewr sar &
forT oY, gt f R Fgr &, £ e
far wie B iy S T g,
gaife ¥ o ¥ frendt § Wl
faft wwred goerd sl sf £

gl wiv ag § f& gawifug &
a¥rs fas i o adc dam sy oy
wAEgw A wfgm 1w wwE
Wt g7 wgrfe & o gw @t §
#ferq wrfam ow e w
frarmar &) e at 39 7 39
THAATH TE &) AW |
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fawifqat wr ax oY wgm §
TR aw gy fx wwoed  qu ifew
ye o ww Afeew  dwgew, T
i FY AT ®ET gAIR faw gy
M ¥ waw Afeww faudf
% gy Ty gaedfan st aeet g,
fag ¥ 3v WY dfewa 3far € aratd,
M wy famrsrourd ) oy
wraeas wfl § fr s dfeew duaz
sw gunfr £ 1 grSE wfafg
ot gfvaz Hedefmw s & fag
uftard  § AN dRzdoque  FFar
wge & 1+ femgearw ¥ 12 gEAw
Hfeww doquz Afgad aw DX E
77 wgwT ¢ 5 o & 51 frqRe-
fge T fear st iR A Y BwA)
Y oweduel & e
21 @ ¥ mam 1974 7 Afmwe
TR R BT K AT g A9
w97 fr gffac Weder Y
FA WETATH| F) ATIFATAT & GTETL
3t %y ) gafae ag fedy ag W
aafer T & f5 aAw  afeww
dyuz N grow-wiafog W ¥ fag
Y grew edAT ¥ @i 1 gow fear
F¥ 1 ot Kag W ager AT wrEAn
g fr #% qr afaf fages a0 §,
u e wgfRes WY wwrear
¥ § oK faw iy Afeww owred
¥ ug ofafe fasre e & gum
it fy gredfow okt gfme e
Fefag (grow  s@d) W @?
N wreETar § fr W W afx
A T i § ©F wrASE Amm
1T, ErIE STX W WY AT W KA
frg ot W wra, QAT @ @ AT W
oTE w gIG WX W IG | AT
W@ @it dw & fog o <@ waife oF
wg =T faar wraem &Y /1 AWM 9%
TEE WRR TEM |

418
‘(St.)

T wiwr ag § f Xa seTe Arctoo
W ot o st ¥ o Y
erEe Wiy feg and fead va ad fag
T § 1 aw ad gRwn & drox
feeelt wmew 7 @i felt ¥ 49
wafsr ad% & zigw my agr foo
¥ WK WRE RIS T TR
T by q1 s wfgsy ¥ dar T w@
fear g | fer oY, ¥E wTW v
werEl Y agEr g€ WA 6y
g FT gAY 13 YFE ¥ &7 qQ
g W waww na § v fead
#ferw dquz & A 3§ 3¢ 919 §Q
37 &9 = fout 7 fe) s faeet
TWET A geE sy Afeq E

TF " ag § i St grfew dfeser
FIS; FEATIFT 0T TMo T AT
Rfgar weaqrd & FFF 17 wrefaa
frg wtg 1 g Fav A wEwE g fw
AT wwrg Gfewsr FEs;, A
gifenr  dfewar wdw AR gfrafedt
oS WG Hfzew arefew & gow
Ti® T & earawi & fog frod wd
¥, oiwifs & ¢& 997 9 sarer Sfag
AE GWHATE | U o UH AARR
Afgar somE N E sgigw WA
e TR KW GTEE ST HH &Y
et X awdt § 1 gl § ewmar
fr agi ww W FAw A F WA
T WIEE Y 9T geE wiw
fau sy =fgd o

s o ag & fe wra gfear
ez wis dfexw  anfewr
faeet & N Uz i & wWw
ur frerk agi & dwquz & fag geia
W s 1 owiw dfewr  sfezaE
s feww snifer v whew
arelg qear § wgt gvw ¥ qnw
aferw GqUEE W WA wTR AT
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trf“wmﬂvma[!hfmﬁwﬂ
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feeet frsfed) grar f w0 ot &,

(8t)
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war ¥

gfafedl sRw we  Afewa

AT W |
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3T 9T § AT wfawvew #F whwl
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s & fag dare g SvETw e
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wo e aff o - ferg o aw
wgeT ¥ waw fq A @ oW aw
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FduA waeqr a4 WA A FRTET
wegary #  feafres oy ¥ gfear
Aot
¥ w1 ag afY fx g7 aww
WA w qur Iak fnfedi B g9
wgfaand} wr aaTT wT 9T W Y
© wgfesrdi ® g sow fuwl
e m @ ww 4 fag ot
FHTT {7 7 § X vz T @
a1 & erd qa¥ faowsdt X @ )
wreRdr Afafade & wara ¥ £
Aurre Afewer o ¥ g Faifigay
% fag waw v fag § 1 dodtw
A AFIT-ZrA w7 AT AT & @Y
2| geET AT FATFT oF AWT
agdrE § o ¥ faato 9 wrag
wadr ot ¥ FadeT fear ar fr @ gt
§% wI7 Iwwey wwr §, e #
Frezw M 9F,  gwiwan § va A%
W wEr af ¥y § o o=l
fwar & fr 97 % forg dar s@r wfsw
o 9 §B A gEmar wWRa
gIAIT & gh), ag AT <@ arfE
18 giEfm Ofore § faaifaai &
wfeargaige @ o FAE T
AR dareg 7 froet favafaarag
-1 g Wt gara fear fp foad faenfagi
o agfaa gfaar ¥ a8 9aw ) wdf
S 2 dl]
q%F wiw g § fr dfesw gieg
wiy wifedl ¥ frog 3% Fve
wyfeqi § sfafrfier framr wfgg
qw 5@ & ¥ afe 74 § i &
gx  #rfasl &1 gara W A &7
g & 4 qolt wrw srafaal & faar-
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w1
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stugents, :’AW 0

{ el rgx o @ qu s W
WA et @ § . guifs s ¥
¥ go qd) wiF § for W wrew
warem & oy waw B A &)
g9 =¥ Fd § dar s & agdr g
g o wr amar gt fem fedy
SHrT T S A S oY e ¥ AW
® dferw qydww  sgaeqr § W
YT AERT-ARET AT L

SHRI SAUGATA ROY (Barrack-
pore): On a point of order.

MR. CHAIRMAN: There will be
no point o{ order at thig stage.

SHRI SAUGATA ROY: Please
look at me, otherwise I will keep on
standing.

ot Tman : a§ W ogaar

SHR| SAUGATA ROY: I amon a
point of order.

st da @ ogw AR #Y 7
®gEF F1 dwar g gur §

ot TemToR ;S Wt gEer
7g sy fr g Ffag L.

SHRI SAUGATA ROY: I am agaln
saying I am on g point of order. I
require your attention. I am on a
point of order under Rule 26. You
are taking Private Memberg time. How
can you gllow him to take this time,
The Minister i3 making a long state-
ment. I think you should give g rul-

ing,
" MR, CHAIRMAN: Minister, please
continue.

W Ty wreme c ww A
ag wanr fe goere & faq =
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wom afbn g ot 59 we <oy
- 9t YT ¥y e Y e
xg A AhT e ot A d R o
¥ 7T 9 o e oo v
prgmad ¥ gy owew g ww
W frgoe a7 58 w7 T W
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Ifaq 7T FETC R TG E T
AW FT ZIATH QAT FT F WA
e 6T & wreew 7% g A
fads & oifaca Y T4 07 59 #
R F1 W A § 7 fr gara ar
gAY FTTF | TarT AT aAET B @Y
TR W7 IART § gaadt adi

T T AW

wufe  wfww 0 sradfaw

& fafwet & yrdcinad & oug

¥ & famam qug for & g @

. &% wrgdz-tead w1 ¥ fag WY g

RUCLER GRS CRE TR

 WERTEIW A w4 M Y qeafa § 7
foelr #Y g7 % fadw A Adr g2

TS AT weew . w9 fady

LA X
805 LS—14.

IR F

SHRI SAUGATA ROY: I rise cn &
point of order. Rule 26 of the Rules
of Procedure clealy says about the
precedence of Private Members’® Busi-
ness. You have got Rule 28 and also
Rule 26 which deal with the arrange-
ment of Private Members’ Business,
There i no clause under which you
could walve thig rule, ang allow trie
Minister to = make such a long state-
ment. My second point of order is
this. It is with regard to the state-
ment of the Minister, When he first
rose to make a statement I thought
that this is being done by him under
Rule 372, I thought that he was making
an important statement to end the
strike and that was why 1 thought he
was cofing before the House to take
away some time from the Private
Members’ Business so that he could
make a good announcement to the
House that the strike is ended. |t is
not so. The strikes is continuing.
The medicos, the young medical stu-
dentg are continuing to be on strikes
Government is not able to solve their
demands. The Minister comes here
and reads out a flve-page statement as
to why the strike is not settled and so
on. Ig it not the Minister's business
to see that the strike is settled? He
comes to the Houge with a long state-
ment taking away the time from the
Private Members' Business, Let this
g0 on record that I take serious ob-
jection to hig taking away the time of
the Private Members’ Business ard
this peremptory use of the House bW
the Minister, and his making 5 state-
ment over a non-issue, over an isrfue
which had been discusseq several
times in this House, over an issue
which is contiuning for several days.
1 request you to look into this and see
that this thing is not repeated in
future. This is my submission,

MR. CHAIRMAN: So far as tne
right of the Minister to come before
the House to make a statement ig con-
cerned, as you know, the Minister can
always do so. But I do agree that in
the midst of the Private Membesrs’
business, he can only do so, with the
permission of the House and the House
did give him the permission,
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Now, s0 far as the nature of the
statemésit 18 concerned, the Minister
Ngg consulteq the Speaker. The han.
Speaker has permitted him to make
the statement, And you, too have.
The honourable House, would agree
that if the Minister gave a statement
0 the Presg to tne effect that he is
making certain concessions, the House
would have been naturally annoyed,
saying when the House ig in session,
why did the Minister not tell it 4rst in
{be House, and why did he tell it to
the Press, The Minister wanted to
take the House into confidence at tie
first opportunity. This is wnat
prompied him to come to the House.
So he gought the Speaker’s clearance tc
make this statement here with the
permission of the House and the
House did give him the permission.

I do agree with my hon. friend that
hig statement wag rather long. He
‘fook almost 20 tp 25 minutes, I have
already said that we would extend the
fime of the House by that period for
Private Members' Business, Now,
Shri Samar Guha,

RESOLUTION RE. SETTING OP OF
NETAJI NATIONAL ACADEMY—
’ Contd.

MR, CHAIRMAN: Shri Samar Guha.

SHR] SAUGATA ROY: Madam
Chairman, since you have tmade zn
exception in the case of the Minister,
why not you give me a chance to speak
on thig Resolution?

MR. CHAIRMAN: All right. Have
Your gay, Mr, Roy,

SHRI SAUGATA ROY: Madam
Chairman, thank you very much. I
commend thig Resolution moved by
Shri Samar Guha who is one of the
longest crusaders for acquiring for
Netaji Subhas Chandra Bose, his due
plasce gand due recogmition and due
share in the country’s political, educa=-
tional ang economic life.

Shrt Samar Guna hag moved a very
comprehensive Resolution in which he
hag suggested the setting up of 7n
Academy named after Netaji Subhas
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Chandra Bose. If you look at the life
ahd workg of Shri Subhgg Chandra
Bose, two things stand out very clsar-
ly (1) his great exploits as the leader
and the commander of the Ingian
National Army and 2) his thinking
on economic and political issues that
we came to know of through his presi~
dentship of the ‘Congress, through his
different presidential addresses to the
Congress, of hig setting up of the
Planning Commission under the \eader-
ship of the Congress. Madam, both
these things, both these aspects are
aspects which have not yet been dealy
with in full and, in which, proper re-
search has not been done. Professor
Guha has, in fact, very apily pointed
out that to-d_ay, to go into the pro-
blem; of national irtegration &
thorougn research, academic research,
is necessary because Subhas Chandra
Bose’s IN.A. (Indian National Army)
was in fact a symbol of national integ-
ration as you will find that there were
Muslim Generals like Shri Shshnawaz
Khan and others and there were South
Indian people like Lakshmi Swamina-
than and there were other people from
North India like Col. Sehgal and cther:
leaders and the Azad Hind Fauj buils
abroad, set up abroad, was really a
picture of the national army through
which Shri Subhas Chandra Bose tried
to liberate our country,

Another point stands out very clear-
ly. That is that Shri Subhas Chandra
Bose had always an eye for the natio-
nal integration. In that, he gave
three slogans to the Azad Hind Faul.
They were:

‘Ittafaq, Atimad and Kurban’.

It 1 may gay 5o, they were not slo-
gans in Hindi,; they were not slogans
in Bengall, hiz own mother-tongue but
they were the slogans which would
attract the minority community to the
Azad Hind Fauj and make them integ-
rate together.

1 bad rather a rare opportunity of
speaking after the Minister's reply and
hig reply appeared absolutely lacke
lustre like the whole performance of
the Bdweation Ministry in the last oné
year, if you will permit me in saying,
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the Minister had desit without length
why Netaji National Academy cannot
be bullt up. Why the Netaji Research
Bureau which ig a privately run bureau
with a meagre capital ang minimum
grant cannot be a proper substitute for
Nationg] Academy? [ do not find any
logic and substance in the Minister's
statement. We have here in Delhi,
Jawabarlal Nehru University, a univer-
sity mesnt to do post-gradute research
in varloug branches of Science and
ang humanities and social sciences. In
Simla, we have an Indian Institute
of Defence Studies wheres also
we do research  in various
branches of history, social sciences and
other fields, In Calcutta, in the Indian
Council for Social Sciences and Re-~
search, we have a Centre for Social
Sciences and Research. So, it is rot
that there are no national institutions
in the eountry which are meant to look
after the particular areas, varticular
arenas.

The whole purpose of this, as Shri
Guha bag very rightly and succinetly
pointed out, is to set up a new insti=
fution named after Netaji Subhas
Chandra Bose which would, in partl~
cular, give attention to those problems,
Does the Minister really mean to wind
up all these institutiong on Defence
Research  Studies, Jawaharlal Lal
Nehru University? Does he mean to
wind up the ten Indian universities
where all the subjects like Defence
studies are taught and researches made
into? There should be a reason as to
why tBe national institutes should not
be set up? I think it was a gr'Eat
crusade for Shri Guha for acquiring
for Netaji a due place in national life.
He has come forward with this Re-
solution now. It was through his per-
sistent efforts, I must Bay, that
Netsji's portrait has found a place in
the Central Hall, I must also say that
there 1z a feeling in the country that
proper Tecognition has not been given
to thig great revolutionary and patriot
who wag @ revolutionare not only in

thought but alsg in action in his own:

time in his very eyes on his own
efforts.

Academy (Res.)

That is why, Madam, at this time
when people have got the expectation
that a proper honour to Netaji will be
given such a reply from the Educa-
tion Minister is not at all encouraging,
is not at all welcome. I can only
say this. I know the bureaucrats in
the Education Ministry may put im-
pediments. In the name of such
bureaucrafis in the Defence Ministry
hag found out a reason for not chang-
ing the name of the Indian Military
Academy into Netaji Military Acade-
my. But, I say that this is the feeling
of the countrymen, if I am permitted
to say so, it is the feeling, particularly,
of the people of that part of India to
which the Rducation Minister be-
longs. That now the time has come
after s0 many years of Independence
to give proper recognition to Netaji.

Madam Chairman, Jawahar  Lal
Nehru is one of the persons I admire.
I admire his thoughts and progressive
ideag but 1 also feel the whole genio-
logy of Jawahar Lal Nehru has been
recongnised in India’s political life
and possibly the whole family has got
more than it has given to the country.
But what about Netaji! You say in
Netaji's own house the research bureau
is set-up. You gave a non-recurring
grant of Rs, 4 lakhs and you say that
will substitute the purpose of national
academy, I did not expect guch a
reply from the Minister. The pur-
pose for setting up this Academy is
clear, viz.:

‘“Netaji  National Academy, be
set up by the Government within
a year for making specialised and
advance studies on subjects in
which Netaji evinced keen interest,
like,—(i) advance Military Science,
(ii) modern socio-economic and
political ideologies relevant to the
objectives of Indian national re-
construction, (iil) concept of Indian
national planning, (iv) perspective
and problemg of Indian national in-
tegration, (v) history of revolutio-
nary movements for Indian indepen-
dence and (vi) mission of Indian
culture and civilisation towards



423 Sething up of Netaji &mm;mn,mm;m: 424 .

[Shri Saugata Roy]

achieving unity and understanding
among the people of the world.”

The Minister has mentioned about the
Indign Council of Historical Research.
We know the case of time capsule for
revealing the contents of which you
have received kudos in the House.
You are saying the same Indian Coun-
cil of Historical Research is alone
capable of delivering the goods with
regard to the study of devolutionary
idegg anq movements, I do not think
80. Today time has come when the
nation has to pause and think whether
we shall be trying to find our roois in
history and society. In trying to find
our rootg it is necessary to delve into
the richeg of thoughts of the political
ideologieg of different countries and
those of our own country.

Madam Chairman, if I may say so,
Netaji is a much misunderstood man.
He is an incompletely understood man,
In this part of the country and the
rest of the world people understand
him from only one angle—perhaps
military gngle, political angle or
because of hig political differences
with Mahatma Gandhi. Nobody has
tried to think of him as a whole man,
He was a complete man—a true re-
volutionary in thought and action. So,
this is the minimum that we can do
for him. That will not be paying
honour to Netaji, The nation will be
honouring itself by giving due homage
to Netaji and due recognition to
Netaji’s role, That is why 1 commend
this Resolution brought forward by
Professor Guha, Today he is in the
ruling party and we hope his life-long
mission will be near to fulflment. It
he does not get the support within
hig party it will be very sad.
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SHRI SAMAR GUHA  (Contal):
Madam Chairman, I am extremely
thankful to all the Members of ihis
House belonging to both sides for
giving unanimous support to the Re-
solution of mine, Actually, it is not

my own resolution it jis
the manifestation of the will
of the people of India, spirit of

the people of India, and the urge of
our younger generation for building
a new India of the future. ‘There-
fore, I also congratulate the earlier
House, where when I brought this fn
the form of a Bill, the same unani-
mous support was given from all
sides—unanimous support was given
by 25--30 friends in the earlier Lok
Sabha. It was a unanimous request to
the Government. But again that one
person came in the way. There was
whip; and under that whip the Bill
was thrown out.

1 did not expect a
better speech from the hon. Minister.
The hon, Minister appears to me,
not now only but on various occa-
sions, as nothing but a victim of men-
tal stagnation. It would have been
better if he did not mention the name
of his father who was a great asso~
ciate of the elder brother of Netaji
and a great admirer of Netaji. It
would have been better if he had not
mentioned that he met Netaji during
his childhood. When this Resolution
was before the House, he visited the
Netaji Research Bureau and so I
knew what hig reply would be. I
had a premotion and on the basis of
that, I said that the stock reply would
be: why should we duplicate this
instituion? Dr, Chunder should know
perhaps a liltle that I was closely as-
sociated from the very beginning
with the Netaji Research Bureau, I
am its permanent member. Dr, Chun-
der should also know that it was
Samar Guha who during the regime
of Shrimati Indira Gandhi fought
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tooth and .nail and made that lady
agree to this paltsy amount of giving
help.-tér Netaji Réstdrch Bureau. But
whoig-Samar Guha? It is the humble
speech, humble dust of the feet of
Netaji, just humble speck of the ex-
- pression of the will of the Indian peo-
"ple, not Samar Guha—I have done
"nothmg

The INA people—they were demed
Rs, 4 crores by way of pension and
salaries for thiree decades. I had it
further—it wag achieved after persis-
tent effort, the last ‘government had

-to pay about Rs. 4 crores that was
due to INA. When the hon’ble Minis-
ter is talking about constitution-
+a] difficulties, he jumped from one to
other plea for not accepting the reso-
lution, He says what is the necessity
of duplicating an institution and have
another institution? Why not we give
" help to the Netaji Research Bureau?
That is what he said. He was {rying,
to carry coal to New Castle. I am
very closely associated with it; I know
its aims and objectives and I had
participated in its functions on in-
numerable - occasions and have got
them various facilities; and it is this
. humble self who fought and got it.

I am only sorry; I take pity on him
on his concept of the contribution of
. Netaji, When he is saying that he
agrees with the spirit of the Resolu-
tion—see in what way he is present-
ing. What are the constitutional diffi-
culties? He introduceg the idea of a
constitutional subterfuge to sabotage
this resolution—I am using strong
words, to sabotage the secred idea of
having an institution in-the mame of
Netaji. T want to make it clear. That
some friends, out of some misunder-
standing, some current view, say it
was in memory of Netaji. No; it is mot
a memorial to Netaji, Netaji is not
a ‘was’; but Netaji, is’. The country
will know in proper time whether he
is or not.! a time will come. when , I
am sorry that men like our Educa-
tion Minister may not have the op-
portunity of atoning for their past.
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What should I .say? Sirong words
are coming in my mind, but I desist
it. -1 should say he is suffering from
an inertia—a - - mental inertia of not
understanding that large behind this
resolution. He was saying that the
Constitutional Provisions do not per-
mit it. What about Nehru? - How
many institutions are there in the
name of Jawaharlal Nehru? More
than fifty one institutions are there
in the name-of Nehru. What about
this Jawaharlal Nehru University?
Was there any necessxty for changing
the Constitution?

DR, PRATAP CHANDRA CHUN-
DER: Bring the law.

SHRI SAMAR GUHA:.What is it
for? If you agree to my resolution,
you can bring a bill yourself. Have
I no6t the common sense to understand
that to establish an institution like
that, you require a Bill? T have got
an opportunity to bring the resolution
and I want to set the idea in the mind
of the Government so that the Gov-
ernment can be set in motion to es-
tablish an institution by themselves. I
have given my idea. Earlier even in
that Bill. I had just given a skeleton
of my idea and I expected that the
spirit of the Bil} will be agreed to
and then we shall sit together to see
how that National Academy Bill can
be brought before this House.

I ask the Government why do you
talk about these, I should say, sense-
less things? Did you change the Cons-
titution for setting up Jawaharlal
Wehru University, Jawaharlal Nehry
Museum, Jawaharalal Nehru Award |
and for that matter—Jawaharll
Nehru Yuvak Kendra? Eighty five
Nehru Yuvak Kendra cenires are
there and more than fifty one insti-
tutions are there in the name of Nehrj
and you are spending every yesq
four to five croresg of rupees for theny
But Dr. Chunder, You have not evel
-the guts or the courage to spend even
a few lakhs of rupees, to start wi
for setting up thig National Academ$l
in the name of Netaji.
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Why I am anxious for this? As very
rightly and nicely spoken, I am not
,anxious to have a due share, as my
Ariend Mr. Saugata Roy said, not to
Jhave a due share of recognition to
Netaji in our history of national life.
No, not for that, The whole ideolo-
gical concept of our country is crumb-
.ing, the whole national character is
crumbling, the whole concept of our
politics is crumbling, There is an ero-
sion everywhere of our national va-
lue, national concept, political concept,
ideological concept. We have tried
many ideologies, we have tested many
ideologies—many  politica] parties
have done it in the country. They
tried to advocate many ideologies.
‘What ig the condition in the country
at present, Where is that national
character. where is that national will,
where is that national perspective
that will galvanise our youth force,
our younger generation to dedicate
themselves in a  spirit of complete
abandon, if not complete abandon at
least of a large quantum of abandon
to dedicate themselves for building
the nation, for the present and the
future, Where is that spirit today,
where is that ideology today. where
is that call today?

MR. CHAIRMAN: It has been aban-
doned.

SHRI SAMAR GUHA: Nowhere it
Is. It is the spirit, the ideology and
image of one great peronality, he
is not the personmality of India only,
he is a rare phenomenon in the his-
tory of the modern world—Netaji
‘Subhas Chandra Bose—that is behind
this resolution. Hijs image is an emb-
lem of a revolutionary idealism that
was never known of the kind in
the modren world .today. You will
not find any other emblem of the
magnitude, of the majesty and of the
brilliance of the kind of Netaji Su-
bhas Chandra Bose.

Dr. Lohia had rightly said that if
Gandhiji was the dream, Netaji was
the symbol of achievement. It is be-
cause of the achievement of Lenin,
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Marxism become a life philosophy, It
is the blood of the martyrs, it is the
revolutionary  surge of the Russian
people, it is the revolution in parts
that has made Marxism a_living phi-
losophy. Similarly, when I say this, it
is not a question of giving recogni-
tion to Netaji's national life, but to
acknowledge and accept his achieve-
ments for building up a new national
ideology for India—that Netaji's mis.
sion

should be evaluated
and understood. Can we
try to create a new sense of

values in our country, in the minds
of our younger generation, and can
we try to resurrect the lost values
in our country, in place of the poli-
tics of convenience, politics of oppor-
tunism, politics of careerism ang poli-
tics of professionalism that has wreck-
ed our national life today?

Yes. I have great respect for Gan-
dhiji. The Gandhian moral value has
certainly jts importance. But I have
told many times that during the free-
only
two men of destiny, namely Gandhi-
ji and Netaji. The place of other
leaders is only secondary.

In the name of Nehru, there are 51
institutions. I am nog talking in the
air. I have got a list indicating how
much expenditure is incurred on them
annually, 1 have got great  respect
for Nehru, but his role in the history
of India’s freedom struggle is noth-
ing but secondary. He has never
played a primary role. He was just
one of the planets in the Gandhian
solar gystem. Netaji is the only one-
man—a revolutionary comet—I would

call him a comet—who broke the
fleld of Gandhian gravity,
out-shone it with the
effulegence of a unique charac-

representing in a unique revolutionary
idealism that had created a new
value for the Indian people, for the
present generation and for our future
generations. My hon. friend Dr.
Chunder claimed to have entered in-
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to the spirit and he supported the spi-
rit of my resolution by I am sorry he
does not want to enter the heart of
it nor doeg he understand it. He has
not been able even to enter the gate
of it,

1 have said that I have not an iota
of doubt gbout the background of
Gandhian value of morality in poli-
tics. Just note the word which I use,
It is Gandhiji who has introduced a
certain concept of moral values in
politics. It will remain abiding, for
us and for the future also. In that
context, I have not an iota of doubt
that the vigion of the future of India
ig the vision of Netaji; the path of
Indian revolution ig the path of Neta-
ji; the path of our national ideology,
of the ideological revival of
our country is the path of Netaji. The
path of creating a new order, a new
call for total dedication in the ger-
vice of the Indian people, to make
India great—not only for herself but
for the whole world and for the
whole humanity-—that path and that
new philosophy is the philosophy of
Netaji; and that is what we have to
accept. And that is the basic reason,

the basic compulsion and
the basic inspiration why
I have brought this resolu-

tion. That is why I am trying so
much to project the image of Netaji,
to project the revolutionary ideals of
Netaji and to project the
revolutionary concept of Neta-
. The Netaji Research
Bureau hag a limited object.
They have done it admirably. I quite
admji it. But that is not my whole
object. My object is now for India
and the worlg at large, in the search
‘or quest for a new perspective for a
new concept of an ideology for huma-
nity and for the younger generation
to inspire it.

In his historic speech in 1944 at
the Tokyo University, Netaji said this
after brilliantly analyzing the evolu-
tionary course of human historv in
the last few centuries. I repeat it, I

repeat it when I say how the dermo-
eratic concepts ini Biogland had & pro-
gressive on the concépt of Frénch
revolution; thereafter the human his-
tory made a progressive advante in
course of Russian revolution. And
Netaji said that the mdrch to the new
horizon of human values had iidt
ended. He said that India would
have to move historically and philo-
sophically to the next phase of humah
progress, I quote whit he said:

“India will have to move to the
next phase of gocio-political events
of the world.”

That is why 1 have enumerated all
these things in my resolution, keep-
ing this in view that India needs an
image of a personality, not in the
idea of the personality cult, not in the
ideg of having worship of an idol, a
political idol—no, not that, but an jm-
age—as I used the words— of a revo-
lutionary idealism. Netaji is the
majestic image of a revolutionary
idealism, and with that image also he
had an ideological concept of his own
idealism. He had built up a heritage
of his own. On the basis of that liv-
ing revolutionary heritage, if you pro-
ject an idea ,that has a different
value.

An academic institution hag an aca-
demic value, but I am referring to a
new set-up in the name of a great
personality, of a historic personality,
of a hero, of a great man, with a
different perspective. That is why I
say that one of the aspectg is advanc—
ed military science,

Why do I say so? Because in India
our freedom struggle produced only
one—one and only one, person in the
image, in the personality of Subash
Chandra Bose as the commander, the
Supreme Commander of the Army of
Indian Lijberation. His name ranks
with the name of Garibaldi, with the
name of George Washington, with the
name of Marat who led the army of
the French Revolution. In India,
after Shivaji there is no other name
that can galvanize the jawang and
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e ofiéers &Y our aimy, the younger
‘Peoplé—only Netaji's name can do it.

When Hitler’s army attacked Rus-
sia, what wag Stalin doing? He had
to introduce the highest military
award in the name of Gen. Suvrov
who defeated Napolean. He had
many chiefs of his own, but Suvroy's
wag a historic name of a personality.
He had to introduce the name of Suv-
rov for galvanizing, creating a new
sense of courage and heroism in the
mind of the Russian army.

I am referring to Study of advance
military science because it was with
a national outlook that the National
Army of Netaji wag built. It has
never happened elsewhere, only in
India. How was the Russian army
built up? Was it built up on the ash-
eg of the Czarists Army? No, the
Russian Army was built up on the
nucleays of Military Committee head-
ed by Trotsky. That is how Mao
Tse-tung also built up his revolution-
ary army. Even Napolean built up
his army with cadres developed after
the French Revolution. What has
happened in no other part of the world
is the betrayal of an Army of Revo-
lution, those who dedicated their lives
—26.000 soldiers of the IN.A. who
sacrificed their lives in the eastern
frontiers of India. What have you
done to them? You are talking of
national unity, but the grmy of Neta-
ji—an Army of Liberation, an Army
of Revolution that was raised by
Netaji, raised almost out of dust—and
out of dust he created men of unusual
valour, unusual courage, men of un-
usual dedication—consisted of men
from: Peshawar to Chittagong = from
Kashmir to Kanya Kumari, and from
everywhere in India. He was talk-
ing about united India and Indian
national unity. Mosi of the import-
ant officers of Netaii came from areas
what is now called Pakistan. Lt.-Col.
M. Z Kani eame from the Peshawar
area, Burhanuddin came from the
Peshawar area, I. K. Kiani came from
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Peshawar area. Most of the top rank-
ing officers came from that area.
Many came from Punjab, Kerala, all
parts’ of India.

INA was disbanded. Not one of
them had been taken back in the
Indian Army of free India. Some of
them hag become drivers. Those
martyrs, those patriotic freedom fight-.
ers whg could from the nucleus of
our future Indian Army, what had
they got in fate? Some of them had
become drivers; some of them had be-
come bearers and some of the officers
were taken in an embassy or in some
factory here and there to become
manager or something else. That was.
the fate of the Army of the Libera..
tion of India. That ig the reason why
1 say that the last 30 years are not
only a betrayal of Netaji but a betra-
yal of the greatest heritage of Indian
revolution That is the reason why I
said let there be an Academy in the
name of Netaji. But I am so sorry,
as [ said, they are suffering from cer-
tain inertia of the past. You are sta-
ting why the Dehradun Military Aca-
demy could not be re-nameq as
Netaji Academy. Perhaps, it reflects
the spirit of Auchinluck in the mind
of Dr. Chandra or the gpirit of some
people who in the last 30 years tried
to keep .the name of Netaji eclipsed
completely out of the sight of the India
people and out of the minds of the
Indian people. Ii is a historical ne-
cessity to re-name Dehra Dun Mili-
tary Academy after Netaji.

DR. PRATAP CHANDRA CHUN-
DER: It is not under my charge. It
wag the Defence Ministry who said
it. '

SHRI SAMAR GUHA: 1 know if
is not your charge but why should .you
defend it? Why should you do it? I
charge you: why did you try to de-
fend the past policy of the Govern-
ment? You could have kept silent.
Why shoulg you try to defend the:
most bhureaucratic and imperialistic:
Auchinbeck’s policy? You know that
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under the inspiration of Mountbatten
.it was Pandit Jawaharlal Nehru who
disbanded INA. Mountbatten praded
it in his ‘Nehru oration.’ He said: “I
.advised Nehru not o take back the
INA people; I advised Nehru not
to play wup the  spirit of
INA”. Nehru dig it. He disbanded
it. He did not take any of them. He
did not care in any way to
show any respect to
the heritage of Azad Hind Revolu-~
tion, to the heritage of Azad Hind
Fauz and the great sacrifices made
by the Azad Hind Army.

MR. CHAIRMAN: Please do not
get deflected. I will request you to
follow the path of Netaji; do not get
.deflected,

SHRI SAMAR GUHA: There are
so many things in my mind. I am
just a dust:of hig feet what to speak
of his way of thinking. (Interrup-
.tio")tc

MR. CHAIRMAN: Please dg not
.get deflected. Mr. Sathe, will you
please resume your seat? He is not
" yielding. Mr. Sathe, you are not be-
.ing recorded because you are not call-
ed upon to speak. (Interruption)***

SHRI SAMAR GUHA: That is the
‘reason why I want the study of ad-
vanced military science ip -the name
of Netaji. Thay will inspire all our
officers, our jawans and our younger
generation,

Do you know what happened dur-
ing the time of Nehru? The display
of portarit of Netaji was banned in
the army barracks. And our hon.
-Minister tries to follow the footsteps
of that renegade. I should say, of
Indian freedom struggle.

THE MINISTER OF STEEL AND
"MINES (SHRI BIJU PATNAIK): Not
a1l

SHRI SAMAR GUHA: Not all, that
T too say.

That is why, I say that it will gal.
vanise our future officers and men
who will deal with the future Indlan -
Army. That ig why, I say, hig name
should be associated with the study
of advanced military aeience,

The other thing I have said is ‘mod~
ern socio-economic and political ideo-
logies relevant to the objectives of
Indian national reconstruction’. I
have said that there is a word called ,
‘capitalist contradiction’ in the Mar-
xian phraseology. Now, the world is
suffering from another contradiction
ie, communist contradiction. Now
the politica! ideology, thay was Mar-
xian one day, for younger generation
who aspire tp live up to the same re-
volutjonary ideal-—even that Marxian
tenents have become a subject of any-
body’s interpretation. The whole
world’s ideology is crashing.

Netaji, I remember, in 1930’s—you
were at that time in younger days—
wag doubled as a neo-fascist; some
called him an ‘arch-nationalist; others
called him a chauvinist. He evep en-
tered intp a controversy with Pandit
Nehru when the letter was saying
certain kind of Marxian ideology is
the last word of human history Neta-
ji's perspective was completely differ-
ent, At that time, Netaji cajq more
than once that he believed in social-
ism not only for the salvation of India
but of the world as g whole. It is
not my word; it is his word that “not
only the salvation of India but of the
world depends on socialism.” But
Netaii cautioned that no particular

“totalitarian concept of any philosophy

or any kind of interpretation, a moni-

‘tic interpretation, should guide the

concept of any kind of ideology.

That was the main ideologi-
cal conflict of Nehru with
him. Netaji said that we
should not develop any antagonism to
any kind of ideology that was preva-
lent in the world. But we have té
study them: with critical sympathy,
trying to understang them angd then,

***Not recorded.
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Jccording 1o the necessity of our tim-
44, accordipg.{o gur.history. according
‘to our cultyré, according to our na-

. tional requirement, according to our
enviorenment—we have to synthesize
new . values to build up the concept of
our Indian socialism. He always used
‘the .word “Indian socialism”,

-Netaji developed 3 new perspective
of -understanding different ideologies
dnd’ to integrate the essential values
of different ideologies inty one—the
philosophy that he always used, the
concept of the philosophy of synthe-
‘sis, the concept of a new philosophy.
It we really want to develop a new
philosophy in India, new concept of
aociahsm, a new concept of our na-
tional ideology, then the perspective
that wag given by Netaji should be
understood and ghould be followed
100,

In this Institute, a  comparative
study of different political sociology,
of different idology, of different poli-
tical theory, should be made ang out
of what is relavant to our Indian con-
text, whatever ig relevant to Indian
life, we shall try to build up our
own national philosophy and national
ideology with those ingredients.

About the concept of national plan-
ning, so many literatures are therve;
50 many volumes of literature have
been publishedq by the earlier Gov-
ernments and by our Government
also. Is there any mention anywhere
that Netaji ig the Father of Indian
Planning? 1Is there any mention any-
where that Netaji had to risk the
anger of Mahatra Gandhi in formu-
lating hig idea about national plann-
ing? One of the basic reasong why
Mahatma Gandhi opposed Netaji dur-
ing the Tripuri Congress was that

Mahatma Gandhi was opposed to the -

concept of planning. He changed
only afterwards. Many Gandites felt
that everything of the Gandhian con-
cept was undone when Netaji intro-
duced the concept of national plann-
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ing. In the Haripura Congress, it was
Netaji who first introduceq the oon-
cept of nationa! planning and set up
the first National Planning Commis-
sion,

I may tell you that Dr. V. V. Giri,
former President of India has written
in his biography that he was one of
the members of the National Planning
Commission and that he guggested to
Netaji saying, “You are the President
of the Congress and, in the fitness of
things, you should be the first Chair.
man of the National Planning Com-
mission.” To that, Netaji said, “You
are an absolutely sénseless person.
You do not understand. If I become
the Chairman of the National Plan~
ning Commission, Mahatma Gandhi
will scuttle jt in no time. Make Nehru
its Chairman—Gandhiji will tolerare
it.” Nehru did not know anything
about it. Nehry wag then in London.

-About the concept of national plan-
ning not only in his Taripore speech
but, thereafter, in many speeches and
in the first meeting of the National
Planning Commission, he elaborated
his jdea of the future concept of Indian
planning. Not only that. Even dur-
ing the War, even in the midst of re-
volution, he set up a planning cell in
Germany. he set up a cell in South-
Easy Asia, about how to build up the
concept of Indian national planning in
free India. In his 18944 Tokyo speech,
he elaborated in details about the
future of Indian pational planning
Therefore, if I say that planning
should be one of the aspects of the
National Academy is there anything
wrong about it? If should be there-
fore associated with the person who
has been not only the pioneer, mot
only the architect, bu; the Father of
Indian nationa] planning,

Now, I come to the question of

Indian national integration. 1 have
great respect for Gandhiji. But only
after his martyrdom, miniority

communities really understood Gan-
dhiji. But it was Netaji alone who re-
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slly brought together all the Indian
people, removing all the barriers of
caste. community, religion and region,
‘into the concept of one national unity.
Look at his life. He escaped from
India in the guise of 8 Muslim Pathan,
He was escorted from the frontier by
one Pathan, named Akbar Khan.
From Germany to Singapore, in his
historic submarine journey, he took
with him only one person, a Muslim
comrade, Major Abid Hasan. In his
army, as I have already sald, about
80 per cent of the higher officers were
Muslims; there were a number of
Christians; there were many Sikhs he
did not care to which community
they belonged to....

MR. CHAIRMAN: A large number
of women were there.

SHRI SAMAR GUHA: Women
belonging to different communities
were there; there were women from
Keralg, Tamil Nadu, Punjab, Bengal
and other parts; there was the Rani
Jhansi Brigade constituted by them.

What could not be achieved in the
Indian army of the British, Netaji
coulq achieve it—complete unity in
the Army. In the Azad Hind Fauj,
the Hindus, Muslims, Sikhs and
Christians lived together; dined to-
gether in the same dining hall, they
ate the same food. During Azad Hind
days, the Hindu temples were open
for the Muslims, Sikhs and Chris-
tians; similarly Morques, Churches
and Gurudwaras were open for other
commurutxes also. It was some kind
6t a socio-cultural revolution which
wag effected during the days of the
Azad Hind Revolution.

When the Azad Hind Fauj crossed
to the Indian soil, when they crossed
the border river, the Muslims were
having namaz reciting the Koran, the
Christiang were with the Bible, the
Sikhs Chanting the Guru Granth
Saheb and the Hindus the Gita. Tt
was a sacred gcene of unique Nalional
Unity.

-

When the first fiag of thétart fs6ot
wax hoisted it Malradig fix Martpdr,
it was the pride of a Muslimi, Col,
Saukatullah Khan to pérformi his.
historic patriotic act. Unfortunately,
he iy a Pakistani now. By whom cen
the last word about Netaji be gaid?
Only by Col. Habibur Rahman, a
Muslim. When Netaji left for an
unknown destinetion, nobody knew
where he was going he could trust,
and he could beget trust from, nobody-
else but a Muslim,

Netaji is an absolutely religious
man, a spiritual man out and out.
Wherever he went, he used to carry
in a small bag, a small book of Gita.
a small plece of Chandi and a rosary.
Whether in the war front or in his
home, wherever he was, this wag the
last resort of his Soul. He was such
a religious man, an absolutely spiritual
man. He was a follower of Swami
Vivekananda. Nonetheless, how he
could bring together all the people!
Only in the name of such a perso-
nality, the concept of national integra-
tion can be given 5 reaml meaning.
And with that ‘des of Tzag Hind Fauj
and Azad Hind revolution...

MR. CHAIRMAN: please conclude.

SHRI SAMAR GUHA: About the
history of revolution, my friend has
rightly said..

MR. CHAIRMAN: Mr. Saugata Roy
has spoken about it.

SHRI SAMAR GUHA: Dr. Chunder
was mantioning about history. What
have they produced? The Time
Captule. .

DR. PRATAP CHANDRA CHUN-
DER: That Committee is being
changed. ..

SHRI SAMAR GUHA: I know how
it is changed. Don’t talk about
that. You have not had the guts
and courage. I know how these
people were working, what these
people have done. T know what type
of people, in the last few years, were



44 Setting up of

Peougit. dako - the Bducation Ministry
end Gaumcils and yarious academies
and: how thewe institytions were being
utilised m cemin politlcal purposes.
1 knowe. ..

MR. CHAIRMAN: I warneq you in
‘the very beginning not to get deflect-
ed, Remember the teachings of
Netaji.

SHRI SAMAR GUHA: You know
how the Time Capsule starts. It is
‘mentijoned ‘that the history of Indian
freedom struggle started in 1921 with
the Gandhian movement. A friend has
already sald that the Committee that
was constitut>d for writing the history
of’ Ind:an freedom under the Chair-
manship  of Dr. Ramesh Chandra

Mazumdar, in its preliminary report,

‘hag suggested that the culmination of
the Indian freedom is the result of
cumulative contributions of the re-
volutionaries, of the Gandhian move-
ment and ﬁnally of the Azad Hind
revolution upder the leadership of
Netaji, That Committee was un-
abashedly dissolved and a new com-
mittee was formed with a friend of
Jawaharlal Nehru as Chairman, Dr.
Tara Chand, and the history that has
been written is there and what it js
you know. Therefore, I said history
of Indian freedom should be written
in the true perspective, . The Last
point is the mission of Indlan culture
and civilisation .towards achieving
amity and understanding among the
people of the worl. It inc.uiss what
my friend, Prof. Chekravarthy has
said. .

MR. CHAIRMAN: He has already
covered that point.

SHRI SAMAR GUHA: I will finish
in a few minutes if you do not in-
tervene, Madam Chairman.

Look at Netaji. Even from his
.childhood he noted in his diary, *1
feel that I have u mission to fulfil and
that mission s e missioa cf India?
Swaml Vivekanunda used tc  say
that India has a mission to fulfil,

Netaji always used to say that India’

thas a miusmn ‘to !ulm not in a paro-
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chial sense, nof in & chauvipjstic
gense, He again cited the world his-
tory. Look at the. history of Babylon.
Look at the history of Greece. Look
#t the history of Rome. Look at the
higtory of Egypt. In Babylon yui
have the Hanging Gardens. {n Grzece

the old amphitheatreg are there, In
Rome certain statues wre there. In
Egypt the Pyramids are there. The
mumics are there but {he soul is lost.
But look at India. It has passed
through so many hazards of life all
along his history but from the days
of the Vedas to the gays of madem
India, the main current of life in indfa
is like the current of the Ganga,
-essentially flowing in the same style,
in the same music, in the same unison.
That is the basis of Indian culture
-and life Netaji said that this is the
remarkable feature of human history.
What wag the reason for this? India
hag something very vital, very funda-
mental, very essential, to contubu?.e
to ‘the world that is why India of tbe
past is living in the present and wﬂl
live for the future, For that reason,
I saig that India wants to, I should
say, rediscover itself not in the con-
cept of that gentleman who wrgte
The Discovery of India, not in ¢ at
spirit—he failed to discover In ia;
otherwise, he would not have parti-
tioned India—but to really discover
the sou) of India, it is necessary to
understand Indian history and Indian
culture and the true fundementals of
it and to create a new vision of Indian
life, national life, not only to revi-
talise, not only to galvanise us to build
up our own future but to contribute
something to the world as the mission
of India,

I again humbly suggest to my bon
friend, Dr. Pratap Chunder. Let h1m
understand. Tt is not a question’ of

the share, the contribution, of Nq)aji

towards our freedom struggle but it is
for a much greater perspective, for a
higher perspective, The vacuum
through which we are passing, ig- an
ideoJogical vacuum in India, and India
today needs the image of a persoy
nality, the majesty of a persomluy
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[Bhri Samar ‘Guha) :
having the highest concept of. re-
volutionary jdealism...

SHRI K. P. UNNIKRISHNAN
(Badagara): That was what Shri
Sathe also said.

SHRI SAMAR GUHA: Here India
needs the ideology of a person whose
life and achievement can create a new
feeling, and a new thrill of a new life,
of a new vision, of a new horizon for
building a new India, to fight for it
and to abandon everything for India.
That ideology, that concept, that inspi-
ration can only be found in the image
of personality of Netaji and his con-
cept of ideology and only thut can be
incorporated in the minds of our
Yyounger generation and future genera-
tions to inspire them to a higher con-
cept of life. -

For that reason, I have brought
forward this Resolution. It he accepts
the spirit of the Resolution—he said
that I had not brought forward any
Bill—if he uccepts the bagic countours
of this Resolution ang then says that
Government would bring forward a
full-fledged Bill for implementing the
spirit of this Resolution, then I am
ready to withdraw it. Otherwise, Dr,
Chunder, I feel pity for you. It will
not be possible for me to oblige you
by withdrawing the Resolution.

SOME HON. MEMBERS rose—

MR. CHAIRMAN: Kindly resume
your seats. I have called the Minister.

SHRI VASANT SATHE (Akola):
‘¥ou eaid that you would allow us to
seek clarification.

MR. CHAIRMAN: I said ‘if neces-
sary.”’ Now please resume your seats.

SHRI VASANT SATHE: You will
appreciate when I say it. I want to
ask about a fundamental point,

MR, CHATRMAN: I am gorry. Will
you resume your geat? When I am
on my legs, you will resume your
seat. I hope the House will co~operate

with me because there jy much work
to get through and those who' were
not here earier do not understand
that quite a lot of extra time has been
used. Therefore, I have called the

SHRI VASANT SATHE: Ma-
dam-.... o

MR. CHAIRMAN: No. I am cali-

ing the Minister. You resume your
seat.

DR. PRATAP CHANDRA CHUN-
DER: I have already made it clear
that we support the spirit of thiz Re-
solution. But I try to point out thet
there might be certain difficulties
about the modality which has been
suggested by hon. Shri Samar Guha.

MR. " CHAIRMAN: May I interrupt
you?

SHR; VASANT SATHE: I wanted
to say samething.

MR. CHAIRMAN: Will you resume
your seat, Mr. Sathe? I am sorry. I
cannot shout louder than you.

You have already participated. 1
would request you to confine yourself
to the point of legislation.

DR. PRATAP CHANDRA CHUN-
DER: Unless I have the introduc-
tion, I would not be able to come to
the conclusion.

-——

MR. CHAIRMAN: I am just ad-
vising you to confine yourself to
legislation.

DR. PRATAP CHANDRA CHUN-
DER: The modalities will have to be
considered in detail and I will certain=-
ly take the hon. member into con-
fidence. 1 have already talked to him
over the telephone and these details
will be considered and with this assu-
rance I would request him....

SHRI SAMAR GUHA: This is 2
straight question. Do you accept the
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idea of setting up Netajl 'Nationsl
Academy? This is the moot point. If
. you sccept (Interruptions)

SHRI VASANT SATHE: How cen
you? Do you asgociate the name of
a Jying person like this.

MR. CHAIRMAN: Mr. Sathe I
have not éalled you.

(Interruptions)

DR. PRATAP CHANDRA CHUN-
DER: There is the Giri Institute of
Social Sciences—in the name of our
ex-President, Anyway....

SHRI VASANT SATHE: Normally,
it is not done.

DR, PRATAP CHANDRA CHUN-
DER: I will certaifffy consider this
aspect and I cap assure the Honm.
member in spite of the various things
he has against me. I am not provoked
by that. T am accustomed to all thege
kinds of attacks. I can certainly
assure on behalf of the“Government
that the exploits and various contribu-
tions of Netaji Subhash Chandra Bose
will receive utmost consideration from
the Government. But how it will be
done, I will"have giscussion. On this
assurance I would request the hon,
member to withdraw this Regolution.

SHRI SAMAR GUHA: My Resolu-
tion is very clear. 1f the hon. Minis-
ter says that he accopts the idea of
sefting up Netaji National Acade-
my....

SHRI BIJU PATNAIK: How can
it be in the case of Defence Academy?

SHRI SAMAR GUHA: I have not
said Def@tte Academy. Academy,
where academic studjes are made.

MR. CHAIRMAN: Prof. Guha, will
you resume your seat.

SHRI SAMAR GUHA: Only then
I can withdraw, otherwise not,

MRB. CHAIRMAN: There are two
amendments which have been moved.
One amendment has been moved by

Neteji Ndtional
Academy (Res.)
Shri B. P. Mendal. I put Shri
Mandal's amendment to vote.

Amendment No. 3 was put and
. ~ negatived.

MR. CHAIRMAN: There i3 another-

amefidmen{ by Shri Hukmdeo Naraim-
Yadav.

ot geaEY ATORY anew (FEEAT ) ©
& 29w A g

MR CHAIRMAN: Is it the

pleasure of the House to permit the-

hon. member to withdraw his amend-
ment?

Amendment No. 2 was, by
withdrawn.

MR. CHAIRMAN: The question is:

“This House recommends to the
Government that in patriotic re-
cognition of the fundamental pom-
tributions made by Netaji Subhas
Chandra Bose, in thought and action,
towards achieving independence of-
undivided India and evolution of'
ideological concept of our nationat
reconstruction, an Institute of ait
India, importance namegd as “Netaji
National Academy, be set up by
the Government within a year for
making specialised and advance

" studies on subjects, in which Netaji
evinced keen interest, like,~—(1)
advance Military Science, (i)’
modern socio-economic and politieal
ideologieg relevant to the objectives
of Indian national reconstruction,
(iii) concept of JIndian national
planning, (iv) perspective ang pro-
blems of Indjap national integra-
tion, (v) history of revolutionary
movementg for Indian independence
and (vi) mission of Indian culture:
and civilisation towards achieving
amity and understanding among
the people of the world.”

MR. CHAIRMAN: Those in favour-
may say ‘Ayes’.

SOME MON. MEMBERS: Ayes.
MR. CHAIRMAN: Those against
SOME HON. MEMBERS: Noes.

leave;.
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MR, CHAIRMAN: Ayes have it....
SOME HON. MEMBERS: No. Noes
have it.

MR. CHAIRMAN: Then we have
Division. Now, there will be division
Let the lobbies be cleared,

The question is:

“This - House recommends.to the
Government that, in patriotic re-
cognition of the fundamental con-
tributions made by Netaji Subhas
; Chandra Bose, in thought and action,
_ towards achieving independence of
undivided India and evolutipn of
ideological concept of our nationai
reconstruction, an Institute o sll
India importance named as ‘Netaji
National Academy’, be set up by
the Government within a year for
making specialised and advance
studies on gubjects, in which Netaji
evinced keen interest, like—(i)
wdvance Military Science, (ii)
modern socio-economic and political
-ideologies relevant to the objective
of Indian national reconstruction,
(ili) concept of Indian national
planning, (iv) perspective and pro-
" plems of Indian national integration,
(v) history of revolutionary move-
ments for Indian independence and
(vi) mission of Indian culture and
civilisation towards achieving amity
and understanding among the people
of the world.”
. P

The Lok Sabha divided.
Division No. 1] [17.51 lrs,

AYES

Barman, Shri Palas

Bhagat Ram, Shri

Bhattacharyya, Shri Shyamaprasanna
Bonde. Shri Nanasahib

Chakravarty, Prof. Dilip

«Das, Shri S, S,

Dhondge, Shri Keshavrao

Dhurve, Shri Shyamlal

Doley, Shri L. K.

Gotkhinde, Shri Annasaheb

Hazeri, Shri Ram Sewak
Jain, Bhri Kachrulal Hemraj
Joarder, Shri Dinesh
Krishnan, Shri G. Y.
Lakshminarayanan, Shri M. R,
Pradhan, Shri Amar Roy
Ramjiwan Singh, Shri
Rao, Shrimati B, Radhabal Ananda
Rao, 8hri G, Mallikarjuna
Roy, Shri Saugata
Shankar Dev, Shri
Suman, Shri Ramji Lal
Unnikrishnan, Shri K, P,
Yuvraj, Shri

NOES
Balak Ram, Shri
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi
Borole, Shri Yashwant
Chandan Singh, Shri
Chandrg Pal Singh, Shri
Chaudhary, Shri Motibhai R.
Chavda, Shri K. S,
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dave, Shri Anant
Dhillon, Shri Igbal Singh
‘Gulshan, Shri Dhanna Singh
Harikesh Bahadur, Shri
Kailash Prakash, Shrj
Kureel, Shri Jwala Prasad
Machhand, Shri Raghubir Singh
Miri, Shri Govind Ram
Mishra, Shri Shyamnandan
Mritupjay Prasad, Shri
Munda, Shri Govinda
Paraste, Shri Dalpat Singh
Paswan, Shri Ram Vilag
Patnaik, Shri Biju
Patwary, Shri H. L,

Rajda, Shri Ratansinh
Ranjit Singh, Shri

“
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Sal, Bhrl Larang

Serengi, Shri R. P.

Shah, Shri Surath Bahadur
Ugrasen, Shri -
Varma, Shri Ravindra
Verma, Shri R, L. P,

Yadav, Shri Hukindeo Narain

AN HON, MEMBER: The total is
less than quorum.

MR, CHAIRMAN: There is quorum.
But votes have not been recorded.

SHRI BIJU PATNAIK: You said
there is no quorum,

MR, CHAIRMAN: ] think, you, Mr,
Minisfer; did not hear what I said. I
said, there is quorum, but many votes
have not been recorded. Something
;i wrong with the machine. They are
being added. So, when the final tally
comes, you will find that there is quo-
rum, The final result of the division
is:

Ayes: 25. Noes: 34.

The noes have it. So it ig rejected.
The motion was negatived. -

1755 hrs,

RESOLUTION RE. ABOLITION OF
LEGISLATIVE COUNCILS

MR. CHAIRMAN: Now, we take up
the next Resolution that of Shri Ramji
Lal Suman,

ft crolt wra gew (Fiedrarmae )
aear, &  frefafa
¥ qU QAT E ¢
Yeg gwT Y UT & R gemt §
0 weAl (frare ofoedi) & A
ardw  qfrer war T #F § awr FA
TR o wfwar § ¥ wreerew Ay
T wdy afm Q@ E aar
wing, T Wiy s v
805 LS—15

¥ fag dfeew § wgwr s
frqr Wy ("

qurefr  wgw, 1931 ® Wiy
e ¥ v A A e
# fore aoFre oY weaeT ¥ off g O
aTig goRrC ot | e & darw
9T ¥t A T T ¥ HEr w1F [
gt &% el w frac g oy
uw; fufewr frsre §, arvere famx
§ mar ¥w & qow, wifgew § Wl ot
T A WL A Twd oy A et
{1 e e § R & S
WY T Y wTE X gaw fadw
fear ar 1w T A @Rl A
e fdw fear ot 5w @ W
L L L

“It will be only an experiemental

measure that Legislative Councils
are to be introduced in the States.”

IR g7 9 ¢F  qEEIfaiE § Al
fegeam & goE w1 WE T W
faarr afeedi at avdw yfisT et
TR faeRT T’y STUAr WA gy
Ty WA & foq o warw fear o
e ¢ wiewrd Ow W e
& W TN Suwr wer AT ag at
TRy Fowar <97 WCAT MaT TAwT
AT FCE T X oYy o wwar
§ 268, 1950 B 5w
T @ Ja% wiiEww 168 § ©
farw  ofeedY @ saweqr & o,
fagz, =t 7w, d9m, SEX wdw
o e dae | wEE T TS gl
¥ fawrr afoeal it e v foar
W §6 § Crr s v 4 ok
wafew § 14 WA 1969 #Y fagry
afesy o & o, ek oW aw D
ot & fewwr @ nar @ wweE

% feur  aforg it Wit &
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R ga.q ¥ fagm ofensi o1 @rew
T foar mar 1 W § 22 @@ &
¥ i o ga) ¥ Y faamw afeed
e § 1 wia Rw, g,
AAAATE, AGITiSg, FATeH, TAL Y
W ae weA 1 wim ¥ ofoeg
¥ wawl % derr 90 §, fagx ¥
96, afrware ¥ 63, wgrag A 78,
FAF ¥ 63, IAT AWM T 108 WK
JE FHAT A 38 | SN WTEAT
¥ favda fggen & 22 & § om0
@ gl ¥ fawrT afiw® w1 w5
W1 ag WY oF A At A
tro@ ¥ sEplam ag i R g
Fg § 5 fpll ot wfim w9
fate  wfirgre gwrt o 3 v
T, & K F AT W FT ATAL
w1 wftwre g e faarA afeesi
*fag v weedi w1 wga A §
I AT F A o qiw awt
ol Ay wfawre g § A ooy A
W § F § Afordifer vt & o,
dra gy ¥ AW, v

%‘fm-ﬁmma@g
oA 3w ¥ AT wrgy § Afew oy

@ty faegwr ook fada & fedft
i gk 2w ¥ g A w
T wfase 4@ § dfew ™ atw
afrgi & Wi W g
w1 wigwre frar gur § 4
Hemer & awrwr avr §
faur afeesi & forg

1
i

Eif
Tt &

1%
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& oo e ey § o get gt ¥
WY Wi T Ao ¥ W Wy
g s STy Y & 1 ag oifesw
wr e g, fegrw v we g | vt
o6 W qaTT W vy o awr §
fam & wfeg A & wefes dfafe-
frdw, gr¥ gg  &F0f ® Wy amar
¢ for wY st Y mrare. A o wwen
I A O faw yrar g1 fofem
wrx ot fom R T THAY AT
T AT SER ¥ gU AE e o
g?
18 b,

qeerarr 4t fagrr st siifeer
oy fraw ofordf & O frdew
it § 37 % Tl wr S g @
o faare war ¥§ and w omir §
wvé 7 w70 awed SEA 1 A .
g1 ST A ¥ = aga
wed gag aF faaw e d R
agi g dar W@ faur afers)
¥ wff v wway § o fraw | &
woar &1 faar qfioed oY i Y
gfte gt § forr Y gfee faarr qwg

¥ i wwwar § feowndy &0
R fog 5w § Ty Frwtor fean
T 4T I qur A fawer ofwd
Fefowme Wt U Y &<t &

e & whrwre ¥ A ¥ & weor §
g7 wiawre aa ¥l o w
g wifyg e g by Sfl ¥
wvrl 2Y s e &0

2
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. gk e Y WY WY o T e
-gufe W §u W g I
Y § 9N fedlt ol Tolfeon qrt
LR i R g of ST
saferry st & fam & wmie %
§ vy aweT j—uT wT I Ry
g ofceg & ot & —fis oY &y
W Hud § ¥ 7o afgase Ry £
7 fodt faqg Fdifea AL, Twer
W X § o 7 f frar frdiy
ar vy & faf § s o friy
fewredy @t § 1 AT AW & Fur
T TE w X E v
7 § fir frarer-afiag fored firg ammd
it §, ag W fefar amr Wit S
T w1 o & ag g few
ot & frawr fed o & oo o
t mwad wgw §, wRowv Ew
aw § uowawr W faarafos
§uw & o 3 @ o
Td TH gw 9T AW WY QA
fard et dma g o1 fggem
% o g wr v S § )
T w0 few aw
2 ¥ 49 w9 g% §, ST Faam-
qfeeg & o ¥ w1 avellm T

wg oW e w1 % e 3,
o ko ww qre gt & & e
A aalie w=A F1 wferwT 7Y
§ | s fgmR-aw €T W
faar gaT R, I FEX T AT
qaTEr faarrafag w1 wrw e
t

[I§ REAQH wra qg ¥ Fe v
ga 7w ofy By 9 & ag ot F
o ot arf & dvel o gfe
T TN WAW g e

e A 9w & fnig & -
fied gy sy P €1 foreT-a,
wrp-aar F qaeq ol o o Aife
Ffgaw YT E 1 A et
quwarer fe fawm-afiog &7 o
ey wimFwomcd
ot &l 1 o e gl g, 19
Y WY gewer WA v fawfowr gy
W Aagwrd) WAER ¥ 39
W qaAfant Y qEewE wT W
e fewfaar sr g & K g
weag ¥ §o wiwd dw v WigEr
fl

e wiw § o o S
1971-72 & Ygorw & fawdr
AR frar s sz s 1972
73F wgdem 87 &1 1872-73
sTEal [ IA”ATE ¥ 3 MG 37
TATX 800 T4 § 1 XF YwTT ST 0
gfearg faerdt & ¥ Gfews Gfafad,
frarar wrer st ot AW wT W
gferard §, 57 %1 @ e

gt oF fage feam-aforg wr
garw ¥ wgl 1075-76 ¥ weaw
W garerer ¥ o e wer w7 @
36,848 77 € WX 76-77 ¥ 58
TR 77-78F SBEWIT | TG
wra weaer s SneTe ¥ Faw W@
W& &1 g wewl ¥ e
23 ATH 62 TIATT 700 T o guT
% 1976-77 7 W 1977-78 &
23 9@ 67 EHIX 200 T & guT
8

wpei #  73-74 F 3
T 46 8T 804 I, 1974~75 |
3 W™ 89 TATT 40080 WYX 1975~76
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=t awoft @ ]

T 4w 408AT 900 T WY
Tt .

 wARew d 1976-77 ¥ AW
toara Ty wd g &

Agrae 7 1975-76 % 15 W@
97 TA W 1976-77 § 17 914
T euneigm &

afgwarg & 77-78 ¥ waww
189w Ty ad g §

I MRT H 7677 F 20 FTE
56 g9 100 07 &% go §

7g S w0 Ty W wikd w
W F vy, Aoww W@ g
fergem A wrw se@ g aa Y fr
N F T Fo I IT | 5w
Tw & o waTy wATT AN gy § 0
W | fegew # W oW omar
# fiwm § SEE R S AR
i gfrafoa sTwr Ew R W
L

yfrr, gwawmd 7 qatH arofead

s ®C @ & I A1 9T HAE
Toar gw dw A g fwar g &)
wx x@ ¥ %1 fasfam s R,
FAaarel w1 wr AT A gH uw
U BT EAT EET | QOO s
N WqEAT § AT AATY A A
fusma a9 § % gw weE A
wr  ghrafsa o wowg sww
¥ A T W q

orffy ¥ro SfgaT A Tw qEA §
F7 a7 i T7 30 F @ & iy Frmife
F AT Ffge 1 WA 7 AT wal
wfa-ure & wies ad o dor wATE AT,
A WET N oF T TOT WY
W IR TAT WL A% ¥T AT
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o | wg war R ¥ fawe o
ot fear o1 wwr &0 g Am §
wwwi & ferwe i 9 3o I
W qfrirgepat b

i g¥ Rmar q¥r e wr g
oficqdl & tw W o wiw gwr &
sl g0 o fed T e W
gfie Tl T ¥ w0 wed wie
NPT e of wwr
TR AN F N awfafis g wix "o
T M & 97 & ool wy f e
ofed § o femer ) w7 &
Ty Wi & yfeohfed, e,
s A faaerd Y ok W
T e &) @ faw ofoedi
¥ greor qwr & WO Tyl W T
o AT gd 1w €

%% oz yene 1@ fg @ §
ag WA qEW ag ggeE w1 fw -
e ¥ q0eT Wit qawd Y ek
gC T AR WY wvEw W W
wW ¥ fou aam owal &Y ey
qfeasl #Y @ew # ¥ wfgg ) &
gaaer g fr ag sl wewm A6
WUT A wga gh | F wrw WY
¥ gz AT W f§ qg waw
IS q Tw WY FOE w94 T BT
% qwar 8, fomy fgmgmr o &0w-
) fry Qi dw ¥ fewraag?
N oot A ¥ sy faw awd
¥ sofeg Ry g @
¥ & g B o § gEeTO O |

MR, CHAIRMAN: Motion moved:

“This House is of the opinion tlat
the Upper Houses (Legislative
Councils) in the States have not
served any useful purpose and in the
process of legislation they are prov-
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far ¥ wwwwf vefag & ow
f arr wg wrg g fe g X
i & Sfgm W e et Wi
frax e %7 97 1 9@ WX foa ¥
o ag frere off W § 1 weewr
aw F ag ow faerc e &
wz A wag foee &, ovgr free g
afew ag foog Wt mff & 1 WIC
forere et e g Teat F gan, W
F ot g, g @ew F o AT
dong § WY 7df §, agw & g At

ing to-be cumbersome and avoid-
able - expensive and, therefore, the
Constitution should be suitably
amianded $o abolish them as soon as
possible” S .

..Mz Patwary, will you please resume
your seat? People cannot just get up
and speak. I have got a Mst of spea-
kers and I woulg be calling out ag per
that. I would like to remind the Mem-
bers that time allotted for this resolu-
tion i3 only two hours, There is 2
large number of speakers here. I
would request you to conflne yourself

- to five minutes. When I say five
minutes, I mean five minutes.

oft qwo gwo Tzerd (srereraré):
qumafe wdva, & ok fa, s g,
¥ JEATY W qRGH I |

2w & |x oAl F waT grew wif
E1 wefvg wart § ot ok 2w &
i uwewar At § 1 wg aw
weaTast #7 gy §, fora gré o
F arwdy oW 8, 9@ & wwTIs; w2y
e X v wfgwic &, AT W
fasadt @ &, A W N e
W e ofaw aff &1
WamE §9 W OF 33NN At
gfrrg i) § frar ar Wl S@ & 7w
1 oY fie qready geaoEl B W A
W o7 wfee fgr w1 1w W
Aa9T ag & 6w e et ®
wsTORl W e w7 wfyw fer
AT AT, oY W ATEAD AT AT
B39 ¥ o whwT |

iy waey &1 v ag
™ 99X grafay 7 w7§ ardwar wf
81 & Fd ¥ ag WO v
fe az or w¥et fast 3, oY 77 Wi
R fr wex gefae § foaw @
fraifa gu & =7 1 wnfad s
& 1 wgt £ ooy iy £ 1 A Ay g
Wy § gar i 9T 9w W

e o fere i e 8

wafay ¥ v ag ¢ fe W
farere &z i wiw TIW B AT
Rfey, fefgae o1 wwaqm  Afag,
R 81 AoqE Ffog aw Fx A
qATT &7 |

dfea § G S A T WY
3T FT IW ¥ wAT qA@ R W
afwg fog & fou v qow
Sagwry WY & s wgr v fie i
e & wat wtwsT ), foer gwag
;N @y wiywz &, FX SR
saeqT ) T8 W FREAGER F
wfgy mif &1 dw & i) & Wi
Fgwor wrwte A @ ww W
oF  awoEY gy & arew w3
# wqrfa sT S

T G R W T -
awT M g faear weA g e RwE
TR AN FrE Ay ANFA ¥ grhr
T g% | AfeT oA & ATR 9Y
wrda W AT Am A g & v
g fe 9 9T OF ATAT WETHI FAT
¢, wearardy wAaT § &Y v v §
WX 9T TUGH F ATH G GATHR
gaT ¥ A oF AEF q% 5T WA
arwifas §, wATEAr & I gierr
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[t oo o TEAR)

. Wy & ogfrar  arr e
W § drgw araraam @A g
fo vl gard wwat & ¥ & fag
wqT T qar @ wid

R wEEqEm § [
®T @R gt ug 1652 WE-
wrerd & | gLUF W OWAAT  waAT
e § wiqiw 9y At W e
Nfafewas zwnt aff & @<
Farg § wrAff wwy 1 gafag
W TiE-aq i K0 AT s g
& A A KT QAT 1, K AR
difgar &1 qwwr goar qrok fig ¥
faq 1% A@s SITETT AT o
F W wR fFor g fe oiw milke
O N7 A4 A% q@ ¥ 97 Fwar
) ETEE SgAEw ARET R}
wgr & T vir mike w1 @ s
W F gEaT w3 wifge
afae & v g w1 gwdT war
g™ @& wafar gar =ifm
o} maifz aF fax g faa & ag
foa & fy migi &, fefgee & 97 =
FE FT EOT | ATg wEgw A
UF WEGT W 930 FL I 77 fafaaa
3¢ F @ T afn gw w9y ¥ A
AT TS W4T §F @R AT 1A
w1 gfeared @ af |

PROF. DILIP CHAKRAVARTY
(Calcutta South): I can recall tne
debate in the Constituent Assembly,
which 1 read as a teacher of Political
Science., Mr. H, V. Kamath is here.
1 am drawing his attention, I believe
it was he who initiated a move in the
Constituent Assembly itself, not to

have second chambers—both here, as
also in the States.

Madam Chairman, the gecond cham-
bers are working in many of our
States, We have never made any
review of them. If the Law Minister

APRIL 28, 1878

‘adopted dy. this :Heuse jugé now......

. ports 1t, well and good.

-MR. CBAIRMAN: Why -de. you pre-
sume that he will not?

PROF. ‘DILIP -CHAKRAVARTY: 1
presume thet he will-support:it, as 1
am supporting it.

There should not be, there cannot be
any whip in the -icase of 8 ‘Private
Member's resolution, In case he SUpP~
M pot, at
lesst let him make g veview of what
they - have done, whether they bave
really mede any contribution to 1ndian
polity,

1 have no doubt in my ming that
these second chambers in the different
States have made absolutely no contri-
bution, except for duplicating what is
done in the ‘lower House,

Unfortunately, we have imbibed the
copy book spirit, and the same copy
book spirit we find reflected m our
Constitution. It is time that we chang-
eq according to the needs of the situa-
tion,

Legislative Councils mostly are nised
as a refuge for the politically rejected
people. This had happened in West
Bengal, In 1969 the West Bengal
Legislature recommended the abolitiop
of the Upper House, and it was aholi~
shed. We expect that some of the
other State Legislatures also will follow
suit,

oft vty Jufean : gAT WAW A
ot gu Gur seara are et 91 )

PROF, DILIP CHAKRAVARTY:
But some initiative is also necessary
from the Central Government, from
this Parliament, so that this anathema
of duplication is no longer there. It
is only a sort of pinjrapole for raany.
This procesg has rightly been described
by my-hon, friend Shri Suman as cum-
bersome and expensive which is avoid-
able, It ig time we make g re-assess-
ment and we ghould all agree that &
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poor country like ours cannot afford
have the luxury of having second
wmbers in all the States,

Jobn Sturt Mill'y ideag are still rele-
ant with regard to the functioning of
varliamentary democracy. He men-
‘ioned not only Gt, Britain, but of
course the British example wag before
him He said that second chambers
were either superfluoug or pernicious,
superfluous because in most cases it is
found that whatever is passed and
approved by the lower Houge ig .Jitto-
ed by the upper House. Sometimes it
80 happens that the lower House, which
consists of representatives directly
elected, by the people, passes certain
things, and the upper House rejects it.
In that case, according to Mill, the
existence of the second chamber should
be considered as pernicious,

GMGIPND—Job I1I—805 LS—1-7-78 880

With these wordg I support the reso-
lution and commend the game for ac-
ceptance by the Law Minister who is
present here.

ot ow dww gordt(Qaer) - Tty
AT, THA T AT A oY sEanr
Tat & % qawT qwdy w0 4 )
MR, CHAIRMAN: I think yoy will

require some more time. You can
continue the next day.

1825 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday,
April 29, 1978/Vaisakhg 9, 1900 (Saka).



